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LOK SABHA DEBATES

LOK SABHA

Tuesday, February 27, 1968, Phalguna 8,
1889 (Saka)

The Lok Sabha met at Eleven of the Clock
[MR. SPCAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

ExporT OoF ORres 3y MMTC

“278. SHRI CHINTAMANI PANI-
GRAHI :  Will the Minister of COM-
MERCE be pleased to state :

(a) whether it is a fact that the Mine-
rals and Metals Trading Corporation is des-
putching ores from Orissy to Calcutta and
Visakhapatnam for export instead of ex-
porting it through Paradeep;

(b) if sc, he reasons therefor; and

{c) the steps taken lo overcome the
difficulties which compel the Minerals and
Metals Trading Corporation to divert ores
from Paradeep to other ports ?

THE DEPUTY » 'N'STER IN THE

ARIETRY T i ~MERCE (SHRI
W j '
;‘h‘;] :“1‘_‘ " SHD) : (a) to (c).

N . the required infor-
Shri A4 on the Table of the House,
r"

Statement

I. Iron Ore

During 1967, exports of Iron ore from
the private sector mines in Orissa, and in
the adjoining Singhbhum district of Bihar,
via Paradip have exceeded such exports, via
either Calcutta or Visakhapatnam. In ad-
dition, when its production becomes avail-
able, the entire quantum of ore from the
Daitari mine which is being developed by
the Orissa Mining Corporation will be ex-
ported through Paradip.

1. Manganesec Ore

At  Paradeep port. there is only one
mechanised berth which is being utilised

2

for export of iron ore. There are presently
no facilities for shipping manganess ore
at that port. Anmy large-scale diversion of
movement of manganese ore from Calcutta
and Visakhapatnam to Paradeep would be
economically and operatiomally feasible
only after a rail link upto Paradeep and an
additional berth are established.

Railway Board have sanctioned and
taken up the construction of rail link from
Cuttack on the east coast (o Paradeep.
It is expected to be completed before 1970.
The Paradeep Port Project also envisages
the estublishment of an additional berth.

As and when these facilities become
available it would be possible to com-
mence the export of manganese ore through
Paradeep Port,

SHRI CHINTAMANI PANIGRAHI :
In the statement it has been said that the
export of iron ore through Paradip port
has been made to its full capacity, I would
like to know how much was exported by
the MMTC through Paradip in 1966-67 and
how much so far in 19687 I would also
like to know whether it is a fact that be-
cause of lack of transport facilities to Para-
dip. iron ore is being exported via Calcutta
and Visakhapatnam instead of through
Paradip ?

SHRI SHAFI QURESHI: The initial
shipment from the new port of Paradip
commenced in 1966. In 1966 we exported

24000 1ons. In 1967 it went up to
595,000 tons, In 1968, the figure s
1,400,000 tons,

SHRI CHINTAMANI PANIGRAHI :
Muy | know whether the minister is aware
that the ships are not being loaded in time
because of lack of transport facilities in
Paradip and therefore, MMTC is paying a
high demurrage 7 If so. what steps are
being taken to remedy this difficulty ?

SHRI SHAFI QURESHI: This diffi-
cultv can be overcome only when the rail
link to Paradip is completed,
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SHRI INDRAJIT GUPTA : May 1 know
whether it is a fact that e large number of
mines from which ore is supplied to the
MMTC in Orissa were kept closed recently
—may be they are still kept closed-by the
mige-owners on the ground that they would
not sell more ore to the MMTO unless they
were given a higher price, for it, as recom-
mended by the wage board for the iron ore
mine-workers recently ? The Wage Board
has said that unless MMTC pays a higher
price to the mine-owners for their ore, they
will not be able to pay higher wages to the
workers. Is it a fact that the mine-owners
closed down theii mines in Barbil and
other areas, demanding a higher price for
the iron ore? What is the present posi
tion ?

MR. SPEAKER : The question is about
export,

SHRI INDRAJIT GUPTA : We cannot
export if we cannot gei the ore from the
mines.

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : This is about
gshipments from Paradip port. If the hon.
member wants more details about this, we
shall certainly supply them to the Housc.

SHRI INDRAJIT GUPTA: Is the
MMTC getting the ore or not, because the
mines are closed ?

SHRI DINESH SINGH : They ure gel-
ting the ore. My collcague just rcad out
the exports that have already taken place.
At some point, there may have been some
difficulty which the hon. member has
pointed. As I have said, if he so desires,
we shall collect the information and supply
it.

SHRI S. C. SAMANTA : When the
second mechanised berth at Paradip will be
constructed, may I know whether it will be
economical to export through Parudip port
or through Visakhapatnam ?

SHRI DINESH SINGH: The export
will be more economical from Paradip as
soon as we have the transport facilities and
also the shipping facilities at Paradip.

off  wew fagrdt awSat s
g, qg Awrey § vy a § fr W
AT 1970 F 9@ dT Y SgAr
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wfew sfafan af T & R F 9
T I AG ATEE ) 7T @
ok ag § & ot Frieww 1 O anferey
T &Y § A A qw feafa A
f& a1 7% f& #v a5 sfafeg a0
T ?

sft fedim fag : iz, g wEiea,
%A HATAG ¥ qg {AAT 781 4y gefrfan

#rf N faege o a7 oAl wy
T |

A!s. AMIN CHAND PYAREBLAL AND COMPANY

“283. SHRI ABDUL GHANI DAR :
Will the Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that M/s. Amin
Chand Pyarelal and Company was black-
listed during the last five years and if su,
how many times it was blacklisted;

(b) whether it is a fact that licences
were given to this concern even after it was
blasklisted;

(¢} if so, how many licences were given
and the value of such licences; and

(d) the action taken againsy the officcrs
responsible in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT & COMPANY AFFAIRS (SHRI
RAGHUNATH REDDI): (a) Messrs.
Amin Chand Pyarelal and Company have
neither been blacklisted por any licence
issued to these by the Ministry of Industrial
Development & Company Affairs during the
last five years. Information from other
Ministries/Departments 1< being collectcd
and will be laid on the Tavle of the House
when complete.

(b) to (d). Do not arise as far as this
Ministry is concerned. Information in res-
pect of other Ministries/Departments is
being collected and will be laid on the Table
of the House when complete,

off stoqe ot AT : AT T ATRA
woaTad fw 1063 ¥ a8 ATHET AT &
t, e o Hlo AF ﬁl’fm‘lm,
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e wam fag #35 &1 @ w *Aw
foe & @&W & fod s faed o%
249w AT &1 ey 3137 & fag fear
a1 fore q fiv 7 1 gz mn T feT
sw faee 9T aman @1 TEEEE A
az gaw Freman a1 e g g o=
ZTH &1 Y4 FIpeq § &1 | §F Iq
THT ST AWTH AT | 9T &% a1 |
Y qIT-ATT TF WATA ST AT A1 FAT
qATeg gr AWe waeg & i
qeaTS # faeiardy 37 %1 8, #fae
arwr 9g wTAET fF anfat § Fa aF
A UG TR FAXZ FT THA AT FT
TF ETITF1 FIHET 7 & Tl (o6 4%
foee €7 & arg ST ®1 TAAT ®IT WD
faar mar a7 3w o7 F1f dave g ar
T g7 ! FwT AT g ?
S e iy W
alalas - e riar “
e gl L85 K2y
e Ol Sl Oy e
Sl e B ST 0L QS
o e K e - B
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g8l e B Lle o O AT, e
Ly £ LY 5L KUy
L R U F L T e T <
o gy e e als
ot e ) By A o S
Lok e e L ST el
My 5 S Gag Joe
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S o S 5 ol S
U™ 5135 Ol e £ G ded
ARl G R o s o
s e ol e b e

[- s

ot wwefla anit wgew : ogr aw
gaTdy fafaed) #1 aew § & oo qwre
H oA § g A §, 98 §ATA qO7
T 4t fiF foes qiw ad & gL gETQY
fafrest § ag o o fore gt & o Y
w17 sre g & a1 % Avedw fro o
7 ALY AT IW FT AATT ATH AT AR T
fur a1 fe st % gardr fafaedy o1
aTeqw § 7 A foee fvar gan & WA
w3 §1 arsAw  fegr mam 4o &
Tz W @ W g 6 sTeEw e
qATT FAIL aET SefEHE ATeHE N
F AT wq AT Al 9w 97 1%
faar omer € 1 TAW AEEE 3 W
I AgT GHT 9 A9 & AR FATL
qIF T FT 721 74T | §AFAC a7 qurer
1 33 wwar | ot aw gudr fafa-
1 &7 TTEH & AT KT qg ATIH KT
fr 7% awil o3 0% a erd qraT FRA
are w7 T g1 ofew mreew
w2 7 o & art § oy av a7 FRE
IEAT WM FT TECE.

oft vy fesg :7qz ur af @ 7w oy
H19 T AR 79 qE § 37 qTT TE WG
afig?

it ot e o fafaee
A s fr aw i fae R
i T4 47 A1 g €4 fag @ aamw
fafrfre w1 foram a1 v w1 w1 s
foe ot w1 w@? @ am @
g e ww wr fafl w6 o
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MAfrm A N s a s
faee fear mar & wafeg =1 s
7 femn s

S S el i )

6 W Ly ) S oo
Rpea pUS 4K Opge sl
B SRR IP U P R PN R A
L g n STl S b5 5 o
[P JE T VI SV K g
W S e R e b
PR UK gV S E A K S B

[- 2% b & oY o5 3

ot wweg woll wgan G Far fE
T AT F A F AT F qATH q@0 A7
o fagd aix a9t F gx ¥ 15 AnwAn
I # fagr & @Y

SHRI TENNETI VISWANATHAM
Sir, one part of the Government are not
aware of what is happening in another part
of the same Government. The Iron and
Steel Ministry blacklisted this company
which is well known and it came in Parlia-
ment several times. The Minister now says
that so far as they are concerned they con-
sider Messrs. Amin Chand Pyarelal and
Company as good, honest and chaste and
they are going to make enquiries into this
question, Is the Minister aware that such
answers will only lead to disregard of all
respect for law and order 7

SHRI F. A, AHMED : What we have
stated here is about a question which refers
to the five year period. We have said that,
so far as our Ministry is concerned, neither
bave we blacklisted this firm nor have we
given any licence to this firm. With regard
to the other matters which are a subject
of inquiry by the Sarkar Committee and |
have no details, The details from other
Ministries are being obtained and, if neces-
sary, will be laid on the Table of the
House.
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SHRI P. VENKATASUBBAIAH : The
Minister’s reply is not exhaustive in the
sense that what he said was that neither has
the firm been blacklisted nor has any licep-
ces been issued to that firm, But, at the
same time, he said that no application has
been made for obtaining licences from this
Ministry. In that case, 1T would like to
know from the Minister whether this firm
has applied for any licence from any Minis-
tiry? Also, when a firm is blacklisted, is
this fact not intimated to other Ministries ?
If so, what is the position in this regard ?

SHRI F. A. AHMED : These facts are
communicated. So far as my Ministry is
concerned, it issues licences only in respect
of industrial undertaking. When this mat-
ter comes to us, we certainly take note of
what information we get from other Minis-
tries, So far as my Ministry is concerned,
1 have already stated that during the period
of five years we have neither blacklisted
nor issued any licence to M/s, Pyarelal &
Sons.

st 7y foma @ gy wEEa, w0
s & fr 21 @At #1 s-ama s
9T TR §——0F ArTaE, A f o s
ARG A GIAAT--TE TAF TE FIA
% fad faan omar 8, forah foramit
g &) #fw s & fog g
aaw W fkg @ g, WF A
e facfass & faa fear a1, =
=TT HATAE ¥ HAWGA F )| €®
ATEHAT TN Harerw ® gr f2@
# s 3t a<e s qar § f -
T WA St amam 4vy ¥W fea
AT EAET ¥ A% § awaned,
arg @ & 7 At s wrgar g w5 an
£q FAT F faeTE SETAl 7 F15 ¥4
T F W ® [T 9T C G,
afx g, @t fea-fem et & T
aar f ardt 1 /5 7

it GaediA STel gAY - A T qAT
w1 oA™ X w1 E | 9g A% FEd
fafredig ot feuiwge w1 AT
¢, I ¥ @ A e i § e e
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Y AT I fd W@ A Agw
Y 7 @ o | o Ay EW W AT
g Toave faw g T § s

Fi—w fafas 3 Wt 5@
Feafqal 1 se-faee fFar 91, 78
FHAAT ZTE #1E & TAFA ATET &
qafa® o & 1

ot Ay fawd &7 @w-fafen &
qorfeas Agt qer ar1 e Fr
arer e, 37 ¥ faems sgradt 7 ard
F| ==TaT AT § ar Ae !

MR, SPEAKER :
in the court ?

SHRI1 F. A, AHMED : None, so far as
my Ministry is concerned.

sft frr AvTrw ;@@ @® ow@ @
f& o5 wmwEmaT T@ FEOAT § o
e g1, Tfed 9w W sw-fae
fem mar 7 ag sq@r At AF I
g & Y

SHR! S, M. KRISHNA : 1 would like
to krow from the hon, Minister that during
tho 111 five years when this firm was black-
listed whether it had made any application
for the grant of fresh licence to his Minis-
Iry.

SHRI F. A. AHMED : Not during this
period in so far as the items dealt with in
my Ministry are concerned.

SHRI D. C. SHARMA: Messrs.
Aminchand Pyarelal have been with us for
a very long time and 1 hope they will con-
tinve 1o be with us for a long time more.
1 want to ask the hon, Minister one ques-
tion. Is he aware of the fact that Messrs.
Aminchand Pyarelal have been changing
the names of the firms very often, some-
times they have been trading under ome
name and sometimes under another ome?
For instance, they had a firm in Jullupdor.
Now they have closed that firm in Jullundur
and opened another ome in another place
in a different name. In reply to this ques-
tion the hon. Minister bas said that they
have issued no new import licence to them.

Are there any cases

PHALGUNA 8, 1889 (SAKA)
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May I know whether the Government is
aware of the fact that nmo import licence
has been given to this irm which assumes
many names after some time or other ?

SHRI F, A. AHMED : The question re-
ferred only to the period of five years and
is being collected from other ministries, As
is there, Sir,

off wow qredw : e QT AT

T ATHAT G HZA T (TAT 9T, IT THA
FE aHE AT AfAEt 9T 39 FY w4
ATEHT ATEHAT a4 &T HTCT  F4T
T At & aer 9gar g faw
AR A FTHA FI AT FT ATCARY
3 &7 yge fEar 91, 39 & faAw
T FTAAE FY wE?

Wt swel aht wgwe ;R
THE AT H g9 A §—WTag A9 IF
9 ® TET T @ £ s T
A ® §ma ) aw oaw &0
THHET &, T &FET #Y fooe
o qF MEAHT d qr aE g g

SHRI HEM BARUA : The hon. Minis-
ter has just now said that Messrs Amin-
chand Peareyla/ have neither been black-
listed nor licences have been issued to this
company. Is he aware of the fact that
Messrs  Aminchand Peareylal have been
gelting licences from other ministries in the
same Governmen! under false names or
false pretexts; if he is aware of that, what
steps hag he taken or proposes to take to
stop this nefarious acrtivity of this particular
firm ?

SHRI F, A. AHMED : T have said that
1 am not aware and, therefore, information
is being collected from other ministries. As
soon as that is available it will be laid on
the Table of the House or I can pass it
on to the hon. Membher.

SHRI D. N. TIWARY : Is there any
machipery with the Governments to koow
whether a firm has cbanged its name and
whether licences have been given to that
firm under that changed name ?

SHRI F, A. AHMED : Either as soon
as the matter is brought to our notice we
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make enquiries or verify when there is any
suspicion of benami transaction and then
only action is taken.

oft Tiw weer ¢ ST AT | owd
St F oA fE og W AW Sg9 1
AreEay w0, & s A §
T B #T T T ATH ag« L fhadl

T e € ot frar qEne
gt & 7 wow srwedl &1 AT WA
g ?

oft wered= W+l gwa ¢ AT FIE
THT FW ORI ATE R, A1 B HI
Tar ofd, g9 39 A1 o=FATHS T
ol

SHRI BUTA SINGH: Can the hon,
Minister tell this House ag to how many
allied or associate firms are there working
with the Aminchand Peareylal group and
whether Government contemplates to take
any action at any time against all the allied
or associate firms or only against Messrs
Aminchand Pearcylal ?

SHRI F. A. AHMED: 1If the hon.
Member's purpose is to get the list, 1 can
place it on the Table of the House; it is
long list,

MR, SPEAKER : Next question. Shri
Shiva Chandra Jha. .. Absent. Shri K, P.
Singh Deo....Absent. Then, the next

question has been transferred. Shri Shri
Gopal Saboo..Absent. Shri Beni Shanker
Sharma. . Absent. Shri Bedabrata Barua,

SHRI BEDABRATA BARUA: No,
Sir,

MR, SPEAKER : He is not asking it.
Shri Y. A. Prasad. . Absent,

SHRI INDRAJIT GUPTA : Shri Barua
is there, Sir.
MR. SPEAKER : He is pot asking it.

St wew fagrdt Aywedt o srem
7EAT, qg AL & FFdAT, WAL TS
Iafeda §, &t q8T I AT weff
wFag T g wwa fE ol qean

MR. SPEAKER : But has he no right
to say that he is not asking it ?
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SHRI BEDABRATA BARUA :
asking the question, Sir.

MR. SPEAKER : Very well, that should
be the spirit.

SHRI PILOO MODY: That is why
they say thai second thoughts are bette

SOVIET-AIDED PROJECTS . /

“286. SHRI BEDABRATA BARUA
SHRI SHRI GOPAL SABOO:
SHRI BENI SHANKER

SHARMA :
SHRI Y. A. PRASAD ;
SHRI R. R. SINGH DEO:
SHRI RAMAVATAR SHASTRI :

Will the Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether he had discussions with Mr.
Kosygin during the latter’s recent visit to
India about the unsutisfactory working of
some of the Soviet-uided projects and the
problem of enormous idle capacity in some
projects;

(b) whether the US.S.R. Prime Minister
has ugreed to go into this problem and ad-
vise the authorities on better utilization of
capacity in Soviet-aided projects; and

(c) if so, the main features thereof and
the agreement arrived at?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT & <COMPANY AFFAIRS
(SHRI RAGHUNATH REDDI) : (a) to
(c). Discussions were held with the Soviet
Authorities in Moscow in October, 1967
aboul the problems of the various Soviet
assisted projects in India with particular
reference to the idle capacity of the Heavy
Machine Building Plunt, Ranchi end the
Coal Mining Machinery Project, Dursapur
The discussions with Mr. Kosygin were in
the nature of follow-up of the discussions
held in Moscow.

I am

At the invitation of the Government of
India, a team of Soviet experts has recently
arrived o study in depth the problems of
the two plants and formulate specific re-
commendations to improve productivity and
to ensure better utilisation of capacity.

SHR1 BEDABRATA BARUA: So far
as the Soviet assistance is concerned, we
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can work on a barter basis and, therefore,
we can certainly not allow the present posi-
tion to continue. Ip some of the engineer-
ing industries, almost 60 to 70 per cent of
the capacity is remaining idle. Under the
circumstances, has the Government worked
out, even if we sell at a lower cost in the
local market or even if we sell at a lower
cost outside, how much in addition to idle
capacity, will be there as a loss to the
country ?

SHRI F. A. AHMED : [ would like the
hon. Members to appreciate the correct
position in regard to these two units, the
Heavy Machine Building Plant at Ranchi
und the Coal Mining Machinery Project at
Durgapur. These, two units were establish-
cd and designed to produce capital poods
for steel plant and for extraction of coal
respectively.  On account of recession and
Ihe shortage of resources, it has not been
possible for us to cxpand the production of
sleel plant and coal whereby we can utilise
all the equipment which can be manufac-
lured by these two units,

So far as the work upto 1970-71 is con-
cerned, there iy sufficient work for these
two ugits and we are already manufacturing
cupital equipment which will be required for
the purpose of Bokaro plant. Our conoern
is that beyond 1970-71, there are no orders
und these are the type of units where, un-
less orders are available three or four years
in advance, it will not be possible for us to
vive those equipments immediately; if they
arc all of a sudden required. Therefore.
we are examining to what extent they can
be further wtilised for the purpose for which
they have been set up and, if there is an
idic cupacity, 1o what exten the idle capa-
vity mav be diversified and to what extent
we can also manufacture goods for  the
purpase of exporting outside our couniry.

SHR! BEDABRATA BARUA: May I
know whather the Government has worked
out the supply position or the market posi-
tion in regard to other East European coun-
tries also and also in regard to certain aid
projects in regard to Africa and other
places, so that our idle capacity also gets
utilised and we are not subject to market
forces in the West which have kept our
recession conditions at a very bad stage
affecting our development ?

PHALGUNA B8, 1889 (SAKA)
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SHRI F. A. AHMED : It is for all these
purposes that a team was invited and it has
come, at our request. It ig already here
and will spend some time in both these
plants. I have had a preliminary discus-
sion with them and after they have return-
ed, we will further discuss to what extent
the idle capacity can be utilised,

ot WAT W [ ;AW HEIRA,
§ wmdm Wt weew ¥ a7 awe
e wigen g f& & soffafor
FTTVA &7 FACHA A9 5 Fo Fo
HTIAETT F1 aATAr & q1 IAFT 9T X~
fafrefea madtfooee a7 o aogd
ATIY FAF! FATHA FATYTE AT AY AL
gU #idzn § waw fifafree s
¥ fau srow oA fear 87

st sl el agwg . TED AE
IR &7 aTeA® ¢, £ fed
et wfmt & mamgeede qivE A
FTA &1 s faelt &1 oF A A
foegm a7 smw B TR AW
Tafam Sgvia qamar g fr At -
& waw w1 e owrfifos 3
a7 7 g3f fafreT & @1 A amaw
fafredt & amodt aw fear ot
AT st forarea @i awTn | 9w
TAGE FT ATEN T AGIAT AT

ol waT ma e A fafreT g
AN AF FGTRA A, A7 T v
AT

MR. SPEAKER : Tha; bas pothing to
Jo with this.

Now the Lady Member.

SHRIMATI SHARDA MUKERJEE :
The hon. Minister has just said that a
Team has come to examine in depth as to
what are the various possibilities to im-
prove productivity. The Heavy Engineer-
ing Plant at Ranchi is supposed to be the
most sophisticated and best equipped plant
in Asie. Is the Team going to suggest as
1o what machinery this plant should manu-
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facture ? Do we not have any idea as to
what machinery we are capable of manu-
facturing? Are we depending on the
foreign Team which has come here to tell
us as to what sort of machinery we should
manufacture ?

SHRI F. A, AHMED : The Team has
been invited for two or three purposes :
one is as regards advice how to improve
of the working and efficiency by overcom-
ing the shortcomings of the present working
of the unit; and the second is, in case we
have the idle capacity and there is no order
to manufacture equipment required for steel
plants, 1o what extent we can diversify with
a little more addition or by balancing the
equipment. Because this machinery has
been supplied by them, we thought that they
were the best people to give this advice.
Moreover, they have the experience to
diversify production to such extent in their
own country during the time of war. So,
we are taking their advice. In what parti-
cular manner we cam put it o use, will
depend on what is required in our own
country and to what extent, if there is a
surplus, there is the possibility of market-
ing these goods in Soviet Russia and other
countries,

SHRIMATI SHARDA MUKERIEE :
‘Who is going to design these things ? Are
we having our own designers or are we
depending on Russian designers.

SHRI F. A. AHMED : In the case of
certain things, we have our own designers,
but in others of a very sophisticated nature
where we do not have the technical know-
how, we will certainly take advantage of
their help.

SHRI INDRAJIT GUPTA : The hon.
Minister should be more careful in giving
information to the House, 1 was really
surprised to bhear him say in his original
reply that both these Plants, at Ranchi and
at Durgapur, were designed in order to
produce capital goods for our steel plants,
May 1 know from him whether it is not
a fact that the MAMC was not set up in
order to provide machinery far steel plants
but for coal-mines, for mining machinery.
1 want to know whether it is not a fact that
that particular plant has run into diffi-
<ulties because it was contracted for and
set up just at the time, when long befare
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the present recession even, it was possible
to see that the production and consumption
of coal would go down because of diese-
lisation and use of other fuel, with the
result that no mines are coming forward
to purchase machinery now. What do they
propose to do by lumping togetber the two
different plants altogether 7

SHRI F. A. AHMED : 1 do pot know
why the hon. Member is drawing such a
fine distinction. So far as extraction of
coal is concerned, that is very closely con-
nected with the production of steel......
(Interruptions).

SHRI V, KRISHNAMOORTHI: The
steel plant is quite a different thing from
coal. He cannot distinguish between these
two things!

SHRI F. A. AHMED : Coal is alwo
required for the production of steel, the
production of steel....(Interruptions). If
the demand goes down there, the demand
for coal will also go down. It is true that
s0 far as the production of coal is concern-
ed, it will be in addition to the require-
ment for the steel plants. All these fac-
tors have to be taken into consideration.
I have said that therc is fear of idle capa-
city because of the recession, because of
our inabilty to put ip resources to extract
coal and supply. Therefore, it has become
necessary for us to know how the idle
capacity can be used.

SHRI S. S. KOTHARI: There is an
impression that there is pyramiding of idle
capacity in industries, and while the exist-
ing idle capacity is not fully utilised, fur-
ther capacity is added to it, Could the
hon. Minister kindly tell us the basis on
which this idle capacity is increased with-
out the existing capacity being fully utilis-
ed? Who estimates the projected de-
mands? Why does such expansion take
place and why is further investment made
which often proves to be unremunerative ?

SHRI F. A. AHMED : These matters
are now thoroughly being discussed with
the Planning Commission, pamely the
extent to which we have already established
capacity and to what extent the idle capa-
city which is there can be fully Il‘l-l].t."-ed
Very likely, the hon. Member has in view
that while there is idle capacity we keep
on establishing other units. It is the policy
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.of Government that as long as the units
which have been established are not fully
utilised, we shall very seriously comsider
whether new units should come up or mnot.

SHRI MANUBHAI PATEL: May I
know whether this idle capacity is due to
the non-completion of the third phase or
whether it is due to the fact that some of
the public undertakings are not placing
orders on this public undertaking ?

SHRI F. A. AHMED : As I have said,
it is due to the fact that so far as Ranchi
is concerned, we have no orders after
1970-71, and, therefore, we are apprehend-
ing that unless orders are placed there may
be idle capacity and if no diversification is
made now, there will be further trouble for
this engineering plants,
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SHRI R. BARUA : The present indica-
tivns are thal the consumption of coal is
poing down and it will go down further.
That being so, may I know whether Gov-
ernment are having any definite plan to
divert the capacity for manufacturing coal-
mining machinery for manufacture of
machinery for some other industry ?

SHRI F. A. AHMED : This is what I
have alrcady stated, namely that in both
these plants we have under consideration

the question of diversification.

SHRI V. KRISHNAMOORTHI : In view
of the fact that there is a demand for the
erection of small steel plants in the south,
may 1 know from the hon. Minister....

MR. SPEAKER: The main question
has pothing to do with the south,

SHRI V. KRISHNAMOORTHI: It
relates to your State also, Sir. May I
know whether Government have pursued
the project for locating a plant for produc-
ing steel plants with one million tonnes
capacity, god if so, the cost of the one
million tonne steel plant ?
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SHRI F. A, AHMED : These matters
are uder the consideration of the Steel
Ministry and the Planning Commission.

SHRI KARTIK ORAON : This project
is really in a mess, Perhaps Government
are not aware whether it is sinking or
swimming. They have been giving all sorts
of explanations as to the position of this
project.

MR. SPEAKER : What is the question?

SHR! KARTIK ORAON : This HMBP
is supposed to produce 80,000 tonnes of
machines annually when it goes into full
production. By mow 90 per cent of the
cquipments have been laid out. It is sup-
posed 1o go into full production by 1970-72.

MR. SPEAKER : He is giving informa-
tion, not sceking any.

SHRI KARTIK ORAON: Now it is
producing to the extent of 15,000 tonnes
out of which 10,000 tonnes are siructurals
which are not within its ambit. OQOut of
the balance of 5,000 tonnes, 50 per cent
are imported components that means that it
is producing only 2,500—3000 tonnes of
machinery annually,

MR. SPEAKER : Shri Shinkre,

SHRI KARTIK ORAON : T would like
to know what steps have Government taken
to investigate the causes of this state ol
uffuirs * Have they pone into the question
whether there should be a change of the
Chairmun with different and more powers
or there should be streamlining of the staff?
Government  must come out with  some
stulement as lo whut they propose to do Lo
rectify this situation,

MR. SPEAKER : Order, order. Shri

Shinkre,

st fawt: srefes #afedt sar?
§agd 9 Far @0 § Afew & Aal
wgEg & wrAar s fe fow #9-
fadt = gwarr faar mar @ & g9
FA & aw W wed FAFEe AT
e #Y gré oo 39 FTTT A IF1C
femré ameft 9@ TRET W wW I
F a2 F g A oy w7w ok 7



21 Oral Answers

SHRI F. A. AHMED : I could not hear

the question.

SHRI P. VENKATASUBBAIAH: To
what exent inefficiency of the administration
and also continued labour unrest contri-
buted to this idle capacity ? Also to what
extent has lack of immgination on the part
of the project authorities to have perspec-
tive plapning for diversification anticipating
that a recession was likely to take place
in course of time been responsible ?

SHRI F. A. AHMED : 1 have already
pointed out that beyond 1970-71 we have
no orders. Therefore, the question of bad
management or good management does not
arise. As regards the present production, I
have no hesitation in telling the House that
it is 30 per cent less than what was indi-
cated in the project report. That is due
to various factors, regard being had to the
fact that the productivity of labour has
also not been according to our expectations,
there have been strikes and other labour
troubles and there are also an insufficient
number of trained people, for which we
are taking steps to see that they get an
adequate number of trained persons 1o
operate the project.

Rams on BirLa Group o Corron MiLLs
.
*287. SHR1 VISWANATHA MENON :

SHRI A. K. GOPALAN:
SHRI1 K. ANIRUDHAN :

Will the Minister of COMMERCE be
pleased to refer to the reply given to Star-
red Question No. 413 on the 1st December,
1967 and state;

(a) whether Government have since
scrutinised and examined the document
scized in a raid on cotton mills belonging
to the Birla Group;

(b) if so, details thereof and the action
taken thereon; and

(c) the time by which the scrutiny is
likely. to be completed ?

THE MINISTER OF COMMERCE
(SHR1 DINESH SINGH) : (a) to (c). On
the basis of scrutiny of documents com-
pleted so far, charge sheets have been filed
in court in respect of two cofton textile
mills, Efforts are continuing to complete
the scrutiny of others as early as possible.
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SHRI VISWANATHA MENON : Wwill
the Minister be pleased to state what is
the nature of the documents seized ?

SHRI DINESH SINGH: There are,
dccording to the information 1 have here,
about 12,000 items of documents that have
been seized. It is difficult for me to say
anything the nature of the documents, but
they are in connection with the charges that
were made about Birla Mills,

SHRI VISWANATHA MENON: 1In
view of the existence of a Birla empire in
this country, I want a categorical assurance
from the Government that no pressure from
the Birlas will influence the prosecution
launched by the Government.

SHRI DINESH SINGH : The facts have
cstablished that there is no meed for any
further assurance. Of course, they will be
looked into.
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MR. SPEAKER :
the Table.

DR, RANEN SEN : There were simul-
taneoug raids throughout India on the Birla
group of textile mills,

He may place it on

charges.
two mills which are involved in this en-

quiry 7

SHRI DINESH SINGH : The first is the
Institute of Textiles, Bhiwani, and the

second is Birla Cotton Spinning and

Weaving Mills, Delhi,
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The hon, Minister
now states that only the authorities of two
mills have been found guilty of certain
May I know the names of these
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SHRI K. NARAYANA RAO: Before
whom have the chargesheets been filed and
what other steps have been taken in view

of the fact that a prima facie case had been
established against these two mills ?

SHRI DINESH SINGH : In respect of
Biwani lostitute of Textiles a chargesheet
has been filed in the court of the special
magistrate, Ambala on the 15th of Decem-
ber. A chargesheet under section 120(B)
IPC read with section S of the Essential
Commodities Act and 420 IPC has been
filed againyt the second mill in the court
of the special magisirate of Delhi on 19th
Fcbruary, 1968,
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DecoNTROL OF CLOTH
-
*288. SHRI 5. K. TAPURIAH :
SHRI S. K. SAMBANDHAN :
Will the Minister of COMMERCE be
pleased to state :

(a) whether any discussions were beld
with the delegation of the Indian Cotton
Mills Federation regarding the decontrol of
cloth;

(b) if so, the result thereof; and

(c) the decision taken by Government
thereon ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) The dele-
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gation discussed various issues relating to
the cotton textiles industry including the
price and production cootrols on cloth.

(b) and (c). The issues raised are under
examination,

SHRI S. K. TAPURIAH : A very seri-
out situation has arisen in the cotton tex-
tile industry and if the Government does
not act with such urgency as the situation’
requires, as many as thirty textile mills may
have to close down in the near future, There
kas been a glut in the textile market and
stocks have been accumulating. In spite of
the forecust by the Government and textile
industrialists, the demand has not picked
up though there has been a satisfactory
agriculturul production this year, When
stocks gel accumulated, the natural corollary
is that prices should go down and con-
sumers must benefit. But because of con-
trols and increasing taxation, the prices
are not allowed to go down and the normal
interaction of demand and supply is not
allowed to take place. Will the Govern-
ment allow the laws of supply and demand
to have their freeplay so that the consumers
could get the fullest benefit of the accumu-
lation of stocks ? Will they decontrol the
prices of cloth so that the consumers may
benefit.

SHRI DINESH SINGH : If I may say
so with due respect to the hon. Member,
it is one of the strangest arguments 1 have
heard about this mitter, The whole argu-
ment of the hon, Member is that the price
of cloth is too high.... (Interruptions.)

SHRI TAPURIAH : Not too high the
stocks are there, (Interruption).

SHRI DINESH SINGH: The hoa.
Member knows very well that the request
of the Federation has been for price in-
crease. He is talking of the prices going
down, Who would not welcome the prices
going down ? (Interruption). If he would
like ws to look into the question—we have
cot control cloth fixed at a particular price
and if the people wish to sell below that
price,—I shall have no objection. [ shall
look into the legal aspect and bring for-
ward a device,

SHRI TAPURIAH : [ speak for the
consumer and not for the Federation, The
Minister spoke something about the pres-
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sure. | am not at all interested in the pres-
sure the federation brings on him. But 1
am definitely concerned about his submis-
sion to those pressures. Why should he
submit to them ? If he also fecls that the
stocks have been there, and the mills have
‘been asking for an undue rise in price, he
should have asked the millowners themsel-
ves. But, when there are stocks and they
cannot sell it, why should there be a de-
mand for the price rise ? (Interruption).

MR. SPEAKER : Please put your ques-
ttion,

SHRI TAPURIAH: Yes, Sir. Since
'the Government itself has failed to
keep its own promise—at the time of con-
trol they sald that they would revise the
price every six months and study the multi-
pliers again every six months—and since
they have not done it, and since there is
definitely a pressure on the millowners to
sell the stock at the time of payment of
wages because they do oot have enough
funds to pay—and that again also indicates
that the price can be made to go down
in the interests of the consumer, why does

not the Government decontrol it imme-
diately ?
SHRI DINESH SINGH: I am most

grateful to the hon. Member for the sup-
port he has promised me in bringing the
prices down. I hope he will hold on to it.
For the rest of the thing, I would beg of
him to re-read what he has said and try to
make out for me what he would like me
to do. 1 shall definitely see that it is being
done. (Interruption).

SHRI TAPURIAH : Decontrol,

SHRI S. R. DAMANI : Just now the
hon. Minister said that the mmtter is under
consideration.  Since the matter is under
consideration for long, may I know by what
time a decision will be taken ?

SHRI DINESH SINGH : So far as we
are concerned, we have already given am
indication to the Federation. If they are
willing to accept it, we can decide it just
now.
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SHRI HEM BARUA : Sir, on a point
of order. Can a wife come to her busband
and brief him on a particular thing on the
Kutch Award and all that ?

MR. SPEAKER : Hon, Members  have
private relations; it is not our comccrm,

HEAvy ENGINEERING CORPORATION, RANCIN

*289. SHRT PREM CHAND VERMA :
Will the Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY AFFAIRS
be pleased to state :

(a) whether it is a fact that the Heavy
Engineering Corporation, Ranchi decided
in 1962-63 to construct 3,388 and 4,539
quarters for its low-paid employees;

(b) whether it is also a fact that the
contractors were allowed higher rates of
2 per cent, 14 per cent and 25 per cent
on various items through negotiations and
no tenders were called;

(c) whether as a result of this additional
cxpenditure of Rs. 7,93,642 had to be
incurred; and

(d) whether any inquiry has been made
into these irregularities and if so, action
taken as a result thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT & <COMPANY AFFAIRS
(SHRI BHANU PRAKASH SINGH) :
(a) to (c). Yes, Sir.

(d) This transaction figured in the Audit
Report (Commercial) 1966 and was dis-
cussed by the Public Undertakings Com-
mittee at its meeting on the 19th Jamuary,
1968. The question whether an enquiry
should be made into this matter will arisc
only afier the report of the Committee on

Public Undertakings is available. ’~
[/ ]
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MR. SPEAKER :
got the figures.

SHRI S. KUNDU : May I know whe-
ther some years back, the Heavy Engineer-
ing Corporation put in a tender of Rs. 4
crores by competing in the international
market to supply machinery for a steel mill
in Syrin and whether due to the indecision
at the Government of India level, this order
could not bhe obtained ?

SHRI F. A, AHMED : 1 do not know
how this question arises out of this.

SHRI KARTIK ORAON : This is onc
of the many irregularitics that the Heavy
Engineering Corporation has been commit-
ting. The only wayout for the Govern-
meat, if they want this project to run on
commercial lines, is to order a probe &nd
make an expert review on the basis of the
Pandey Commission report for Durgapur
steel plant. I would like to know from the
Government whether they are seriously
thinking on these lines to know the exact
position of the HEC or they just want to
give this or that reply ?

SHRI F. A. AHMED : I have already
said that so far as this particular matter is
concerned we are awaiting the report of
the Public Undertakings Committee, and as
soon as that is available what action is cal-
led for the matter will be decided,

oft forewsr w1 :  seEw wErET,
& ar w1 eam fewmen Swar g, s
g Eer & o f5 oF FET R OF
far 7 OF ¥ SuTEr A qeR A
a7 §, g T A FAT qWAg
&, % @Y s 3 & fewmT =@ g

Evidently he has not
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MR. SPEAKER : When hon. Members
who have tabled questions are absenting
themselves like you and they are not in
the House, others are getting a chance, Be-
cause hon. Members who have tabled ques-
tions do mot sit in the House, others are
lucky t» get a chance,

#

WRITTEN ANSWERS TO QUESTIONS

SurLpHUR WITH S.T.C,

“271. SHRI HIMATSINGKA : Will the
Minister of COMMERCE be pleased to
State :

(a) whether it is a fact that huge quan-
tity of sulphur has been lying with the
State Truding Corporation with no buyers;
and

(b) if so, for how long this sulphur has
been lying with the State Trading Corpora-
tion and what is its cost ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR1
MOHD. SHAFI QURESHI) : (a) and
(b), STC has g stock of 42,000 tonnes of
sulphur mt various ports for about 4 months
valued at approximately Rs, 2.5 crores. It
is not correct to say that there are no
buyers, STC has sale commitments for a
much larger quantity during 1968,

T Ao Eifer o, aowE §
wade & waifae Vo goet |

aqEt W wr-fod s s
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Mo wanETw IO :

st TN T

st frwgme wren:

st uneea Ty wwag -

wt  rATEaTe i

w7 T AT qg T A FU R
fir:
(%) ®n ag @ g fe swlw &
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~ Export oF Coking CoaL

*273. SHRI K. HALDAR : Will the
Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether it is a fact that Government
are considering a proposal to use low grade
and blendable cooking coal at all public
seclor steel plants in order to release quan-
liies of superior coking coal for export;

(b) if so, the main features thereof; and

(c) the quantity of superior coking coal
to be exported and the value thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : (a) to
(c). Public sector steel plants are already
using medium coking coals and blendable
coaly along with prime coking coals in
order to conserve good quality coals. A
proposal 1o export a limited quantity of
superior coking coal is under the considera-
tion of Government. It’s too carly yet to
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say anything about the quantity which can
be exported and still less about the Bkely
value thereof.

EasT EUROPEAN MARKETS

#275. SHRI N. K. P. SALVE : Wil the
Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that Indian goods
are facing competition from Pakistan in
the East European markets; and

(b) if so, the steps Government propose
to take in this regard ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) Pakistan,
like other developing countries, has been
trying various memsures to increase her
exports to East European countries, but
there has so far been no serious effect on
the marketability of Indian goods,

(b) The trade is constantly under review
and effective steps for increasing our com-
pelitiveness are under consideration,

NON-SUPPLY OF MATERIALS BY THE STEEL
PLANTS

“276. SHRI P. RAMAMURTI :
SHRI UMANATH :
SHRI SATYA NARAIN
SINGH :

Will the Minister of STEEL. MINES
AND METALS be pleased to state :

(a) whether Government’s attention has
been drawn to the statement of the senior
Vice-President of the Steel Association of
lndia at the recent Annual Conference of
the Association held in Calutta in Decem-
ber, 1967 wherein he cited cases of mon-
supply of materials by the steel plants even
against orders placed in 1961;

(b) if so, how far the statement is cor-
rect; and

(c) the action taken by Government in
thiy regard 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL MINES AND
METALS (SHRI P. C. SETHI) : (a) Yes,
Sir, The statement was made in the con-
text of the financial urrangements required
to be made by the stockists in advamce of
the despatch of materials and no specific
cases have been cited.
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(b) In the case of most of the catego-
ries, the despatches are not delayed; only
in some of the ‘Scarce’ categories delays in
the supply of materials by the main pro-
ducers have been known to occur,

l(c) Government has been taking all pos-
sible measures to increase the production
of scarce categories.

DURGAPUR STEEL PLANTS

#277. SHRI BAL RAJ MADHOK :
Will the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether it is a fact that a number
of bombs were recovered from the house of
an cmployee of Durgapur Steel Plant;

(b) whether it is also a fact that certain
incriminating papers including literature and
flag of Communist Party were recovered
from that house; and

(c) if so, the action taken against the
said employee and the steps which are being
taken to prevent sabotage in this steel
plant ?

THE MINISTER OF STEEL, MINES
AND  METALS (DR. CHANNA
REDDY) : (a) and (b). No, Sir.

i{c) Does not arise,

InpusTriaL DEVELOPMENT OF ASSAM

*279. SHRI LILADHAR KOTOKI :
SHRI BENI SHANKER
SHARMA :

Will the Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) the number and nature of nmew in-
dustries started in Assam during the last
five years;

(b) whether the industrial development
of the State is proceeding according to the
schedule and if not, the reasons therefor;
ang

(c) the new industries proposed to be
started in the near future in the State in
the Public and private sectors?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) : (a)
te (c). Information is being collected and
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it will be laid on the Table of the House
in due course, -

DIESELISATION ON RAILWAYS

*280. SHRI NAMBIAR :
SHRI E. K. NAYANAR :
SHRI SATYA NARAIN SINGH :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that due to test
dieselisation or railway traction the coal
industry is facinp crisis;

(b) whether it is a fact that Steel, Mines
and Metals Ministry have requested Minis-
tries to go slow with the Railway dieselisa-
tion; and

(c) if so, the decision taken thereon ?

THE MINISTER OF RAILWAYS
(SHR1 C. M. POONACHA) : (a) Diese-
lisation will largely cover additional traffic
generated on the Railways. The total coal
consumption on the Railways is, therefore,
not expected to go down materially, and
such reduction should not cause a crisis in
the coal industry.

(b) Yes, Sir,

(c) In view of the operational advant-
ages of diesel over steam traction, and its
superiority in terms of the return on capi-
tal outlay and in quickly building up capa-
cities for additional traffic, it has not been
considered necessary to revise the policy
of diselisation. Dieselisation is, however,
being suitably tailored to match the reduc-
ed traffic anticipations in high density areas.

RECOVERY OF STEEL SHEETS FROM RAILWAY
EMPLOYEES

*281. SHRI C. K. BHATTA-
CHARYYA : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether it is a fact that about 1000
steel sheets valued at about Rs, 25,000
have been recovered from railway emplo-
yees' quarters near Ballygunge on the 30th
January, 1968;

(b) whether 3 class IV Railway emplo-
yees including a Shunter and a Pointsman
have been arrested; and

(c) whether it is a fact that these steel
sheets were removed from & wagon during
transit ?
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THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Yes
Sir, on 30-1-68 evening, 2125 pieces of
mild steel sheets were recovered from a
railway quarter near Ballygunge station
valued at Rs. 25,000 approximately.

(b) 3 class IV railway employees have
been arrested in this connection.

{c) So far it has not been possible to
ascertain as to wherefrom the above pro-
perty was obtained.

PROGRAMME TO FIGHT RECESSION

*284. SHRI SHIVA CHANDRA JHA :
SHRI K. P. SINGH DEO:

Will the Minister of INDUSTRIAL DE-
VELOPMENT  AND  COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that Government
have drawn up a five-point programme to
ficht recession; and

(b) if so, the details thereof ?

THE MINISTER OF INDUSTRIAL DE-
VELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
and (b). Government have taken some steps
1o fight the effect of recession on industrial
production. These steps include the review
of the various developmental programmes
with a view to reviving the demand for
capital poods to the extent possible; encou-
raging diversification in the manufacturing
pragrammes of the affected industries; em-
phasis on the development of regular export
markets through stronger marketing struc-
tures both for the public and private sec-
tors; banning of imports to the extent the
indipenous capacity can meet the require-
ments, including a review of imports already
authorised but not irrevocably committed;
and announcements of liberalised credit
policy.
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TRADE BETWEEN INDIA AND NEPAL

*291, SHRI SITARAM KESRI : Will the
Minister of COMMERCE be pleased | to
stale :

(a) whether it is a fact that thero has
been @ decline in the quantum of trade
between India and Nepal due to the res-
trictions imposed by the Government of
Nepal since the devaluation of Indian Rupee
in June, 1966; and

(b) if so, the steps taken to step up
the trade ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) No, Sir.
There has been no decline in the quantum
of trade between India and Nepal sinco
devaluation of the Indian rupee in June,
1966. The total volume of Indo-Nepalese
trade for the year 1966-67 was around Rs.
31.20 crores as against Rs. 27.15 crores for
the year 1965-66. However, there was a
marginal decrease in India’s exports to
Nepal from Rs. 19.66 crores in 1965-66 to
Rs. 19.56 crores in 1966-67, following the
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increase by Nepal in custom duties on cer-
tain items of imports and the imposition of
surcharge on some other items of imports
by Nepal after the devaluation of the Indian
rupee,

(b) Government of India have all along
been taking steps io expand the quantum of
trade between India and Nepal. Such steps
include periodical discussions between the
representatives of two countries; encourage-
ment to Indian industrialists for individual
or joiny adventures; prant of credit, and
arranging extensive commercial publicity of
Indian goods in Nepal. There are no quen-
titative restrictions on the import into India
of goods originating in Nepal.

ExporTs OF ENGINEERING GOODS

*292. SHR1 S. C. SAMANTA: Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

. {a) whether any study has been made as
to why machinery, equipments and other
goods manufactured in India are dearer than
their counterparts of even better quality in
several foreign countries;

(b) the attempts which have been made
or are likely to be made for reducing the
manufacturing costs and bettering their qua-
lity in order to make Indian goods more
and more foreign exchange earners; and

(¢) the difficulties in adopting more or
less similar manufacturing ideas and sche-
mes, as are prevalent in Japan or other
countries ?

THE MINISTER OF INDUSTRIAL DE-
VELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) : (a)
Yes, Sir. Indigenously produced machinery
amd equipment is in many cases dearer than
the comparable machinery and equipment
of imported origin, mainly because of the
initial stages of development, higher costs
of raw material, low volume of output, low
productivity of labour. This is also a fea-
ture of industry in the developing stages
of any ecomomy.

(b) As the industry gets established
efforts are being made to reduce the manu-
facturing cost of indigenously manufactured
equipment as well as other products, Steps
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have also been taken to boost up their .ex-
port, which include drawback on excise and
customs duties, provision of additional in-
centives by way of cash assistance, import
replenishment, provision of steel at inter-
national prices in certain cases, reduction
in the rail and ocean freights and rigorous
compulsory pre-shipment inspection and
quality control,

(¢) The conditions required for the de-
velopment of various industries differ from
country to country, and it is not always
possible to adopt the same pattern as in
Japap or other developed country in the
absence of supporting conditions. There
is, however, already a sizeable measure of
technical collaboration with foreign coun-
tries including Japan in the various sectors
of our industry,

Curs IN ImporT TariFrs

*293. SHRI GADILINGANA GOWD :
Will  the Minister of COMMERCE bc
pleased to state :

(a) whether Government propose to hold
discussion with Pakistan and other neigh-
bouring countries to cut import tariffs with
a view to develop trade between these coun-
tries; and

(b) if so, the action taken in the matter
and results thereof ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) and (b).
There is no such proposal at present. Ways
and means of augmenting trade exchanges
with developing countries are however
being explored both bilaterally and in one
of the Working Groups appointed by the
U.N. Conference on Trade and Develop-
ment.

RUPEE PAYMENT AGREEMENT

»204, SHRI S. R. DAMANI : Will the
Minister of COMMERCE be pleased 10
state :

(a) the names of the countries with
which India has entered into rupee payment
arrangements; and

(b) the special features thereof ?

THE MINISTER OF COMMERCE

(SHRI DINESH SINGH) : (a) Bulgaria,
Czechoslovakia, East Germany, Hungary,
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Poland, Rumania, U.AR, USSR,
Yugoslavia and North Vietnam,

(b) The main features are (i) all im-
ports from these countries are to be balan-
ced with exports from India; (ii) there will
be most favoured nation treatment on both
sides; (iii) all payments of commercial and
non-commercial nature are to be made in
Indian rupees; and (iv) any balances in
the rupee accounts are to be used for the
purchase of Indian goods

CEMENT ALLOCATION AND COORDINATING
ORGANISATION

»295. SHRI YAINA DATT SHARMA :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state :

(a) whether Governmeny have instituted
any inguiry into the affairs of the Cement
Allocation and Coordinating Organisation;
and

(b) if so, the action taken thereom ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) : (a)
The matter is under examination,

(b) Does not arise.
‘feam 3
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BaGs OF BEATEN RICE LYING AT CALICUT
RAILWAY STATION

*298. SHRI K. SURYANARYANA:
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that the General
Manager, Southern Railway has issued in-
structions to Railway Station Masters recen-
tly in Madras and Kerala States to with-
hold delivery of all consignments of beaten
rice booked from Andhra Pradesh;

(b) whether it is also a fact that about
1300 bags of beaten rice are lying unclaim-
ed at Calicut Railway Station; and
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(c) if so, the names of the railway sta-
tions from where the rice was booked and
the action taken by Government against the
exporters and importers ?

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA) : (a) Yes, Sir. In-
structions were issued by General Manager
(Commercial), Southern Railway, to cer-
tain stations in Kerala to withhold delivery
of consignments of beaten rice booked from
Andhra Pradesh as these consignments arriv-
ed such stations without proper permits re-
quired under the Southern States (Regula-
tion of Export of Rice) Order, 1964, and
the circumstances under which they were
booked required clarification to ensure that
there might be no violation of legal re-
gulations.

(b) and (c). Only 202 bags of beaten
rice booked from Secunderabad railway
station were lying unclaimed at Calicut
railway station on 23-2-1968. No action
against the exporters or the importers was
justified as investigations revealed thap the
hdoking was in pursuance of orders issued
by the High Court of Andhra Pradesh stay-
ing the operation of the aforesaid Southern
States (Regulation of Export of Rice)
Order. 1964,

HM.T., L.

%299, SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to state :

(u) whether the Hindustan Machine
Tools Lid. has since utilised the unutilised
200 1o 25 per cent capacity; and

(b) if not, the reasons therefor and when
this would be utilised ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F, A, AHMED) : (a)
and (b). Due to persistent recession im
industries and consequent fall in demand
for machine tools, it has not been possible
for Hindustan Machine Tools Limited to
utilise fully the capacity in their machine
tool units. At present the unutilised capa-
city is about 55%. In order to utilise the
capacity fully, the company are diversifying
production by taking up manufacture of a
varigty of new machine tools. They also
propose to take up manufacture of various
types of presses and printing machinery
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with foreign collaboration. They are also
making cfforts to cxpand their exports. It
will take time for these measures to bear
fruit,

ExPORT OF CHILLIES FROM ANUHARA
PRADESH

*300. SHRI R. D. REDDY : Will the
Minister of COMMERCE be pleased to
slate :

(a) whether Government have received
any representation regarding the conditions
of acute distress prevailing among the gro-
wers of chillies in Andhra Pradesh due to
the fall in export demand for that commo-
dity; and

(b) the measures Government propose
to take in the matter ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) Yes, Sir.

(b) Efforts are being made to increase
exports to Ceylon and as an immediate
measure, minimum price restrictions on ex-
ports to Ceylon have been removed. Gov-
eroment of India’s Trade representatives in
the USA and West Asian countries have
been asked to explore possibilities of step-
ping up imports by these countries,

StorpauE OF G.T. EXPRESS AT BETUL

1834, SHRI N. K. P. SALVE : Will the
Minister of RAILWAYS be pleased to
slate ;

(a) whether it is a fact that the Grand
Trunk Express train does not stop at Betul
on the New Delhi—Nagpur Section; and

(b) if so, the reasons for discontinuing
this halt ?

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA) : (a) and (b), The
present 15 Dn/16 Up G.T./Airconditioned
Expresses (which were running as 21 Dn/

Establishment Expenses . . .
Remuneration to Directors . . .
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22 Up Southern/Airconditioned Expresses
prior to 1-1-1968 arc not scheduled to stop:
at Betul station owing to meagre offering of
long distance traffic there. 21 Dn/22 Up
Dakshin Expresses (which were running as
15 Dn/16 Up G.T. Expresses prior to 1-1-
1968) however continue to stop et this sta-
tion as before.

ExPENpITURE OF S.T.C,

1835. SHRI BABURAO PATEL : Will
the Minister of COMMERCE be pleased.
to slate :

(a) the details and particulars of expen-
ses of the State Trading Corporation under
different heads, remuneration and commis-
sion to selling agents, other business expen-
ses, advertisements, exhibition and fuirs,
trade expenses, entertainment, interest,
audit feel, legal expenses, etc. during the
year 1966-67;

(b) the reasons why the Corporation
does not split these expenses under different
heads instead of combining them under an
omnibus heading; and

(c) the amounts and particulars of tra~
velling allowances, air and other fares for
inland and foreign travel and other expen-
ses, paid to each official with particulars
of trips during the above period ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFL QURESHI): (a) The
S.T.C. has incurred an expenditure aggre-
gating Rs. 63.26 million on establishment,
contingencies, audit, depreciation, miscel-
lancous trade items, provision for bad and’
doubtful debts, and bonus to the employees,
during the year ending 31st March, 1967,
Broad details of the various items of ex-
penditure as classified in the Profit & Loss
Account of the Corporation for the year
1966-67 are given below :—

Rs. P.
95,49,651 -30
1,40,460 63

. .

General Expenses such as rent, electricity, rates, Stationary, Post-

age, Telephones Teleprinter, Books, Repairs, Bank Charges,

Travelling, Service Vehicle and Misc, etc.
Iosurance . . . : i
Plot & Godown Rent . . . .
Cormission & Remuneration

42,11,864 ‘58
10,58,633 18
19,83,778 -45
74,47,3549
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Selling Agents Expenses
Exhibition and Fairs .

Interest . . f . . .
Legal Expenses . . .

Audit Fees .

Sales Tax :

Difference in exchange . .

Subsidy to subsidiarics
Loss on Devaluation

Development Rebate Depreciation and Asscts written off cte.

Various Provisions made

(b) The S.T.C. classifics the various
‘heads of expenditure, in its Profit & Loss
Account, in accordance with the provisions
in the Company's Act,

(c) It is considered that the time and
expenditure involved in compiling this in-
formation will pot be commensurate with
the results likely to be achieved.

STATE TrADING CORPORATION

1836. SHRI BABURAO PATEL : Will
the Minister of COMMERCE be pleased
to state :

(a) the number of persons employed by
the State Trading Corporation in Joint
Regional Manager grade of Rs. 1100-1600,
with date of appointment in each case and
tho extra emoluments received by ecach
with the details of post held at present; and

(b) the particulars of the previous post
. and salary drawn by each of them and the
special qualifications which entitled them
to their present post?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) and (b).
Information is being collected and will be
laid on the Table of the House.

ExroaT oF BaNANAs

1837. SHRI BABURAO PATEL : Will
the Minister of COMMERCE be pleased to
state :

(a) the details of the expenses botne by
the State Trading Corporation on the trip
of the officer who accompanied the con-
signment of bananas to USS.R.;
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Rs. P.
85,1515
. 1,23,169 -41
4,54,355 -50
. 32,168 88
93,34,364 70
.. . 61,696 61
37,872 76
36,034 72
1,059.57
5,14,993-55
1,06,05,536- 24
3,84,126°29

i . 1,71,43,681 91
6,32,55,917 'B?

ToraL

(b) the amount carned from the above
consignement;

(c) whether it is a fact that this transuc-
tion resulted in huge loss and 4000 cascs
of rotten bananas had to be auctioned and
if so, the extent of loss thereof;

(d) the officer responsible for the samc;
and

(¢) the present emoluments of the rc-
presentative at Rotterdam with particulars
of his previous emoluments in the Atomic
Energy Commission 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) The
total expenditure incurred on the deputation
of the officer amounted to Rs, 2,720.80.

(b) Rs. 1.92 lakhs approx.

(c) The bananas were supplied by the
Jalgaon District Fruit Sales Societies Co-
operative Federation Limited end Gujarat
State Co-operative Fruit and Vegetable
Marketing Federation Limited. Prior to
shipments, strict quality control is exercised.
About 4,000 cases of bananas were not al-
lowed to be exported as they did not con-
form to the special specifications. These
were disposed of by the Co-operative orga-
nisations for consumption in the internul
markets. S.T.C. did not incur any loss on
this transaction.

(d) Does not arise.

.(e) The present cmoluments of the
S.T.C.'s representative at Rotterdam are

Rs. 1,200 per month Pay and Rs. 585/-
per month foreign allowance according to
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the rules. The emoluments of the officer
while be was in the Atomic Energy Com-
mmission were Rs. 720.00 per month pay
and Rs. 200.00 per month field and estab-
lishment allowance (average) and D.A.,
HR.A, according to the prevailing rules at
that time,

REQUIREMENTS OF MOTOR VEHICLES

1838. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to state :

(a) the total national requirement of
passenger cars, jeeps, commercial wvehicles
daring 1967 and the anticipated demand for
1968;

(b) the total installed capacity of the
.n;b_o_yﬂn the country and the actual produc-
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tion during 1967 and the anticipated pro-
duction in 1968; and

(c) the present sale price of different
vehicles in the country and the landed cost
of similar vehicles ? -

THE MINISTER OF INDUSTRIAL DE-
VELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) : (a)
No precise estimates of the requirements of
cars, jeeps and commercial vehicles duaring
the year 1967 had been made. However,
the uctual production of jeeps and commer-
cial vehicles during the year was more thun
enough to mect the demand. In the casc
of cars. the produciion fell short of the
demand.

According to the Development Council
for Automobiles and other allied industries.
the demand for various types of automo-
biles during 1968 may be as under :

Cars « 18,000 Nos.
Jeep & Station wagons ; Not assessed
Commercial vehicles : 36,000 Nos, -
{b) Installed ﬁtm] Anuupa—
Capacity uc-
pacity Bon 1967 mdun-
19“
Nos. Nos. Nos.
Cars s n = s i . 35500 33,319 36,000
Jeeps i " . 5 . 10,000 5,561 8,000
Commercial ulndu . 2 56,400 11,462 40,000
{c) The current ex-factory retail selling prices of these vehicles in India are as
Vehicle Price (Ra.)
Hindustan Ambassador 14,892
Fiat Car . . . 13,566
Standard Car . . . . 13,206
TMEM]“'WLM . . . 35,220
Bedford Truck 167° W.B. chassis | g = 5 . 31,221
Dodge Truck chassis 165* . . 34427
Ley Land Truck Chassis 163° W.B. . " 45,187
Standard 1-ton truck i 16,576
Jeep . . . ... . 15,840
Jeep Truck F.C. 150 . . . B B . . 19,621

The above prices are exclusive of excise
duty and surcharge payable on the com-
plete vehicles.

Information about the landed cost of simi-
lar vehicles is not available as the import
of such vehicles in built up condition is
not allowed.

DirRecT TRAIN FROM SILAPATHAR NORTH
LAKHIMPUR TO GAUHATY

1839, SHRI B. N. SHASTRI: Will the
Minister of RAILWAYS be pleased to state
whether there is a proposal for the introduc-
tion of a direct train from Silapathar Nerth
Lakhimpur to Gauhati 1o connect the
As;nm Mail ?
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THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA) : No.

DISTRIBUTING AGENTS APPOINTED BY S.T.C.

1840. SHRI JUGAL MONDAL : Wwill
the Minister of COMMERCE be pleased
to refer to the reply given to Unstarred
Question No. 1852 on the 24th November,
1967 regarding distributing Agents appoint-
ed by Stute Trading Corporation and state :

(a) whether the information has
been collected; and

(b) if not, when it will be laid on the
Table of the House ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) and (b)
A statement showing tue names of selling
or distributing agents appointed by the
State Trading Corporation from 1960 to
1967 for imports from abroad and commo-
dities for which they were appointed is
luid on the Table of the House. [Placed
in Library. See No. LT-220/68]

since

CEMENT PLANTs IN BIHAR

1841. SHRI B. N. SHASTRI: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether it is a fact that ten cement
plants were sanctioned to be located in the
Bihar State in 1964-65;

(b) if so, how many out of them were
10 be located in the public sector and how
many in the private sector.

(c) how many licences have been issued
in the private sector and to which parties;

(d) whether the plants in the private sec-
tur have been established; and

(e) if not, the results therefor 7

THE MINISTER OF INDUSTRIAL DE-
VELOPMENT AND COMPANY
AFFAIRS (SHRL F. A, AHMED) : (a)
to (¢). During the period from 1st April,
1964 to 31st March, 1965 only one letter
of intent was issued to M/s, Ram Bahadur
Thakur & Co. New Delhi on 20th Febru-
ary, 1965 for setting up a cement factory
at Palamu/Gola area, District Hazaribagh
(Bihar) with an annual capacity of 400,000
tonnes. This was in the private sector, The
letter of intent was cancelled on  23rd
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August, 1965 as the party failed to take
any steps to implement the scheme,

CoaL MINEs DEVELOPMENT CORPORATION

1842, SHRI B. N. SHASTRI : Will the
Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether it is a fact that Government
have sanctioned or allotted certain amount
through the Coal Mines Development Cor-
poration to certain coal mine owners to
increase the output;

(b) if so, the amount allotted and paid.
in 1967-68; and

(c) the results obtained thereby ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND:
METALS (SHRI P. C. SETHI) : (a) No,
Sir.

(b) and (c). Do not arise,

Export oF CoaL

1843, SHRI B, N. SHASTRI: Will the
Minister of COMMERCE be pleased to
state :

(a) whether there is any proposed to ex-
port coal to foreign countries during 1968-
69; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAF] QURESHI): (a) and
(b). Yes, Sir. During the vear 1968 a
quantity of 1,60,000 tons of coal will be
exporicd to Ceylon and about 3 lakh tons
to Burma, 4,000 tons of coal have been
exported to Hong Kong and another 5,000
tons will be exported shortly to that coun-
try. Some enquiries have been recoived
from Sudan, Singapore and U.AR. and
they the being processed.

RAILWAY OVER-BRIDGE ON SIBSAGAR-SONARI
Roap

1844. SHRI B. N. SHASTRI : Will the
Minister of RAILWAYS be pleased 1o
state :

(a) whether there is a demand for a rail-
way over-bridge over Sibsagar-Sonari road
near Simaluguri Junction of the North-east
Frontier Railway in Assam; and
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(b) if so when an over-bridge is likely
10 be comstructed,

THE MINISTER OF RAILWAYS
(SHRI C. M, POONACHA) : (a) No
-demand for this over-bridge has been receiv-
£d by the Railway Administration from the
Government of Assam.

(b) Does not arise.

PREFERENTIAL SYSTEM OF TARIFFS

1845, SHRI VIRENDRAKUMAR
SHAH) : Will the Minister of COM-
MERCE be pleased to state :

(a) whether a general preferential sys-
tem of tariffs was evolved at the recent
conference of the UNCTAD;

(b) if so, how far it is different from the
Commonwealth system of tariffs:

(c) whether the adoption of the recently
evolved general system of tariff preferences
has ecilpsed the Commonwealth system as
far as the countrie¢ failing in the Common-
wealth is concerned;

(d) if so, whether it involves any loss to
the Commonwealth member countries with
regard to their mutual trade and the nature
and extent of such losses; and

(e) the steps, if any, taken to avoid such
losses, particularly with regard to India's
trade with other Commonwealth countries 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Dis-
cussions on the question of preferential
traditional of exports of manufactures and
semi-manufactures of developing countries
to the developed countries are still taking
place in one of the Main Committees of
UNCTAD II.

(b) to (e). Do not arisc.
RaiL-Roap  TRANSPORT
1846. SHRI VIRENDRAKUMAR

SHAH : Will the Minister of RAILWAYS
be pleased to state :

(a) whether it is a fact that during 1967-
68, road transport has continued to make
further in roads in the field of rail transport
ementially because the former is more effi-
cient;
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(b) whether the Railway has conducted
any Market research in originating traffic
with a view to aftract more traffic. and

(c) if so, the results thereof ?

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA) : (a) With increas-
ing network of roads in the country and
with increasing production of road trucks
in the country there has been a natural drift
of some high-rated traffic from the rail to
the road due to the inherent advantages of
road transport. ‘The year 1967-68 has been
an unusual year with a lessening in the
tempo of industrial activity and therefore
the lack of growth of railway freight traffic
in this year cannot be attributed to the
increasing inroads of road transport, There
has been no unusual development of road
transport in this year.

. With the inherent advantages of road
transport vissa-vis rtail transport any com-
parison of efficiency of the two modes would
be unrealistic. For certain types of traffic
the road provides a better service but for
others the railways are more suited.

(b) The Railways have set up, on each
zone, a Marketing and Sales Organization,
It has been made responsible for conducting
market research and keeping a watch on
all aspects of railway working that have a
bearing on consumer satisfaction.

(c) Through the efforts made by railway
administrations, including the Marketing
and Sales Organization, some gains have
been recorded, but it is naturally difficult
to say how much of this may be attributed
directly to market research and how much
to other steps taken. Besides, market re-
scarch is a continuing process. It is oaly
over a span of some years that one may
he able o assess the gains.

PILFERAGES IN RAILWAYS

1847. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of RAILWAYS
be pleased to state :

(a) whether it is a fact that ome of
disincentives in popularising rail transport
is reports of large scale pilferages in

transit;

(b) whether it is also a fact that there
were occasions when open wagoas - were
used for transporting foodgrains im the



55 Written Answers

rainy reason, whereas closed wagons were
used for transporting manganese ores from
Orisa to other places; and

(c) if so, the steps taken in the matter ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) While
incidents of pilferage in transit do take
place on the Railways there are no reports
to the effect that such incidents are on a
large scale. The fear of pilferage does
have a dampening effect on the development
of traffic on the Railways but as far as can
be judged it is mot a major cause of the
lack of growth of traffic during the last two
years—the major cause being the prevailing
recession,

(b) Yes. It is a fact that there were oc-
casions when open wagons were used for
transporting foodgrains in rainy season.
This was necessitated by the heavy imports
of foodgrains during 1966 and 1967, when
railways had to provide immediate and
largs scale transport for imported foodgrain
traffic to scarcity and drought affected areas,
The imports were concentrated mainly at
Madras and Kandla and the imported food-
grain was hauled over long trans-country
leads to distant distress areas in Bihar ana
castern Uttar Pradesh, Movements from
Madras and Kandla to distant areas in eas-
tern Uttar Pradesh and Bihar were unplan-
ned and irrational movements, inasmuch as
the rational poris for serving these distress
ureas were Calcutta and Vishakhapatnam,
which, however, could not cope with the
heavy imports for various reasons. Such
movements had to be sustained throughout
the year and even during the monsoon
months. These circumstances arising out of
unplanned and irrational movements which
were ncvertheless necessary to rush supplies
to distress areas, necessitaled the utilisation
of open wagons to a limited extent to sup-
plement the transport by covered wagons,
1f this had not been done it would not have
been possible for the quantity of foodgrain
required in distress areas, to have been
moved with speed and within the shortest
possible time, within which it was trans-
ported.

It is a fact that closed wagons were used
for transporting manganese ore from
Orissa. This movement of export ore was
from stations on the South Eastern Railway
to Calcutta and Vishakhapatnam ports,
where covered wagons were required for

FEBRUARY 27, 1968

56-

Written Answers

movement of imported foodgrain, fertilizer
and other traffic. It is normal operational
practice to load a particular type of wagon
in the direction in which it is required for
backloading,

(c) Various methods have been adopted
to prevent losses and pilferage during tran-
sit such as ascorting of all important trains
deployment of plain clothes R.P.F. staff for
tracking down known pilferers, patrolling
of affected sections, yards, sheds and plat-
forms and other strategic points. Carriage
of foodgrains in open wagons under condi-
tions of stress cannot however be comple-
tely avoided.

RAIL-ROAD TRANSPORT

1848. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether Government are aware that
duging 1952 to 1959, the Rail-roads in the
US. lost freight traffic to road transport,
but by reorganising their set-up, they turned
the corner since 1960 and are making ap-
preciable profits since then; and

(b) if so, whether Government propose
to take steps on these lines on the Indian
Railways ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) It is
true that the American Rail-roads started
suffering from a decline in traffic from
about the mid-fifties of the 20th cenutry.
The main reasons for this phenomenon were
the unregulated competition from the roads
and the waterways while at the same time
the rail-roads were subject to stringent re-
gulations, From 1961 onward, certain
measures taken by Government, ameliorated
the situation while simultaneously railways
also took measures to improve the position.

Among the steps taken by them are:
speeding up of transport, heavier trains and
more and more of blockload closed circuit
movement. They have gone in for sophis-
ticated equipment and automation. For 3
number of commaodities, they provide spe-
cialized stock. They provide integrated
transport by means of piggy-backs end
containers. One importan; step they bave
taken is to curtail uneconomic passenger
services. Some of them do not entertain
less than carload traffic. With these mea-
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sures, the American railroads are now mak-
ing a modest profit.

(b) While conditions in India differ
greatly from those in U.S.A. every endeav-
our is being made to introduce on Indian
Railways improved methods of working and
innovations svited to our needs and which
are within our financial resources and tech-
nical capability, Measures for transport
coordination are also being evolved in
pursnance of the report of the Committee
on Transport Policy and Co-ordination.
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BARRELS FOR INDIAN OiL CORPORATION

1852. SHRI MADHU LIMAYE: Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to refer to the reply given to starred
Question No. 250 on the 24th November.
1967 and state :

(a) whether the Defence and Petroleum
Ministries had during 1963-64 made any
demand that barrel manufacturing capacity
and production was insufficient and that
increased capacity should be sanctioned;

(b) if so, the details thereof;

(c) the exteny of unutilised capacity at
present and also the current production;

(d) whether investigations into the cir-
cumstances leading to the expansion of its
production capacity have since been com-
pleted; and

(e) if so, the results therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
and (b). As a sequel to the meetings held
with representatives of the oil Companies
as well as of the barrel fabricators in
December, 1963 and April, 1964, it was
observed thai the total assessed capacity
at that time of the oil barrel industry was
about 3000 tonnes per month and therefore
the needed supply rate of 4700 tonnes for
the petroleum industry and other consumers
could not be effected unless the existing
capacities were revised upward or new capa-
cities created. In the circumstances, the
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Ministry of Petroleum & Chemicals reques-
ted that steps should be taken expeditiously
to finalise the revision of fabricating capa-
cities of the commercial fabricators so that
propgr supply rate of barrels was ensured.

(c) The present total assessed capacity
for the manufacture of oil barrels is 67,778
tonneg on single shift. The production of
oil barrels reported during 1966 was
45,846 tonnes and during 1967 the produc-
tion was 46,500 tonnes approximately.

(d) and (e). Apart from the re-assess-
ment of capacities in respect of the oil
barrel manufacturing units, no other in-
vestigation regarding the expansion of pro-
duction capacity referred to has been un-
dertaken.

NEw Pay CoMMISSION FOR RAILWAY
EMPLOYEES

1853. SHRI YAINA DATT SHARMA :
SHRI R. S§. VIDYARTHI :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether the National Federation of
Indian Railwaymen at their annual session
held at Bhagalpur in the last week of
December, 1967 demanded immediate ap-
pointment of a new Pay Commission for all
Railway employees;

(b) if so, the reaction of Government
thereto; and

(c) the other demands made by the
Federation and action taken by Govern-
ment thereon 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) No
annual session of the National Federation
of Indian Railwaymen was held at Bhagal-
pur in December, 1967,

(b) and (c¢). Do not arise.

ATTACHMENT OF BooGIies FrRoM COCHIN TO
OALCUTTA AND VICE-VERSA TO COCHIN-
MADRAS MAIL

1854. SHRI VISWANATHA MENON :
Will the Minister of RAILWAYS be pleas-
ed to state :

(a) whether Governmen! propose to
attach a bogie from Cochin to Calcutta
and from Calcutta 1o Cochin daily to the
Cochin-Madras Mail and Madras-Howrah
Mail;
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(b) whether Government have received
representations in this regard; and

(c) if so, from which date Government
propose to introduce the same facilitios ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) to
(c). This proposal is under cxamination,

Loss oF FoRreigN CURRENCY FROM THE
INDIAN COTTAGE INDUSTRIES EMPORIUM AT
PALAM AIRPORT

1855, SHRI BHAGABAN DAS :
SHRI P. P. ESTHOSE :
SHRI SATYA NARAIN

SINGH :
SHRI C. K. CHAKRAPANI :

Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that some foreign
currency ‘was found missing from the
Indian Cottage Industrics Emporium al
Palam Airport on the 10th Jaouary, 1968;

(b) if so, the total amount missing;

(c) whether Government have investiga-
ted into the matter; and

(d) if so, the findings thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Yes,
Sir,

(b) Total amount missing was of thc
value of Rs. 603.90.

(c) The matter was reported to the
Aerodrome Officer and a complaint was
lodged with Delhi Cantonment Sadar Bazar
Police.

(d) The culprits have not been traced
as reported by the Police authorities, and
hence, the Police authoritics have dispoecd
of the case as ‘untraced’.

AFRO-ASIAN WALK-0UT AT UNCTAD

1856. SHRI MANIBHAI J. PATEL :
SHRI D. C. SHARMA :
SHRI S. M. BANERJEE :
SHRI K. P. SINGH DEO:

Will the Minister of COMMERCE be
pleased to state :

(a) whether 'ndia staged a walk-out
when the leader of the South-Afrian de-
leration rose to address the UNCTAD
Conference;
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(b) if so, the reasons therefor;

(c) whether some other countries
joined in the walk-out; and

(d) if so, the names thereof ?

also

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) _to _(d).
India joined a number of other countries
in staging a walk-out from the Confercnce
‘Hall when the leader of the South-African
delegation began spcaking on the 2nd
February, 1968 in cxercise of his right of
reply, When the leader of the South-
African delegation rose to make the gene-
ral statement on 22nd February, 1968,
India again joined a number of other coun-
tries in staging a walk-out from the Con-
ference Hall. A count taken by the Secre-
tariat after the walk-out revealed that all
but twenty-eight countries had walked out
that time. The walk-out by Indian dele-
gation was in accordance with the policy
-of the Government of India in expressing
its disapprove of South-Africa’s apartheid
policy and in pursuance of India’s desire
to maintain solidarity with other like-mind-
ed countries,

PooL Prici o1 CoFFEE

1857. SHRI P, GOPALAN :

SHRI A. K. GOPALAN :
SHRI GANESH GHOSH : |

Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that there is dis-
parity between the small grower and the
big grower in case of pool price of coffec;
and

(b) if so, the rcasons thercfor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI

MOHD. SHAFI QURESHI): (a) No,
Sir,
(b) Does not arisc.
PRICE oF COFFEE .
==

1858. SHRI P. GOPALAN :
SHRI A. K, GOPALAN :
SHRI GANESH GHOSH :
Will the Minister of COMMERCE be
pleased to state :
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(a) whether it is a fact that whereas a
small grower of Coffee pools his products
at about Rs. 3/- per kilogram, the con-
sumer has to pay Rs. 10/- per kilogram
for his requircments from the open mar-
ket; and

(b) if so, the action taken by Govern-
ment lo bridge this gap ?

THE DEPUTY MINISTER IN THE
MINISTRY OF <COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) No,
Sir.

(b) Does not urise.

PRICE OF JUTE

1859. SHRI D. N. PATODIA : Will the
Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that at a Semi-
nar held recently in Delhi, it was sugpested
that in order to check frequent fluctuations
in the pric€ of raw jute effectively, a buffer
stock might be created;

(b) whether the Seminar has also urged
upon Government to devote special atten-
tion for the production of raw Jute in the
country by providing better inputs to the
farmers; and

(c) whether the suggestions of the Semi-
nar have becn considered and if so, the
reaction of Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) One of
the suggestions in the Seminar was that the
buffer stock operations which were and
are being carried out should be utilised to
control price levels and to avoid violent
swings in prices of raw jute.

(b) Yes, Sir,

(¢) These are not new suggestions and
action is already being taken by Govern-
ment on these lines.

IMPORT oF OIL SEEDS

1860, SHRI E. K. NAYANAR :
SHRI JYOTIRMOY BASU :
SHRI A. K. GOPALAN :
Will the Minister of COMMERCE be
pleased to state :
(a) the total value and quantity of im-
ports of oil seeds during the years 1965-
66 and 1966-67;
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(b) the countries from which imports
were made and the value thereof; and

(c) the cfforts made to check artificial
shortages ?

THE DEPUTY MINISTER IN
MINISTRY OF COMMERCE
MOHD. SHAFI QURESHI): (a) and
(b). A statement is laid on the table of
the House, [Placed in Library. See No.
LT-221/68).

(¢} We arc not aware of such artificial
shortages.

THE
(SHRI

CoTTON PRODUCTION

1861. SHRI S, S. KOTHARI : Will the
Minister of COMMERCE be pleased to
state :

(a).whether it is a fact that the crop of
cotton is satisfactory this year;

(b) if so, how it compares with  the

demand therefor;

(c) the quantum of imports of cotton
during 1967-68 and 1968-69; and

(d) the efforts made by Government o
climinate imports ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). No official estimate has yet been
madc of the Indian cotton crop for the
year 1967-68. The general expectation,
however, is that it would be about 20%
over the last year's figure. Even so, cotton
production this year will not fully meet the
demund of the industry.

(c) During the year 1967-68, imports of
cotton are likely to be 9,76 lakh bales
approximately. For the year 1968-69, no
assessment has yet been made.

(d) Steps have been taken to maximise
production of cotton in the country. Some
of these are :—

(i) package programmes covering in-
tensified use of fertilisers, pest and
disease conirol measures growing
cotton in rice follows etc. which
have been in operation and are
being intensified;

Special programme has been
drawn up for maximising produc-
tion of long staple cotton in areas

i)
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of assured water supply by mak-
ing available the required inputs;

(iii) Government have fixed minimum
support prices at which they
would be prepared to purchase
cotton if offered.
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PeoprLES' CLOTH SCHEMT

1863. SHR1 K. HALDER: Will the
Minister of COMMERCE be pleased to
state

(a) whether the negotiations between
Government and the representatives of the
Cotton Textile Industry on the “‘peoples’
cloth scheme™ have failed;

(b) if so, the reasons therefor;

(c) whether the Indian Cotton Mills
Federation has submitted any alternative
proposals to Government in this regard;

(d) if so, the main features thereof; and
(e) Government's reaction thereto?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) to (e).
The representatives of the Indian Cotton
Mills Federation, during their recent dis-
cussions with Government covering various
issues relating to the cotton textile indus-
try, inter alia suggested a reduction in the
level of controlled cloth to 10% of the
total production. They further suggested
sale of this 10% cloth on no-profit-no-loss
basis. In respect of the remaining 90% of
the cloth produced by the mills, the indus-
try urged that the excise duty rates should
be so adjusted as 1o ensure for Govern-
ment the same revenue as at present.

The matter is under consideration of

Government.

PRESHIPMENT INSPECTION OF IRON  AND

MANGANEESE ORES

1864. SHRT HARDAYAL DEVGUN :
Will the Minister of COMMERCE be
pleased to state :

(a) the steps taken by the Minerals and
Metals Trading Corporation to prevent de-
terioration of quality of iron and manga-
nese ores  during their transit from the
mine heads to the ports of export and
loading in the ships;

(b) the stage at which pre-shipment ins-
pection and quality control is enforced on
the ores meant for export;

tc) whether certain cases were brought
1o the notice of the authorities after the
1st January, 1968 that requircments of
quality control and inspection were not
being strictly observed; and

(d) if so, the
matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) to (d).
A statement is laid on the Table of the
House. [Placed in Library, See No. LT-
222/68].

action taken in the

PurcHases oF Ores BY MMTC

1865. SHRI HARDAYAL DEVGUN :
Will the Minister of COMMERCE be
pleased to state :

(a2) whether the Minerals and Metals
Trading Corporafion receives supplies of

PHALGUNA 8, 1889 (SAKA)

Writien Answers 70

ores for export purposes from all suppliers
on ex-plot basis or only from e selected few
suppliers;

(b) whether entire supply of ores receiv-
ed by the Minerals and Metals Trading
Corporation is passed through weighbridges
before it is sent to store-houses at the ports
of export; and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) to (c).
Three Statements furnishing the required
information are laid on the Table of the
House, [Placed in Library, See No, LT-
223/68].

MEETING OF S.Ms. AND A.S5.Ms, AT POONA

1866. SHRI RABI RAY: Will the
Minister of RAILWAYS be pleased to
state :

(a) whether Government are aware that
the Station Masters and Assistant Station
Masters met in a special convention at
Poona recently;

(b) if so, what are their main demands;
and

(¢) whether Government propose io re-
consider their demands in view of the public
support in favour of their demands ?

THE MINISTER OF RAILWAYS
(SHRI C. M, POONACHA) : (a) It is
understood that such a convention was held
at Poona recently.

(b) and (c). We have reccived no com-
munication so far relating to the demands
of the S.Ms. and A.S.Ms. at this convention.

UNDER/OVER-BRIDGES AT LEVEL CROSSINGS
IN MYSORE STATE

1867. SHRI K. LAKKAPPA : Will the
Minister of RAILWAYS be pleased to
sfate

(a) the number of under-bridges and
over-bridges at level crossings taken up in
Mysore State in 1967-68;

(b) whether Government have provided
any funds for them; and

(¢) if not, the reasons therefor 7
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THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Eight.

(b) Yes.

(c) Does not arise.

RAILWAY CONTRACTORS

1868, SHRI K. LAKKAPPA : Will the
Minister of RAILWAYS bc pleased to
state :

(a) the steps taken to check the mal-
practices by the Railway Contractors and to
improve their efficiency;

(b) whether Government have created
any ugency to check the growth of mal-
practices in conmtracts; and

(c) if so, the details thercof ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Care
is taken to award contracts to parties with
requisite financial and technical ability, The
contract is always executed in accordance
with standardised conditions of contract,
which give ample powers to Railway Ad-
ministrations o determine and terminate
the contract if any undesirable practice is
observed or if the progress of work is not
to their satisfuction, Whenever any mal-
practice comes to notice, technical or finan-
cial, the contractor is placed on the list of
partics with which business is banned for
short-turm or long-term depending on the
merit of the cuse,

(b) Railways' technical inspecting stafl
intensively check the quality of work.
Quantity of work executed is ulso checked
in Drawing and Paying Oflices, In addi-
tion, the Vigilance Branch personnel test-
check the quality of work done in the field.
The checking work done in the Paying and
Drawing Offices is lest-checked occasionally.

{c) Details are as furnished in reply to
items (a) and (b) ubove.

Hinpustan MoTors

1869. SHRI JYOTIRMOY BASU :
SHRI GANESH GHOSH :
SHRI BHAGABAN DAS:

Will the Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether the collaboration agreement
between the Hindustan Motors and the
UK. firm of car-makers is still valid;

(b) whether it is going to be remewed;
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(c) whether the Hindustan Motors bave
applied for any other collaboration egrec-
ment; and

(d) if so, the details thereof ?

THE MINISTER OF INDUSTRIAL DE-
VELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
No, Sir.

(b) No, Sir.
for its renewal.

(c) No, Sir.

(d) Does not arise.

The firm have not applicd

PASSENGER ‘COACHES

1870, SHRI1 JYOTIRMOY BASU :
SHRI GANESH GHOSH :
SHRI MOHAMMAD ISMAIL :

Will the Minister of RAILWAYS be
plcased 1o state :

(a) the number of passenper coaches
built for export during 1964-67; and

(b) the number of coaches exported

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and
(b), No export order has been secured so
far by the Railways' production units. M/s
Jessop & Co. Ltd.; Calcutta, however, dur-
ing 1965 secured an order for 33 Metre
Gauge coaches from Burma out of which
10 coaches have been built so far and 4
couches are likely to be shipped by the
end of February, 1968,

Intewe 1 oF Devacvanion or Pounp STire-
ING ON Coir ExPORTS

I1871. SHRIMATI SUSEELA
GOPALAN :
SHRI A. K. GOPALAN :
SHRI VISWANATHA MENON :

Will the Minister of COMMERCE be
pleased to state the impact of devaluation
of sierling on coir exports ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : The devalu-
ation of the pound sterling is not likely to
affect adversely coir exports, On a review
of coir exports, the export duty om coir
yarn has been reduced from 25% to 15%
ad valorem and the export duty on other
coir products abolished altogether with
effect from the 7th February, 1968.
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WELFARE SCHEME ¥OR Com WORKERS
1872. SHRIMATI SUSEELA
GOPALAN :
SHRI K. M. ABRAHAM :
SHRI YASHPAL SINGH :

Will the Minister of COMMERCE be
pleased to state :

(a) whether the Coir Board has submit-
ted an elaborate welfare scheme for the
benefit of coir workers;

(b) whether Government have consider-
cd the scheme: and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESHI) : (a) Yes.
Sir.

(b) Yes, Sir.

(c¢) Does nog arise.

LICENCES 1'0R IMPORT OF PROMIBITED
ITeMs

1873. SHRIMATI SUSEELA
GOPALAN :
SHRI P. GOPALAN :
SHRI P. P. ESTHOSE :

Will the Minister of COMMERCE be
pleased to refer to the reply given to Un-
starred  Question No. 2666 on the 1st
December, 1967 :and state :

(a) whether the Special Police Establish-
ment has sinc: completed its investigation
rcgarding the issuc of licences for the im-
purt of prohibited items: and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESHI): (a) No,
Sir.

(b) Dwoes not urise.

IMPACT OF DiVALUATION OF STERLING OF
Topacco ExporTs

1874. SHRIMATI SUSHEELA
GOPALAN :
SHRI P. GOPALAN :
SHRI E. K. NAYANAR :

Will the Minister of COMMERCE be
pleased to state :

(a) whether the devaluation of pound
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has affected the financing of tobacco ex-
ports from Andhra Pradesh;

(b) if so, the nature thereof: and

(c) the steps taken by Government in
the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) The
marketing season has just commenced and
the actual exports will take place only after
a month, efter redrying and grading of
tobacco are completed. In view of this, it
is too early to judge the effect of devalua-
tion of Poun” on financing of tobacco ex-
ports from Andhra Pradesh,

(b) and (c). Do pot arise,

ExporT DUTY ON JUTE

1875. DR. RANEN SEN :
SHRI DHIRESWAR
KALITA :

Will the Minister of COMMERCE be
pleased to state :

(i) whether the  Agricultural Prices
Commission in its latest report on raw jute
has recommended a continuous review of
the export duty on jute maunufaciurers to
determine its impact on the industry as well
us on jute growers;

(b) whether Government have examinced
these recommendations; and

(¢) il so, the decisions taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) In its
Report on Price Policy for jute for 1967-
68 sgason the Agricultural Prices Com-
mission had inter alia observed that it
would be desirable to make a continuous
review of the impact of export duty on the
foreign exchange earming capacity of the
industry and also its effects on the domestic
Erowers,

(b) and (c). Government's general
policy is to keep performance of exporis
and the impact of export duties under con-
stant review. Export duty on certain varie-
tics of jute goods was reduced with effect
from 7th February, 1968,
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RUNNING OF FAsT TRAIN BETWEEN DELHI
AND CALCUTTA

1876. SHRI YASHPAL SINGH :
SHRI S, M. BANERJEE :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that ('x:ovcrn-
ment have decided to run a fast train bet-
ween Delhi and Calcutta from May, 1968;
and

(b) if so, whether Government propose
to introduce such trains on other lines

also 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Tech-
nical details of the proposal are in the pro-
cess of finalisation and as such no date for
its introduction can be given at the moment.

(b) Not for the present,

ExPORT OF RAIL Wagons To USSR

1877. SHRI YASHPAL SINGH :
SHRI CHENGALRAYA
NAIDU :
SHRI RAGHUVIR SINGH
SHASTRI :
SHRI BISHWANATH ROY :
SHRI K. P. SINGH DEO:

Will the Minister of COMMERCE be
pleased to state :

(a) whether an agreement has heen con-
cluded with the USSR, in regard 1o the
export of rail wagons; and

(b) if so, the dctails thercofl ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) No
agreement has been concluded with USSR
for export of Railway wagons. But during
his recent visit to India in Jaouary, 1968,
Mr. A. N. Kosygin, the Soviet Prime Minis-

r assured the Commerce Minister that
USSR is prepared to purchase all the rail-
way wagons that India can sell to the
USSR upto the year 1975. This assurance
has been reaffirmed by Mr. Patolichev, the
Soviet Minister of Foreign Trade while he
was in India in connection with the
UNCTAD II Conference, Negotiations are
still continuing.

(b} Does not arise.
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Exrorts or Goobs

1882. SHRI RAM GOPAL
SHALWALE :
SHRI KANWAR LAL GUPTA :
SHRI N. S. SHARMA :
SHRI SHARDA NAND :

Will the Minister of COMMERCE be
pleased to state :

(a) the value of goods exported by the
country during the last three years;

(b) the vulue of goods imported from
foreign countries during the above period;

(c) the value of goods imported and
exported by India annually prior to devalu-
tion; and

(d) the steps Government propose to
tuke to boos! exports 7

THE DEPUTY MINISTER IN THFE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) to (¢).
A statement is laid on the Table of the

House. [Plaved in Library, See No. LT-
224/68).
(d) Another slatement indicating the

sicps taken by Government to step up ex-
ports in gencral in the post devaluation
period is also laid on the Tuble of the
House, [Placed in Library, See No, LT-
224/68),
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TR A (s wo Ho grwy)
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FTOOET W e SR w1 qaramta

1884. *ft goW WX ¥OWA: FT
T A 72 TAE A FW oG F

() 71 ag = ¢ f& @ @3
F qroret g 34 omnfaaT dw (v
250-380) ¥ g7 & FHACET ¥
#E Irg-qm Ay g fae aQraET
w7 feur nar

(&) afz e a1 =5 o €

() 791 7z ot A= ¢ fF safas
=afagt greT 197 #Y T i ot A
g gfuymrfvar & am 7 qge £
EIEy

(=) afz zr, A17aE sa1 FTeo 7

TR Aat (s Ao Ho gAE() :
(%) & (7). g7 Bt From wg
#T AW qT 97 Ty ) qrEer

AT BTEFT FaTOARI WY Yed el
¥ woRwW T

1885. | gaw ¥R wHAT@ : I
I HAT TZ AT AT FIFA

(F) 13z A9 & f§ 9 7 Wi
fe=at, M7= snava =7, #he Ffae
wfz & 1 amdt 1 Avant & fod 9o
AT T el s
At &1 oxaEw @@ §

(=) afz &, a1 77 =T, Pt
F A\ T 97 arlt § e H we-
AT ST FT E; HIT

(7) #7 =7 =TT AT H
ZgraTfeat A 59 AU €Y ATE A ¥
fad =% Aaw & sy feom o
qAT IAF HATAT A TW HRA
gt ¥ fAdt x5 s & EX
srifaw 7R @7

PHALGUNA 8, 1889 (SAKA)

Written Answers 82

oA WAl (! Wo®we gaw):

(%) v =n1

(@) sd@% aF gamt #) s&w F
WA *aet fad o §) aifew
S 13 IN-AAEAI[FTEEA FTEE
¥ FUAT BN TEA W AWT R
Tfogm &im, 84 qfa e @
afwormsi & 7FF & a@nn fer
U A F 5,000 T ® wfuw q=
A whr a1 = e dv A
7 gHrfore faar o & @ 27 99@E
arforsy Hara & arfoed SEAT AT
a&aT AT, Few g ar fea
AT 2

(m) ot *r ) wAw fEdr &
yETT ¥ AMA & A A T
fey @ 71

wet wqy w1 frafa

1886. ®l W WX woATy :
1 wfoen AT 22 fawvae, 1967 %
AATCHT 907 AEAT 5422 F IAC &
gy | a7 FAM ¥ ¥ & fE

(%) 1967 ¥ ATHF@TT & 7
far Tt Feafat, wuf aar =mfa
& w9 a7 fAaia faam & 41 & w70-
Fai a7 foaw #

(=) 1967 Fgdrever faaiy s
ari F ® oweq WM AY FAT FALC
faet & A ¥ # Ay ¥ fam-fe Py
¥ fora #;

() we wxw 7 fafae feaar wo3r
fr-fae 2w &t Ao T a9, AT

(7) v aF & qegadn & ferd
wq¢ #7 frafw fed ot oY soaTEAT
2’

wifrer  warwq & 3w A4l (o
wzeve vt poet ): (€) T (W),
for =1 & ArErQ A TE 2 3w



33 Written Answers

®9 § I IIHeT ALY & | TH AwTA
N CFA FA A foa A qar qwg
FOM A TEF FEGET AL AN

FAT w§ W1 AT

1887. st  gww FT woEW:
T afosy §f a7 oI W FW
Fa7 .

(F) w=ad, 1967 § o9 a% fFaq
aar f&w 3w & S FUE FT s
frar T &

(&) F@FT8 a1 dv-awra aa
Tra #xw: feaar smara faar

(1) o9 9T 97 AW ITF *
9 7 foFa o sifor fam

(9) ™ s9¥ ¥ o & el
HTHTT T ACET 47 | i
1 fadt farel w4

(%) dv-a@Td G 7 IEA A
SIeETEA 39 & fad aewre & qar
FEATET F49 & fawre #; #IT

() 1967-68 417 196869 &/
famw AT F98 F1 A f6d ST A
FeaTaqT 2 7

afren darm @ Io-war (s

Agewe ww gr): (%) F (w).
FAY FUT F T 9T UF 0 gE &
1967 U H FAT F9E & Jramer * fod
wr§ arzaw wg fear w wife v F
it dFaT g ¥ FTOr TW 9 AT
afr gf &1 fex Wt s 18,500
#Hlex FT AT A ATAT gAT 4T
ST U AT FETEAT ®91 w4AT I9ETA a1
TOGETETHT g0 AT qgAT -
fuga smma FETH 9T TW AT AR
1,16,136 T8 FT AAQ@ T A
gom a1 1| sl frwe wfaer F s
92 & e fed I A1 spwfa
w1 ®r¢ yeamE wd g

FEBRUARY 27, 1968

Written Answers 84

Lo Gl R
1888. Y gFW WA wBAW : FT
YT, WA q9T OW Wl 47 O o
FUW FG A
(F) 70 1966-67 7 wea W 7
oo fad F fredt g & @ 7 Aemdy
# g
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Tuerr oF Corton BaLes FrRoOM MUGHAL-
SARAL RAILWAY YARD

1889, SHRI N, K. P. SALVE . Will the
Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that recently
about 2000 bales of cotton cloth worth Rs.
9 Jakhs were stolen from the railway yard
at Mughalsarai;

(b) whether any investigatons
been made into the matter; and

(c) if so, the details thereof 7

have

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Pre-
sumably, the Hon'ble Member is referring
io a case of theft of cloth bales which were
booked at Wadibunder (Bombay) for
Manduadih near Varanasi in April, 1967.
The exact value of cloth bales is not yet
known.

(b) Yes, the matter has been investigated
by the Central Crime Bureau of the Rail-
way Board and Criminal Investigation
Agency of the Government Railway Police,
Punjab,
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(c) So far 12 persons have been arres-

ted. 18 bales and some loose cloth valued
at about Rs, Thirty two thousand and sale

proceeds valued at Rs. Nineteen thousand
six hundred (in three bank drafts of five
thousand each and Rs. Four thousand six
hundred in currency notes) have so far
been recovered. Police investigation is still
in progress,

Bwia Grour oF FIRMs

1890. SHRI N. K. P. SALVE : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) the number and names of ex-Gov-
croment officials working with the Birlas
as contract-men and in other capacities;

(b) whether they sought Government's
permission to join the Birla enterprises;

(c¢) whether permission was given by
Government 1o these officers to join this
group of industries; and

(d) tf so. the reasons therefor 7

THE MINISTER OF INDUSTRIAL DE-
VELOPMENT AND COMPANY
AFFAIRS (SHRI F, A, AHMED) : (a)
Only officers who held Class 1 posts are
required to scek the permission of the
Government for tuking up Commercial
cmploymeat within two years of their retire-
ment,  No officer of Class I Services had
applicd or been granted permission to join
any of the Rirla enterprises within  two
yecars atter retirement in the Ministry of

Industrixl  Development and Company
Affairs,
(b) to id)., Do not arise,

IMport OF EGYPTIAN CoTTON

1891, SHRI P. RAMAMURTI :
SHRI K. RAMANI :
SHRI VISWANATHA MENON :

Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that the Egyptian
Cotton Shippers have decided to cut their
sales to India of Giza 45 variety;

(b) it so, the extent thereol and the
reasons therefor;

(c) whether Government have taken up
the matter with the Government of U.AR.;
and
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(d) if so, the result thereof ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) Yes, Sir,
but the cuts have been applied to other
markets for Gizra 45 also,

(b) The extent of the cut varied with
the shippers and depended on the shortfall
in the production of Giza 45 in the cotton
growing districts allotted to them.

(c) and (d). Yes, Sir. The matter was
taken wup during the visit of an Indian
Trade Delegation to the UAR in January,
1968. The representatives of the East
India Cotton Association and the Indian
Cotton Mills Federation were associated
with the discussions in Cairo. During these
discussions, the UAR authorities regretted
that they had bcen constrained to make
these cuts owing to an unexpected fall in
the production of Giza 45. They also gave
categorical assurances that the cuts had been
uniformly applied by every individual
shipper to all his markets,

qufere 3wk & af Rk o fewrn

1892, wit Wigw Tweq: w1 WA
Tt g T Y FOTOEA fE

(F) =1 77%x &1 fa=we @
a A Af A A fawe w1 ¢
#

(@) afzzv, @t qewr YT TR ?

R oW (Wt ¥ go grTw):
(%) o 7@
(@) 7@ 7@ FeaT)

CoPPER PYRITES REFINING PLANT

1893, SHRI MOHAN SWARUP : Will
the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether it is a fact that a copper
pyrites refining plant is being set up at
Indalghal in Chetradurga District;

(b) if so, the expenditure likely to be
incurred thereon; and

(c) the output of the plant when it starts
production ?
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THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA
REDDY) : (a) No, Sir.

(b) end (c).

QuoTa LICENCES

1894. SHRI MOHAN SWARUP: Will
the Minister of COMMERCE be pleased
to state :

Do not arise.

(a) whether the attention of Government
hag been drawn to the suggestion made by
some Chambers of Commerce that the con-
ditions regarding the enhancement of the
minimum value of quota licences to
Rs, 1000 should be liberalized so as to
benefit a large number of small wvalue
licence-holders; and

(b) if so, the reaction of Government
thereto 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Yes,
Sir.

(b) The suggestion has been considered
and it has not been found feasible to en-
hance the minimum value of quota licences
to Rs. 1,000 in view of the acute shortage
.of foreign cxchanpe.

SUGAR MACHINERY MANUFACTURERS'
CONSORTIUM

1895. SHRI MOHAN SWARUP :
SHRI B, K, DASCHOWDHURY :

‘Will the Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that a Sugar
Machinery Manufacturers' Consortium has
been formed; and

(b) if so, the scope of its work and the

extent of foreign exchange likely to be
saved annually thereby ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) : (a)
The Chairman of the Sugar Machinery
Division of the Engineering Association of
India mentioned during his speech on the
occasion of the 2nd Annual General Meet-
ing of the Division held at New Delhi on
24-1-68, that it would be desirable for the
Sugar Machinery Manufacturers to form
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themselves into a Consortium for the pur-
pose of tendering and supplying sugar mill
machinery to foreign buyers. As far as
Govt. are aware, no such Consortium has
been formed as yet,

(b) Does not arise.

RmG RAILWAY ForR DELHI

1896, SHR1 BAL RAJ MADHOK :

SHRI RAM GOPAL
SHALWALE :

SHRI KANWAR LAL
SHRI N. S. SHARMA :
GUPTA :
SHRI SHARDA NAND :
SHRI R. S. VIDYARTHI ;

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that the work
on the Ring Railway for Delhi is mot pro-
ceeding according to the schedule: and

(b) if so, the reasons therefor 7

THE MINISTER OF RAJILWAYS
(SHRI C. M. POONACHA) : (a) The
sanctioned project is called “Delhi Avoid-
ing Lines and Connected Traffic Facilities.”
The construction of the project % progress-
ing satisfactorily.

(b) Does not arise.

Over-BRIDGE ON PATEL Roap

1897. SHRI BAL RAJ MADHOK : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that the prelimi-
nary work regarding the Construction of an
over-bridge at Patel Road linking all the
Najafgarh Road colonies with the Central
Secrctariat and other parts of Delhi, has
not so far staried; and

(b) if so, the reasons thercfor?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Pre-
liminary Works have been taken in hand.

(b) Does not arise.

FOREIGN COMPANIES
1899. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of INDUIS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased tn state :
(a) the names of the industrial ventures
in which foreizn companics have been
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granted majority participation since the be-
ginning of the first Five Year Plan; and

(b) the extent of participation allowed
to foreign companies in respect of cach
such ventures ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
and (b). A statement indicating the names
of companies, which were granted consents
for initial issue of capital, having foreign
majority participation from 1951 to 1968
(upto 20-2-1968), amount consented, per-
cenitage of foreign participation and the
pames ot toreign participants is laid on the
Table of the House. [Placed in Library.
See No. LT—225/68).

WEeEAVERS' CO-DPERATIVE  SOCIETIES IN
Orissa

1900. SHRT CHINTAMANI PANI-
GRAHI : Will the Minister of COM-
MERCE be pleased to state :

(a) whether the Government of Orissa
owes money as arrears of rebate to both
the Apex and Primary Weavers' Co-opera-
tives in Orissa;

(b) if so, what is the total amount; and

{c) the steps taken to reimburse the
arrcars of rebate to the Apex and Primary
Weavers' Co-operatives ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) to (c).
The information is being collected and will
be hid on the Table of the House.

Crisis IN JUTE INDUSTRY

1901, SHRI HIMATSINGKA : Will the
Mioster of COMMERCE be pleased to
State :

{a) whether Government have received a
memorandum from the Indian Jute Mills
Association on the precarious state of
health of jute industry demanding reduction
of export duties on jute poods;

(b) if so, the demands made by the
Jute Mills Association; and
(c) the Government’s reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) and
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(b). The Indian Jute Mills Association has
submitted various memoranda from time to
time seeking inter-alia abolition of export
duty on sackings and specialities and re-
duction in duty on hessians,

(c) In line with Government's general
policy to keep performance of exports
under constant review and in the light of
the various requests for duty concessions.
export duties on certain varictics of jate
goods were reduced from the 26th May,
1967 and again from the 7th February,
1968.
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IMPORTS OF ALUMINIUM

1902, SHRI HIMATSINGKA : Will the
Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether it is a fact that owing to
imports of aluminium, the domestic pro-
ducers of aluminium bave been compelled
to work below capacity because of the slack
demand;

(b) if so, the reasons therefor;

(c) the steps taken by Government re-
gulate imports with a view to ensure the
working of the domestic industry to capa-
city; and

(d) the extent of imports of aluminium,
indi-ating the nature of goods imported dur-
ing the vear 1967 and how far the Indian
aluminium industry had to work below
capacity in that year ?

THE MINISTER OF STEEL, MINES
AND  METALS (DR. CHANNA
REDDY) : (a) No, Sir.

(b) Does not arise.

(c) Imports of only electrical grade
aluminium are being allowed, mainly to the
cable and conductor industries which are
included in the priority list, to the extent
of shortfall in indigenous production. The
applications for import licences are scruti-
nised by the Dire:torate General of Tech-
nical Development who keep in view, intcr
alia, indigenous availability.

(d) Information regarding imports of
aluminimum metal and semis in different
forms, during January—October 1967 is
given in the statement laid on the Table of
the House, [Placed in Library. See No.
LT—226/68). Installed capacity for ebu-
minium which stood at 93,300 tonnes dor-
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ing January, 1967, went upto 113,300 ton-
nes during September—October 1967. The
actual production during the year was of
the order of 96,400 tonnes and all the smel-
ters had generally worked nearabout their
capagities; the slight shortfall being due to
limitations in availability of electric power.

ENGINEERING  ASSISTANT INSPECTORs oOF
WoRks OF SOUTHERN RalLwWAY

1903. SHRI NAMBIAR :
SHRI P. GOPALAN :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that the alter-
nalive jobs offered to the Engincering Assis-
tang Inspectors of Works of the Southern
Railway are non-technical in character and
not connected in any way with their ex-
perience and qualifications;

(b) if so, the reasons therefor; and

(c) the total number of such Engineering
Assistant Inspectors of Works on the Sou-
thern Railway 7

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA) : (a) Yes.

(b) Technical posts where their cxperi-
ence and qualifications could be utilised are
not availabls,

(c) 54.

New LICENSING SCHEME FOR PORIERS OF
KANPUR STATION
1904, SHRI NAMBIAR :
SHHI K. ANIRUDHAN :
SHRI BHAGABAN DAS:
Will the Minister of RAILWAYS be
pleased to state :
(a) whether the railway authorities have

introduced a4 new licencing scheme for por-
ters at Kanpur Railway Station;

(b) if so, the details thereof and what
is the licence fee;

(c) whether it is a fact thay in the old
scheme, the licence fee was Rs. 2/- and
other facilities like medical etc. were also
included; and

(d) if so, the reasons for not including
these facilities in the nmew scheme ?
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THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and
(b). No new licensing scheme has been
introduced for porters at Kanpur Railway
Station recently but from 1-11-62 the sys-
tem of having a contractor for the supply
of porters was changed to the decasualisa-
tion scheme under which the railway direc-
tl_y licenses porters without any interme-
diary comtractor. The licence fee as re-
covered at present is Rs, 2,34 per porter
per month,

(c) Prior to 1-11-1962, the licensed por-
ters were under the control of a contractor
who levied a licence fee of Rs. 2/- per
month per head. The only fringe benefit
available at that time was that of first-aid
by the Head Jamadar in case of injury
while at work.

(d) Under the existing scheme the licen-
sed porters are eligible for the more liberal
facility of free out-door treatment at Ruil-
way Hospitals and Dispensaries

AtTack IN III CLass COMPARTMENT OF
DowN LALGOLA PASSENGER TRAIN

1905. SHRI C. K. BHATTACHARYYA:
Will the Minister of RAILWAYS be pleas-
ed to state :

(a) whether an ermed gang raided a
third class compartment in the Down Lal-
vola Passenger train on the Eastern Raiiway
on the 24th January 1968;

(b) whether they snatched away orna-
menls and other properties of some passcn-
gers; and

(c) if so, the action taken by Gowein-
ment in the matter 7

THE MINISTER OF RAILWAYS
(SHRI C, M. POONACHA): (a) No
such incident came to notice nor any case
has been registered by the Government Rail-
way Police in this regard.

(b) and (c). Do not arise.

SALE OF STRUCTURAL STEEL

1906. SHRI D. N. PATODIA :
SHRI S. K. TAPURIAH :
Will the Minister of STEEL, MINES
AND METALS be pleased to state -

(a) whether it is a fact that a deal was
recently concluded by the Hindustan Stec)
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Limited for sale of nearly 7,000 tons of
odd-sized structural steel by giving a rebate
of Rs. 100/- per ton;

(b) whether it is also 5 fact that such
a deal was concluded with selected few
firms and no prior announcement or pub-
licity was made regarding the intention of
the Hindustan Steel Ltd. lo reduce their
price by Rs. 100 per tonm;

(c) the manner in which the Hindustan
Steel Ltd. satisfied itself that the prices
obtained were the highest availablc; and

(d) ,the circumstances and jusdfication
for making a departure from normal prac-
lice in concluding this sale 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : (a) and

(b). No such deal regarding structural
.»t_ul wis concluded by Hindustan Steel
Limited.  Apparently, the reference is to

the arrangements made by Hindustan Steel
Limited for disposal of the accumulation of
off-grade plates at Rourkela. It was decid-
ed by Hindustan Steel Limited that for des-
patches before March 31, 1968 a rebate of
Rs. 100 pcr tonne may be offered in the
first instance, to those stockists/customers
who had been previously taking off-gradc
plates at ruling prices and accordingly «ir-
culars were issued to over 200 customers.
It was nalso decided to offer the balance
after meeting the demand of such slockists,
c::stomn to other dealers and customers.
also,

(c) and (d). After taking wto consi-
deration several factors like saving on Icss
of interest on blocked capital, increascd
cash flow, release of stocking space for
operational purposes etc., Hindustaa Stecl
Limited decided that the offer of such re-
bate was a sound commercial proposition
in respect of off-grade categories of plates.

Econosic: aND RESEARCH FouNpATION

1907. SHRI D. N. PATODIA : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether it is a fact that the Econo-
mic and Research Foundation has stated in
their study note that leading companies in
India are going through a phase of profit-
less growth which does not augur well for
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the future of industrial growth in the

country;

(b) whether the study has also pointed
out that while the sales turn-over of top
200 Companies increased by 14 per cent
during 1965 their net profits actually dec-
lined by nearly 5 per cent; and

(c) if so, Government's reactions there-
to?

MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) : (a)
and (b). Yes, Sir. The Foundation has
stated in their study pote that the sales turn-
over of top 200 companies increased from
Rs. 2,613 crores in 1964 to Rs. 2,998
crores in 1965 while the net profits declined
from Rs, 121 crores to Rs, 115 crores and
that while the bigger companies are increas-
ing in size their growth has been unprofit-
uble in terms of returns,

THE

(c) Although in respect of 200 com-
punies studied by the Foundation, the sales
have gone up and the net profits have goae
down, it is not proved that in respect of
all the companies in the country the same
phenomenon is present. The Reserve Bank
of India has made a study of the over-all
working of a large number (viz., 1333) of
non-Government non-financial public limited
companies during 1965-66. According to
their study the sales of these companies in-
creased al the rate of 10.1 per cent as com-
pared to the previous year; the gross profits
in relation to the total capital employed was
9.9 per cent and in relation to sales was
94 per cent. A rate of growth in sales
of 10 per cent and profits of approximately
10 per cent cannot be considered as low.

WOOLLEN MILL AT BIKANER

1908. SHRI D. N. PATODIA : Will the
Minister of COMMERCE be pleased to
state :

(a) whether the public sector woolen
mill at Bikaner has gone into production;

(b) If so, what are the targets of its
production;

(c) when this mill is likely to export its
products; and

(d) if the reply to part (a) above be in
the negative, the reasons for the delay 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI

gOHD. SHAFI QURESHI) : (a) No,
r.
(b) and (c). Do not arise.

(d) Information is being collected from
the Rajasthan Government and will be
placed on the Table of the House.

NamioNaL CoAL DEVELOPMENT
CORPORATION

1909. SHRI YOGENDRA SHARMA :
Will the Minister of STEEL, MINES AND
METALS be pleased to staie :

(a) whether it is a fact that the plans
drawn up to give g boost to the National
Coal Development Corporation, at the time
of lifting prices and distribution controls on
coal in a bid to foil private collieries’ at-
tempted price black-mail have not so far
been implemented; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C, SETHI) : (a) and
(b). There was no such plan having been
drawn to give a boost 10 the National Coal
Development Corporation at the time of
lifting price and distribution controls on
coal. As such the question of implemen-
tation of such plan does not arise.

New ArLoy STeeL UNITs

1910, SHR' YOGENDRA SHARMA :
Will the Minister of STEEL, MINES AND
METALS be pleased to state :
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(a) whether it is a fact that Government
have decided to suspend the issue of lices-
ces for mew alloy Steel units and the ex-
pansion of existing mills; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : (a) and
(b)., NCAER are working on the revised
demand estimates for steel and alloy steels.
This Report is expected to be received short-
ly. Applications for issue of industrial
licences for alloy steels will be considered
after the receipt and examination of this
Report.

ExPORT OF RAILWAY WAGONS

1911. SHRI SHIVA CHANDRA JHA :
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that India has
received orders from foreign countries for
the export of railway wagons;

(b} if so, for how many per year and
{rom which countries; and

{c) the estimates foreign cxchange that
would accrue to India thercby ?

THE DEPUTY MINISTER IN THE
M NISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Yes.
Sir,

(b) and (c). These contracts are not
on wvearly basis but are for total supplies
within the contractual period which varies
in each case,

Country No. of Value Rcmarks
— W gons o
East Africa 727 Rs. 3.22 crores 480 supplied. 247
order under cxecu-
tion.
Hungary 500 Rs, 255 crores Under execution
Ceylon y 40 Rs. 31 lakhs Do.
Burma . 14 Rs. 745 lakhs Do.
S. Korea 1,100 Rs. 85 crores Do.

GEOLOGICAL SURVEY OF INDIA

1912. SHRI SHIVA CHANDRA JHA :
Will the Minister of STEEL. MINES AND
METALS be pleased to state :

(a) whether Government have made any
geological survey of India recently;

(b) if so, what are the untapped mineral
resources of the country and in which States
they have been found, State-wise; and

(c) the steps Government are planning
to take to exploit them ?
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THE MIN'STER OF STEEL, MINES
AND METALS (DR. CHANNA
REDDY) : (a) Yes, Sir.

(b) As a result of mineral investigations
carried out by thc Geological Survey of
India, several mineral deposits have been
found. The more important mineral de-
posits recorded in each State are as fol-
lows :

Andhra Pradesh : Asbestos, Barytes,
Coal, Copper-lead-ores, Iron Ores, Lime-
stone and Mica.

Assam : Qil and Natural Gas, coal,
sillimanite and limestone.
Bihar : Apatite, coal, copper ore, iron

ores, mica, kyanite, pyrites,

Gujarar : Bauxite, mangancse ores, lime-
stopes, oil and natural gas, gypsum, fluo-
rite,

Himachal Pradesh : Slates, Salt and
Limestones.

Jammu & Kashmir: Coal, Lignite,
gypsum and limestones,

Kerala;: Iron ores, clays, ilmenite,
Monazite.

Madhya Pradesh: Coal, corundum,

limestones, fluorite, sillimanite, fire clays,
dolomite, manganese, bauxite, iron ore, dia-
mond,

Maharashira : Bauxite, manganese ores,
limestone, clays, coal, dolomite, iron ores.

Mysore ; Iron ores, mangancse ores, bau-
xite, limestone, chromite, clays, pold, mag-
nesite, pyrites.

Orissa : Iron ores, manganese ores,
chromite, dolomite, limestone, vanadiferous
magnetite, coal.

Punjab : Limestone, glass sands.

Rajasthan : Emerald, lead-zinc ores, cop-
per ores, gypsum, steatite, pyrite, fluorite,
silver, mica, limestone, bentonites, fuller's
earth, lignite, rock-phosphate, glass sands.

Utiar Pradesh : Limestone, dolomutes,
gypsum, plass sands, fire clays, coal, mag-
nesite, rock-phosphates.

West Bengal : Coal, clays, wolframite.

Goa : Manganese and iron ores,

Haryana : Iron ore, limestone,
Delhi: Clays and silica sands.
Manlpur : Limestone.
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Pondicherry : Limestone.

Madras : Bauxite, iron ore, magnesite,
lignite, limestone and clays.
(c) The State-owned agencies like the

National Mineral Development Corporation,
National Coal Development Corporation,
Neyveli Lignite Corporation, Hindustan Zinc
Ltd., Bharat Aluminium Co, and Hindus-
tan Copper Limited etc. have been set up
for the exploitation of major minerals such
as iron ore, coal, copper, lead zinc and
phosphate etc. in the country. Exploita-
tion of other minerals is being done by the
State Governments some of whom have
also set similar undertakings for the pur-
pose.

UN.CTAD.

1913. SHRI CHENGALRAYA
NA'DU :
SHRI DEIVEEKAN :
SHRI P. P. ESTHOSE :
SHRI P. RAMAMURTI :
SHRI K. M. ABRAHAM :

Will the Minister of COMMERCE be
pleased to state : )

(a) whether it is a fact that certein De-
legates to the UNCTAD Conference have
complained of the inadequate protection
afforded to their belongings;

(b) whether it is also a fact that ex-
horbitant prices have been charged from
them at various cafeterias installed at the
venue of the Conference; and

(c¢) if so, the action taken by Govern-
ment in the matter and the results thereof 7

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) No, Sir.
On the contrary delegates to the UNCTAD
Conference have expressed appreciation of
the manner in which articles, including
some of considerable value, which had been
lost, have been recovered and restored to
the owners.

(b) and (c). The prices in the Cafeteria
and restaurant in Vigyan Bhavan are res-
sonable. A complaint about the prices of
some items was received at the beginning
but the matter has been resolved satisfac-
torily.
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VisIT oF INDIAN DELEGATION TO
CZECHOSLOVAKIA

1914. SHRI CHENGALRAYA
NAIDU :
SHRI RAGHUVIR SINGH
SHASTRI :
SHRI VIRENDRAKUMAR
SHAH :

Will the Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY
AFFAIRS be plcased to state :

(a) whether any delegation from India
visited Czechoslovakia recently; and

(b) if so, its composition and the subjects
discussed and the achievements of their
visit 7

THE MINISTER OF INDUSTRIAL DE-
VELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) : (a)
Yes, Sir.

(b) The delegation was composed of :

(1) Shri N. Subrahmanyam, Special
Secretary. Ministry of Industrial
Dev, & Company Affairs,

(2) Shri K. B. Rao, Adviser, Planning
Commission.

(3) Dr. B. D, Kalelkar, Director Gene-
ral, Technical Development,

(4) Shri V. Krihhnimurthy. Senior De-
puty General Manager, Bharat
Heavy Electrical Lid.

The subjects discussed by the Delegation
included the Czech. Government's offer to
pursue the possibilities of importing non-
traditional items of engineering poods in
addition to what was already being taken
by them under the Trade Plans, the possi-
bilities of utilising fully the capacities crea-
ted in Czech-aided plants in India both in
the public and private sectors, and the assis-
tance possible in the export of finished com-
ponents like machine tools, boiler parts,
valves ctc. from India.

Being the first meeting of the Working
Group the discussions between the two
delegations were mostly on the basic prin-
ciples and covered the exposition of ideas
of both the parties,
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SuB-OVERSEER MISTRIES AND DRAFTSMEN
ON NORTHERN RAILWAY

1915. SHRI M. L. SONDHI : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that about 230
Sub-overseer Mistries Grade I and Drafts-
men of the Northern Railway have been
offercd non-technical jobs in the lower
grades;

(b) if so, the rcasons therefor; and

(¢) whether Government propose (o
absorb them as Permanent Way Mistries ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and
(b). 85 Sub-Overseer Mistries and 23
Draflsmen were rendered surplus on the
Northern Railway due to completion of
certain works. They have been absorbed in
non-technical posts because no  technical
posts were available for their absorption.

(¢) The posts in the category of Per-
manent  Way Mistries are filled only by
promotion,

EF1ECT OF RECESSION ON INDUSTRY

1916, SHRI M, L, SONDHI: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) the number of units of small and
large scale industries affected by recession
in India during 1966-67; and

(b) the figures for Bihar and West Ben-
gal, separately, and in terms of output and
value: what hos been the actual fall in
various industrial units ?

THE MINISTER OF INDUSTRIAL DE-
VELOPMENT AND COMPANY
AFFAIRS (SHRI F, A, AHMED) : (a)
and (b). The recession has, by and large,
affected a broad cross-section of industry,
though the impact has been more proneun-
ced in certain industries than on others.
In view of this position it is not practicable
to spell out the exact number of industrial
units in the small and large scale affected,
nor give the figures in terms of output and
value,
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FALL IN PRICES OF EXPORTABLE
CoMMODITIES

1917. SHR] E, K., NAYANAR :

SHRI C. K. CHAKRAPANI :

Will the Minister of COMMERCE be
pleased to state :

(a) whether the fall in international pri-
ces of some exportable commodities has
contributed to the fall of exports during
1967-68;

(b) if so, the commodities whose inter-
national prices have fallen and the extent
thereof; and

(c) the steps taken by Government to
meet the situation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE, (SHRI
MOHD. SHAFI QURESHI) : (a) and

(b). There has been a fall in the interna-
tional prices of a few commodities during
1967-68 without resulting in a fall in the
totul value of the exports of these commo-
dities, In respect of a few other commo-
dities there has been a fall both in the in-
ternational prices as well us the total value
of exports. Two statemcnls showing the
comparative unit values are laid on the
Table of the House. [Placed in Library.
See No, LT.—227/68). Overall exports
during April-November 1967, however, re-
gistered a rise by 7% over the exports dur-
ing the corresponding year in 1966 despite
the fall in the unit values of some com-
modities,

(c) Another statement indicating the
sleps taken by the Government to step up
cxports in general in the post devaluation
period is also laid on the Table of the
House, [Placed in Library. See No. LT.—
227/68.)

H.E.C. Ranci

1918. SHRI E. K. NAYANAR :
SHR] C, K, CHAKRAPANI :
SHRI MOHAMMAD ISMAIL :
Will the Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY
AFFAIRS be pleased to state :
(a) whether the Heavy Engineering Cor-
poration, Ranchi remained without a per-
manent Chairman for more than 10 weeks;

(b) if so, the reasons therefor;
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(c) whether a junior officer of Indian
Audit and Accounts Service was acting as
Chairman during this period; and

(d) if so, the reasons therefor ?

THE MINISTER OF INDUSTRIAL DE-
VELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) : (a)
and (b). Consequent on the resignation of
Shri T. R. Gupta, the post of Chairman
fell vacant from the 7th October, 1967.

(c) and (d). While Government had
under consideration the question of appoint-
ment of a successor to the post, as an in-
terim arrangement, the Financial Adviser
end Chief Accounts Officer of the Com-
pany who is a senior officer of the LA, &
AS., was put incharge of the current duties
of the post.

Coir BOARD STAFF ASSOCLATION
1919. SHRI1 P. P, ESTHOSE :
SHRI K. M. ABRAHAM :
SHR] C. K, CHAKRAPANI :

Will the Minister of COMMERCE be

_ pleased 1o state :

(a) whether Government have received
any memorandum from the Coir Board
Stafl Association for the recognition of
their Association; and

(b) il so, the action taken by Govern-
ment thereon ?

THE DEPUTY MINISTER
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) The
Coir Board Staffl Association had applied
for recognition for purposes of the joint
consultation and compulsory arbitration
scheme.

(b) The Associalion was informed that
It was not eligible for recognition as the
Scheme for Joint Consultative Machinery
did not extend to employees of statutory

Boards.

IN THE

DURGAPUR STEEL PLANT
1920. SHRI K, RAMANI :
SHRI K. M. ABRAHAM :
SHRI SATYA NARAIN
SINGH :
Will the Minister of STEEL, MINES
AND METALS be pleased to state :
(a) whether it is 5 fact that new recruit-
ment has becn stoped in the Durgapur
Steel Plant for the next two years; and
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(b) if so, the reasons therefor ?

THE MINISTER OF STEEL MINES
AND METALS (DR. CHANNA
REDDY) : (a) No, Sir.

(b) Does not arise.

ATTACHING OF SLEEPER COACH TO DANAPUR
FAST PASSENGER TRAIN

1921. SHRI SHRI GOPAL SABOO:
SHRI BEN] SHANKER
SHARMA :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether Government are aware that
Bhagalpur being an important business cen-
tre on the Sahebganj Loop line of the Eas-
tern Railway, hundreds of passengers travel
between Bhagalpur and Calcutta everyday
by the Danapur Fast Passenger for their
downward journey, and the Delhi Express
for their up journey;

(b) whether it is a fact that there is no
sleeper coach attached to the Danapur Fast
Passcnger, which puts passengers to great
inconvenience; and

(c) if so, the steps taken to attach a
three-tier sleeper coach to the Danapur
Fast Passenger at Bhagalpur for the con-
venience of the third class local travelling
public ?

THE MINISTER OF RAILWAY'S (SHRI
C. M. POONACHA): (a) Yes. The
oumber of passengers travelling between
Bhagalpur and Calcutta is approximately
100 per day by all trains,

(b) and (c). No sleeper coach is at-
tached to 327/328 Howrah-Danapur Fast
Passenger at present. Sleeper coaches are
being built on a programmed basis. The
question of introducing a sleeper coach on
327Up/328Dn, Howrah-Danapur  Fast
Passenger trains will be considered when
more coaches become available.

FurnisHiNG oF RooMs oF  RAILWAY
BoarD's OFFICERS

1922, SHRI BABURAO PATEL : Will
the Minister of RAILWAYS be pleased to
state :

i(a) the total amount spent for furnishing
the rooms of the Chairman, Members, Ad-
ditional Members, Directors and officials of
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similar status of the Railway Board in New
Delhi, year-wise, during the last five years;

(b) the names of contractors or com-
panies who did the furnishing;

(c) the cost of imported furnishing
material for this purpose;

(d) whether tenders were called for
before giving the contracts; and

(e) whether Government have any plans
to cffect an economy on this account ?

THE MINISTER OF RAILWAYS
(SHRI C., M. POONACHA): (a) A
statement showing the position is laid on
the Tuble of the House. [Placed in Library.
See No, LT.—228/68).

(b) Air-Conditioning:  M/s, Voltas
Limited and Air Conditioning Corporation
Private  Limited, through the WNorthern
Railway,

Furniture :  M/s. S. Karam Singh and
Son, New Delhi,

Carpets :  Central  Cottage
Emporium, New Delhi,

Steel Almirahs ; M/s. Godrej and Boyce
MIfg. Company Private Limited,

fc) No imported furnishing material was
used,

fd) Air Conditioners and steel almirahs
were procured on DGS&D's running/rate
contracts. As regards furniture, tenders arc
called for every year from local firms and
contract for the supply of furniture and
carrying out standard repairs is awarded to
the lowest tenderer for one year. No ten-
ders were called for in respect of purchases
made through the Central Cottage Industries
Emporium.

Industries

(c) Expenditurc on furniture is being
restricted to the minimum extent possible.

MANUFACTURE oF CycLE RiMs

1923, SHRI BABURAO PATEL : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) the names of the sponsors and their
foreign collaborators who bhad put up a
scheme for manufacturing cycle rims in
India through the Government of Haryana;

(b) the reasons why this proposal could!
not be accepted;
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(d) whether it is a fact that the sponsors
have now shifted the machinery to Tanzania;
and

(d) the number and amount of cycle
rims imported annually during the last three
years 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) : (a)
and (b). In March 1967, Government re-
ceived a proposal through the Government
of Haryana from Shri Banwari Lal Sennik,
a British national of Indian origin residing
at Nairobi. Kenya for the establishment of
a unit in Haryana for the manufacture of
bicycle rims. Government's approval to
the proposal was communicated to the party
on the 7th February, 1968.

(c) No intimation has been received from
the party regarding shifting of the machi-
nery to Tunzania,

(d) ‘The quantity and value of cycle rims
imported during the last three years is as
follows :—

Year  Quantity (Kg.) Value (Rs.)
196465 NIL ' -
1965-66 2 10
1966-67 53 385

ACCENT AT PUNNURUNNI LEVEL CROSSING

1924, SHRI P. C. ADICHAN :

SHRI MANIBHAI J, PATEL :

Will the Minister of RAILWAYS be
pleassd to state :

(a) whether a workmen special train
carrying workers to the Cochin Oil Refinery
from Ernakulam crashed into a passenger
bus at the Punnurunni level crossing on the
29th January, 1968 on Southern Railway;

(b) if so, the pumber of people killed and
injured in the accident;

(c) whether any enquiry has been made
to find out the causes of the accident; and

(d) if so, the findings thereof and the
action taken thereon 7

" THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA) : (a) Yes.

(b) In this accident 7 persons were killed
and 36 injured.
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(c) Yes.

(d) The report of the enquiry committes
has not yet been finalised,

ExpANsiON oF ComPosite TEXTILE MILLs

1925. SHRI S. K. TAPURIAH : Wil
the Minister of COMMERCE be pleased
to state :

(a) whether Government have over-ruled
the permission given by the Textile Com-
missioner to composite mills for marginal
cxpansion;

(b) if so, the reasons therefor;

(c) the value of machinery manufactured
as a result of the permission given by the
Textile Commissioner; and

(d) the value of machinery out of the
above which could not be sold due to re-
vocation of the permission by Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESHI): (a) and
(b). Due to cotton shortage which had
developed, the marginal expansion schemo
was kept in abeyance. Composite mills,
who had taken effective steps under the
marginal expansion scheme for looms are
now being allowed to complete implementa-
tion by 31-12-1968,

(c) and (d). The information is being
collected and will be laid on the Table
of the House.

ExpansioN oF CoMposiTE TEXTILE MOLLs

1926. SHRI S, K. TAPURIAH : Will
the Minister of COMMERCE be plgased to
state :

(a) the policy of Government with regard
to the marginal expansion by Composite
Cofton Textile Mills;

(b) whether the installation of new
powerlooms by individuals and co-oporatives
will be allowed; and

(c) if so, how many during the next two
years ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) The
existing Composite Cotton Textile Mills per-
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mitted to expand their loomage capacity by
10% have been allowed to implement this
expansion by 31st December, 1968,

(b) Yes, Sir.

(c) A total of 1,05,080 powerlooms have
been distributed to the States/Union Terri-
tories for installation in their discretion in
the Cooperative and other than Cooperative
sectors during the IV Five Year Plan period.

RECESSION

1927. SHRI S, K. TAPURIAH : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether Government have made a
study of the extent of recession in the
country;

(b) how the accumulation of stocks in
various industries compare with the previ-
ous year; and

(c) the steps being taken by Govern-
ment to revive consumption and invesiment?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
Yes, Sir,

(b) The recession in the country has
affected a wide spectrum of industry though
some sectors have been affected more than
the others. It is, therefore, difficult to
undertake a study of the type envisaged
covering all sectors of industry and to
correlate it with the recession,

(c) The steps taken by the Government
to revive consumplion and investment in-
clude the review of the various develop-
mental programmes with a view to reviving
the demand for capital goods to the extent
possible; encouraging diversification in the
manufacturing programme of the affected
industries; emphasis on the development of
regular export markets through stronger
marketing structures, both for the public
and private sectors; banning of imporis to
the extent the indigenous capacity can
meet the requirements, including a review
of imports already authorised but not ir-
revocably committed, and announcement of
liberalised credit policy.
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Heavy ELECTRICALS LTD.,, BHOPAL

1928. SHRI S, K. TAPURIAH : Will
the Mipister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether Government have appointed
a new Chairman of the Heavy Electricals
Limited, Bhopal,;

(b) the terms thereof; and

(c) the past experience and background
of the present Chairman in indostrial
management ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND OCOMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
and (b). Shri S. Swayambu, has been ap-
pointed as Chairman and Managiog Direc-
tor, Heavy Electricals (India) Ltd., Bhopal,
with effect from the 7th October, 1967. He
draws pay in the sanctioned scale of the
post which is Rs. 3000-125-3500/- P.M.

(c) Shri Swayambu is a permapent officer
of the Central Water and Power Commis-
sion and has been on deputation to Com-
pany since December, 1963, He has work-
ed in various capacities such as Technical
Director and Chief Engineer and General
Manager in the Heavy Electricals Plant in
Bhopal, He is a qualified clectrical enpi-
neer with over 25 years' experience of the
problems of the Industry,

IMPORTS OF NYLON AND SILK YARN

1929. SHR1 PREM CHAND VERMA :
Will the Minister of COMMERCE be
pleased to state ;

(a) whether it is a fact that the State
Trading Corporation entered into contract
with a foreign firm for the import of mylon
and silk yarn and according to the contract
the goods were to be shipped through an
Indian vessel;

(b) whether it is also a fact that the
goods were in fact shipped through a
foreign vessel as a result of which foreign
exchange worth Rs. 124,719 had to be
spent;

(c) whether any enquiry has been con-
ducted into the matter; and

(d) if so, its outcome and if not, the
reasons therefor 7
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THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) and (b).
S.T.C. is at present importing nylon/cup-
ramanium yarn from West Germany,
U.S.A.,, Japan and Italy against credits.
According to the contracts entered into by
S.T.C. with suppliers in US.A, and Jtaly,
the roods are to be shipped at least to the
cxtent of 50% by Indian vessels in terms
of tonnage and the balance in the vesscls
belonging to the credit-giving country. In
the case of imports from West Germany,
and Japan, the shipments are to be made
by Indian vessels and/or vessels belonging
to West Germany und Japan., These are
being adhered 0. One consignment was
shipped by West German suppliers by mis-
take in a third country vessels, This has
been taken up with the West German Gov-
crnment for regularisation so that there is
no foreign exchange loss to us.

(c) and (d). Do not arise.

Heavy ELECTRICALS, BHOPAL

1930. SHRI PREM CHAND VERMA :
Will the Minister of INDUSTRIAL DEVE-
LLOPMENT AND COMPANY AFFAIRS
be pleased to state :

(a) whether it is a fact that the Heavy
Electricals, Bhopal received a quotation of
£5000 per set of rectifiers on the 19th
August, 1963 which was valid upto October,
1963;

(b) whether the order could not be plac-
cd upto the last datc and was in fact con-

firmed only in Fecbruary, 1964, when the
quotation had gonc up to £5285 per set;
and

(c) if so, whether Government have
made an inquiry for this delay which re-
sulted in extra cxpenditure of £4425 in
foreign exchange and if not, the reasons
therefor ?

THE MINISTER OF INDUSTRIAL DE-
VELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) : (a)
to (c). Fifteen sets of Rectifiers were re-
quired for the construction of Railway
Electric Multiple Units. In response to a
technical enquiry from Heavy Electricals
(India) Ltd., Bbopal, a quotation dated the
9th August, 1963 was reccived from
Messrs. Associated Electrical Industries
Ltd., of the UK., valid upto the 30th Sep-
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tember, 1963, quoting a price of £5600
per set FOB, UK. Port. The validity was
subsequently extended, on request, upto the
10th October, 1963.

Before placing the order, the Indian Com-
pany had to obtain the clearance of the
Directorate General of Technical Develop-
ment to the import, from indigenous angle.
This was obtained in January, 1964. Ap-
proval of the Railways to the import was
received in February, 1964,

In the meantime, Assocrated Electrical
Industries Ltd., raised the quotation from
£5000 per set to £6000 per set. This was
brought down by negotiation to £5295 per
set. This was considered reasonable in view
of the wage award in the UK. and was
agreed to by the Railways,

FaLL IN OFF-TAKE OF RAILWAY WAGONS

1931. SHRI PREM CHAND VERMA :
Will the Minister of RAILWAYS be pleas-
ed to state :

(a) whether it is a fact that there has
been heavy fall in the off-take of railway
wagons and the traffic fell to 204 million
tons at the end of 1965-66 as egainst esti-
maied iraffic of 230 million tons;

(b) whether there was further fall in
the traffic during 1967-68 and if so, to what
exlent; and

(c) whether this fall was primarily due
to higher freight rates as compared to
molor transport rates and if not, the rea-
sons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M, POONACHA) : (a) Dur-
ing 1965-66, 203 million tonnes of orignat-
ing poods were loaded by rail as against
the capacity created for 215 million tonnes,
which included an element of reserve capa-
ity to cope with peak demands.

(b) The existing traffic trends indicate
that the current year 1967-68 may close
with a fall in loading of about 2 per cent
as compared to 1965-66.

(c) No. But the drop in traffic has
been due to fall in demands caused by the
general recession in the country, accentoat-
ed by labour unrest and civil disturbances,
and unprecedented drought conditions.
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ExrorT PrOMOTION PROGRAMME
1935. SHRI ANBUCHEZHIAN : Will
the Minister of COMMERCE be pleased to
state :
(a) whether it is a fact that the All
India Exporters’ Chamber has at its
meeting at Bombay on the 31st January,

1968 suggested to the Central Government
that the current year should be devoted to

export promotion;

(b) whether they have also suggested
certain measures to be taken by Government
1o boost exports; and

(c) if so, the details thereof and
steps taken to implement them 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) to (c).
Government have so far not received any
suggestion said to have been made by the
All India Exporters® Chamber at its meet-
ing at Bombay on 31st January, 1968.

IMPoRT DUTY ON RAW SILK

1936. SHRI ANBUCHEZHIAN : Will
the Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that the Indian
Silk Association have submitted certain pro-
posals to Government to make Indian Silk
Products competitive in the world markets;

(b) if so, whether these proposals have
been considered by Government; and

(c) if so, what are the proposals and
reaction of Government thercio 7
THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESHI) : (a) to (c).
The Indian Silk Association at its first an-
nual Convention held at New Delbhi last
month passed a number of resolutions more
important of which are the following :—
(1) Step up production of raw silk in
India;

the
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2

—

Improve quality of silkworm races
and evolving high yielding races
for higher productivity;

Abolition of import duty on raw
silk;

Maintenance of buffer stocks of
imported and indigenous silk by
the Central Silk Board for distri-
bution to the manufacturer-expor-
ters;

Reduction of airfreight on silk
fabrics for export; and

(6) Effectively publicise Indian silks in
foreign markets,

(3

—

“4)

5)

The above proposals which were received
by Government only recently are under
consideration,

STATEMENT BY ISRAEL'S COMMERCE
MINISTER

1937. SHRI ANBUCHEZHIAN :
SHRI DEIVEEKAN :

Will the Minister of COMMERCE be
pleased to state :

(a) whether Government's attention has
been drawn to the press report that the
Commerce Minister of Isrucl has stated that
his Government can sell to India, fertilizer,
insecticides and agricultural machinery;

(b) whether it is also a fact that he has
shown his Government's willingness to
purchase iron, steel, rubber ctc. from India;
and

(c) il so, the reaction of Government
thereto ?

THE MINISTER OF COMMERCE
{SHRI DINESH SINGH) : (a) and (b).
Yes, Sir.

(c) There are no special restrictions on
trade with Israel and any specific offers
from Israel can be considered by Indian
parties. concerncd in the ordinary course.

STOPPAGE OF TRAIN AT SONAILL

1938. SHRI SITARAM KESRI: Will
the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that there has
been a demand for a passenger stop at
Sonaili Station in Katihar District;
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(b) if so, the action taken thereon; and

(c) whether Goverament propose 1o ex-
tend the passengers train running between
Radhikapur and Barsoi to Katibar to faci-
litate the passengers of Sonaili 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.

(b) and (c). With effect from 20th
February, 1968, 123 Up/124 Dn. Manihari-
ghat-Kutihar  passenger trains have been
extended to run to and from Radhikapur
and stoppages have been provided at
Sonaili station by these trains,

LIGHTING ARRANGEMENT IN FIRST CLASS
COMPARTMENTS

1939, SHRI SITARAM KESRI: Will
the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that the lighting
arrangements in the First Class Comparl-
ments  in the Indian Railways on many
main lines are unsatisfactory; and

(1) if so, the action taken to improve the

same  in view of increased burglarice in
trains 7
THE MINISTER OF RAILWAYS

(SHRI C. M. POONACHA) : (a) There
have becn some cases of deficiencies and
defects in the lights in the first class com-
partments,

(b) A number of counter measures have
been taken to overcome the difficulty of
proper maintenance of train lighting, which
are listed below :—~

(i) Improvement in the standard of
maintenance of train lighiing
equipments at terminal stations.

Inspection 1o ensure that the
lights and fans and other ameni-
ties in the trains are in working
order before the trains leave the
starting stations.

Ensure that the lights, fans and

other amenities are maintained in

working order en roufe by Coach

attendants who should attend to
minor defects like replacement of

bulbs, brushes, fuses etc.

Gii)

(iii)
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Frequent inspections by Adminis-
trative Officers to emsure strict
compliance of various instructions
issued in this regard,

(iv)

Introduction of certain anti-theft
and anti-pilferage measures to re-
duce  unauthorised interference
with the equipment.

-
-

{vi) Review, re-orpanisation and
rationalization of the maintenance

facilities.

Procurement of adequate quanti-
ties of spares of satisfactory stan-
dard, with special emphasis on
vital items,

(vii)

(viii) Adoption of security measures in
conjunction with the Railway Pro-
tection Force to ensure safety of

cquipment in the coaches.

The problem is being tackled by adopt-
ing all possible measures so that the ameni-
ties of lights are maintained in good work-
ing order,

Turrr or RAILWAY PROPERTY

1940, SHRI SITARAM KESRI: Will
the Minister of RAILWAYS be pleased to
state

(a) whether it is a fact that there has
been un increase in the cases of theft of
Railway Property during the last two years;
and

(b) il so, the steps taken to check the

crime  und also to bring the culprits to
book ?
THEE  MINISTER OF RAILWAYS

(SHRI C, M. POONACHA) : (a) Yes.
There has been a slight increase in the
incidence of thefts of Railway Property.
The recovery of stolen property has, how-
ever. registered an improvement,

(b) The following measures have
been/are being taken to check the incidence
of thefts of Railway Property :—

(1) Plain clothes Railway Protection
Force staff are deputed to collect
crime intelligence with a view to
tracking down known criminals.

12) Special detective staff are detmiled
regarding

to collect intelligence
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receivers of stolen property and
raids are organised on their shops
with the assistance of the Police.

(3) Zonal Headquarters” as well as
Railway Board's Central Crime
Bureau staff are deployed to con-
duct surprise raids to effect red-
banded capture of the culprits.

(4) Basic security measures are pro-
vided at all Workshops and stores.

(5) Close co-ordination between the
Railway Protection Force and
Government Railway Police and
Police Officers is also maintained
to deal with the criminals and

receivers of stolen property.

Anti-theft measures exist in the
shape of locking of compartmeats,
welding and  encasing electrical
equipment, cleating and troughing
of under frame wiring, shifting of
theft prone equipment inside the
coaches, so as to make their remo-

(6

—

val difficult by anti-social ele-
ments,
INDUSTRIAL ESTATES
1941, SHRI SITARAM KESRI: Wil

the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether it is a fact that many indus-
trial units in the various Industrial Estates
have either been closed or are running under
loss due to lack of supply of raw materials
and marketing of the goods produced;

(b) if so, the number of such sick unity
und the steps Government propose to take
1o help them; and

(c) whether Government propose to cun-
sider the question of specifying the pro-
ducts in such industrial units and to create
an agency for the purchase and sale of the

prodocts 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) : (a)
to (c). The information is being collecied
from the concerned authorities and will
be placed on the Table of the House.
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PUBLIC SECTOR INDUSTRIES

1943, SHRI SHRI CHAND GOEL:
‘Will the Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) the percentage of investment made
in the public sector industries in Punjab,
Haryana, Himachal Pradesh and Union
Territory of Chandigarh to the total invest-
ment in the public sector industries in the
country;

(b) whether Government are awaic
that these States and Territories have been
ignored hitherto in the establishment of
public sector industries; and

({c) whether Government propose to take
any steps to remove the disparity ?

THE MINISTER OF INDUSTRTAL DE-
VELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) : (a)
to (c). The percentages of investment in
Punjab and Haryana to the total invest-
ment in Central industrial projects during
the three Plan periods are 1.30 and 0.33
respectively. The percentage of investment
in Himachal Pradesh is negligible. There
is no Central industrial project in the
Union Territory of Chandigarh,

The Central industrial projects, primari-
ly being in the field of basic and heavy
industrics, are located essentially on the
basis of techno-economic considerations.
There is no question of ignoring the claims
of any particular State or Territory, As
far as possible the special needs of parli-
cular regions within the limitation of
techno-cconomic considerations are kept in
view,

Precision INSTRUMENTS Factomy,
PALGHAT

1945, SHRT P. VISWAMBHARAN :
Will the Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that the proposal
to set up a Precision Instruments Factory
at Palghat, Kerala Stote has been aban-
doned;

{b) if so, the reasons therefor;

(c) when the land for this factory wes
acquired;
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(d) the amount so far spent on this
project by the State and Central Govern-
ments by way of land acquisition charges;
and

(e) if the project hag not been aban-
doned, when Government propose to start
the industry at Palghat ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) : (a)
to (b). The Mechanical Instruments
Plant at Palghat is one of the two pro-
jects being implemented by the Instrumen-
tation Limited, which has set up one plant
at Kota. The Kota plant is expected to
go into production by middle of this year.
On account of the resources difficulty and
due to slackening of demand for the in-
struments included for manufacture in the
two plants, the project in Kerala is being
posiponed for the present. A final decision
on this issue and allied matters is yet to
be taken by the Government,

(c) and (d). Land measuring 5882
acres  for the Palghat project was laken
over by the Instrumcntation Limiled in
Janvary, 1965 from the Government of
Kerala, free of charge. No amount has,
therefore, been spent on this project by
the Central Government by way of land
acquisition charges, The amount spent in
this regard by the State Government i8
being ascertained and the information will
he laid on the Table of the House,

ConNVERSION OF METRE GAUGE INTO
Broap GAUGE RaiLway LINEs

1946. SHRI S. M. BANERJEE : Wil
the Minister of RAILWAYS be pleased to
state :

(a) the steps being taken to convert the
metre gauge railway lines into ‘broad
gauge;

(b) whether work has already started in
this direction; and

(c) if not, the reasons therefor 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) to
(c). Ag conversion of the entire M.G.
system will involve a buge capital outlay
and cause severe dislocation to traffic such
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mass conversion is mot envisaged at pre-
sent. Conversion -of a particular branch
or a section is always considerod on its
merits, as and when justification arises for
the same, subject to evailability of funds,
and having regard to the transport re-
quirements and specific advantages of such
conversion. The following metre gauge
sections have been converted into broad
pauge during the last three Five Year

Plans :—
1. Renigunta-Gudur 33,72 Kms.
2. Gudivada-Bhimavaram 66.01 Kms.
3. Vijaywada-Masulipatam  78.76 Kms.
4, Katihar-Singhabad 111.00 Kms.
5. Kumedpur-Barsoi 28.33 Kms.
6. Siliguri-Haldibari 61.58 Kms.

Besides the above, the conversion of
Poona-Miraj (267.18 Kms.) metre gauge
section into broad gauge, is at present in
progress.

DaMAGES TO RAILWAY PROPERTY

1947. SHRI S. C. SAMANTA : Will
the Minister of RAILWAYS be pleased to
slate :

(a) whether it is a fact that due to large
scale pilferape on Railways and damages
done by lawless clements, fares and
freiphts are being repcatedly increased re-
sulting in great burden on the Railway
users;

(b) whether it is also a fact that due
to competition posted by road transport,
Railway carnings are falling; and

(c) if so, bow Government propose to
face these difficulties ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Pilfer-
age from booked consignments, necessitat-
ing payment of compensation for shortages,
pilferage of railway egquipment, necessitat-
ing replacement of the articles stolen, and
damage done to railway property by lawless
elements would naturally add to the costs
of working of the railways. But, these
factors are not the main causes which
have led to increases in freight and fares.
The main factors are the increasing cost
of staf and fuel and the level of traffic
being depressed.
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(b) Railway carmings have not been fal-
ling, but it is correct that road competition
has affected the Railways' traffic in certain
high rated commodities.

(c) To meet road competition the Rail-
ways continuously strive to improve the qua-
lity of service. Some aspects that receive
constant  attention are timely supply of
wagons and transit time. Quick transit ser-
vices and super-express goods services pro-
vide fast transport. Various measures arc
adopted to prevent losses and damage dur-
ing transit. Where justified and practicable,
packing conditions are made easier and
less expensive. Reduced station to station
rates are also quoted. Out Agencies and
City Booking Agencies arc opened and
streey collection and delivery services or-
ganized for providing to the customer in-
tegrated rail-cum-road transport, Container
services are being introduced between im-
portant stations to provide door Lo door
service and eliminate costly packing and
at the same time save damage and pilferage
in transit. A Marketing and Sales Organi-
zation has been set up on each Railway so
that all aspects of railway working having
a bearing on consumer satisfaction can be
kept under watch at a fairly high level

So far as pilferage is concerned, various
measures have been adopted, such as es-
corting of all important trains, deployment
of plain clothes R.P.F. staff for tracking
down known pilferers, patrolling of affected
sections, yards, sheds and platforms and
other stralcgic points.

As for destruction of railway property,
maintenance of law amd order in railway
premises as also safety and security of
railway property beinz the responsibility of
the State Government and the State Gov-
ernment Railway Police, all incidents of
lawlessness/damage to  railway property
are promptly brought to their notice.

ExPORT OF STEEL AND IRON

1948, SHRI S. C. SAMANTA : Will
the Minister of STEEL, MINES AND
METALS be pleased lo state :

(a) the increase im expory of steel, and
iron in 1967-68;

(b) whether there is apy likelihood of
further demand from foreign countries
and if so, the nature of demands and the
targets of export during 1968-69; and
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(c) the principal countries to which
steel and iron were supplied and in what
quantities ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C, SETHI): (a)
Increase in exports of iron and steel in
1967-68 over 1966-67 is likely to amount
to 900,000 tonnes,

(b) For 1968-69, the estimated exports
are 950,000 tonnes Pig Iron and 1 million
tonpes of steel,

(c) A statement showing countrywise
exports in April—November 1967 period
is laid on the Table of the House. [Placed
in Library, See No, LT.—229/68.]

MINERAL SURVEY IN M.P. AND RAJASTHAN

1949, SHRI MANIBHAI J. PATEL:
Will the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether uany mineral survey has
been undertaken recently in Madhya Pra-
desh and Rajasthan;

(b) il so, the places where such sur-
veys are going on at present and whether
some mineral deposits have been found
out; and

(¢) the numes of minerals found, the
places where these have been found and
the estimated deposits thereof ?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA
REDDY) : (a) Yes, Sir,

(b) During the field season 1967-68, the
Geological Survey of India proposes 1o
undertake mineral  and groundwater in-
vestigations in the following districts :

Rajasthan : Jhunjhunu, Ajmer, Nagaur,
Sikar, Jaipur, Jodhpur, Alwar,
Bharatpur, Udaipur, Pali, Bhilwara,
Chittorgarh, Bundi, Barmer, Jaisal-
mer aad Jalor.

Madhya Pradesh : Surguja, Hoshanga-
bad, Bilaspur, Balaghat, Sidhi,
Jabalpur, Bastar, Dhar, Raipur,
Ratlam, Mandsaur, Damoh, Sagar.
Guna, Shahdol, Datia, Rewa, Betul,
Bhind,  Vidisha, Nimar  and
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(c) Estimated reserves of some of the
important minerals found in Rajasthan and
Madhya Pradesh are given in the state-
ment laid on the Table of the House.
[Placed in Library, See No. LT.—230/68.]

OrDERs ON ENGINEERING FIRMS FOR
SuPPLY oF WAGONS

1951. SHRI MANIBHAI J, PATEL :
SHRI B, K. DASCHOWDHURY :

Will  the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that Railways
have been asked by thc engineering firms
to place orders for the supply of wagons
for 1969-70;

(b) how far this will help t0 overcome
the present recession in engineering goods
and also to keep the labour engaged; and

(¢) Government's rcaction thereto ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) No
specific request has been received from the
engincering firms for placement of orders
against 1969-70 Programme,

(b) Based on the actual performance in
1966-67 and in 1967-68 so far the wagon
builders in privalc  scctor have adequate
load to keep their capacity engaged upto
end of June, 1969,

(c) Does not arise,

Alr-Conpimionep CoacH FROM Dermn 1o
CHANDIGARH

1952, SHRI SHRI CHAND GOEL:
Will the Minister of RAILWAYS be pleas-
ed to state :

(a) whether it is a fact that many VIPs
have now to travel by Kalka Mail from
Delhi to Chandigarh in conmnection with
various activities ;

(b) whether there is any proposal to
start a daily Air-conditioned Coach from
Delhi to Chandigarh or from Delhi to
Kalka by the Kalka Mail; and

(c) if so, how long it will take to mate-
rialise the proposal ?
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THE 'MINISTER OF RAILWAYS
«{SHRI C. M. POONACHA): (a) and
“(b). A daily A.C. coach already runs bet-
ween Dethi and Kalka during summer
‘months. During winter, an A.C. coach
runs between Delhi and Kalka tri-weekly
and the number of VIPs is less than 5 per
month. The overall occupation of the tri-
weekly A.C. coach during winter months is
-only about 50 per cent and does not justify
-starting a daily service.

(c) Does not arise,
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CeMENT CORPORATION OF INDIA

1961, SHRI GADILINGANA GOWD:
Will the Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that the Cement
Corporation of India hes been asked to
allocate cement and to direct movement of
cement from cement factories; and

(b) if so, the reasons therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) : (a)
Yes, Sir.

(b) Due to certain defects and irregu-
larities in the working of Cement Alloca-
tion and Coordinating Organisation set up
by the Cement Industry for distribution of
cement and difference of opinion among its
members, it had become clear that this or-
ganisation could not ensure proper distri-
bution of cement throughout the country.
In view of the necessity for movement of
cement from surplus to deficit areas and
for maintaining uniform f.o.r. price all
over the country, it was decided to substi-
tute a Government Controlled Agency
numely the Cement Corporation of Tmlia
Ltd. to perform for a period of one year
w.el. 1-1-1968, the functions of allocation
and distribution of cement,
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JBFFECT OF SUEZ OANAL CLOSURE ON
ExPORT OF STEEL

1962. SHRI GADILINGANA GOWD :
Will the Minister of STEEL, MINES AND
METALS be pleased to state :

{a) whether the closure of Suez Canal
helped the exports of steel from our coun-
try;

(b) if not, whether Government are
considering & new cxport-oriented pattern;
and

(c) the further steps which Government
have taken to increase the exports in view
of the production by the new units that
will be commissioned in the mext few
years ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI): (a)
The closure of Suez Canal has made our
cxports more competitive in certain markets
such as East Africa and Middle Eastern
countries but less competitive in the East
European market. On balance, there was
perhaps a marginal advantage to us.

(b) In view of the answer to (a) above,
this question does not arise,

(c) Continuous efforts are being made
to increase exports to world markets, As
a result of this drive, exports during the
year 1967-68 are likely to amount to over
Rs. 50 crores as against about Rs. 20
crores in 1966-67. It is likely that in the
years to come this trend will be maintained.

Stoer, MINES aAnND METALS MINISTER'S
visiT To UK,

1963. SHRI GADILINGANA GOWD:
Will the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether it is a fact that he paid a
visit to UK. recently;

(b) if so, the outcome of his visit; and

(c) whether Government propose to
lay on the Table a copy of his recommen-
dations and the decision taken thereon ?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA
‘REDDY) : (a) Yes, Sir.

(b) and (c). During the visit, 1 had
ialks with British Ministers and the British

FEBRUARY 27, 1968

132

Written Answers

Steel Corporation on the organisation as-
pects of a publicly-owned steel industry. A
copy of my report on the Study of the
British Steel Corporation is laid on the
Table of the House. [Placed in Library.
See No. LT—231/68). In the re-orgamisa-
tion of our public sector steel industry
which is presently under Government's con-
sideration, the organisational experiances
of publicly-owned steel industry elsewhere
would no doubt be taken into account.
Furthermore, 1 bad discussions on the
question of technical assistance for the
Durgapur Steel Plant, The British Stecl
Corporation team sponsored by the British
Government on the basis of these discus-
sions is currently at Durgapur to appraise
the requirements of the steelworks of equip-
ment and technical assistance to be provi-
ded from Britain.

CIUTTARANIAN HIGHER SECONDARY SCHOOL

1964. SHRI DEVAN SEN: Will the
Minister of RAILWAYS be pleased 1o
state :

(a) whether it is a fact that Goverament
have imposed English as medium of instruc-
tion at the Chittaranjan Higher Secondary
School at Chittaranjan;

(b) whether it is also a fact that about
90 per cent of the students in the school
speak Bengali and Hindi;

(¢) whether it is further a fact that the
Chittaranjan Railwaymen Union have sent
a memorandum protesting against the im-
position of English and demanding intro-
duction of Hindi and Bengali; and

(d) if so the steps taken or proposed (o
be taken for the conversion of the school
into a Bengali and Hindi medium ?

THE MINISTER OF RAILWAYS
(SHRI C. M, POONACHA) : (a) No.

(b) Yes.

(c) No.

(d) Does not arise.

RAIL TRANSPORT CAPACITY

1965. SHRI S. R. DAMANI : Will the
Minister of RAILWAYS be pleased to
state @

(a) whether it is a fact that rail trans-
port capacity for carriage of goods has
been geperally ahead of demand during
1966-67;
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(b) if so, the causes thereof; and

(c) the steps taken to remedy the situa-
tion ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.

(b) The traffic offerings did not come
up to the expected levels due to the geme-
ral recession in economic activity in the
country and drought conditions,

(c) The causes were beyond the control
of Railways. However, special steps have
been taken to attract more traffic to the
Railways. Marketing and Sales Organisa-
tions have been specially set up on all the
Railways to attract new traffic. Improve-
ments in the quality of service have also
been effected by providing container ser-
vice, faster transit by dieselised Super Ex-
press goods trains, elc.

IMPORT OF MACIINERY

1967. SHRI BHOGENDRA JHA : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to refer to the reply given to Un-
starred  Question No. 1866 on the 24th
November, 1967 and state :

(a) whether Government have since
made inquiries from the respective indus-
trics and firms producing engineering
muchjnery and parts as to which of them
individually and taken together can mect
the demands of the respective machineries
and partg; and

(b) if so, the details thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED):

la) and (b). The Directorate General of
Technical Development are required to
heep a close watch on the progress and
production facilities of indigenous manu-
fucturers of engineering machinery and
purts, All requests for imports as for
instance of Machine tools, are screened
with regard to indigenous availability of
equivalent items and intending importers
are put in touch or specifically informed of
the indigenous sources from which their
requirements could be met. This is a con-
tinuing process, covering the entire spec-
trum of industry which is widening as more
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and more items get progressively manu-
fuctured in the country,

Ramway Harts

1968. SHRI BHOGENDRA JHA : Will
the Migister of RAILWAYS be pleased to
state ;

(a) whether enquiries have been comple-
ted for the opening of railway halts at
Muraitha between Kamtaul gnd Jogiara
Station, Korahia betwecn Khajouli aad
Jayanagar Stations, and at Rajendra bridge
on the northern side and in place of the
present Simariaghat Station;

(b) if so, the result thereof and decision
taken thereon; and

(¢) if not, the reasons for the delay ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and
(b). Enquiries have been completed for
the opening of railway halts at Muraitha
between Kamtaul and Jogiara stations and
Korahig between Khajauli and Jayanagar
stations. The provision of halts at Murai-
tha and Korahia has not been found feasi-
ble as they will result in recurring loss to
the Railway,

There is no station of the name Simaria-
ghat, There is, however, a station of the
name Simaria and a train halt npamed
Rajendra Pul Halt is already provided on
the Northern side of the Rajendra Bridge
between Simaria and Hathidah junction
stations, A suggestion received from the
Mandal Shikshak Sangh, Darbhanga, to
shift the halt close to the Rajendra Bridge
is under examination.

(¢) The suggestion about the shifting of
Rajendra Pul Halt has only recently been
received and as the financial & techmical
implications of the proposal have to be
cxamined carefully, it will take some time
before the enquiries are completed,

wam &1 d\wa v
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T.ATE ARRIVAL OF FLYING MAIL IN DeLmt

1971. SHRI YAINA DATT SHARMA :
Will the Minister of RAILWAYS be pleas-
ed to state :

(a) whether it is a fact that the Flying
Mail which is the fastest train from
Amritsar to Delhi reaches Delhi late fre-
quently, sometimes even at Zero hour, thus
pulting the passengers to great inconveni-
ence;

(b) whether this train is unnecessarily
held up either at Sonepat/Badli/Narela for
want of platforms for incoming trains to
Delhi; and

(c) if so, the steps taken by Government
in the matter and whether Government pro-
pose to advance the time of starting of the
Flying Mail from Amritsar ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) The
number of occasions when the Flying Mail
reached Delhi over half an hour late was
23  during November, 1967; 28 during
December, 1967, 13 during January, 1968
and 6 during February, 1968 (upto 20th
February).

(b) and (c). During November and
December 1967, the running of this train
on the saturated Delhi-Ambala single line
section was affected by frequent alarm
chain pulling on this and other trains up-
setting the pattern of movement, frequent
foggy weather, etc. However, as a result
of special efforts made, the running of this
train has improved during the last two
months and all possible steps are being
taken to ensure its punctual running. It
has not been found feasible to advance the
time of starting of the Flying Mail from
Amritsar,
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SYNTHETICS SUBSTITUTE FOR JUTE

1976. SHRI JUGAL MONDAL: Will
the Minister of COMMERCE be pleased to
state :

(a) whether the Imperial Chemical In-
dustries Ltd., and the OQil cartels have in-
troduced synthetic fibre whose cost of pro-
duction is less than that of jute; and

(b) if so, the steps taken to protect the
Indian jute Industry ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Vari-
ous manufacturers have introduced synthe-
lic substitutes in overseas markets which
sell in competition with jute goods,

(b) The industry is being given assist-
unce in conducting research for devclop-
ment of finer fabrics cte. At the same
time steps are being taken to improve the
yicld both in terms of quality and quantity,
reduction of jute content of the fabric and
also improving the manufacturing efficiency
of the industry, On a review, export duties
on certain varieties of jute goods have been
reduced with effect from February 7, 1968,

TrAN-Bus COLLISION NEAR LAKHIMPUR

1977. SHRI YASHPAL SINGH: Wwill
the Minister of RAILWAYS be pleased 10
state

(a) whether it is 5 fact that a train hit
the bus on the 5th February, 1968 on the
unmanned level crossing between Bhira
Kheri and Mailani Stations near Lakhim-
pur on the North Eastern Railway;

(b) if so, the causc thereof;
(¢) the number of persons killed and
injured as a result thereof: and

(d) the action tuken by Government in
the matter ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.

(b) The cause of the accident is under
investigation,

(¢) In this accident 10 persons travel-
ling in the bus were killed and 37 injured.

(d) Suitable action will be taken on
completion of the enquiry.
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TR A 1968 F dw & afew
I g g & f wew Afaw
free & ofcda & #m g # far
s @ fagdt & 13, 62 fafagw o=
e & g7 s A FAT F 1. 50
fafoas a7 frex & Fo s &7 qaww
¥ wadl 1968 TF FAW: 1.20
fafaqas w7 drex st 9,216
g dRT w1 & {47}
1 9% 1966 ¥ amwr e fafads
R ifaa @Mt AEIORTERIIE
F dw 177,166 T ITHI0, TEOA
F gl Forwe T areEl 7 Fears
# fau o< fear mar a1 fomd &
AT 1968 F A AW 17,626 =
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JIEFL A FEA ATHA HT (IR
FAL & AT €€ & 7Y, ITHT A
HTH AT AATE 1970 T%F AT AT |

e e farfae e & g Soffafan
FIIWA F1 98,000 2, ATEIAT T8
TATRE AWAQ FTTOIREA, FAT B
13,860 7 31X &4t sarfagwew (gfmr)
fafes, Wiare, 1 1,577 &7, W@
g fgsew  fafadz, grar,
1,900 &, W@ 1 TR,
fafnes, fafaoassht, #1 1,900 ==,
@ @ wfesew fawdw, @,
w1 218 2, TR Hew fafde, w1,
1 600 &, Ifegw IR TR
fafaes, #5077 59, ITHA
A FEARHE GATE FT AT FAT
F dfamw At afusw & fog
fegeam & aw Fgwww fafaee
71 e} feg @ faad 97,200 @A &
fog it 3% 2 fed & AT AT 40,000
7 & FaM F 3% 3 & e q faw
frar o w@r 10

&AM E 9T TEATT FTCRTA K TET
% 10,000 § WA AFA F |
AT AF 1,772 TG {FH TAT AT
% & R 2,520 WET wONT [
21 A E | T AT Y aw AR F-
ary & fawior & fao o= #7 gfa s
TAFT & Y F 2 fame g
AT JY TAT @YY | T AT FTCE
& afeara & 97 1 gfa #3m)

(@) #a a% Sr4reaT 9T W
S2FNT T A EIAFE |

(7) wwifua sraww & SETC TIW
gaw wedl faaeaT 1970 & TR FT
Arow w7 A & FTETT FT TN
T fored 1.7 fafeam =@ oo
faueY @l 880,000 27 WG T
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Fo4 dIg & IaRA grm,  feEw,
1971 ¥ o % Sa7C & T %
FeATET FTA AT |

wrdfagge Bwa ot 34fc qw

1981. =t wew fagrdt T wdAdt :
w1 WA g gz qam N FO FA
f
(%) #7 0z 5w ¢ & afeqo-q@
WY § drcfagq = & wrf Iufe
gqa 7¢l & fora® aftomrasy 39 2w
% T T aq gu AW w) qEd W
TR A F aga sfear e d

(@) smog M as g 5 agr
99ft 97 T g ¥ S aga § A
A AT O FQ@ GG g #7
foere & 73 €

() w7 aE R qre & Frarfedi
# gl 9T I9fC g7 T I ¥ Wy
# ®rE areqrae faem @ aR

(v) afz g, @t w=amy &
FIGATEY &1 A7 W E 7

[TWAA (W o Ho  garwy) :
(%) @ Rww 9T arft ewmt #i1
fram aren oF Idt G qw Ry A
Mz &1 Afew 2w arE & s Ak
Sl dowr g T @ foed Rwa &
@t fat 9T X s R F O AT
%1 3% sfear gidr &

(€) 661963 & 7-8-1967 aF
1 safg F WA 95T IR F@ U 5
AT gHEATIET g G |

() sfrgr

(v) mgorwr & foen afogz &
A ¥ IA-HWTEA IIC X qTE O
% IT0 939 99 T § g\ a0
e fEmrar @ g
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wigw-wira ok W

1982. st azw fagrdt wmddt :
T R Hel ag q@ Ay 39T AT
fr:
(%) w7 7 &= ¢ fe ofiely W3
& mfgw o qigT WY Rl & fiw
T WY oA faew & foq 4 W@
W A e gr sfaw w qfe
sforr A @ ;

(=) afz gt, oY afor # o gf7
¥ 59 Sawa fen § ARk fad
o Afew Tfr T ST Fr

(7) waT FTETT ® W A F A
T Hodew veafadoe & w1 WA
Mg,

(w) afz g, @r =« & w0
Fria Ay e R ?

LR -wiat (o o Ho g7rw) : (W)
ot 7@ | ofiew W & faordt gw
amf AT @T 9T AR &’
aifgw ®@wAr & d@iw @ afafea
aTeAl #7  waeqr & fou  ftusr
& gy | wifgw 2w & fee 450
T T AARA ATy T ¥ T & oo
W1 fe afew wfeem & fger 2,
F AR fg@ greaw omm &t & drw
999 a6t ¥y safuy § oy arqwfer
areRE ST feam om0 @
FAE™ ¥ 0al F FTET 67 FACH
Jod @A 7% A oafe § g7 vl & faw
ORI qfaay 1 §o ¥ ATAATA ¥ A
& Wit

(=) www éradl Izam)

(m) & (=) : o g 1 Ao
TRl @9, aE & uF WA faer @
1 34 gfea fer mar § fe ave-fem
A qurgrvy We ¥ e @ anEl
o sgear ¥ gfee ¥ qofRr SO
farar mar &0
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FaLL IN HanDLOOM EXPORTS

1983. SHRI S. K. SAMBANDHAN :
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that handloom
exports are declining; and

(b) if so, the action taken in the mat-
ter.?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI

MOHD. SHAFI QURESHI) : (a) Yes,
Sir,

(b) The following steps have been
taken to check the decline in the exports
of handloom goods :—

(1) A programme of publicity for
handloom fabrics has been under-
taken in U.S.A. through the Han-
dicrafts and Handlooms Export
Corporation of India Ltd., New
Delhi.

(2) A programme for popularising

and producing handloom ready-

made garments has been under-
taken by the Handicrafts & Hand-
looms Export Corporation, New

Delhi in collaboration with Mr.

Pierre Cardin, the famous French

fashion designer.

(3) A handicraft and handloom de-
legation was sent to South East
Asian countries with a view to
enquire into the prospects of in-
creasing exports of handloom
poods to these countries, Action
has been initiated on the recom-
mendations of this delegation.
(4) EE.C. countries have made a de-
claration that duty free entry will
be allowed in the Common Mar-
ket countrics to the value of $
one million each of Indian hand-
loom silk fabrics and handloom
cotton fabrics on a simple certi-
ficate that the product is hand-
loomed and  handprinted. A
similar concession by Norway,
Sweden and Denmark has also
been secured.
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fodt & qfean

1984. Wt TNt Tag wred .y
affren 7&t 7 aaE w4 FA@ F

(%) 1595740, 1968 ¥ TEIAT
gmiag & yaiw fafwesr awami qur
famat gror it fed o 9w afora
*t gaqr feadt § o ‘e sndw”
Fi G011 | A § TGT Fa AAAT F g
i fY foedt g §; o<

(&) v fgedt & ot o<y 7 fed
WA F wqr For § 7

afe: dama & Ioda (st
dgerr ws: gam) ¢ (%) T (|):
STARTIT UHT FT w1 G g AT A
qEe T @ & ST |

TrRADE AGREEMENT WITIL BRAZIL

1986. SHRI HIMATSINGKA :
SHRI YASHPAL SINGH :
SHRI YAINA DATT
SHARMA :
Will the Minister of COMMERCE be
pleased to state @
(a) whether a trade pact has recently
been signed with Brazil;
(b) if so. the terms of the agreement:
(c) the volume of exports to and im-
ports from Brazil during the ensuing year
under the agreement; and
(d) the products and by-products which
will be mainly exchanged between the two
countries ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Yes,
sir. A Trade Agreement between India
and Brazil was signed on the 3rd February,
1968, at New Delhi.

(b) The Agreement is general in nature
and provides, inter alia, for reciprocal ex-
tension of mosi-favoured-nation treatment
by the two countries to each other in'r{]at-
ters of trade and tariffs. It will come into
force from the date of exchange of instru-
ments of ratification which is to take place
in Rio de Janciro. The Agreement is for
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an initial period of 3 years and will be ex-
tended by tacit consent for periods of onec
wear at a time thereafter.

(c) and (d). The Agreement does not
«<ommit either side to imports of specific
items or of specific value from the other.
1t is the hope of both sides, however, that
it will provide a framework for expansion
of trade and economic cooperation between
the two countries. India imported a sub-
stantial quantity of rice last year from
Brazil and could also consider import of
other industrial products such as ships.
Brazil, on the other hand, is a large im-
porter of textile machinery, railway equip-
ment, including rails, generators, electric
motors and other engineering equipment
which India is in a position to supply. The
two Governments have decided that the
scope for expansion of Indo-Brazilian trade
should be explored in depth.

‘STAFF OF CillEF CONTROLLER OF IMPORTS
& ExPORTs

1987. SHRI N. K. SOMANI : Will the
Minister of COMMERCE be plcased 1o
state :

(a) the number of persons working in
the offices in India under the Chicf Con-
troller of Imports and Exports and their
annual establishment charges;

(b) the number of licences issued, rcva-
lidated, ete. annually; and

(c) the average time tuken to issue a
fresh licence and to revalidate the same ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESHI) :

(a) (i) The total sanctioned strength of

the Import and Export Trade

Control Organisation as on

31-3-1967 was 297 Gazetted

Officers, 1773  Non-gazelted

Officers and 489 Class 1V Stall.

(ii) The ecstablishment charges dur-

ing 1966-67 were  Rs.
1,09,03,564.

(b) The total number of licences issued
by Import and Export Trade Control Or-
ganisation during 1966-67 was 1,57,167.
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Information regarding nmumber of licences
revalidated is being collected.

(c) (i) There are standing imstructions
that applications for import
licences other than Capital
Goods and Heavy Blectrical
Plant if complete in all respects,
should be disposed of within
30 days and applications for
Capital Goods and Heavy Elec-
trical Plant licences within 60
days from the date of the re-
ceipt in the operative section.
These time limits are being
generally adhered to,

(ii) Applications for revalidation
are disposed of, by and large,
within 7 days according to the
standing instructions of the de-
partment.

STUDY OF MANAGEMINT TECHNIQUE IN
USSR,

1988. SHRI BEDABRATA BARUA :
SHRI Y. A. PRASAD :
SHRI R. R. SINGH DEO :

Will the Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that U.S.S.R.
Prime Minister suggested during his recent
visit that Indian engineers should visit simi-
lar projects in U.S.S.R. to study the mana-
gement technigues; and

(b) if so, Government's reaction therc-
to?

THE MINISTER OF INDUSTRIAL DE-
VELLOPMENT AND COMPANY
AFFAIRS (SHRI F, A, AHMED) : (a)
and (b). Vaurious Soviet Authorities in-
cluding the Prime Minister have stressed
the importance of manning the Plants set
up with Soviet Assistunce with adequalte
and well qualified personnel,

The question of training of Indian en-
rineers would be constantly kept under re-
view and to the extent necessary, engineers
und techmicians would be sent to the
U.S.S.R. for further training so that in due
course of time they may be equipped to
occupy top Managerial positions in the
plants,
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EXPORT OF STEEL

1989, SHRI BEDABRATA BARUA :
SHRI Y. A, PRASAD :
SHRI R. R. SINGH DEO:

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether it is a fact that the export
of Indian Steel has gone up during 1967-
68;

(b) if so, the exient to which it
gone up; and

(c) the target of export for 1968-69 ?

has

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C, SETHI) : (a) and
(b). Yes, Sir.

During the eight month period ended
30th November 1967, India exported
808,204 tonnes of Iron and Steel, as com-
paréd to a quantity of 470,854 tonnes ex-
ported during 1966-67.

(c) It is estimated that about 950,000
tonnes of Pig Iron and 1 million tonnes of
Steel will be exported in 1968-69.

ExPORT OF STEEL

1990. SHRI M. SUDARSNAM : Will
the Minister of STEEL, MINES AND
METALS be pleased to state the total
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amount of steel and steel products exported
during 1965, 1966 and 1967 ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C SETHI): The
tonnage of Iron and Steel exported during
the years 1965-66, 1966-67 and first eight
months of 1967-68 (upto November 1967)
are as under :—

Quantity in M/tonnes

1965-66 150,304
1966-67 470,854
1967-68 808,204

(upto 30-11-67)

MANUPACTURE OF PASSENGER CaARs

1991, SHRI M SUDARSNAM : Wil
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state the total mumber of pas-
senger cars, scooters, three wheelers, two-
peds, jeeps and lorries manufactured in
1967 as against 1966 and 19657

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) : The
production figures of the various types of
vehicles for the years 1965, 1966 and 1967
are as under :—

1965 1966 1967

Passenger cars 24,7% 27,597 33,339
Scooters 20,296 20,971 30,302
Three-wheelers 1,884 1,175 3,980
Twopeds (Mopeds) 5,768 4,890 9,184
Jeeps 10,488 9,862 5,561
Commercial Vehicles (including lorries) 37,299 34,199 31,462
saifis sEAl Wdst THT & oY I qger fawelt e fom | foft

wiwfa
1992. ft waw wTH wYT :
oft TR AT :

T saifaw faem avr wwaE-
W HAT 47 I #Y T F4,

(%) = ag 7w & fr 5o =afemi

agasl a7 faoft afsal & o=t ov &
FC @ 9 Aifw agdat & 9w A/
i 0 & fodt fgwr #7 orf wfafa
T w7 & foad agraw fRvei &
&7 A frgea fear ma & &)

.?(‘)'ff‘ﬁi'-fﬁtﬂ*mm
g7
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detfes faem aor WA
dar (ot swedm  weh apeR) :
(%) 3= (&@). s fowmii/sraiemt
#1 wift § et e F o
FHATY H o oY feeelt R fam &
TR & fol wfea & o7 9 sfa-
frafer q< a1 9T 9 350-900 To (AT
75 %o Wifa® favig o) & Fa7 W
& a1, avafis avgda Aif arw afufa
# wgmw fA2ws ¥ qF 9T Iuwy gufad
frafes &t v fs  foed st
HNT U7 grgar ¥ gfec ¥ g W w
& ford faniie = & Juger qraT T )

wre {at HEw O dwew
LatCie G
1993, = wrew AT WY :
o} TR«
w1 st fawme aqr aRwg-sE
HeY g TR A T HE fE
(%) T “aree & rew U due
s’ & g3y fRww & o7 93
= 7 frgf N @  ; o
(w) afz g, & 9% & FO
g7
statfire fawre aer awaT@-T
qa (i sug ot agER) @ (F)
oft, a#i
(@) 5w & T Iz

yifreg darag 7 REAEH
1994. =t w&roy AT YT :
oI TW o0
1 afeen wdft T dTOm WY
g a fF:
(%) 37 Wt & gedvied
T mE;
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(@) o7% & fomn w@ agfea
afeat war syl anfew anfeai &
ford arfera it mr 5 o

() srpgfe snfii qar agfa
wifen anfeal & fry sufer & ot
T AT A 0 FCRE !

aifer A & Io-dat (o
atpeny wwl gam) ¢ (%) 691

(&) ¥ (7). arfoow wareg &
AN & q&f ®1 wdlf & foawi
& aTe 50 Wfowa 97 www Wl
gra gt so wfwa o wfafafer
wqar wqETACr g W oo §
qfcora: ST IR weaw Wb
& fau smtfem ffemi ac & &
& | qreEfer g (g dee)
TR F A TR & ogl
1 waTeg & Aof-3 ¥ a awedt
& F qv § wfwew 7 fagr mw )
s TALNEE ¥ dr F Wi e
T A o g A e
wawa: fraffer gt (qeex) & amame
qT Y ot @ | TW AW Harey § q-
gfaa arfedi & W aar sqgfed
anfaw wnfaai &1 oF sfe AT
FerAsAACREN

Fh waTeTe qfaer

1995. ot wawW AT wqT :
st W W

1w weft ag T AW FT
w4t fr :

(%) ¥ % wwawm g fg
F “gurr sy gfawr’ ams afaer
spTfira #7 At oY ;

(@) = ofewr &1 wwwE AR
fet A T FTM § ; A
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() w1 s w1 frwe. zEw
TR ATCR AT ?

wifeey ama & IdaT (s qgena
wRgo) - (%) S gt

(@) faawat 1965 # wifeeam &
WTAAN & ofcorRer®y  Ioaw qffed-
Fori % fraeagan & Surq & &9 § T8E(
FFA q] FT faqr Iy °r |

() <, &t

wfaw wreta g9 v A

1996. S\ WAN AT FIL :
f( T -% ;

w1 afwes A ag T & F
4t fF

(%) 7 Sfea wrefm gaear
A T OF FIE AW T 3
& frdy wema 9T g fa=re @
T AR

(=) afz g, ot &9 7 T ymwg

w1 ferdras s qefoa @1 o awraer
2?
wifer wanaw & gadar (W

WIERT MR W) : (F) (W),
afgs W I A F A
TS & Haw A @ w@r g

ENCOUNTER AT DUM DuM RaiLway
STATION

1997. SHRI KAMESHWAR SINGH :
‘Will the Minister of RAILWAYS be pleas-
wd to slate :

(a) whether it is a fact that an Officer
of Railway Protection Force was killed in
an encounter at Dum Dum Railway Station
on the 16th November, 1967;

(b) whether any enquiry was held into
dhe matter; and

(c) if so, the findings thereof ?
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THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.

(b) and (c). Yes, Government Railway
Police, Sealdah have registered a case on
Crime No. 56 dated 16-11-67 under sec-
tions 147, 148, 149, 324, 353, 307, 302
1.P.C, and 6(3) Indian Explosives Act and
the Police investigations are still in pro-
gress.

TirouGH BOGIE FROM ROURKELA TO Pumi

1998. SHRI S. KUNDU: Will the
Minister of RAILWAYS be pleased 1o
state :

(a) whether Government are aware of
the_demand of the Railway Users’ Commit-
tce of Rourkela to provide one through
bogic from Rourkela to Puri to be attached
to some train at Rourkela station;

(b) if so, when Government propose to
proyide a bogie; and

(c) if not, the reasony therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.

(b) and (c). This is under examination.

DiaTarl IrRoN ORE PROJECT

1999, SHRI S. KUNDU : Will the
Minister of STEEL, MINES AND
METALS be pleased to refer to the reply
civen to Unstarred Question No. 3607, on
the 8th December, 1967 and state :

{a) whether Government are aware that
the Diatari iron ore project is passing
through financial difficulties;

(b) whether the target of export of iron
ore has been achieved;

(c) whether the Orissa Mining Corpora-
tion or Orissa Government have sought the
assistance of the Central Government or
the National Mineral Development Corpo-
ration to tide over the present financial
and other difficulties facing Diutari Iron
Ore Project in Orissa; and

(d) whether Government have suggested
any plans to come to the rescue of Diatari
Iron Ore Project ?
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THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA
:REDDY) : (a) The Orissa Mining Cor-
pogation experienced some financial diffi-
culties. The position is expected to improve
on getting the loan which they expect from
Banks.

(b) Diatari Iron Ore Mine is being de-
veloped for the production of 1.5 million
tonnes of ore per anpum for cxport. It
is expected 1o commence mechanical pro-
duction from June 1968, The cxport tur-
get will be achieved after the commission-
ing of the Ore Handling Plant,

{c) The National Mineral Devclopment
Corporation were not approached for any
financial assistance, However, the Central
Govegnment have granted loans totalling to
Rs. 342.5 lakhs on request from the Orissa
Mining Corporation, The Corporation is
ulyo arranging for loans from the Banks.

(d) Does not arise.

INpUSTRIAL ESTATES IN ASSAM

2000. SHRI R, BARUA : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to refer to the reply given to Un-
starred Question No, 2854 on the 16th
June, 1967 and state ;

(a) whether the Industrial Estates at
Naulbari and Tinsukia in Assam arc func-
lioning;

(b) if so, the details thereof;

(¢) whether the Industrial Estates in
Sibsagar and Jorhat in Assam are likely
lo be ready for allotment during this year:
and

(d) if not, the steps being taken to ex-
pedite their completion ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
to (d). The information is being collected
from the concerned authorities and will be
placed on the Table of the House.

CoaL ConsumprioN BY N.EF. RAILWAY
2001. SHRI R. BARUA: Wil the
Minister of RAILWAYS be pleased to

state :
LALSS(CP)/68—6
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(a) whether the intake of Assam Coal
by the North-East Frontier Railway has
gone down as a result of introducing dicsel
engines; and

(b) if so, the position regarding lifting
of Assam Coal by the Railways in 1967
and the cstimate for 1968 keeping in view
further increase in dJieselisation ?

MINISTER OF RAILWAYS
(a) No.

THE
(SHRT C. M. POONACHA) :

(b) Does not arise.

TRAIN FROM BARAUNT TO GAUIATI

2002, SHRI R. BARUA : Will the
Minister of RAILWAYS be pleased to
state @

(@) whether due to the shortage of pus-
senger coaches, North-Eust Frontier Rail-
way is unable to run another train from
Barauni to Gauhati and back; and

(h) if so, the steps taken to meet the
pressing need of this additional train ?

THE .MINISTER OF RAILWAY'S
(SHRI C. M. POONACHA) : (a) Intro-
duction of an additional train between

Barauni and Gaubati is pot, at present, fea-
sible for want of requisite resources by way
of additional coaches, locomotives and
spare line capacity on the barauni-Katihar
wection,

(b) Works to increase line capacity are
in hund, As soon us these are completed
and adequate resources by way of coach-
ing stock and locomotives become avail-
able, this demand will be considered.

IMPORT OF SULPHUR

2003. SHRI R. BARUA: Will the
Minister of COMMERCE be pleased 10
state :

(1) whether the import of sulpher Is
canalised through the State Trading Cor-
poration;

(b) whether the country is depending
upon monopoly suppliers in U.S.A. Lhmusl}
their two Indian agents viz. M/s, Dharamsi
Morarji and Co. and M/s. EID Parry Ltd;
and

(¢) if so, whether their monopoly s
causing difficulties in changing the import
policy ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHKI
MOHD. SHAFI QURESHI): (a) No,
Sir. Imports by others are also permitted.

(b) No, Sir. There are imports from
other sources and by other agencies also.

(c) Does not arise.

AT F WA 9T fred § e
® W

2004. ! AT AT : FAT R
HeY gg TaTT F¥ FAT FG fF

(%) #1 gz = & fr s100T &
52 faarfudi &1 "m0 awm swra
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(@) =1 7 i 7= & f& amm
T ¥ fesy & arem wwm garr u1; AR
() afz g, &t 77w 7 7@ ATA
H Fr FraaAmEr w1 g 7
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fr, & 1« Faw 7 fewfam F
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(=) st g |

() frrge faem 92 e @
oY Yo gferw 7 o ATRaT & fRar e
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N 2 fr feeht ¥ feard aw qore
qE=WEL TF Wl WA A qAng
T =rfed;
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ExPORT OF IRON OREe

2006. SHRI S. C. SAMANTA : Will
the Minister of COMMERCE be pleased to
stale @

(a) the increase in export of iron ore
in the year 1967-68; and

(b) whether there is any likelihood of
further demand from foreign countries and
if so, the nature of the demands and the
targets of export during 1968-69 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) The
following are the exports of Iron Ore from
India during 1962-63 to 1966-67 and likely
exports during 1967-68.

Year Quantity
(in million tonnes)
1962-63 9.07
1963-64 9.78
1964-65 1023
1965-66 .’ 11.99
1966-67 13.21
1967-68 13.50
(based on actuals
during April, 1967
to January, 1968
. and anticipated dur-
ing February &
March, 1968).
(b) Yes, Sir, Target of exports during

1968-69 based on existing and anticipated
sales prospects is about 15 million tonnes.
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FaLLs 1N Goops EARNINGS

2007. SHR1 R. BARUA :
SHRI CHANDRA SHEKHAR
SINGH :

Will the Minister of RATLWAYS be
pleased to state :

(a) whether it is a fact that the Rail-
ways are running into a heavy deficit due
to considerable fall in goods earnings and
increase in operating costs during the last
Iwo years;

(b) if so, details of the deficit. year-wise;
and

{c) the steps taken to make up the los-
ses and remove their causes during the cur-
rent year ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) There
has been some deficit in 1966-67 and 1967-
68 duc to fall in goods earnings and in-
crease in operating costs.

(b) 1966-67
1967-68

18.27. crores.
22.59 crores.

(c) Efforts are being made to secure
more traffic for the Railways, by improv-
ing the quality of service offered, like ade-
quate and timely supply of wagons, speed-
ing up transit and ensuring safe transit.
Rate adjustments are also made where
justified.

waw, fyata warqaa soit & fuad,
wiamsfoa foi st famad
fanmt waa fesd

2008. Y Wo Wo Afaa: 77 WA
A qg qaT ¥ FAFG F

(%) a=f awr Fewar T T=E
TAT ATV & frer S AT I[F a9
uwie wnfeat & waw Soft, fad
aefY, qeitg AR, el Ao, fa-
Wit a4 fewrdt wae fest sem-srEm
e g

(&) a% 1965-66T4T 1966-67H
Iq0eT Aot § qrar s aw grfagi
¥ faeer g g% ;
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ROURKELA STEEL PLANT
2012. SHRI D. AMAT:  Will the
Miniser of STEEL, MINES AND

METALS be pleased to state :

{a) the total amount of loss incurred by
the Rourkela Steel Plant during the last
linancial year;

(h) the reason therefor; and

(c) its repercussion on the profit sharing
honus payable under the Payment of Bonui
Act ?

THE MINISTER OF STATE IN THB
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI): (a)
The Rourkela Steel Plant incurred a loss of
Rs. 19.38 million during the financial year
1966-67.
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(b) The loss is attributable to a number
of factors including lower production,
changes in demand pattern, rise in the cost
of raw materials, post-devaluation increases
in the cost of imported stores & spares,
break-downs etc.

(c) In the absence of “allocable sur-
plus” in terms of the Payment of Bonus
Act, the statutory minimum bonus only was
declared by the Company,

PARADEEP-CUTTACK RAILWAY LINE

2013, SHRT D. AMAT: Wil
Minister of RAILWAYS be pleased
state @

(a) whether the survey of new railway
line from Paradecp to Cuttack has been
completed; and

(h) the total amount 10 be speat on the
survey and construction of this line 7

the
o

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) The
Final Location Survey for the entire length
hus been completed. The report and esti-
miate are under preparation,

(b) About Rs. 10 crores.

MacHINE Toor PLANT IN CEYLON

2014, SHRI K. P. SINGH DEO: Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(i) whetber it is a fact that a study team
on behalf of the Hindustan Machine Tools
Lad., visited Ceylon sometime in September,
1967 at the invitation of the Ceylon Steel
Corporation to study the possibility of sel-
ting up & machine tool plant in Ceylon;
and

(h) if so, the result thereof 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT  AND  COMPANY
AFFAIRS (SHRI F. A, AHMED) : (a)
Yes, Sir.

(b) Negotiutions are still going on,
DeLnn

‘CAPITAL EXPRESS' BETWEEN AND

) CALCUTTA
2015. SHRI K. P. SINGH DEO: Wil
the Minister of RAILWAYS be pleased to
stale ;

188¥ \JARA) FF FILITH ATSWETY  — TOU

(a) whether there is a proposal to%intro
duce a new faster train “Capital Express"
between Dethi and Calcutta;

(b) il so, the coverage time likely to be
reduced with the introduclion of the new
train;

(c) the number of services proposed to
be introduced in a week; and

(d) when such a train is likely to be
introduced 7

THE MINISTER OF RAILWAYS
(SHRI €. M. POONACHA): (a) to
(c). Yes. it is proposed to introduce a bi-
wechly fast express train between New
Delhi and Howrah which will cover the
distance in about 17 to 18 hours.

(Jd) Technical details of the proposal are
in the process of fimalisation and as such no
date for its introduction can be given at
the moment.

A.5.Ms ON ALIPURDUAR JUNCTION—
GITALDABA SECTION

2016. SHRI B. K. DASCHOWDHURY:
Will the Minister of RAILWAYS be pleas-
cd to state :

(a) whether it is a fact that the Assis-
tant Station Masters working on some sta-
tions on the Alipurduar Junction-uitaldaba
Section of the North-eust Frontier Railway
have been withdrawn; and

(b) if so, the reasons therefor ?

RAILWAYS
(a) No.

THE  MINISTER OF
(SHRI C. M. POONACHA) :

() Does not arise.

S.Ms, anp ASMs. o NEF. RarLway

2017, SHRI B. K. DASCHOWDHURY:
Will the Minister of RAILWAYS be
pleased to state :

(u) whether Government gre aware of
the delay in confirming the Station Masters
and Assistant Station Masters who have
completed six or seven vyears satisfactory
servicc on the North-east Frontier Rail-
way; and

(b) if so, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and
(b). Information is being collected and
will be laid on the Table of the Sabha.
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ROURKELA STEEL PLANT

2018. SHRI D. AMAT: Will the
Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether it is fact that Bonn propose
to send German experis to probe into the
Rourkela Steel Plant's problems; and

(b) if so, whether there is any proposal

to depute engineers and technicians 10
Rourkela to run the new units ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHR] P. C. SETHI) : (a)
and (b). There is no proposal for the
West German Government to send German
Experts to probe into the problems of the
Rourkela Steel Plant. Hindustan Steel
Limited, have, however, contracted with a
West German firm to depute three experts
for a period of one month to study certain
oroblems connected with raw materials,
The services of some foreign technicians
are also being secured by them through a
Gernman firm to ensure smooth commission-
ing, operation and maintenance of the new
sophisticated units being set up under the
programme of current expansion of the
Plant.

MmNE ExpLOSION IN RAJAHARA MINES

2019. SHRI D, AMAT: Wil the
Minister of STEEL, MINES AND
METALS be pleased to state :

. (a) whether there was any mine explo-
sion in the Rajahara mines of Madhya
Pradesh during November, 1967;

(b) if so, the oumber of workers in-
jured; and

(d) whether any responsibility has been
fixed for the explosion and if so, the de-
tails thereof ?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA
REDDY) : (a) to (c). In November,
1967 there was no accident in the Rajahara
Mines, but there was a blasting accident in
the Jharandalli semi-mechanised mines in
which 10 workers received very minor
injuries. On inquiry, the incident was held
%o be a case of pure accident.
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ALLOTMENT ©F SCDOTERS To M.Ps.

2020. SHRI ANANTRAO PATIL : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether Government have received
complaints from some Members of Parlia-
ment and others that the delivery of
scoolers is mot done by the Bajaj Aulo
Works in aceordance with the instructions
issued by his Ministry;

(b) if so, Goveroment's reaction there-
to; and

(c) how many scooters were allotted to
the Members of Parliament and how many
were actually delivered during 1967 ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHR1 F. A. AHMED) :  (a)
No.

(b) Does not arise.

(c) 120 Vespa scooters were allotted to
the Members of Parliament during the yecar
(1st December, 1966 to 30th November,
1967); 99 scooters were actually deliverec
during this period. The remaining Scooters
could not be delivered for want of delivery
instructions from the allottees,

NIGHT RUNNING OF TRAINS FROM BADARPUR
10 LUMDING

2021. SHRIMATI JYOTSNA
CHANDA : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether Government propose to
start night running of passenger trains from
Badarpur to Lumding on North-east Fron-
tier Railway in the near future; and

(b) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M, POONACHA) : (a) No.

(b) For security reasons.

INDUSTRIAL DEVELOPMENT IN CACHAR

2022. SHRI JYOTSNA CHANDA :
Will the Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY
AFFAIRS be pleascd to state :

(a) whether Government propose to
start new sugar and Paper and Pulp Fac-
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tories and to expand the existing fruits fac-
tory in Cachar District during the Fourth
Five-Year Plap in order to give employ-
ment to the people and to revive economy
of that area; and

(b) if so, the details thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) : (a)
and (b). Possibilitics of putting up a
Paper/Pulp or a Commercial Pulp plant in
Assam including Cachar Area, in the pub-
lic sector, are being explored and Project
Report is under preparation,

As regards Sugar Mill, a letter of intent
has been issued to M/s. The Eastern Sugar
Mills Ltd,, Calcutta for the establishment
of 1250 tonne joint stock sugar factory in
Chargola valley of Cachar District in
Assam,

As regards the fruits factory, at present
there is no proposal for expansion,

ExpPorT OF PEPPER

2023. SHRI N, K. SANGHI: will
the Minister of COMMERCE be pleased
1o state :

(a) whether it is 5 fact that India has
sent a delegation tp Indonesia to explore
the possibilities of co-ordination in the ex-
port of pepper from the two countries and
to establish a competitive price in the world
market;

(b) whether the two countries have been
able to reach an agreement; and

(c) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Yes,
Sir.

(b) The discussions were of an explora-
tory nature. Both delegations agreed in
principle on the nced for such coordina-
tion. Further discussions are being arrang-
ed with a view to reaching an agreement.

{c) Does not arise.
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CANCELLATION OF TRAINS ON  EASTERN
RAILWAY

2028. SHRI JYOTIRMOY BASU: Wil
the Minister of RAILWAYS be pleased to
state @

(a) whether a number of passenger and
goods trains were cancelled on the Eastern
Ruailway, especially in the Howrah Division
on or about the 8th February, 1968;

ib) if so, the number thereof; and

{c) the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to
(¢). No trains were cancelled on 8-2-68.
However, on 9-2-68, due (o heavy and
intense fog during the small hours of
the morning from 3,30 AM., there were
frequent trippings of traction power supply
followed by total power supply failure from
15,00 hours on Howrah Division between
Howrah and Bandel on the main line. There
were also a few interruptions to power
supply on the Howrah-Burdwan Chord and
Seoraphuli-Tarakeswar Branch, As e re-
sult, 56 local truins and 2 goods trains were
cancelled and two poods trains terminated
short of destination on the Howrah Divi-
sion. On the Sealdah Division, similarly
E2 local trains suffered detentions varying
from 15 to 130 minutes each. However,
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-arrangements were made to rum 25 passen-
ger special trains in lieu hauled by diesel/
stcam locomotives for the convenience of
-commuters,

Reruse Tramn RUSTING NEAR DELHI

2029. SHRI D. C. SHARMA : Will
the Minister of RAILWAYS be pleased to
state :

(a) Whether it is a fact that a refuse
train has been rusting near Delhi for the
last eight years;

(b) if so, the reasons therefor;

(c) whether any inquiry has been made
into the matter; and

(d) if so, the action taken or proposcd
1o be taken in the matter 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) to
(d). Some hopper silt wagons owned by
Delhi Municipal Corporation are stabled
on their refuse siding since 1-3-1963 with
the introduction of the system of garbage
removal by tractor. As the wagons belong
to Delhi Municipal Corporation, the Rail-
ways do not have any control over their

disposal.

REpUCTION OF CrLass III aND IV STAFF IN
AsaNsoL Division *

2030. SHRI DEVEN SEN: Will
Minister of RAILWAYS be pleased
state :

(a) whether there has been a reduction
in the number of class II1 and class IV staff
at Asansol Division, Eastern Railway, com-
.pared with their number in 1962-63;

(b) if so, the reasons therefor; and

(o) the number of class IIT and Class
1V staff in the Asansol sub-division in 1962-
%3 and 1965-667

the
1o
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THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA) : (a) to {c). The
information is being collected and will be
laid on the Table of the Sabha.

EcoNoMy DmIVE ON RAILWAYS

2031. SHRI DEVEN SEN: Will the
Minister of RAILWAYS be pleased (o
state :

(a) the annual saving on the Railways as
a result of the cconomy drive during the
last 3 years;

(b) the number of Guzetted Officers re-
cruited during the above period; and

(c) the number of class 11I and IV staff

retrenched as a  result of the above
measures 7
THE MINISTER OF RAILWAYS

(SHRI C, M. POONACHA) : (a) Rail-
ways have been taking several ecomomy
measures relating to practically all aspects
of working, such as, regulation of staif
strength, fuel consumption, stores consump-
tion, ctc., but the results of such measurcs
are not usually asscssed and quantified nor
are they all capable of such assessment and
quantification. Further, several factors like
wage and price rises have offset the savinps
resulting from the economy measures and
the effect of the latter cannot be isolated
from the annual accounts or statistics. With
the railways’ running into deficit in the st
two years, the economy drive has been in-
tensified and instructions issued to assess
and report the results of economy measures
to the maximum extent possible. These arc
being collected by the Railway Board oa a
quarterly basis from the commencement of
the year 1967-68. Preliminary assessments
show that up to the end of September, 1967.
the following saving has been achieved by
various economy measures.

I. Tn Ordimary Working Expcnses
11. In Capital Expenditurc
1IL. In other items

Saving during Saving during
quarter ending quarter ending
June, 1967 September, 1967
(Fig. in lakhs (Fig. in lakhs
of rupses). of rupees)
52.23 45.67
5,30.89 1,02.38
44.21 19.22
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(b) The number of Gazetted Officers re-
cruited during the last 3 years is shown
below :

Year No. of gazetted
officers recruited
on the Indian
Railways
1964-65 179
1965-66 94
1966-67 133

It may, bowever, be mentioned that as a
result of reviews made in 1966-67, about
RO gazetted posts have been reduced. This
does not include posts on ceastruction pro-
jects surrendered on completion of works.

(c) The information is being collected
and will be laid on the Table of the Sabha.

ProMOTION TO HIGHER POSTS IN RAILWAYS

2032, SHRI DEVEN SEN: Will the
Minister of RAILWAYS be pleased 1o
state ;

(a) whether as a result of economy drive,
the percentage of promotion to higher posts
recommended by Justice Sankar Saran has
suffered reduction with adverse conscquen-
ces upon the service conditions of the cm-
ployees;

(b) if so, the extent of such reduction;
and

(c) the steps being taken to check this
upon the service conditions ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No.

(b) and (c). Do not arise.

Cases FILED oN BikaNer Division

2033. SHRI RAM SINGH AYARWAL :
Will the Minister of RAILWAYS be pleas-
ed to state :

(a) the number of cases filed under the
Payment of Wages Act on Bikaner Division
during 1965, 1966 and 1967;
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(b) the number of cases decided during
the above period;

(c) the number of cases won and lost
by the Railway Administration year-wise;
and

(d) the total expenditure incurred year-
wise 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) There
wene 67 cases filed in 1965, 23 in 1966 and
K3 in 1967 under the Payment of Wages
Act on Bikaner Division.

(b) 27 cases were decided in 1965, 14
in 1966 and 7 in 1967,

(c) Cases won by the Railway Adminis-
tration were 14 in 1965, 3 in 1966 and 4
in 1967 and the cases decided against the
Railway Administration were 13 in 1965,
11 in 1966 and 3 in 1967,

(d) The total expenditure incurred in
such cases were Rs. 144B8.15 in 1965, Rs.
247,45 in 1966 and Rs, 106,65 in 1967.

TRAVELLING ALLOWANCE TO RAILWAY EMm-
PLOYEES vis-g-vis CENTRAL GOVERNMENT
EMPLOYEES

2034, SHRI RAM SINGH AYARWAL :
Will the Minister of RAILWAYS be pleas-
cd to state :

(a) whether there is any difference bet-
ween the rate and terms of payment of
Travelling Allowance to railway employces
and other Ceniral Government employees;

(b) if so, the details thereof; and

{c) the steps being taken to remove these
differences 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) aod
(b). Yes. The broad details are given in
the stategnent laid on the Table of the
House, [Placed in Library. See No. LT—
235/68).

(c) As the conditions obtaining on the
Railways and Civil side are different, re-
moval of these differences is not comtem-
plated.
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LEGAL ASSISTANTS (CRIMINALS) ON
RAILWAYS

2035. SHRI RAM SINGH AYARWAL :
Will the Minister of RAILWAYS be pleas-
e to state :

(a) whether any provision has been
made to fill up the posts of Legal Assistants
(Criminal) from amongst the serving Law
CGiraduates on the analogy of the Law Assis-
tunts (Civil); and

(b) if not, the reasong therefor and the
sicps being taken in this regard ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and
ib). There are no such posts of Legal
Assistants (Criminal) on the Railways.
However, prosecuting Sub-Inspectors
Cirade 1 (Rs, 205-280) arc being recruited
through the chaonel of Railway Service
( ‘ommissions in connection with the imple-
mentation of the Railway Property (Unlaw-
ful Possession) Act, 1966, Serving railway
employees, who have the requisite qualifica-
tions can also avail of the opportunity.

SUSPENSION OF CONSTRUCTION WORK AT
Boxaro

2036. SHRI S. R, DAMANI : Will the
Minister of STEEL, MINES AND METALS
be pleased to state :

(a) whether it is a fact that due to lab-
our and political unrest, construction work
il Bokaro has been suspended; and

(b) if so, the steps Government propose
fo take so that the project is not delayed

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA
REDDY) : (a) Na, Sir.

{b) Does not arisec.

CONSORTIUM OFF SMALL  INDUSTRIES CoOR-

PORATIONS

2037. SHRI §. R. DAMANI :  Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
nicased to state :

(a) whether it is a fact that Government
propose to set up a Consortium of Small
Industries Corporation;

lﬂ)l if so, the reasons therefor; and

WRITEn ATSWETS T T TEDRUAKT ZT IV AR T

(c) the advantages that will acerue to
small scale industries due to it ?

"

THE MINISTER OF INDUSTRIAL DE-
VELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
to (c). The Ad Hoc Committee set up by
the Small Scale Industrics Board to study
the working of State Small Industries Cor-
porations is understood to have suggested
the formation of a Consortium of State
Small Industries Corporations with a view
0 ensure availability of raw materials to
smull scale units at a more reasonable price.
Their repory is expected shortly,

DistrisuTiON oF WooL BY S.T.C.

2038, SHRI S. R, DAMANI :  Will the
Minister of COMMERCE be pleased o
slile

(u) whether the State Trading Corpora-
tion have made any arrangements for the
import and distribution of wool and other
raw materials for the industry, pending the
disposal of writ petitions by the woollen
mills; and

(h) if so, the details thereof !

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESHI) : (a) Yes,
Sir.

(h) In order to ensure regular flow of
ritw materials to the industry, the following
ad-interim working arrangements for import
and distribution of raw wool have been
finulised in consultation with different sec-
tors of the industry :—

(i) In respect of spinning mills and
composite mills, the State Trading
Corporation will arrange to issue
letters of authority to individual
mills, This arrangement will also
enable the individual mill to
honour the purchase commitments
made prior to 25th November,
1967, the date on which the import
of wool was canalised.

In respect of the units in the small
scale sector the respective associa-
tions will prepare purchase indents
on behalf of its members and will
also make financial arrangements

(ii)
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with the combers of raw wool to
whom raw wool, on import, will
be delivered by the State Trading
Corporation against payment. A
consultative panel will advise the
State Trading Corporation regard-
ing type, qualities, quantities etc.
and also in respect of prices.

(c) In respect of exports made prior o
25.11-1967 letters of authority will be given
to individual exporters in respect of import
replenishment due on such exports in terms
of the policy. In respect of exports after
25-11-1967, 50% of the import replenish-
ment value should be purchased from re-
volving raw wool pool and for the balance
letters of authority will be given to indvii-
dual exporters,

SETTLING OoF CLAIMS BY RuLwavs

2039, SHRI A. DIPA :  Will the Minis-
ter of RAILWAYS be pleased to state :

(a) whether complaints have been receiv-
ed from several quarters aboul undue delay
in settling claims by the Railways;

(b} if so, whether claims on R.Rs. releas-
cd as far back as March, 1961 and carlier
and not reached the addresses have not
been settled as yet; and

(e¢) the action, if any, Governmeni
puse to tuke in this regard ?

pro-

I'HE MINISTER OF RAILWAYS
(SHRT C. M, POONACHA) : (1) Com-
plaints in regard to delay in settlement  of
claimg are reccived, but they refer to indi-
dual cases only. The Railways dispose of
some six lakhs of claims a year. While
the average disposal time is within a
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month, settlement of some claims does get
delayed and in such cases, complaints are
received.

(b) Except for cases pending in courts,
no claims in respect of consignments booke:d
or taken delivery of as long ago as March,

1961, or earlier await settlement,

(c) The speed of disposal of claims is
hept under waich both at the level of the
Railway administration and at the level of
the Railway Board. Aoy time some slac-
kening is noticed, appropriate action is
taken. The Chief Commercial Superinicn-
dent exercises personal supervision to pre-
vent cases petting badly delayed,

FiLM MANUPACTURING
Co,

2040. SHRI NANJA GOWDER : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS he
pleased to state :

HINDUSTAN PlioTO

(a) whether any improvement in the
production and marketing of raw films has

been  recently achieved by the Hindustan
Photo Films Manufacturing Co. Ltd,
Qotacamund;

(h) if so, the details thereof; and
(¢) if not, the reasons therefor ?

THE MINISTER OF INDUSTRIAL DE-
VELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
Yes, Sir.

(h) The figures in respect of production
and marketing of Cine film positive (Black
& White) during the last quarter of 1967
are piven below :—

Dec67

October'a7 November'67
Cine fi'm positive 64,576 Sq.m. T 92,308Sqm.  1,61,7138q.m.
(Black & White)
Rs. 7.57 Lakhs

Sale value

Rs. 10.47 Lukhs  Rs. 14,95 Lakhy

{c) Does not arise,

ALUMINIUM FACTORY IN RATNAGIRI
2041. SHRI JAGANNATH RAO
JOSHI: Will the Minister of STEEL,

MINES AND METALS be pleased to
state :

(a) whether it is a fact that Government
are having second thoughts in establishing
an aluminium factory in Ratnagiri District,
in vicw of the recent earthquakes in Koya-
nanagar and nearabout; and

(b) if so, whether the same has been
Jdone in deference to expert opinion or only
as a precautiopary measure 7
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THE MINISTER OF STEEL, MINES
AND METALS (DR. M. CHANNA
REDDY) : (a) and (b). No, Sir. Expert
advice obtained does not warrant any
change in the location of the factory.

IMpPoRT OF TYREs aAND TUBES FOR RUSSIAN
‘TRACTORS

2042. SHRT MOHAN SWARUP :
SHRI N. K, P, SALVE :

Will the Minister of COMMERCE be
pleased to refer to the reply given to Un-
starred Question No. 1773 on the 24th
November, 1967 and state :

(a) whether the following sizes of tyres
and tybes are manufactured by the Indian
Tyre Companies :

Tyres and Tubes

~— ey,
For front For rear
Wheals ‘Wheals.
(i) DT-14 B, 4-00-16 §-00-32
14 H.P. tractor& 5-50-16
(ii) DT-28
28 H.P.
tractors. 6-50-16 11-38
(iii) MTZ Bye-larus
50 H.P.
tractor,

6°5C-20 12-38

(b) if so, the names of Indian Tyre
Companies together with the sizes and quan-
tities of tyres and tubes produced by them
in the above range during the last two
years and the current supply position with
them; and

(c) if the reply to part (a) above be in
the negative, the steps being taken by Gov-
croment to import tyres and tubes for
Russiap tractors ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) and

(bY). The names of the Indian Tyre Com-
panies and the sizes of tyres and tubes
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manufactured by them in the range given in
the question are as follows :—

Size of tractor
Name of the tyres being
manufacturers manufactured
1. M/s. Dunlop India Ltd. 5-50x16,
650 %20,
8x32
and 12x38.
2. Mys, Firestone Tyre &
Rubber Co. 5 50%16
3. M/s. Goodyear India Ltd.  5-50x16
4. M/s. Madras Rubbcr
Factory. 5:-50x16

Tractor tyres in sizes 4,00 % 16, 6.50 % 16
and 11 X 38 are not being manufactured
in the country by any of the tyre companies.
Size-wise production of iyres is not repor-
ted. But the total production by each of
the unit during 1966 and 1967 is given
below :—

Production (Nos.)

—— ‘-"__‘\.

1966 1967

I. M/s. Dunlop India Ltd. 45,404 53,574

2. Mys. Firestonc Tyre & 24,364 14,282

Rubber Co.

3. M/s. Goodycar India Ltd. 11,553 17,681

4. M/s. Madras Rubber
Factory

8,178 7,348

TOTAL : 89,499 92 885

Most Common sizes of tyres and tubes
are being manufactured in the country.

(c) Any demand for the supply of tyres
for Russian Tractors in sizes which are not
manufactured in the country are being con-
sidered and the imports are being allowed.
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Ovrr-BRIDGE AT KEsm1 STATION (N, RLy.)

2045. SHR1 SURAJ BHAN : Will 1the
Minister of RAILWAYS be pleased to
state *

(a) whether it is a fact that there is no
over-bridge at Kesri Railway Station,

(b) whether it is also a fact thay the
poods train carrying load of 68 wagpons re-
main standing at the said station for seven
days for reception line at Ambala Canton-
ment Railway station;

(¢) whether it is a fact that so many pus-
sengers going from one platform to another
get injured and some were killed while pos-
sing beneath the stunding goods trains;

(d) whether it is also 5 fact that same
senior Railway Officer on his visit to the
said station in the year 1962 had also em-
phasised the necessity of constructing an
over-bridge there; and

te) if so, when Governmenl propose 1o
construct an over-bridge there 7

RAILWAYS
(a) Yes.

THE MINISTER OF
(SHRI C. M. POONACHA) :

(b) No.

(c) There has been no report of any
passenger  having been killed or injured
while passing beneath the standing goods
train or going from one platform to the
other at Kesri Station during the years
1966 & 1967.

(d) Mo such report has been received.

(e) The proposal would be examined.

'STAFF NURSES AT AMBALA RAILWAY
HosPITAL

2046. SHRI SURAJ BHAN : Will the
Minister of RAILWAYS be pleased to

state :
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(a) whether it is fact that the staff nur-
ses at the Ambala Railway Hospital have to
perform 12 hours duty instead of 8 hours
ut night;

(b) if so, the steps Government propose
to take to relieve the said staff nurses from
extra duty hours; and

(c) whether Government propose to pay
overtime allowance to the said employees
for the extra duty performed by them ?

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACH) : (a) to (c). The
staff nurses of the Ambala Railway Hospi-
tul whose duties are of intermittent pature
involving periods of inaction aggregating 6
hours or more in a day, have in accordance
with the provisions of the Indian Railways
Act, 1890, been classified as ‘Essentiallv
Intermittent” and rostered for 12 hours'
daily duty. Overtime becomes payable to
such staff at the rate of 1% times of their
ordinary rate of pay when they work beyond
75 hours per week.

SALE oF HaNDLOOM PropucTs

2047, SHRI M. MEGHACHANDRA :
Will  the Minister of COMMERCE be
pleased to state :

(a) the steps taken by Covernment to
step up the sale of handloom products in
India and abroad;

(b) whether the Government of Manipur
have also planned new sale promotion mea-
sures for the sale of the handloom products
of Manipur; and

(e) if so. the details thereof ?

MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) A
statement is luid on the Table of the House.
[Placed in Library. Nee No. LT—236/68].

(b) and (c). Information ig being col-
lected and will be laid on the Table of the
House.

THE DEPUTY

SPINNING MILL IN MANIPUR

2048. SHRI M. MEGHACHANDRA :
Will the Minister of COMMERCE be
pleased to state :

(a) whether Government bave made any
progress in the proposal to establish a
Spinning Mill in Manipur;
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(b) if so, the progress so far made;

(c) the total outlay proposed to be spent
for the mill and its capacity; and

(d) when it is likely to be completed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) No.
Sir.

(b) to (d). Do not arise.

KHADl & ViLiace  INDUSTRIES, MANIPUR

2050, SHRI M. MEGHACHANDRA :
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that the em-
loyees working in the Khadi & Village
Industries Section of the Industries De-
partment of Manipur are going to be re-
trenched since the Khadi & Village Indus-
tries Board have insisted on independently
recruiting their staff;

(b) whether Government
any efforts to give alternative
them; and

(c) if so, how many of them have been

given alternative jobs and how many are
still unemployed ?

are making
jobs to

THE
(SHRI
(a) No,

THE DEPUTY MINISTER IN
MINISTRY OF OCOMMERCE
MOHD. SHAFI QURESHI) :

Sir,

(b) All staff of the Khadi & Village In-
dustries Section of the Industrics Depart-
ment of the Government of Manipur, if
retrenched, will be cither absorbed by the
Khadi Board or the Industries Department
of that Government.

(c) Does not arise.

Correction of Answer to Unstarred Questi on
No. 4257 dated 30th June, 1967 regarding
Export of Beef.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): For the
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reply given to part (a) of Unstarred Ques-
tion No. 4257 answered on 30th June,
1967, the following may be substituted :—

(a) The export of beef at present is
banned. Meat of bovine cattle exported
during the past 5 years is as follows : —
Value in lacs of Rs.

2.65
.04

1962-63
1963-64

There has been no further export since
then,

Correction of Answer to Unstarred Question
No. 190 dated 13-2-1968, regarding Khadi
Centres in Orissa

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESIH): In my
reply to Unstarred Question No, 190 given
in Lok Sabha on 13-2-1968, I had stated
as below (—

“(n) Neither the Central Government
nor the Khadi & Village Indus-
tries Commission have been
informed about the closure of
Khadi Centres in the State of
Orissa. According to the infor-
mation available with the Khadi
& Village ! Industries Commis-
sion, the Khadi Centres in Orissa
have not been closed. Tt may be
explained that the Khadi Centres
in the States are run by the State
Boards, and the Khadi & Village
Industries Commission bas no
administrative control over the
functioning of the Khadi Cen-
tres in the States except that the
Commission gives some financial
assistance.  However,  informa-
tion from the Government of
Orissa is being collected and
will be laid on the Table of the
House.,

(b) In view of the answer given (o
part (a), the question does not

arise.”

Information has been now  obtained
from the Government of Orissa nnd it
generally corroborates the impression of
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Honble Member Shri Panigrahi. The
position is reported to be as follows 3—

(a) In the year 1962-63, there were
68 Khadi Centres out of which
45 had gradually closed down by
31-367 and the remaining 23
by 5-1-68. The reasons for the
closure of these Centres are:

(i) The heavy accumulation of
unsold stocks of Khadi;

(ii) The shortage of working
capital with the State Board
because the State Board had
not repaid the previous
loans to the Khadi & Vill-
age Industries Commission
and the Commission was
obliged to stop further finan-
cial assistance; and

(iii) Non-extension of financial
assistance to the State Board
by the State Government,

While it is difficult to preciscly
estimate the actual number of
persons thus thrown out of em-
ployment, it has to be presumed
that a large number of people
would have been affected by the
closure of these Centres.

(b) The Government of Orissa has
already appointed a Committec
to examine the working of the
Khadi & Village Industries Board
and the report of this Committee
is awaited. The question of any
action to revive the Centres
would be considered by the State
Government on receipt of this
Report.

12 Has.

RE. STRIKE BY DELHI TEACHERS
SEVERAL HON. MEMBERS rose—

MR. SPEAKER : Order, order. All
hon, Members may resume their seats.

SHRI D. C. SHARMA (Gurdaspur) :
“What about the strike by Delhi teachers ?
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MR. SPEAKER : Including you, Mr.
Sharma, all may resume their seats. For
the last three or four days I have been
receiving Calling  Attention  Notices,
Adjournment Motions and notices  for
short-notice discussions about the strike by
Delhi teachers. All that we can do on
the floor of the House is 1o have a short-
duration discussion. Let us fix up _ the
time. There is the No-confidence Motion
that is coming up today. We cannot post-
pone it.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : We can have it tomorrow.

MR. SPEAKER : | have accepled it in
principle. Let us fix up a convenient time
for it,

SHRI INDRAJIT GUPTA (Alipore) :
Do not delay it, that is all we request,

MR. SPEAKER : I shall fix up the time
as quickly as possible. Six hours  have
been allotted for the No-confidence Motion.
It may be exceeded by 45 minutes or an
hour and it may even continue tomorrow.
As T said, T have accepted it in principle
and I also realise the urgency of it

SHRI CHINTAMANI  PANIGRAHI
(Bhubaneswar) : In the meantime the
Administration may be asked to release the
arrested teachers till tomorrow,

MR. SPEAKER : I wish Parliament gives
me that power (Inferruptions).  Order,
order, All the points that hon. Members
want to raise now will be discussed then,
As ecarly as our work enables me 1 will
fixr up the time, but priorities cunnot be
given up,

SHRI D. C. SHARMA : Sir, if the
Bengal Speaker can have that power, why
cannot you have that power (Interrup-
tions) 7

«ft fors wex W (weah ) : OF s
T 99N § Feum AERy famw 49 %
Tavfas | SE A T AOE
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“When all the questions for which
oral answers are desired have  been
called, the Speaker may, if time per-
mits, call again any question which has
not been asked by reason of the absence
of the member in whose name it
stands, and may also permit a member
1o ask a question standing in the name
of another member, if so authorised by
him."
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MR. SPEAKER : That is during the
Question Hour. After the Question List
is exhausted if there is time in the Ques-
tion Hour the Speaker may call the names
of the absent Members in order. But the
Question Hours is over here and not the
list, Not only the questions tabled by
hon. Members who were absent when
their names were called but the questions

ose who are present and whose ques-
1 have not been reached also go when
the Question Hour is over.

PAPERS LAID ON THE TABLE

NoTiFicaTioN UNDER COMPANIES ACT, ETC,

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI FAKHRUDDIN ALl
AHMED) : I beg to lay on the Table—

(1) A copy of Notification No, G.S.R.
129 published in Gazette of India
dated the 20th January, 1968,
under subsection (3) of section
641 of the Companies Act, 1956,
making further alterationd in the
Schedules IT and VI to the Com-
panies Act, 1956, [Pldced in
Library. See No, LT-212/68].

PHALGUNA 8, 1889 (SAKA)

Papers Laid 194

(2) (i) Review by the Government on
the working of the Hindustan
Photo ¢ Films Manufacturing
Company Limited, for the
year 1966-67, under sub-
section (1) of section 619A
of the Companies Act, 1956.

(ii) A copy of the Annual Report
of the Hindustan Photo Films
Manufacturing Company
Limited, for the year 1966-67,
along with the Audited
Accounts and the comments
of the Comptroller and
Auditor General thereon.
[Placed in Library, Sece No,
LT-213/68.]

NOTIFICATIONS UNDER EXPORT (QuUALITY
CoNTROL AND INSPECTION) aCT

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : I beg to lay
on the Table a copy each of the following
Notifications under sub-section (3) of
section 17 of the Export (Quality Control
and Inspection) Act, 1963 :—

(1) The Export of Frog Legs (Inspec-
tion) Amendment Rules, 1967, pub-
lished in Notification, No, S. O. 4582
in Gagette of India dated the 21st
December, 1967,

(2) The Export of Jute Sacking Cloth
(Inspection) Rules, 1967, published
in Notification No. S.0. 90 in
Gazette of India dated the 3rd Jan-
uary, 1968,

(3) The Export of Footwear (Inspec-
tion) Amendment Rules, 1967, pub-
lished in Notification No, S.0. 312
in Gazette of India dated the 17th
January, 1968. [Placed in Library.
See No, LT-314/68.]

NOTIFICATION UNDER INCOME-TAX ACT

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
KRISHNA CHANDRA PANT) : I beg to
lay on the Table :—

(1) A copy of the Incomedax (Sixth
Amendment) Rules, 1967, published
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in Notification No. S.0, 4588 in
Gagette of India dated the  21st
December, 1967, under section 296
of the Income-tax  Act, 1961

. [Placed in Library. See No. LT-216/
68.]

(2) A copy cach of the following Noti-
fications under section 159 of the
Customs Act, 1962 :—

(i) G.S.R. 278 published in Gazette
of India dated the 7th February,
1968,

(i) G.S.R. 279 published in Gazette
of India dated the 7th February,
1968.

(iii) G.S.R. 280 published in Gazctic
of India dated the 7th February,
1968.

(iv) G.S.R. 281 published in Gazette
of India dated the 7th February,
1968,

(v) GS.R. 320 published in Gazette
of India dated the 17th Febr-
vary, 1968,

[Placed in Library., See
LT-215/68.]1

No.

(3) A copy each of the following Noti-
fications under section 159 of the
Customs Act, 1962 and section 38
of the Central Excises and Salt Act,
1944 : —

(i) The Customs and Central Ex-
cise Duties Export Drawback
(General) Twenty-second Am-
endment Rules, 1968, published
in Notification No. G.S.R.
318 in Gazette of India dated
the 17th February, 1968,

(ii) The Customs & Central Excise
Duties Export Drawback (Gen-
erpl) Twenty-third Amend-
ment Rules, 1968, published in
Notification No. G.S.R, 319 in
Gazette of India dated the 17th
February, 1968, ([Placed in
Library. See No, LT-217/68]
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PROCLAMATION BY PRESIDENT UNDER
ARTICLE 356 oF THE CONSTITUTION AND
ReporT oF GovernMmENT oF U.P.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : On behalf
of Shri Y. B. CHAVAN, I beg to lay on
the Table of a copy each of the following
papers :—

(1) Proclamation dated the 25th Febru-
ary, 1968, issued by the President
under article 356 of the Constjtution,
assuming to himself all functions of
the Government of the State of
Uttar Pradesh,

Order dated the 25th February, 1968,
made by the President, in pursuance
of sub-clausc (1) of clause (¢) of
the Proclamation at item No. (1)
above,

Report of the Governor of Uttar
Pradesh, dated the 22nd February.
1968 to President, [Placed in
Library. See No. LT-215/68.]

(2)

(3)

DEMANDS FOR SUPPLEMENTARY
GRANTS (GENERAL) 1967-68

SHRI K. C. PANT : On behalf of Shri
Morarji Desai I beg to present a statement
showing Supplementary Demands  for
Grants in respect of the Budget (General)
for 1967-68,

PUBLIC ACCOUNTS COMMITTEE
TWENTIETH REPORT

SHRI M. R. MASANI : I beg to present
the Twentieth Report of the Public Accounts
Committee on Review of Defence Budget
—Consolidation of Revenue Demands.

ESTIMATES COMMITTEE
FORTYFIFTH REPORT

SHRI P. VENKATASUBBAIAH : 1 beg
to present the Fortyfifth Report of the
Estimates Commiltee on the Ministry of



‘197 . No-Confidence

Finance—Review of Defence Budget—
«Consolidation of Revenue Demands.

12.06 Hgs,

MOTION OF NO-CONFIDENCE IN
THE COUNCIL OF MINISTERS

MR. SPEAKER : The House will now
take up the Motion of No-confidence in the
Council of Ministers 1o be moved by Shri
Bal Raj Madhok.

SHRI BAL RA] MADHOK
Delhi) @ Sir, I beg to move :

(South

“That this House expresses ils want of
confidence in the Council of Ministers.”

‘I am moving this motion of no-confidence
in the Council of Ministers for their failure
io discharge the most elementary duties that
is, to defend the sovereignty and territorial
integrity of the country, According to all
political scientists all through the history
this has been considered the first duty of
any government worth the name, and this
government has been failing in discharging
this duty all through,

Twenty years back the leaders of the
party which rules today let down this coun-
try when they accepted partition in spite
of their opposition to two-nation theory,
and a large part of the country was given
away to Pakistan, Then, what remained,
that at Jeast should have been protected.
But, ¢ven that has not been protected. Soon
after the achieyement of freedom and parti-
tion, Pakistan attacked Kashmir. It was an
unprovoked aggression and we could have
thrown Pakistan out. But, instead of doing
that, we rushed to UNO, then we had a
cense-fire and the result was that Pakistan
got 35,000 sq, miles of our territory, Pakis-
lan is sitting tight over that territory,. and
that was the fruit of aggression that she got
at that time, and that set the pattern ol
Indo-Pak relations. Even since, Pakistan
has been following an aggressive policy
towards India. Her rulers first make
fantastic claims, then occupy our territory
and we sit tightly in the name of peace, in
ithe name of international agreements and
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all that. This has been the pattern, If
you look at the Nehru-Liaguat Pact, Nehru-
Noon Pact, Indus Water Agreement or the
Swaran Singh Sheik Agreement, the same
pattern follows and Pakistan stands to gain
by it every time,

The rulers and leaders of Pakistan realise
that an aggressive policy against India pays
a rich dividend. They have a vested inte-
rest in keeping up tension with India because
they realise that if they learn to co-exist
with India in peace the very raison detre
for cxistence of Pakistan as a separate
State will disappear. So, whatever the
excuse be, they will keep up the tension.
We are always surrendering before them,
and the present case of Kutch is the latest
of that series of surrenders before the
cnemies of the country at the cost of India's
territorial integrity,

Now, what is this Kutch question ? When
India was partitioned, Pakistan was given
Sind, Baluchistan, North West Fronticr
Province, a part of Punjab and a part of
Bengal. The boundary of Sind was well-
defined. Only the boundary of Pakistan in
Punjab and in Bengal was laid down by
Radecliffle Award, Therefore, if anything was
to be settled in regard to boundaries bet-
ween India and Pakistan, il was in regard
to that half of Punjab and half of Bengal.
and there too Radcliffe had laid down the
principles. He had drawn the maps and
given description on paper and he had laid
down in his award itself that where there
is discrepancy between the miap and the
description given on the paper, then that
description on the paper should be taken as
the final word. Therefore whatever terri-
torial or boundary dispulcs we had  with
Pakistan, they pertained only to Bengal and
the Punjab.

So far as the boundary of Sindh and
Kutch is concerned, therc was no question
of a dispute, It had bgen settied for cen-
turies past and anyone who poes to Kulch
and sees the whole area can see it for
himself. 1 was there only yesterday. The
Rann does not lie between Kutch and Sind:
it lies entirely in Kutch, There is a banni
or bank oo this side of Kutch and a bdnni
or bank on the other side of the Rann.
That is called Dhara Banni. Beyond that,
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there is a long range of sandy hills which

forms the natural boundary. That  has
‘been true all through the centuries.

The British got control over Kuich in
1819 and they got conmtrol over Sind in
1843, At that time they had to demarcate
the boundary because both the States were
under their control. For that purpose they
appointed a survey team headed by one
Mr. MacDonald. He surveyed the whole
border and on that basis maps were pre-
pared, The first map was printed in 1870.
Those maps are repeated again and again.
In those maps the boundary between Kutch
and Sind has been very clearly delineated.

The administration of Sind raised certain
doubts about a part of that boundary and
there was some discussion between  the
Kutch Durbar and the Sind Administration.
After that the Bombay Government, which
had at that time controlled both Sind and
the rest of Bombay, passed a Resolution in
1914 in which that dispute was resolved.
The Sind Government at that time did not
raise any doubt about the rest of the
boundary. The dispute that it had raised
was only for a small part of it. That was
scitied then and after that there was no
such dispute,

According to the Gazetteers of Sind and
Bombay the area of Sind has been clearly
laid down. 1f you read the gazetteer of
1907 or 1909. the area of Sind has been
given as 41,836 square miles. That has
been the area of Sind all through and that
was the area in 1947. That has been the
area of Sind which has been given out by
Pakistan’s own publications even after
partitions,

There was one district of Sind, known as
Tharparkar, That Tharparkar area is
adjacent to Kutch. It had 80 per cent
Hindu population. At the time of partition,
Sylhet District, which had only 51 per cent
Muslim population, was taken away from
Assam and given to East Bengal. On the
same basis this Disttict of Tharparkar
should have been taken away from Sind and
given to India. It was one of the greatest
betrayals of the people of Sind by the
leaders of the Congress, both in Sind and
at the Centre, that they never demanded
Tharparkar; otherwise, Tharparkar should
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have come to India oo the same basis om
which Sylhet bad gone to East Bengal.

This Tharparkar is bulging into the
Kutch territory. Its Nagarparkar Taluka is
a sort of an enclave in the Kutch territory.
Even about that, there was no dispute. For
some time the British Government treated
Tharparkar, . particularly Nagarparkar, as
part of Kutch. It was the Political Agent
of Kutch who controlled Nagarparkar., That
means, thg British Government also origi-
nally thought that Tharparkar and Nagar-
parkar belonged to Kutch and not to Sind.
But later on, in their own wisdom, they
thought it fit to transfer Nagarparkar to
Sind,

This was the position and there was no
dispute about it. Pakistan also never
raised a dispute, It is true that Dhara Banni
on the other bank of Kutch, which is
adjacent to Sind, is a great grassland and
Sindhi cattle used to come and graze ower
there. For that the Kutch Durbar used to
charge erazing tax or, what they call;
Panchari, from them, ‘The Kutch Durbar
had put a chowki at Chhad Bet to collect
this tax. I saw in Kutch the contracts and
the contractors who were appoicted hy the
Kuich Government to celiect that tax for
the Kulch Government,

Therefore from every point of view it
was Indian territory. The boundary was
settled. If there was any boundary dispute,
it was only with regard to the Radclifie
Line which never touched Sind and Kutch.
After 1947 when some geological surveys
were made of this grea it was found that it
contains oil. Then Pakistan began to cast
her greedy eyes on it. She knew how to
deal with the leaders of India—not India, of
the Congress Party, I should say—the cow-
ards as they are. They said that half of
the Rann of Kutch belonged to them. It
does not cost anybody anything to put up a
fantastic claim. You can say that this
building or this house belongs to you. So,
they put up that claim that thig belonged to
them. We should have rejected it outright
at that time. There was no question of any
dispute, But then our benign Government
and its benign negotiator, Sardar Swaran
Singh, who has been prompt about handing-
over our territory to others—accepted in
the Swaran Singh-Sheikh Agreement of
1960 that it was a dispute. Of course, he
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did it under the instructions of Mr. Nehru.
He was the man who was carrying on the
negotiation on his behalf and he was the
man who gave away Dera Baba Nanak
bridge which belonged to us, to Pakistan,
to placate her. They forget that  they
cannot placate Pakistan. Even if you give
Delhi to Pakistan, you cannot placate
rulers of Pakistan. The very existence of
Pakistan depends on keeping up tensions
with Indiz. They will find one excuse or
the other to keep up tensions,

In the first place, there was no dispute.
We wrongly accepted it in Swaran Singh
Sheikh agreement. In that Agreement, it
was said that the officers of the two coun-
trics ghould meet and further investigate.
No investigation was made. Then, sudden-
ly, on one fine morning, in January, 1965,
Pakistan comes and occupies a part of that
territory, occupies Kanjarkot and some
other areas. Then, we said, “You must
quit™ Our late Prime Minister, Shri Lal
Bahadur Shastri, said, “We will not give an
inch of territory.” 1T agree that this Gov-
crnment does not give territory in inches;
it gives territory in miles and hundreds of
miles,

SOME HON. MEMBERS:
shame !

Shame,

SHRI BAL RAJ MADHOK : Instead of
pushing the aggressor them back, we
entered into an Agreement and that Agree-
ment was not made by us. That Agree-
mecnt was made by the White Hall; it was
drufted there and sealed there, The people
of India, even the important dignitaries of
the Government of India, came to know
about it only afterwards. When this Agree-
ment came here before the Cabinet, the
Attorney-General was away, the Law Min-
ister was not there and, we learn, the other
legal luminary of our Government, at that
time, Mr. Chagla was also not there and
the only legal man that was there was Shri
Swaran Singh who was alrcady committed.
That Agreement was mischievously drafted.
1t used the word, not only demarcation of
boundary but also the word determination
of boundary, It was a bad Agreement; it
was a wrong Agreement and we protested
al that time, The country protested against
that. There was a huge demonstration of
pcople of India against that Agreement at
that time. We said, “You are playing with
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the country's integrity and sovercignty. But
they accepted it and at that time they said,
“Our case is fool proof; our documents are
strong; the maps are on our side. There is
no reason why the Award should go against
us." But the Award has como now.

If the Agreement was bad, this Award
is perverse. You can say that you en-
tered into an Agreement. That may be
a fact of history, But the question is:
What is the Award? Their people now
say, “How can you go against it? We
are bound hand and foot.” That is wrong.
In the case of arbitration awards, if they
are perverse, if they (transgress oertain
minimum conditions laid down, they need
not be accepted. And those conditions
are that the Tribunal should not go beyond
its authority, that the Tribunal should
not be bribed and that the Tribunal should
not transgress the fundamental rules of
procedure. 1 ask my Congress friends : If
it is proved I say, hypothetically, that the
Judge who gave judgement in favour of
Pakistan was bribed, will you still say,
“We are bound by it we cannot go
against it 7*. Here is the question. If
the Judge was bribed, if the Tribunal was
bribed, then this has no binding on us.

Secondly, there i¢ no doubt about it
that the Tribunal transgressed its autho-
rity. It was to determine the boundary,
What Das it done ? It has not deter-
mined boundary on the basis of maps and
on the basis of documents. If you read
the Award—I do not want to waste my
time by reading the whole Award—what
does it say T It says.that there was an
intensive activity of Pakistan in that area,
What was the intensive activity ? It was
uninhabited. So, the activity was that
Pakistani cattle used to come and graze
there, If you have a field and your
neighours' cattle come to graze in Yyour
field then your field goes! Is this an
argument ? Is this logic ?

Apart from that, what do they say
about the enclaves? If you look at the
map, Nagar Parkar is a Pakistani enclave
in Indian territory. There is only a
narrow neck which links Nagar Parkar
with Pakistan, Now, instead of handing
over that enclave to India, the Award
says that becausc there is only a narrow
neck which links it with Pakistan and
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Pakistan should have a larger inlet into
this enclave and because, two inlets of
Indin make it dangerous for Pakistan,
both these inlets, because they are sur-
roundsd by Pakistan on three sides,
should given be to Pakistan, This the
award says, will remove the causes
of tension. May 1 know whether
this Tribunal was appointed for demar-
cation of boundary or whether it was
appointed for removing the causes of
tension ? That was not its job. It has
clearly transgressed its authority; it has
clearly gone beyond its terms of reference.
Therefore, on that count too. this award
is not binding on us.

Thirdly, this award is nol unanimous,
1 think, if there is any judicial judgment,
it is only that of Mr. Babler. Apart from
the fact whether it is in our favour or
against, if any one recads it, he will find
that be has quoted documents, he has
quoted maps. It looks to me that only
that reads as a judicial judgment, The
judgment of the Chairman and the Pakis-
tan's representative on the Tribunal is a
purely politically-motivated,  politically-
biased judgment; in fact, it is not &
judgment at all,

By giving this kind of judgment, this
Tribunal has done a great disservice to
the international forum as well. India is
one country which has had faith in inter-
national tribunals, Even when we got
our fingers burnt in the case of Kashmir
we went to UNO; we took the case of
Kashmir to theg UNQ. Pakistan attacked
us and we were strong enough to drive
the Pakistanis out of Kashmir; we could
have driven the Pakistanis out of Lahore
also. But instcad of doing that. we went
o the UNO because we did not want
war, But what happened? Within a
few months, we were in the dock. We
had gone as accusers, but we became tae
accused, and late Pandit Jawaharlal Nehru
himself had to admit while speaking in
Jammu ona 11th May, 1951, “We had gone
for justice. but we feel very unhappy to
find that the UNO is lost in power poli-
tics”, These were the words uttered by
Pandit Nehru in Jammu in May 1951,
“UNO is lost in power politics; we can-
not expect justice from UNO”,
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Even after having burnt our fingers, we
referred this case to arbitration, We
should not have referred this case to
arbitration. In fact, wherever the sover-
eignty of the country is involved, wher-
ever the territorial integrity of the country
is involved, such a question cannot be
referred to arbitration, and should not be
referred to arbitration.

Now, by .behaving the way the Tribunal
has behaved, it has made a mockery of
tribunals and shaken the faith not onmlv
of the people of India but of the whole
world in the efficacy or judiciousness of
such tribunals, Therefore, | say that on
the ground that it has (ransgressed ils
authority, on the ground that it is not
unanimous, on the ground that it is poli-
tically-motivated, we must repudiate this
award, We must repudiate this award. It
is not binding on us. We should tell the
world that we had accepted a bad agree-
ment in good faith, but we are not pre-
pared for a perverse judgment. We wani-
ced a judicial judgment, This is not «
judicial judgment.

This Government bungled not only in
referring the matter to the Tribunal bul
also in putting our case properly, [ ask :
did you bring the Tribunal 1o the site
It was vour dutly to ask the Tribunal 1o
come to the site. 1| wonder whether Shri
Swaran Singh has gonc there or whether
Shrimati Indira Gandhi has gone therc.
Let them go there and see for themselves
where the boundary lics. There is a natural
boundary, The hills make a natural
boundary, and in the place of a natural
boundary, this award has given an un-
natural  boundary, which cuts Kulch
through our territory. ‘Therefore, they
failed in presenting the case properly, thcy
failed in asking the Tribunal to come ti»
the site and see the things for themselves
before giving the award,

The guestion is: what should be done?
1 say, repudiate this award, Certainly it
pgoes against the will of the people, the
declared will of the pcople. 1 bave scen
how the people of Kuich, the people of
Gujarat, the people of the whole country.
are feeling about it, If you want to im-
plement it, you cannot implement it with-
out an amendment of the Constitution, It
is not a delineation or just fixing the
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boundary. It is a clear case of transfer
of territory. You can read the award.
They say that these enclaves should be
given to Pakistan because they will re-
move the causes of temsion. So, there is
no question of rectification of boundary
and there is no question of delincation of
boundary, but it is a clear case of transfer
of territory, According to the Indian
Constitution, you cannot transfer any part
of the Indian territory without an amend-
ment of the Constitution and, therefore, no
action can be taken unless the Constitution
is amended, ‘And I am pretty sure that
this Parliament and this country will
throw out any such amendment of the
Constitution,

There is a further remark that I would
like to make, namely that some lessons
have to be learnt out of this. The way
things have been happening for some time
past clearly show that Pakistan is our
enemy, that China is our enemy, and they
are active on our frontiers, and their agents
arc aclive within the country. I can well
understand that the Communists stand for
the acceptance of this award, because taey
have something in their mind, They want
a similar arbitration for the territory which
has been occupied by China and they want
a similar arbitration for territories occu-
pied by Pakistan in Kashmir,

I want to warn the Government thai
this support of the Communists is a very
dangerous thing and let them taink twice
hefore jumping for that kind of support.
We have to rethink and we must have
a new look at the entire pattern of Indo-
Pak relations, Pakistan is an cnemy, and
Pakistan will remain an enemy so long
is it cootioues and so long as it exists in
the present form. This is the basic fact
of history and this is the basic fact
of life, which the sooner our Congress
leaders and Members realise, the better it
would be for all concerned,

Therefore, 1 would submit that no kind
of appeasement and no kind of surrender
1o Pakistan is going to win us friendship
of Pakistan. Thaerefore, Government must
change their present policy towards Paki-
stan, The only correct policy towards Paki-
stan is u policy of reciprocity, a policy of
firmness. This kind of picce-meal agree-
ments, agreement over the Farrakka bar-
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rage, agreement on aviation, agreement on
Kutch etc, are wrong., 1If Government want
to have an agreement with Pakistan, let
them have a package agreement. Let all
the disputes be put together, Pakiftan is
only getting those disputes settled in which
she is interesied; the Indus waters Treaty
was made because it helped Pakistan. Other
treaties were made which helped Pakistan
only, But wherever our interests are con-
cerned, they do not want to enter into an
agreement with us. Therefore, we should
not have any piece-meal agreement with
Pakistan, The whole pattern of Indo-Pak,
relations that we have established for the
last s0 many years must be changed, If
we do not change it. then what has happen-
ed in Kutch may repeat,  This has set a
dangerous precedent.  If Pakistan wabnts
some territory, first she will put forward
# claim because it does not cost anything
to put forward a claim, Then, she will
send her forces 1o occupy part of the
area und then stay put there, When we try
to push them out, she will attend to world
opinion and say, ket us have arbitration, and
she will then take that area, This is «
very dangerous precedent. I would submit
that we should not follow it. We should
not allow such precedents to be set at all,

Therefore, I say that this Kutch agrec-
ment is a warning. We should see that
the whole pattern of Indo-Pak, relations
that we have established for thd last twenty
yeary must change. Secondly, we must sec
that proper leadership is given to the coun-
try. Today. tae people all over the country
arc saying ‘that this Government has n
Prime Minister but no leader. She is only
a4 Prime Minister; in fact, I wonder whether
she is the Prime Minister also or not. But
she is no leader. The result is'that here
we have a Government which is weak,
a Government which is neither feared by
our enemies nor respected by our friends,
# Government neither feared by traitors nor
respected by patriots,  Suca a government
cannot run the country, Today, we arc
fuced with grave dangers, dangers of exter-
nal aggression, dangers of internal distur-
hance and disruption. and the external
enemies and internal enemies are working in
collusion. In such conditions, it is very
important that the nationalist forces should
assert themselves and sce that the country
has a strong leader. The whole history
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bears this out that whenever in India our
Central Government became weak and
came in weak hands, fissiparous tendencies
riaised their heads in -different parts of the
country and our country was disintegrated.

[ fear that a similar thing is happening
in this country today. It is something which
must make everyone of us, every patriot,
and every nationalist to stand up and think
where we are going. We must have a strong
Government, [ would make this appeal to
my Congress friends. I know that many
of them are patriots, not all of them,

AN HON. MEMBER: All of them

are,

SHRI BAL RAJ MADHOK : Many of
them are patriots.. Many of them are
nationalists. But they are all dumb-found-
ed and they cannot speak out. [ sometimes
used to wonder why Bhishma was keeping
silent when Duryodhana was doing all thosc
mischievous deeds, But now I realise why
Bhishma could not speak out. Here, we
have the Government of Duryodhana, and
« whole lot of Bhishmay are sitting opposite
doing nothing, 1 would appeal to thesc
HBhishmas that instead of repenting later.
let them do something now, It is not
their question only, It is a question of the
whole country, If the country goes to dogs.
where will the Congress, the Jan Sangh and
other nationalist parties be ? Today it is
not a question of the Jan Sangh or the
Congress, Today it is a question of the
nationalist forces and anti-national forces.
Anti-national forces are out to disrupt the
country, they are out to destroy the coun-
try. They want to destroy the unity of the
country and to bring about chaos and
unarchy i the country, and to undérmine
the democratic values of the country,

In such a situation, it becomes very im-
portant that the nationalist elements should
come together, They should sit together
und work in unison. We may have our
differences in economic matters, in social
matters, but on one matter, we do not dis-
agree. We are all one that tais country
must remain one, that this country must
remain united, that thi¥ country must remain
democratic. 'We must have democracy and
we must have unity. On these two ques-
tions, there is no difference of opinion, As
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1 said, there are people who are out to
disrupt the country and destroy demeocracy
here. I am very sorry to say that in this
destruction of democracy, this Government
is acting as an active agent, as a eatalytic
agent,

I do not mind Ministries coming in or
going out. But look at the way things are
being done. What happened to UP7 The
Governor says ‘the Constitution cannot be
worked, but [ want to give time’. For what 7
There may be a reorientation of political
affiliations ! T ask : can there be a more
immoral thing than this ? Can there be a
more unethical thing than this? If the
Constitution cannot be worked, dissolve the
Assembly, They dissolved the Assembly in
West Bengal, they dismissed the Ministry
and dissolved the Assembly in Haryana.
They should have dissolved the Assembly
in UP also, Thi¢ argument that we have
to elect Members for the Rajya does mot
click. We have to elect members from
West Bengal also to the Rajya Sabha, If
they are mot elected now, they will be six
months later, So this is not an argument
that can be advanced for the decision taken
in regard to UP, The real thing is that
they want to give time to the Congress to
have some defections from the other side,
to have some horse-trading,

1f the ruling party, which has a special
responsibility in establishing and following
democratic conventions behaves in this way,
I ask, where will be respect left for the
Constitution ? Where will be respect for
tae President who is the symbol of the
whole country, who should not have been
made a party to such matters 7 But they
are bringing the President imto disrepute,
they are bringing the Constitution into dis-
repute, ‘They are undermining the very
values of democracy, though they swear
that they have come to power to uphold
and sustain it.

Therefore, 1 say on all counts this
Government has failed to deliver the goods.
It has failed to protect the sovereignty of
the country; it has failed to protect the
integrity of the country; it has failed to pro-
tect the honour of the country.

Our jawans are fighting on the froatiers,
But within the country we find that the
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national flag is being burnt and trampled
under foot, F ask: what have you done
1o those people who have dishonoured our
national flag? Did you ever think what
clfect it will have on the morale of our
woldiers who are guarding our frontiers?
They are fighting there, they are standing
guard to defend the honour of the flag. But
within the country, you cannot do it.

What are tac laws for? Have you not
cnough laws to deal with this situation?
We have been demanding time and again
for the enactment of a law defining treason.
Anyone who dishonours our flag is a traitor,
und treat him as a traitor and give him
the maximum punishment. But what have
vou done about it? These are matters on
which there is no difference of opinion
among all parties, among all nationalist
parties, We must all come together and
Jdo something to sct things right. But for
this purpose, the Congress must realise that
it alone cannot do this, Today the Cong-
ress is one of the parties, and not the
party, in the country. To tackle these pro-
blams, it must work with the others. This
CGiovernment must go and there should be
a National Government, a Government
which can command the confidenca of the
people, which can have the respect of the
patriots, which will be feared by the trai-
tors, We want such a Government to mect

the challenges we ure facing.

Before I conclude, Sir, let me sum up
and say that this Kutch award must be
repudiated becausc the Tribunal has trans-
uressed its authority, it has gone beyond its
lerms of reference; the award is not judicial
but political; and it is not a unanimous
award. On these grounds, it must be repu-
diated. If you want to do anything else
about it, you must come before Parliament,
You must amend the Constitution, Without
amending the Constitution, you cannot pro-
ceed,

Let me sound a nole of warning: even
if you think that you can get this thing
through with the help of your majority or
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with the help of the Communists, the
country is not with you. The country wilt
stand up against any such bargaiming of
national integrity, national homour and
national sovereignty, In a democracy the
people are the ultimate masters, and the
ultimate masters demand that you repu-
diate the agreement.

SHRI SANT BUX SINGH (Fatchpur) :
The entire House—every party inside the
House—and the people of this country are
greatly concerned today about the implica-
tions of the judgment of the Kutch Tribu-
nal, Prof. Madhok has given a very hucid
statement. We agree that when there is a
question that concerns the emtire country,
we all have to sit together and not make
a party issue out of it, but to look at it in
terms of national interest, and not bring it
down with something narrow and trivial.

Many of us have searched our bearts,
many of us have looked at a great many
papers and documents. We cannot be onc-
sided when it comes to taking a decision,
a decision in front of our people, a decision
in front of the whole of this world. So,
through you, Sir, I would request this
House to look at the agreement and to
examine its implications. We are pot com-
mitted right now to anything. There can
be reasons by which the agreement can be
repudiated. Let us not teke it for granted
that this is the word of God or that any
party is committed to implementing the
agreement. However, if we have to con-
sider that, we have to consider it in cool
logic, in rationality, so that we can defend
our action to the nation and the interna-
tional community,

There are four aspects from which this
whole thing should be viewed. The very
first is the reference to the tribunal. Prof.
Madhok pointed out at & certain stage that
the Kutch issue illustrates the whole of the
Indo-Pakistan issuc. When the Third Lok
Sabha sat and decided to confirm the refer-
ence to the Tribunal, Prof. Ranga said, in
August, 1965 : It is with great sadoess that
1 accept this reference to the Tribunal." He
stopped, and asked a question, “But, was
there any way out 7" That is the crux of

the matter.
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In 1965, when the Pakistanis broached the
wrea of the Rann of Kutch, it was a part
of a much larger design. That design was
to make our forces move from the Punjab
border into the Rajasthan border, and then
when they attacked Kashmir, for us not to
have'a way of fighting them back in Lahore.
There are some statements extremely signi-
ficant made at that time by the Pakistani
representative at the Uniled Nations, Mr.
Amjad Ali. He said :

““A just and equitable settlement of the
Kashmir dispute lies at the root of the
present trouble (the Kutch trouble)™.

12.40Hns,

[Mr. DepuTY-SPEAKER in the Chair]
Far. more clear was Mr. Bhutto in
London at that time, and he said :

“The Rann of Kutch has grown out of
proportion. It is not a dispute per se.
It forms a part of a much bigger issue.
The heart of the Indo-Pakistan issue
lies in the Srinagar valley.”

Here we have got completely unambiguous,
words, Pakistan had a grand design to keep
our forces engaged in the swamps and mar-
shes of the Rann of Kutch and then to
attack Kashmir, Let us consider coolly to-
day whether it was right for us to have kept
our forces on the Punjab border, to have
repelled the Pakistani attack in Kashmir,
to have got them to refer this entire matter
to an international tribunal., Pakistan was
not inclined to go to an international tribu-
nal. There, too, I think that by making
them withdraw at that time and by making
them go to ap international iribunal we
«did achieve something, because if you look
at what the Pakistani press said about refer-
-ence to the tribunal it becomes evident. Here
is the Pakistan Radio which at that timec
waid :

“There have been awards and agree-
ments before, which India has shame-
fully flouted and we may recall that
while Pakistan has haonded over all
disputed enclaves, Indie has not. That
is what she is going to do. this time.
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Surely, we shall have another

ugly
situation.”

With this situation we went to the inter-
national tribunal. Let us remember that
whatever is said about the British design
or myopia, at that time in our country
there was one country whose friendship
could not be questioned in the Indo-Pakis-
tani context—the Soviet Union—which con-
prajulated and welcomed our going to the
Tribunal. Once we went to a  tribunal,
there was no question of our saying: we
shall accept the award only if it is in our
favour, Why should Pakistan have gone
to the tribunal then? Why should the
judges have sat to comc to a judgment ?
Much has been said about the presentation
of our case. It has been said that we were
not properly represented. I should like to
draw the attention of this House to u
statement made by Mr. Chagla where he
suys that an abler body of lawyers could
nol have put the case of India better. l.ct
us also look at the two teams that were
sent from both sides. While persons of
the lowest rank that we sent were members
of our Law Commission, if we look at the
Pakistani team, we find that it appointcd
as cxperts a certain Mr. Eover Adil Com-
missioner of Family Planning. There wis
also another Mr. Basheer Ahmed who was
the Boundary Tahsildar, Board of Revenuc.
These were the cxperts who were presentine
the Pakistani case. Our casc was presended
as best as anyone can do. Anyone who
has gone through the findings of the tribu-
nal will sce that encyclopaedic references
were made to our lawyers and our team of
officers did a very good job. It is for-
gotten that whatever we politicians might
have done, our lawyers and officers clipped
the wings of the Tribunal far more than
the wings of any othcr international tribu-
nal have been clipped. 1 should like to
draw the attention of the House to the
terms of reference given in page 9 where
the Tribunal says :

- “An inlernational Tribunal will have
the wider power to adjudicate a case
ex aequo et bono, and thus to go oul-
side the bounds of law, only if such
power has been conferred on it by
mutual agreement between the Parties.”
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it was our team of lawyers that p:rcvenud
it, and the Tribunal had to accept :

“Therefore, and as the Parties have not
by any subsequent agreement consent-
ed to confer the power upon the Tri-
bunal to adjudicate ex aequo et bono,
the Tribunal resolves that it has no
such power.”

When we come to the dispute, let us not
cnter into political considerations, The Tri-
bunal has judged the situation as it existed
before 1947, Ewvents subsequent to 1947
bave pot been taken into account. There-
fore, for anybody to say that something
wrong was done by us or something was
lacking in our activities and so the Tribunal
has decided against us—would be completely
unfair, Let us look at thc records. We
find that from 1875 right down to 1945
there was a border dispute between Sind and
the erstwhile State of Kutch. Let us not
ignore it or close our eyes. Let us mot be
blinded when we have to come to a judg-
ment. From the conclusion to which the
‘[ribunal has come, we see that India’s stand
has been vindicated. Out of 9,000 sq. miles
of the Rann of Kutch and out of 3,500 sq.
miles that Pakistan claimed, how much did
it get 7 It has found that some pockets—
continuously controlled by their police, their
customs, through grazing and even settle-
ments in certain pockets—Ilay in Pakistan,
It is not a matter of any part of our terri-
tory being awarded to them,

Of course, the whole of the land of India
is sacred, but it is on the sacred land of
India that Pakistan is built, It is in Pakis-
tan that Mohenjo Daro is; it is in Pakistan
that Taxila is. We cannot say that sacred-
ness stops at on¢ point and non-sacredness
starts at another point.

The partition between India and Pakistan
was not g nalural partition, It was a man-
made partition. There were points of dis-
pute, and these points had to be settled.
There was no question of Radcliffe having
decided about an area or boundary, be-
cause at that stage, Kuich had not acceded
to India. We have been to tribunals before.
There was the Radcliffe tribupal; there was
the Bagge tribunal; and going to a tribunal
this time was equally fair, On what ground
do we question the verdict of this tribunal ?
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Any person who can come out and prove
that the Swedish judge was either unfair
or corrupt would do a tremendous service
to this country. Let him come out with
the facts, and with instances. Let there be
a prima facie case. Let us not go round
saying that the man is dishonest just because
we like to think of him as having been
dishonest. Here is a person who was ap-
pointed by U Thant, whose partiality has
never been shown or hinted at. He was a
person from a country which has been
peutral in international affairs. He was a
person from a country which had no axe
to grind either on our side or on the side
of Pakistan,

Let us again refer to some of the words—

SHRI HANUMANTHAIYA (Banga-
lore) : Sir, may I make an appeal to
my hon. friend not to go into the legabs-
tic arguments and contradict the very
stand the Prime Minister has taken ? The
Prime Minister herself has taken a stand.
He is over-arguing the case...., (Inter
ruption),

SHRI SANT BUX SINGH : I was go-
ing to refer to a much-quoted and much-
interpreted statement of the tribupal.

SHRI J, B. KRIPALANI (Guoa):
May 1 suggest, let nobody be cloquent
about the loss of our territory 7 (Inferrup-

tion).

MR. 'DEPUTY-SPEAKER: Order,

order.

SHRI SANT BUX SINGH : I come to
the much-quoted statement which bas been
repeated again and again, Here is what
the Tribunal says :

“The ultimate determination, there-
fore, is both difficult and in excep-
tional measure, dictated by considera-
tions which do not heavily outweigh
those considerations that would have
motivated a different solution.”

This was the principle enunciated. The
Tribunal has said that this was a wvery
vexed question, What has the tribunal
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decided actually, Here is what the tribunal
has said :

“In respect of this sector of the Rann
in relation to which no specific evi-
dence in the way of display of Sind
authority or merely trivial or isolated
evidence of such a character sup-
ports Pakistans claim, I pronounce in
favour of India.”

So, wherever there was a doubt we got
it. Are we going to repudiate the judgment
which gives and makes it clear for all time
that the Rann of Kutch belongs 1o us?
On what grounds are we going to repudiate
this ?

How are we going to put this inlo
effect ? This House can bind the Prime
Minister, but let us be clear that there are
only two methods by which the award may
be repudiated. First, as I said, let there
be a son of India who can come and prove
that the judge was corrupt, or secondly,
let us take a decision that we will go to
war. Let this House resolve that we will
risk a war with the whole of the world
against us: we will smash Pakistan; we
will smash Sweden and we will smash any
other country. Let us not be lighthearted.

Let us choose clearly end let us  know
what we are recommending.
T would submit, last of all, that every

inch of this soil is sacred; every yard of
this soil is sacred. But equally, Sir, the
blood of every Indian is sacred. No one
has u right on a false claim, and on con-
jectures and on surmises, to take away the
son of any mother, to widow any woman,
morely because there is emotionalism in
the House, Let us put the claims of
Indian life against the claim of the soil
we have. Let us balance one against the
other and if we are clear in our conscience
that it is worth going to war, let us go
to war. Let this House decide whether we
should go to war,

Prof, Madhok mentioned Bhishma. Let
him remember that when Bhishma's words
were pitted against the Lord himself, it was
Bhishma's words which carried. If we
want o be the descendants of Bhishma,
Karna or Rama, India must stand by its
word, We must not be a nation which
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repudiates agreements, and casts aspersiont
on international bodies. What would we
look like if we do that? Of course, when
we fight for a principle, we would fight to
the last man. But let somebody come out
with the principle. Let somebody come
out with the evidence, before endangering
the honour of this country and the lives

of it citizens,

SHRI PASHABHAI PATEL (Baroda):
Sir, this surely is a day of infamy for
India. It is a saddening thought that in
India, whatever we win on the battlefield
by the sword we give away on the con-

ference table. Every time our  friends
across have lost it for us,

MR, DEPUTY-SPEAKER : Ordcr,
order. There is a rumbling noise  all

round. Hon. Members are talking loudly.

SHRI NATH PAI (Rajapur) : Respect
is to be commanded; it is not to be de-
manded. Attention is to be commanded.
You cannot force us into that.

MR. DEPUTY-SPEAKER: Do you
claim privilege to talk when another hon.
Member is speaking ?

SHRI NATH PAIl: 1 never talk; I wish
to listen to what the member says.

SHRI PASHABHAI PATEL : Sir, this
couniry would like to see our friends oppo-
site hang down their heads in shame for
having sold this country down the river in
the way they have done. This is not the
first time they have done it. They have
done it every time, 1 hope this would be
the last time they have done it. 1 am
standing here to see that they are preveni-
ed from doing this kind of thing in
future,

The story of Sind is a chain of betrayal
from beginning to end. Sir, with your in-
dulgence, may I read a few lines about the
historical background about the Kutch
issue 7 Way back in 1763, Mir Koloro
of Sind invaded Kutch and Bhuj, because
he thought it was a good land. At that
time it was not a desert. It was bloom-
ing with crops and rice and wheat used
to grow there. When Mir Koloro invaded
Kutch, the Kutchis stood up and defended
their soil in a way which behoves men.
A hundred thousand Kutchis either lost
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lives or were wounded and Mir Koloro
was driven back with great chagrin, The
Mir stopped the waters of the Eastern
Nara river from flowing into Kutch. This
is how the Rann of Kutch came into exist-
ence. Kutch is a place where there is no
rainfall. Its water came from the Nara
river and when the Mir of Kutch cut off
the waters of the Nara river, the territory
became a desert.

As far as the border of this desert is
concerned, I would like to point out that
instead of having this decision taken in
Switzerland or in Delhi, if these gentlemen
had gone to Kutch, they would have
seen that there is a natural border of sand
dunes beiween Sind and ‘Kutch. It is
similar to the Himalayas. Supposing
somebody sitting in Switzerland or some-
where clse says thay on this side of the
Himalayas, there is the border of Tibet
of China, a similar kind of thing has been
done ip Kutch by some gentlemen sitting
round a conference table in Geneva.

1 am sorry to say that our lawyers who
claim to have pleaded our case did not do
it well enough. They did not produce the
maps which the British Government had
already accepted as the right maps esta-
blishing the boundary between Sind and
Kutch.

‘These maps are somehow or other,
strangely, missing from our records. Under
the circumstances, there has been a great
betrayal of the trust that this House put
and the Benches opposite have been enjoy-
ing for the last twenty years. T would say
Lo them that you have sat too long on
those Beaches. For Heaven's sake, go
before you do more harm.

It was in 1960 that our Defence Minis-
ler agreed to this question of arbitration.
Every time the history of arbitration in
India has been a history of betrayal. Have
they won a single case of arbitration, I
would ask my hon. friends opposite ? Can
they point out a single case where having
gone for arbitration India has won?
Every time we have lost. But even if we
have lost, we have to abide by the arbitra-
Uon award when we have accepted arbi-
tration.
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In this cese, there are certain parts of
the arbitration which is an award apd
there are certain parts which the Tribunal
has offered to us as advice. These pieces
of advice I would ask Government to look
into carefully and find out how much of
that advice it is proper for us to accept
and how much of it we have to contest.
This portion which forms the advice of
the Tribunal, the most important part of
it, I would say must be gone into
thoroughly.

Before 1 come to that, may I, Sir, take
the time of the House to give a few
historical facts about Kutch and the terri-
tory in question. It was as far back as in
1763, as I said, that Mir Koloro attacked
Bbuj. He had an avaracious eyc on the
vast fields which produced rice and wheat
in Kutch. He was driven away. Hundreds
of thousands of Kutchis fought vigorously
and drove him away. He went away but
he cut off the waters of Nara. The result
was that Kutch instead of being the garden
of India became a desert. After that, in
1818 or 1819 there was a great earthquake
and the land rose by five feet. It s
known as Allah-jho Bund, The Sindhis
call it God's-own-Bund. It made it im-
possible for the water from that side to
come here.

Today they have an argument that somc
of these parts which are being surrendered
to Pakistan were claimed by Pakistan be-
cause Pakistani shecp were grazing om the
land in these parts and we did not do
anything about it. Herc I would like to
ask my hon. fricnds opposite what they
were doing all this time when our own
territory was open to the opposite side
and their shepherds were able to come in
and allow their sheep to graze which wvliti-
mately enabled them to put in their claim
for that land. It is a strange claim, but ]
understand such claims are legally accept-
ed, T know myself of a little piece of
land in Baroda where I had a dispute with
another man. That man came and plant-
cd a mango trce in that land. At that
time 1 did not notice. In the court he
said that he had planted a mango tree and
therefore the land belongs to him. The
court awarded the land ip hig favour, That
way I can understand the Pakistanis laying
their claim on this land because their
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cattle were grazing there. For six months
of the year the land is not approachable
from any part because it is flooded with
sea water, Under the circumstances the
Ruler of Kutch may not have guarded his
border very well. But what is the justifi-
cation for our hon. friends opposite, during
all these twenty years, not to have guarded
that border of our country and allowed
cattle from the other side to come and
graze here so that they can claim it later ?
Are we going to do the same thing with
Tibet, with China. with Pakistun and in
Kashmir ?

Sir, it has been a chain of betrayaly all
along. 1 do not know for how long we
are going to have these pentlemen to con-
tinue betraying the country. The time has
come when we have to make a stand some-
where and this is the time for that,

We cannot fight it out. Therefore. |
would like to ask them one thing. What
are they going to do to take steps to pre-
vent further aggression on our territory
Kutch is a desert, If water is brought into
Kutch and this desert is watered, the salt
would be washed off and the land would
become productive. In other words, it
would become a scttled land, For that
there is a way. | do not kmow if my
friends opposite would be prepared to do
it. If they simply sanction the scheme of
Narmada canals the water of Narmada
could be taken to the Rann of Kutch and
the desery would bloom again.

I do not knmow what is coming in the
way of doing that. because the  river
Narmada is there and the water of that
river is running into the ocean and we
have done nothing for the last 20 years.
We have made big projects all over the
country but, so far as the Narmada is
concerned, this, the greatest river in India,
is flowing to the sea, flowing down the
drain without any benefits to unybody.

MR. DEPUTY-SPEAKER : The hon.
Member may continue his speech after
lunch, We will now adjourn for lunch.

13.1Hges.

(The Lok Sabha then adjourncd for lunch
til Fourteen of the Clock).
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The Lok Sabha re-assembled after Lunch
at Fourteen of the Clock
IMR. DEPUTY-SPEAKER in the Chair]

MOTION OF NO-CONFIDENCE IN
THE COUNCIL OF MINISTERS—
(contd.)

SHRI PASHABHAI PATEL - Sir, as
I was saying before we broke for lunch,
our_rriends across are daily bartering away
!nd:a's freedom and property in a most
irresponsible manner and instead of hang-
ing their heads in shame or leaving those
benches where they are doing this mis-
chief, they continue to do the same all
ulong and are feeling happy about it. But
this Kutch has been a betrayal of an

order beyond all others.

There is a natural boundary, as I said,
on the north, west and east of the Rann
within which this Kutch and its territory,
which belonged to Gujarat, Kathiawad and
Kutch, fell. This tribunal, I am wefraid,
bas exceeded its terms of reference in
tendering to us gratuitous advice on what
we should do and what is fair for us, They
were asked to decide what was the truth.
They had (o decide the boundary as it
was and pot 10 say that the boundary
should be this way or that. In this much
I am thinking that the tribunal exceeded
its authority and I would request the
Government, which is responsible  for
handing over our case to this tribunal on
u platter, to refer it to a judicial authority
like the Supreme Court of India or anv
other legal authority which is acceptable to
the world. T do not want their advice, Let
them say, this was so and we will accept it.
When they say, it should be so, this is a
part which we cannot accept. For that, I
request my friends across to think twice
before they ride roughshod over Indian
territory which does not belong to them.

personally. It is Indian territory. They
have no right to hand it over to
others, If they do so, it is for

the public of India to decide how long
they will sit on those Benches. I would
say, they have sat there too long already
and, for the mischief they are doing, for
heavens' sake, go before it is too late.
Supposing the northern  boundary  of
Kutch, the eastern boundary and the
western boundary is covered by sand
dunes, and they say now, Pakistan may
come inside that? Supposing they ask
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Chinese to come inside over the Hima-
layas and occupy some territory in Uttar
Pradesh, what will my friends opposite
say? 1 want to know that.

No-Con fidence

It is very easy to part with somebody
else’s property, take it lightly and be
friendly and smooth about it. (Interrup-
tion), If you look at the map, you will
see that under the Award, some parts of
Kutch are being given away to Pakistan
in a grand and friendly end generous
manner which will bring Pakistan within
10 minutes of bombing distance from my
home town of Baroda and I am not going
1o take it lightly. I have to think of these
things.

We are inviting the enemy into our
territory, into our border. I would like to
suy that this is the time to protest and, if
our friends across, do not stop here, I do

not know where they will stop or when
they will stop,

SHRT K. N, TIWARY (Bettiah) : But
your leader. Rajaji, has said that it should
be accepted.

SHRI PASHABHAI PATEL: 1 know
more about Rajaji than you do. Rajaji
has said that the Award should be accept-
ced but not the advice which hay been
given to us gratuitously, Please make this
difference if you understand English.

I say, already a lot of mischief has
been done and T would like to know from
our friends opposite where they are going
to stop, if at all. If they do nct stop, it
will be for the people of India to stop
them ome day but that day may be late

itself. They should stop before they be-
tray and deliver this country into the hands

of outsiders as they have done. Every time,
what we win at the point of the sword,

we lose at the conference table, It is a

matter of shame for our friends across who

go to the conference table. If they go to

arbitration, they should make oul the case

as it should have been made Last time,
L4LSS(CP)/68—8,
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when they went to the tribunal, I under-
stand, the original maps of Sind and of
Kutch which were settled by the British
Government, the Government of Sind and
the Government of Bombay, were not with
them—they did not find these maps—and
they put up any kind of evidence. No
wonder we lose on every conference table
und in every tribunal award.

As far as this is concerned, I would like
to say that award we will accept but, in
this report, if you read page afler page,
there is gratvitous advice given. The
Tribunal was not appointed to give us
advice, It was appointed to give an Award
on facts, not what it should be but what

it was, As to what is should be is not
their business. It can be decided by a

joint conference of Pakistan and India,
if necessary. There is no business for this
Tribunal to give us gratuitous advice. We
did not pay them for that or appoint them
to give us gratuitous advice.  Generally,
this country is unfortunate in this, that
everybody in this world is in the habit of
giving us advice, Can't we stand on our
own ?

AN HON., MEMBER : We always give
advice to others,

SHRI PASHABHAI PATEL : Yes. We
have always been giving gratuitous advice
to the whole world and thc result is that
we get paid back in the same coin. (Inter-
ruption), Why do they laugh and smile
on this issue ? They should be hanging
their heads down in shame. There is no-
thing for them to laugh about; this is a
thing of which they should be ashamed—
I am using only mild language; I have not
got strong enough words to use against
them.

Coming back to this question of Kulch,
about the part which i# an Award, let us
ask the Supreme Court of India or any
otner well-constituted legal authority to
decide what portion of this book is an
award on facts and what portion is advice.
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[Shri Pashabhai Patel]

Let us accept the Award as it is given
because our friends across have made a
mess of it.

We will accept that part with sorrow
and shame; we will accept iy because it is
an award. But let us separate those things
in which the Tribunal has given gratuitous
advice and tell them that it is not their
business to give us advices. We are not
here to receive their advices. We have
already received so much of advice that
we are fed up with advice. We do not
want any more advice from anybody. Let
this be made very clear,

Coming back to Kutch, there is a prac-
tical thing. T could speak for hours on
the historical background of Kutch and
say that it is connected with us. I may
say this. There was a time when therc
was a special Road Engineer by name Shri
Bhai Lal Bhai Patel. He is my leader in
the Swatantra Party in Gujarat, He was a
special Road Engineer in Sind in the days
of the British and he projected a road from
Karachi to Ahmedabad. When he was
surveying Kutch, he found that this area,
Kutch, was supposed to contain oil ‘and
other mineral wealth and he wanted 1o
build a road. That scheme was there, but
in the meantime Independence came and
we have been busy with the other things.
That scheme remained only on paper. If
this road had been built, the whole story
today would have been different because
the road was projected on our claimed
border of Kutch; that road would have
been the border of Kutch, Since that road
is not there now, the whole trouble has
been created.

Do the hon. members know that the
boundary was established in the Britisa
days between Kutch and Sind when Sind
was in Bombay Province and Kutch was
an Indian State, At that time, another
Patel, Shri Joita Bhai Patel, a relative of
mine, was the man who was surveying this
boundary and the boundary was settled and
pillars 12* % 12’ in area, were raised; stone
pillars and masonry pillars were raised to
demarcate the boundary, After Indepen-
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dence, we were busy in New Delhi with
the other things and nobody cared where
the Kutch boundary was It should be said
to the shame of this House that we never
looked at the boundary and the Pakistam
people came and dug out those pillars 12
12" with a height of 15. That boundary
was erased by the Pakistanis. ... (Inrerrup-
tions)

Coming to the practical guestion of Kutch
and the mess they have made of it, 1 have
a practical suggestion 10 make. As you
all know, ‘Rann’ means ‘desert’. Before
this Rann of Kutch became a desert, it was
a lush garden and the waters of the Indus
and the Nara used to flow into Kutch.
When Mir Koloro of Sind invaded Kutch
because it was such a lush territory, the

Kutchis rose like one man, thousands and
thousands of Kutchis died in the battle-

field and drove him out, This man, out
of his anger, cut ofl those canals, He built
bunds and later on, there was an earthquake
and the land rose by 5 fi, They call it
Allahjo Bundh, ie., God's Bundh, God
created a bund between Sind and Kutch.
That bund is there and due to that, the
waters from the rivers stop flowing into
Kuich, The sea water flows into the Rann
of Kutch., For six months the land is
submerged in salt water, Tho result is
that it has been turned into a desert. Now,
there iy a way out of this, Instead of
going over what has been lost by our
friends over there, 1 would say, let us
look at it comstructively and do something.
I appeal to them to listen to this seriously
because some part of the mischief may be
undone, There should be two little bunds
built, so that the sea water does not enter
from Kolikhadi and Kandla Port. Building
these bunds may cost Rs. § crores. These
bunds—if they are built 10 miles across—
can stop the sea water from coming into
Kutch, Then, if they have the long-delayed
scheme of the canals of the Narmada put
into execution, the waters of the Narmada

will go into Kutch and wash the salt away
and Kutch can again become a green lush
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piece of land. L am not suggesting this
canal scheme in any light-hearted manner,
This is a very serious matter. This is the
only way in which this hinterland of Kuich
can be again peopled by agriculturists, by
people who will grow a crop there. 1T
assert this in all seriousness, You will be
surprised to know that if the camal goes
there, at least three million tonnes of grain
can be grown in Kutch, and there will be
a community of agriculturists there who
will make this Kutch, which is our vital
border in that area. once again a weli-popu-
lated territory,

I do not want to blame these people
.opposite more than [ have done ulready,
and T know that if 1 say more on this, it
will have no effect on them....

AN HOMN, MEMBER : They are thick-
‘skinned 7

SHRI PASHABHAI PATEL : They are
completely impervious to what ig said,
Here, T am offering a suggestion, which if
they take seriously—I hope they will though
T do not know how much hope therc is for
‘this—they would in some way wash the
sins of their commission. ...

AN HON. MEMBER : What about the
no-confilence motion ?

SHRI PASHABHAI PATEL: Is it not
true that in 1960 our Defence Minister—
he is not here to listen to what I am
saying; so, what is the good of my saying
this now. ...

AN HON, MEMBER : It does not matter
He may go on,

SHRI SHEOQO NARAIN (Basti): The
Prime Minister is here,

SHRI PASHABHAI PATEL : Is it not
true that in 1960 our Defence Minister wenl
to Karachi and committed us to fais tribu-
nal and all that ? He admitted that there
was a dispute wheread actually there was
no dispute and the boundaries of Kutch
‘were 50 clearly marked, [ think there was
a wall there, or there were sand dunes which
were as good as a wall. Tt js just as in
the case of the Himalayas which we have
never doubted as a boundary on the norfa-
em, eaftern and western borders; likewise,
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in the case of Kutch also, there was no
dispute, but our Defence Minister commit-
ted himself to a dispute and this is the result
that we are enmjoying today. If nothing
else, if all those gentlemen sitting opposite
are not going to ask this Government to
resign and get them out of office, at least
let them obtain the resgination of the
Minister who was responsible for it.

Coming to the report of the tribunal it-
self, I would submit that those parts of

the report which are not award but which
are only advice should be clearly examined
and decisions taken accordingly. Also,
before accepting this award, will our friends
from the Congress take some steps 1o see
that all the awards which have been given
in the past have been fulfilled by Pakistan ?
Every time it suits Pakistan_ they accept it;
every time it does not suit them they just
ignore it and we coolly go on sitting here
and making fine speeches und having partics
and dances and dinners, 1 would like once
again to appeal to our Congress friends to
cxamine how many awards between Paki-
stan and India have remained unfulfilled,

and to sec that before we accept this award,
they do something in regard to the un-
fulfilled awards which arc still pending in
the past file of ignominy of the Benches
opposite,

ot waad ada (warf) @ SoTenw
ARy, ¥% UATE ® AT F A0 AT
o A AT A wAAr a9 v §, %
IEE ot W o ¥ e & S
T WTAAT A¥ FqrE0 IV § Aaifw wew
F1 91 ma® amar @, A el dmw
T # f Tl afes w0
for ot oo & S v a9
ITE | AW AT FW AR X AfewETw
& weama & L F 791 57 @ § A eEw
fft ft qr &1 FATE T v, T
¥ fer & ¥ owAaw o gH A
m‘ I

o vy fodw (<) : s OGP &
fea & e w47
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o wywd adw :  FfFT ST
TR, ¥ sfaEE ¥ qErT 9w o
fadndt oo s &1 @ & 9 o
T & = & ofewarw & 1 afqEa &
T &1 @S U AYUIF A8 T F79-
i & o e g e e @ agar
oA dvme & o fe sfavame & e
97 % g1 % fAu w60 gaer agEa
w1 ? | &1 419 | @2 fRar s g
fewim & faar & & ag ar G Jveer
€ | ¥ 0¥ FATdl 9% gATEET W FEAT
TEar & A AW Fw ¢ F ww A
& T& dweer AT w1 FTQ AW AT
WEE AN FT FIH AL WUTE FEA A
forar & (wowar) & e Fegfei
F TAH F AFT qZ AT & IT F A
TARAE

@A T A AT AT Y W
TTE 7 FTFAT FF I I wr
v A W e I g afe
QTATEH T FEFTT FIAE |

ity e St & o i fer
a1 # W9 1965 T WY AW S
wrpfa & fag T maT 91 | 77 T T2
& e & g dw gam a1 % 269
qE IHF T A qF F T 28 IW A
fe & oF 9 | T @ 3w W 9
wtiz g FICT FIHT AT 74T 97 |
IH AT 9 @A 99 A 99 F Ay
72 far ar at ooy agr O W AT
Y W AT F Fg AHAE 5 @E F
o e g ww S A @
fer Frgm e a s 7 Afew fex
Wt & o5 aw gt 7 gafaw @
T WEaT § fF R tad & ar
29 g7 q=9T FAT g A g FE At
Fg 997 ¢ | g & Serciw v
T TASOY 97 39 F A} § §B A
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F G @ F #gawar g 5 g
TEISIT 93T ¥ ZHTY WITH 2 F Ak
AT 9T | YA T T@ QAT
&Y F g qraT Far 4 Tgr I
T WL & g smgEw @ IR
ot war foar § 9w F qX F o gw
F7 ¥%0 & fF vrgae ¥ av & =
afcfeeamm &1 g fam afer ==
1926 ¥ AFT 3 T, 40 T TF 598
T AEIAA UTH ¥ AT ¥ AW &
e & 91 AfFr 39 ofadw =t
fraqaer & wd w1

TaTE & qUENT & ary & gw I
¥ FF AFA § AT6T FATH FATL qOAA
T T 4 f g O A A aw
I | "ATe A1 gg & A famn
fF oard & fou aw & 9w fgsgrer 1
g% fRar ar at 980 & A F A o
ATH The 4F I = 9w ThE F 7w
T 39 gy qg Tz wEwre far ar

“The decision of the tribunal referred
to in three above shall be binding on
both Governments and shall not be
questioned on any ground whatsoever.
Both Governments undertake to imple-
ment the findings of the tribunal in full
as quickly as possible and shall refer to
the tribunal for decision any difficulties
which may arise between them in the
implementation of its findings, For that
purpose, the tribunal shall remain in being
until its findings have been implemented
in full?,

odf g § & ¢ gwwar fF oemw
39 feoqmer & ward & qor A & AR
T qT I FT AT HF U RIS wHAT
gifas g, F1§ IEF qEET IO
&R | & 1965 7 39 T 0T AL
Fw A HIT F AT 7@ Ifaw q&q W
e ¥ gk wrew fafeer aew &
Terad feq ¢ oK g9 7 SEw S
Wy s fagrar | awdETHFAH R Ew
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¥ qady g€, A & f qaT w7 THAT
FY Ft ey I gRA g1 A A | Afew
& 78w g e aadr g€ dr witE
st wTeet § wreq & S Afa
@ g W o Afy @
WY qRe FT @ AET EE AT
65 § Y Y g7 ¥ wdrAe faar a1 a7
FIE T ¥ FEH a1 HAT FE OF
Frorg ¢t ar

& 1960 ¥ g 79 garr a1 fw afz
AUET AT § Jg WD B AL
gaIT At 89 1959 F TAIHZ & FRTL A
AT &R dard F oo feeqae 1 giwar
g | gEe WY qEe 22 feewaT A
1949 1 =g Gfeq TEETTT AEE
Fqz AT F FO7F AR A G
T a1 1T 39 Fwa @ four @ fE
&3 WY @ g, I% 20 HavT §, qA-
oqT ¥, qEIT GHAET AT ¥ ar
s wEqT & WIAAW gra ZW
I W A | 9 AR g e §
fif @ 1949 ¥ AFHT AT 1965 A% AT
arat, waun anf &1 feafaer w@n
ag gurd T Aifa & seET w=
AT Y W g a7 famge g
FIHEATR | TH  TATAT IN X AT
fere oY T & 7 AT EW ABTE ®A!

gz ?

U% wMAm wae 7, 43wl
g\

=T WANTE 92N : HF T G FAT
3 @ wnfgx & FF 99 & fao 3w F wiorx
/T =1 F faar<t w7 vaar g Anfem
yrw fafew Twdifes = & R
w1 THTA § 1 oo & X E fe -
aifedi § ag sEy A amefegrETST
AT e qur Y arefedtaroh § e
2 AT ATy 21 & A 7w
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gt fagwm @ (swwawm) & o
w7 WAfF @dT 9w uF Iy
gfeewin & @ arfavam seam & ame
ST AT & S I 7 oo gfezwor
g o faodr ofedi &
¥ oaaT g, Uk gEr ¥ ey o &
afew aofifas A & arfac ow
sifervara werr A gl &
(swwam) & aft w7 <oy f ag
fafes woeftfes aor ot e s
FfamE wea & 8 9qF gq & 4@
oF @l sfewr w2 3% ok oF
T ferd av 3o & fae g srfavame
ye & €18 ¥ gq & A< dar &7
agw Fg1 e o & gfewior § ok
gt qufl & gfeestr § oo s g o
g g g Afa § sfafafes
Zrar & 1 zafae & sgm fe oo 2w
¥ 9Tq TR o9 AAE FATL AT WG aAY
FATEGE | TgarAF & g fF gt
% gardl qraRfeEy 1 gavew §, ot
7% 2deifoae 298 1 qaw ¢ 9w 97
FH EYE FIETET AR FT AR
o7 ey fewrfo & fam e s
o o oY g wwd ¥ ofr 7 fesrfrsdm
g @ fTam g fr
T 1965 § 96 T FWAT g1 9T a1
a F¢ 3 o g gom &Y Qe Adi
BT 47 | g AT ¥ AT 9TH 0F Kt
g A wR AR

“From July 1948 and onwards, Dipio-
maltic Notes were exchanged between the
Governments of India and Pakistan con-
cerning the boundary between the two
countries in the Gujarat-West Pakistan
reglon. The dispute led in early 1965 to

a tension which ultimately resulted in
the outbreak of hostilities in April 1965."

off I AU 7 wfawEw Twm
qur F73 gu wgr e agi v feegqz ar

& Y 1w e o feege ar fY )
ar a7 sy w6t ST ey qr ?
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[ fr wwrk w2 ]

fere e Frageer % Frafer Wi g% 7
o oo fergz @t ar 1 s
F% 4 aseda ff e art § feegz
T qr 0T F£ Gt aeedy ff GRE
fF ar 7 feegzar ) s@a I«
fr foa® at 7 ferge @1 fesgaw
FT GEAT T & A A 100 FEET
TR §A7 H 4@ A9 @1 gW 99
HFC FL AT IX wWT F oAH
F1 &GTT &1 AFA FTT TZ GEAT 100
FIEY AT Ga< F A AT Al gW IaH
TaTE ¥ AFHIIT FT IF a1 KT qWA
# gg #r¢ 3fea dlvagem ag A
EEGifA

I I "UIAT F1 TH T T T
T §OT F A9 7F ATgRT F7 faar
fr gu o Wt T Erm IR ST
F4T T I7 G WA F AT A g
7T 1 oF Afvw rfaey g omar @ fw
ZH YA T FT O FE AT IH &
THE A T AT FAENG 697 7 gAry
7T T wfaesr wraw T = awAr g
SaT &Y FPT YN AAMAI & T EW
I TATE F QO A HL T § WA
#1 g9 I8 Wl gEa & e a gl )
¥ o9z 7 agr oa fer wE
g ff 9w o & 19 gz At wrd
TATEW AEN & | IW & Afey 07 fr-
dfczm v o 9= o AFC R

It is beyond the scope of discussion of the

No-confidence motion. 3pTT FeaT #fza
It fedfem & aix & <=1 s
gt @t 7z fesgAw &1 gas W@
Fr | s A w9 WEw 4 & f&
fragae 1 St S gon & Ag AT
FHIHIT FT AT AFL

A A7 7 w71 ¢ NiwATHE T 99
TiHE AN ST R AT g
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TEAFIFE 1 269 TW & oW
¥ § ¥ 28 famw A9¥ @
(=rwerr ) mifeardedy W F agua
q gar foim 79 & fauw A= dar
# | 9 I OF, ATy A I &7 Ay
A foram & @1 39 & 1€ 5% T amar
AR Sw A g A E fr e
q I9 wEE w1 wwr A fe g
mifeamie & 9% ww fear @ o
zafaq g aw7ag § f& 9@ gae w5t
Y W G | T TEI a1 9 fF I
# uF feged ®1 ar g7 w=FC FTF AT
AT AT T | AT AT AR
TaTe F1 EFT HIET EOT AT AT
T FAT & At AT oA w1 odr
AT FTAT AR

TF WEATG ®IEW : AL R
HAEATHTL FI |

W\ AAWTE ST | TH FT sRATHFIL FIHA
F1 dfrw wfwwr 7@ gt w3 7
ot v-forwar qer & ag faewardr
H HTH AT 7 TH avg B AT HC q6A
Z afew air foederd & &9 &@w
A § AP ITAE & Av-fwEard &y
T A& 7 T

s & oz A FEA § fE & W
A ifFarasamFfm F
@A) TAMeAfivy
THATTE F AN ATH AT FUTRT G
# wife 77 & UTET AW THHT AT
et q¢ g amn & 9 Rw F
AR 9 934 AT § | qW ¥ QS
w1 fafes 75 g 1 oTedE S
zoveT arfeens &t far T &, Sw
F gl g sEedr g qfeww g
st 77 dw § 5 ewdz &Y o
@t ot ga e feem A gfeady of
& e o ot g g T spfier
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g et & SfE g e A
afefeafr § 75 9o ®) i qFT )

# 7 ofcfeufa o am safag &
fr frod fmami & a0 7 v & fawme
F ot A erf v waw g 2T | IW
# foww 7@ F fod, sq Y qfa &1
Ffa qvm aam & fad, a2t sOw ®1
T F fad §7 zgw A A weAr A=
g & & 3§ F s¥awne & fai—
30 #1 oF foqard @ & f&F #w
IZA T& FT FA G0 T FrE AW
w29 qE) I | AfFT T AT AT A
o # frafa & gw w0 A
wifge #ife zw frare & o=t & 7@
AT AEd & 1 A w1 andr o
W wra i A foen et @ fF
st T 1 fe g At qoow T
# fga #1 3T 78 A o afz o=
¥ fad saar @ ft 7z FTE O3
1 A I qgT F4, AHA IAH L
F fga &1 s v FT A g o
g WA | T/ & AT & A0 F1 A
EA R AU

it araarg : g o #Y wifafoe @
TATLH | AT AT FT TATT A #
1T FAT ATCATT [ATTT AT AT FEA

El
7!

st mawrd cdw: o oAt Arqere
S a9 I9 1 A1 F@A EN qE ¥
TEF AT AT AT AT AT HY I
FT ENM FWifE 9 awatawr &
T T TET AP & a7 g Al
FAR AT gAY A (swEweTw) s
AT A ATET A AT FYA AW AL
F¥ vy gAY ot Afew g @ e
T WT & ST HAC AT AT T
9% @ &, wiad & g § e omi
% Toraa &1 /4 & afk ag ¥ few
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& I T w1 i oY aE a
T ofr IsmT qEwe w3, A
T A A 2 4w W Afaw
wfewr 1 o & & fad ey o
W FER @ F TeoE w AR
2w w1 9 913 faamar § 3wt gw o
T AR | T Wi § a=T &Y
ZW F1 30 F qATT BT AT G |
Tafed F99 oaTE & aHvy § g9 6
Max wiagr w1 e s g
AT I ¥ HTAT wTE wTAT QN
AT G ATAT Y TH F Arg AE Avww
oA =fgd |

#aT & F ww F &1 ¥r, oW faww F
e, faindt a7 ot ofwa T &1 -
free qrEt &1 fae smw 8, S
qff ¥ §1 1965 T & w7 o w
sryTae fear & ot srror ofY g ww omaTE
T EFT FAX T HTAT HHRET
gt g | afew s gw wAEw s
o T o Y TaTEH BT e IHTT TH
FT §F4 M6 qg A TS
FEAT ISAT AES £ | gD ITE
farg st & -

o 71 =Aa: faegw e 4
wE ¥ gw A gA 1 fainr fea @)

i RARE G2 F FEAAAT A
#1758 a% F AWH & | T TET
AEF o AT Re A AT Ay A w ?
(wrawma) it miE AT F55 & FT
g g wErowmafimefe
azi #Y qIGE AT AewmA  FE W
FTEE FT FeqAA O GZ1 7 ALY &1 qw_
) g TwwE A% W Ay § e
W@ H N T &3 g% afE IWE
fasme A a=<raT v & I A AT
AT AT |
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o) a9 AGE AT qT
N aErd ¥ fau qeer g f AT
SR F& AT FT A ¥ & AT
TIRIE At F ark fr ¥ w=T M)

o wyarf a2 : A gB W g Afww
Ife faindt = o qaw & qoArfas
FTART TS HY Faferer F3 A1 F THAAT
g fr o & ag s 2w A pdar @@l
& & awdr | afx e W= &, A
2w ¥y gfee & T w7, OO ¥ A
weawy AT g A e W g §
TR B BT HT g TAE & AT
THETAY F1 EF FAT &, T4 gH HY TA-
Hifas w2 # I1T I BT FT W
H/IWAT P | FW F YW F AqWE g
¥HAT §, HE T0@T A AT -
g g AFN g, FfEFA g A% F99
FATE FT FATT & I9 F1 foe fEa
S or S fear s, g7 F o
g9 & qg A 93 fF 1965 #
WA WY FAH IITET 9T I§ & §IYg
qgelt i ag ot fF g 1 daen wTy
grn safad gw w1 e ¥ oW
TATHTT FT 3T 91fgd | (sqAwTT )

T gfez ¥ fadndt a=ii 7 ot srfaware
s aw faar & 9w #1 & fady s
g1

SHRI V. KRISHNAMOORTHI (Cud-
dalore) : Mr. Deputy-Speaker, Sir, I am
strongly supporting the motion sponsored
by my hon. friend Shri Bal Raj Madhok—
the motion of no-confidence in the Coun-
cil of Ministers, This question has to be
considered without any passion, because it
is & question of territory running over 300
square miles, On the one side we are
having the award passed by the interna-
tional tribunal, and on the other side we
are having a Council of Ministers here
and we have to judge what is the best in
the interests of the country and we must
decide in that way.
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This Kutch dispute has not been agreed
to by the Government right from 1947.
Even though there has been some diploma-
tic correspondence between Pakistan and
India, the question was there right from
1947. In 1956, when Pakistan intruded
into Chhad Bet area, our troops had thrown
the Pakistanis away from Chhad Bet, and
there is no question of any dispute at all.
But there has been some conspiracy, cons-
piracy by the people here and conspiracy
by the people outside, in the British
Kingdom. In April, 1965, there was a dis-
pute and Pakistan occupied a portion in
the Kutch territory, and a proposal was
sponsored by the British Prime Minister.
The proposal was like this: the British
Prime Minister, during May, 1965, sug-
gested that there shall be a tribunal to
decide about the disputes, and he said :

“The following dispute shall be referred
lo a three-man tribunal, one each appoint-
ed by India and Pakistan, and the third
accetable to both. Pakistan said that the
lerritory up to the 24th parallel was hers,
and India said in 1960, in a statement
issued after the talks between Surdar Swaran
Singh and Gen, Muhammad Sheikh that
there was a dispute about the Rann of
Kutch, and that the two sides would dis-
cuss this after the necessary data etc., werc
collected.™

MNow, I charge this Government and
these persons who have admitted that there
was a dispute during 1960, Otherwise,
there could not have been any tribunal and
there could not have been any decision
like that.

Further, this tribunal was constituted
and the agreement between India and
Pakistan came inlto effect from 1st July,
1965. We have agreed, whatever it may
be, whether it is in favour of us or against
us, to maintain the good relationship
between India and Pakistan, We did not
mind referring it to the tribunal. The
agreement has been placed before Parlia-
ment, and the parties concerned resolved
to refer it to the international tribunal.

We have to watch one thing, After it
was referred to the international tribunal.
when we nominated a judge and when
Pakistan nominated its own judge, and
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when both of us did not agree in the
nomination of a common judge, again,
there has been a conflict between India
and Pakistan, which took place during
September, 1965, all along the border run-
ning to thousands of miles. Why has this
Government of India not withdrawn from
the Tribunal after there was a major war
between Pakistan and India ? What made
the Government pursuc the policy of re-
ferring the matter again to a tribunal ?
When both the countries refused to nomi-
mate a common gentleman, it is this Coun-
«<il of Ministers who requested the Secre-
tary General of the United Nations, U
Thant, on 15th December, 1965, when
thousands of people were killed on both
sides, to appoint a common man. That is
how these people have betrayed the inte-
rests of our country,

SHRI KAMALNAYAN BAJAJ (War-
dha) : You should have brought this no-

confidence motion at that time for that
specific issue,

SHRI V. KRISHNAMOORTHI :  Afier
the major conflict between India and

Pakistan, these impartial judges of the
British hierarchy who have sponsored this
tribunal and mooted this idea. have openly
taken sides with Pakistan. Is it fair on our
part to accept the British proposal 1o nomi-
nate a common gentleman? On 15th De-
cember 1965, the Government of India
requested the Secretary General of the
UN to appoint a common gentleman to
preside over the tribunal, Thereby this
Council of Ministers have cheated the inte-
rests of the country. [ accuse the persons
who are occupying the treasury benches,
the Council of Ministers, of having be-
trayed the interests of our country.

Still, there is a method. All the parties
were here and this agreement was put and
accepted by Parliament. We have been
advocating so much the settlement of
international disputes by negotiations and
arbitration. We have been advocating the
development of the United Nations. Today
it may be 300 sq. miles. Suppose the tri-
bunal had accepted our claim, would we
not be supporting the decision given by
the tribunal ? This Council of Ministers
have signed a blank cheque. They have
misused the mandate they got from this
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Parliament to sign a blank cheque. They
were irresponsible in doing that, There
were sufficient opportunities for the Gov-
ernment to withdraw from the tribunal
after the major conflict, but they have fail-
ed to do so. Today we are an entity before
the whole world and all the nations repre-
sented in the United Nations are watching
us. They are saying, “The Indian people
are advocating so much the settlement of
disputes by negotiation or arbitration, If
they do not implement this award, it means
they have a double standard,” The view
of my party is that this award has to be
acvepted al the cost of the Council of
Ministers, The price has to be paid by the
Council of Ministers,

How is this award to be implemented ?
There is some technical difficulty,. When
the Prime Ministers of Pakistan and India
arrived at a settlement by which 8% sq.
miles of our territory in Berubari and
Cooch-Behar had to be transferred to Pak-
istan, the President referred the matter to
the Constitution, Bench of the Supreme
Court conmsisting of more than 9 judges.
Their judgment is reported in AIR 1960
page 81 Supreme Court. This Council of
Ministers can give Rs. 3000 crores 10
Pakistan by way of money. They can do
anything, Shri Morarji Desai can mortgage
the entire country to America, Soviet
Union or any other country. But they said
this Government has no right to alienate
cven one inch of land because that is a
question of territorial integrity, Immediate-
Iy after this award was announced by the
International Tribunal our Prime Minister
was telling that, whatever it may be, it is
only u demarcation of boundary, Madam,
1 would appeal to you that this is not a
question of demarcation, rather, this is a
guestion of determining whether those 300
square miles of land have-to go to Pakis-
tan or they should remain with us, We
are surprised to find thal they are willing
1o contend that it is only a question of
demarcating the boundary. No, it is @
question of determination in regard to 300
square miles. Applying the principle laid
down by the Supremc Court Full Bench
in their earlier judgment to which T made
a reference, this Government has to amend
the article T of the Constitution which
deals with the boundary of India that is
Bharat. They have to amend article under
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368 or article 3 of the Constitution and
only then they can bring a legislation im-
plementing the award,

Whatever the position may be, my
submission is only this. This Govern-
ment cannot implement this because they
cannot bring a constitutional amendment.
Therefore, the need has come for form-
ing a national government as hus been
suggested by my hon. friend, Shri Madhok.
This Government cannot implement this
award,

Another thing is, this Government has
no right to continue in office. They do
not have any moral sunctity to continue in
office, After so  many non-Congress
Governments have been dismissed  in
States where the Congress has been de-
feated, is it proper on the part of the Cen-
tral Government to continue or to adminis-
ter President’s Rule in those States, They
have no business to continue, they have no
moral sanctity to conlinue, no power (O
continue,

Shri Madhok in the course of his speech
referred to the  burning of the National
Flag. 1 entirely agree with him, I agree
with all hon, Members here and I con-
demn the burning of the National Flag
anywhere in any part of the country, Qur
leader, the Chief Minister of Madras, Shri
Annadurai, and Rajaji have condemned
such acts, whether it is refusal to hoist the
National Flag or burning of the National
Flag or refusing to sing the National
Anthem. We are not lacking in patriotism.
We are as much responsible, if not more,
us my hon, friend Shri Madhok,

The other day our Prime Minister was
saying that if disputes are taken to streets
where will Iadia be, where will democracv
be. But, Sir, all the people outside do not
have the privilege of speaking in the Lok
Sabha. Their problems that are not solved
hers, they are taking to the streets to get
solved. If the Primc Minister and her
Council of Ministers do not solve their
problems, whether il is a dispute relating
to Assam or regarding Maharashtra-
Mysore border or regarding language, they
go to the streets to get them solved, Has
the Prime Minister done anything to solve
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their problems, She is keeping quict. Why?
Il the Madras Legislative Assembly has
passed a resolution to the effect that we:
want only two languages—Tamil and
English—in Tamilnad and we do not want
Hindi—at the same time we do not compel
anybody to learn Tamil, let them have:
Hindi if they want or any other language—
why do they want to impose Hindj on us 7
Why is this Government sleeping without
uny reaction? Why this three-language
business 7  Who wants the three-lunguage
formula ? Does Shri Limaye want it ? No.
Does the Swatantra Party want it ? No.
Nobody wants it. Only the Prime Minister
wants il; nobody else wants the three-
lunguage formula, Only her Council of
Ministers, because they want to manoeuvre
sumething, want the three-language for-
mula, They want to munoeuvre the toppling
of non-Congress Ministries, because they
could not get the mandate from the peo-
ple, Somehow or other, they want to create
trouble, 1 ask the Prime Minister and the
Home Minister : who has burnt the Cons-
titution 7 Ask Shri Subramaniam. He will
tell you who is doing it. Who is raising
the independent flag in Coimbatore 7 Ask
Shri Subramaniam, He will give the names.
Who is financing all these ggitations ? The
same source. [ am sorry to say that the
Prime Minister’s attitude is not helpful to:
us. After Shri Subramaniam was elected
as Congress President in Tamil Nad, therc
have been more and more of agitations.
Only the other day I read in the pruss that
in the Congress Working Committee he
was arguing for the dismissal of the DMK
Ministry, though he has not suggested any
remedy for solving the language issue.
Then how are we to believe the Prime
Minister and the Home Minister when they
sity that they want to go hand in hand’
with the non-Congress governments 7 In
my view, they are hatching a major cons-
piracy to dismiss the non-Congress govemn-
ments, onc by one, Therefore, their plan
is to see that all non-Congress Ministries.
are dismissed ultimately,

Lastly, 1 would like to repeat that we
do not lack in patriotism. But, at the same
time, we should not forget that the dignity
of this Parliament, which created the
Constitution, was marred aod sullied by
the behaviour of some members in the
name of anti-cow slaughter, Yet, these are
the very people who are saying that in &
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particular  State the Constitution is not
shown due respect. How could I forget
that there are Congress people in my State
who are determined to topple our Ministry
and that they are doing all these things
to pive a bad name to the party in power
in our State ? Alrcady, the State Govern-
ment and our State leaders have appealed
to the people to desist from such activities.
We are also taking action against people
who violate the laws of the land.

At the same time, | would request the
Prime Minister and her Council of Minis-
ters to be helpful to us, Let them recon-
sider the decision on the language issue.
Shri Kamraj, the previous Congress Presi-
dent, Shri Brahmananda Reddi, the Chisf
Minister of Andhra Pradesh, Shri Nijalain-
eappa the present Congress President and
Chief Minister of Mysore as well as Shri
Namboodiripad the Chief Minister of
Kerala, think alike on this problem, Many
members of the Congress party, the DMK
and Communist Party belicve that there is
an unequal burden on the people because
of the Resolution passed by Parliament.
So, that Resolution should be rescinded.
For whom wuas it brought? Article 343
already gives a constitutional and special
status, so far us Hindi is concerned, Yet.
in the name of doing justice to the non-
Hindi people, this Resolution has been
foisted on us. Then, are we not entitled
to agitate against it? Instead of simply
saying that this dispute should not be car-
ricd to the strects, [ would appeal to the
Prime Minister to kindly open her mouth:
let her explain how and why the resolu-
tion is necessury. The people from the
South, irrespective of party affiliations, are
wondering why the Prime Minister is keep-
ing quiet,

With these words, [ would appeal 1o the
hon, Members of this House, that if this
Kutch Award is accepted, then the price
will be that the Council of Ministers should
be dismissed uand a national government
should be formed. With these words, T sup-
port the motion moved by Shri Madhok.

SHRI D. C, SHARMA (Gurdaspur) :
Mr. Deputy-Speaker, Sir, I must admit
thut Professor Bal Raj Madhok touched
many & sensitive spot ip my heart when
he spoke. Both of us are refugees from
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" West Pakistan and both of us come from

near the Indo-Pak border on the West.

Therefore, when he was talking about
giving away this part of the country or
surrendering that part of the country, of
making this concession to Pakistan and of
making this border dispute or that border
dispute subject to an award of a tribunal.
1 suid to myself that Shri Bal Raj Madhok
is my own brother, He is my own brother
hecause he was giving expression to those
feelings which some of the refugees fronr
Pakistan still have. We all suffer from
nostalgia and my hon, friend, Shri Bal Raj
Madhok, is the arch expoment of that nos-
wlgia carried to absurdity, Therefore |
feel a kind of kinship between him and
myself,

But I ask you, Sir—you are a very great
parliamentarian—are we discussing a vote
of no confidence or are we discussing the
thiee-language formula; are we discussing
that this Government should go and we
should have an alternate government or
are we discussing the terms of a national
government 7 What is a national govern-
ment 7 We have tried this kind of national
government in some States of India and
we know what the result has been. They
may accuse us of toppling those govern-
ments because they know how to accuse
us wrongly, but I must say that this
national government of which they ha_wc

i ain shows their craving
?:re nposag..k la'lseirunvafric.c for occupying }hc
Treasury Benches, their desire for having
those very ministerships which they are
today condemning.

SHRI VASUDEVAN NAIR (Purmade)
What is wrong with that?

SHRI D. C. SHARMA : There is noth-
ing wrong in this world so luruE as you
wre there because you are the chief expo-
nent of making a wrong thing right. But
I may submit that a vole of non-confidence
means that the Congress Government must
go out and these gentlemen, who are sitting
there—my, very good friends—should be
able to form an alternative government. Are
they in a position to do so ? No, They are
as much in a position to form an alterna-
tive government as the people in the strecis,
of Delhi are able to form a Parliament
outside this House.
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SHRI M. L. SONDHI (New Delhi) :
Are you denying the popular basis of
'Parliament ?

SHRI D. C. SHARMA : I do not deny
-anything because you are the most popu-
larly elected Member of this popular Par-
liament,

I was submitting that the vote of no-
-confidence does not mean that our Prime
Minister should go., They say that she is
‘the Prime Minister but she is not the lead-
‘er, 1 do not know how they distinguish
‘between leadership and prime ministership.
‘She is the leader of the Congress Party
elected in her own right and that is why
she has become the Prime Minister. 1If
tomorrow the Jana Sangh party comes into
.power and elects a leader who then be-
‘comes the Prime Minister, have I the right
‘She is the leader of the Congress Party
to say that that gentleman is the Prime
Minister but he is not the leader 7 1 suy
with due deference to my hon, friends thut
the Prime Minister is a leader not only of
the Congress Pariy but of the whole of
India and anyone who tries to detract from
‘her dignity as the leader of the country
«does so at his own peril, at the peril of
‘the country and at the peril of the nation.
Therefore I would say that a thing like
Ithis would not pay.

AN HON, MEMBER : Flattery,

SHRI D. C, SHARMA : You must
know there is a right kind of flattery und
a wrong kind of flattery, But 1 do the
right kind of flattery. 1 was submitling that
Shri Bal Raj Madhok gave us a full list of
the sins we have committed vis-a-vis Pakis-
tan, We gave Dera Baba Nanak to Pakis-
1an; we gave away this territory and that
territory. But 1 could not understand my
friend, Shri Bal Raj Madhok, who has a
historical perspective on everything, who
‘has a historical imagination, who looks
:more to the past than to the future, say-
‘ing that we should have a package deal
‘with Pakistan, What package deal with
Pakistan 7 T think, the history of the world
shows, specially after the Second World
War, that no package deal is possible any-
where and that we have to solve the prob-
dem bit by bit, gradually, one after the
‘other as the problems arise. T do not know
what kind of package deal are we going
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to have with Pakistan ? Are we going to
have intensive cultivation on an agricultural
farm ? I would very respectfully submit
that my hon. friend, Shri Bal Raj Madhok,
for whom I have great respect and great
regard, was self-contradictory in the speech
that he made. He forget what he said in
the beginning and contradicted that towards
the cnd,

SHRI BAL RAJ MADHOK : Will you
please point out where is the contradic-
tion ?

SHRI D. C. SHARMA : Why do you
talk of package deal with Pakistan when
you repudiate this Agreement ? When you
talk of package deal, it means you want
us 10 come lo terms with Pakistan, (o
come to ugreement with Pakistan, How
can you reconcile these two things ?

SHRI BAL RAJ MADHOK: We do
want settlement with Pakistan but not on
the terms of Pakistan, that wherever Pakis-
tan gains, we give out and wherever we
lose, we give up,

SHRI D. C, SHARMA : | know you and
1 know your views also very well.

What have we done ? [ think, the history
is not something that can be of past only,
it is u continuous thing. What we have
done is something which is in accordance
with what Mr. Nehrn said in this very
House, This is what it says .

“Both Governments  reafTirmed  their
determination to resolve border  dis-
putes by negotiation and agreed that
all outstanding boundary disputes on
the East Pakistan-India border and
the West Pakistan-India border, raised
so far by either country, should, if not
seitled by negotiation, be referred to
an impartial tribunal for settlement
and implementation of that settlement
by demarcation on the ground and
by exchange of territorial jurisdiction,
if any.”

This is what was said here. Shri Lal
Bahadur Shastri also reiterated the same
thing and the Government has acted upon
the assurances that were made possible by
the overwhelming majority vote of this
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House. Therefore, I think, whatever the
Government has done is in accordance
with the express wishes and the desires of
this House. At the same time, I want to
ask one question........

SHRI S. KUNDU (Ba]ubn): We
opposed that,

SHRI D. C. SHARMA : When your
turn comes, you do that. After all, our
country is a signatory of the United

Nations Charter........

SHRI S, KUNDU : So what?

SHRI D. C. SHARMA : What does
the United Nations Charter say ? It says
that we should settle our disputes by arbi-
tration, whenever possible,

SHRI M. L. SONDHI: Why don't you
encourage the other people to settle by
arbitration ? .. .. (Interruptions),

SHRI D, C. SHARMA : We encourage
them. We request the people that they
should settle the disputes politically and not
militarily, That is what we have always
been saying. (I/mterruptions). Therefore,
having accepted the United Nations’ Char-
ter, of which arbitration is the biggest key-
stone, I think, we have done nothing
wrong. T wish my friends on the Opposi-
tion to bring a Resolution, if they want,
suying that we do not respect the Charter
of the United Nations, If they do so, then
it is alright. But having accepted that, I
think, what we have done is the right
ihing.

Now much has been said about the
judges and about the person who present-
ed our case, So far as the presentation of
the case is concerned, I think, it was done
as ably as possible, So far as the judges
are concerned, I have no right to question
their judgment. After all, one judge was
nominated by us, one was nominated by
Pakistan and the third was nominated by
the United Nations, I do not wish to inter-
fere with the judgment which the judges
have given, T wish to submit very respect-
fully that this thing, which has happened
to us, is a much better thing. (Interrup-
tions). And having accepted arbitration,

we cannot get back on it. This should be
the pattern of solution of disputes between
India and Pakistan, ] think.
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Now people talk of going to war. Our
brave soldiers fought at Kanjar Kot and

other places in 1955 and also in  1965.
What gallantry did we see !
MR. DEPUTY-SPEAKER: He must

conclude now.

SHRI D. C. SHARMA : T am just con-
cluding.

They fought valiantly, heroically, and T'
was very happy. But all the same, T would
submit that power has never solved any
problem. What have you settled by the two
World Wars ? What did the First World
War do ? What did the Second World War
do ? What have the other wars done? If
wars could solve problems, then all these
big people would be fighting only wars,
But war is a very imperfect substitute for
arbitration, for negotiation, T must submit
very respectfully that arbitration was
accepted by the House; we accepted it.
Therefore, there is no need for the repu-
diation of this award or for a national
Government which will fall in six months,
if not in three months, as was witnessed in
various States,

With these words, I support the award:

SHRI H. N. MUKERIJEE (Calcutta,
North East) : Mr, Deputy-Speaker, Sir,
this Government richly deserve a vote of
no-confidence, and the country has al-
ready given its verdict, which is the order
of the boot, during the last 1967 elections.
But 1 am supporting this motion for rea-
sons which are different from, and in my
submission more cogent than, what have
been formulated by the Mover,

The Kutch Award which has certainly
deeply stirred our people has brought to
a boiling point the manifold discontents of
our country, It has illustrated right from
the beginning this Government's weaknesses
and hesitations and downright folly. The
crisis which is now foisted on the country
is the responsibility of the Government
which has brought it on us,

As far as we are concerned, we had
warned when this House was discussing
this matter in August, 1965, that something
of this kind of thing would happen, On that,
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-ocassion we did even press to a vote an
-amendment which we had put forward to
Shri Lal Bahadur Shastri’s resolution, in
‘which we wanted the House to say—and
'l am quoting the words of our amend-
‘ment—

that the clause for reference to arbi-
Aration be revoked as it impinges upon
«our sovercign rights on the territory of
Kutch and is fraught with grave dan-
gers,

So, we had warned this country; on that
occasion, | remember, and some of my
friends in the House will perhaps also
remember that my colleague Shri Indrajit

'Gupta had made a very impressive specch;
he had pointed out how Government had

J il f bungling over and over
.2::?11‘8 antg :ot onlfr bfmgl':ng. but hood-
winking the House by keeping the facts
:uway from the attention of the House, We
‘had pointed out also that there was no
compulsion on us in regard to the accep-
tance of a tribunal, but this Government
preferred to indulge in secret diplomacy
behind the scenes under the protective
:umbrella of the British Government, That
avas exactly what happened at that time.

We placed this pathetic reliance on
‘British good offices, knowing wvery well
how the United Kingdom has behaved in
.the United Nations and elsewhere over
Kashmir and other questions relative to
ithe Indo-Pakistani sub-continent, We had
pointed out at that time that if the Gov-
ernment could not revoke the agreement,
at least the minimum which the Govern-
'‘ment should have tried to do was to see
that the mischief created by the terms of
reference which were couched in the widest

‘imaginable terms could be prevented and
-similar loopholes could be plugged. The
late Prime Minister Shri Lal Bahadur
Shastri did not see our point sufficiently.

Shri Sachindra Chaudhuri, who as a
result of that speech, according to certain
‘press reports, got the reward of the
Finance Ministership several months later,
made a speech and prated about trusting
the United Kingdom as a good friend I
am quoting his words; he said that :

Tt is hardly gracious to distrust the
WUnited Kingdom,
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He had said also on that occasion as the
chiel advocate on the Government side :

“There is no question whatever that
Wwe can go back on any conclusion that
the tribunil might come to, but as I say
that occasion will never arise for the
simple reason that the tribunal cannot
possibly afford to do anything but hopest,
just and impartial.”

It is quite patent that the tribunal by a
majority has done something  which s
neither just nor honest nor impartial, It
has obviously introduced extraneous extra-
iudicial considerations into this matter, It
forgot that its job was demarcation on the
basis certainly of a certain kind of deter-
mination, but in the process of that deter-
mination it could not go into the ambit
which ir has covered. We¢ know all that,
We should have anticipated all that, We
should know how international tribunals
function in the atmosphcre of today; we
should have had the wit to anticipate what
Wis going to happen, and yet we did not
do so.

Then it was said also on the Congress
side on that occasion that we have u capa-
bility, T am sorry, my hon. friend, Shri
Chavan, rather sacrilegiously called by
some people, I hear, as Chytrapati; he was
Defence Minister, und even in those days
when things were not going too well, we
were given to understand that #f we can-
not fight so well in u war, we can fight
another kind of battle. Our capability re-
garding marshalling of evidence—that is
“another kind of battle.” That was what
Shri Chaudhuri said on that occasion.
That kind of battle has been conducted so
badly that some kind of a probe ought to
take place, even though we cannot do any-
thing about it. No good now: the thing is
beyond repair. Even so, it has to be done.
I hope that Shri N. C. Chatterjec, who is
not here, is in a position uninhibitedly 1o
tell Government certain of the things which

he has told some of us in regard to the
way in which the case was conducted. |

would like very much to know why one of
the counsel who was appointed was
appointed not particularly because of his
qualifications in constitutional law, but
because he was an expert in defending peo-
ple who evade income-tax law and that
sort of thing. I have heard reports about
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his gallivanting in London with a Tata
-assignment, to which perhaps he was giv-
ing more attention than to the kind of case
which patriotism demanded he should have
«oncentrated his attention upon.

This was the kind of thing which was
:going on, Something has got to be dome
about it. I am not mentioning names, But
1 have a right to demand of my country’s
Government that the kind of legal proceed-
ing which had been taken recourse to by
ourselves is examined to see that we were
not guilty of default. I know I am saying
this on the basis of what I have heard
from people, even like Shri Chatterjee, 1
hope he will have the guts to tell the Prime
Minister to her face even in regard to the
kind of feeling which he had in regard to
our procedure in this legal battle, We do
mot feel that this legal battle was fought as
well as it ought to have been, This is how
we have behaved in so far as the Kuich
matter is concernmed.  Yet for this reason
alone—for this reason alone which in
mormal conditions should have meant the
fall of the Government—I do not ask for
Government to quit office, because condi-
lions are not normal,

‘We want friendship between India and
Pakistan, Let there be no mistake about
it. 1 was very prieved to find my hon.
friend, Shri Balraj Madhok, going out of
his way to make statements which 1 can-
not conceive how in the name of decency.
we should allow to pass muster in a
House of Parliament, I wrote down his
words, He said : “Pakistan is an enemy,
and will continue to be an enemy of India”
We have diplomatic relations with Pakis
tan, whether Shri Madhok likes it or not.

SHRI PALRAJ MADHOK ;: So do we
have with China,

SHRI H. N, MUKERIEE : Everyone of
ns has his grouse against Pakistan. 1 have
my own. My part of the country has been
partitioned just as much as Shri Madhok's
part of the country has been partitioned
on account of the pernicious idea that
Pakistan brought about in our country.
But to say that Pakistan is, and will con-
tinue to be, an enemy of India is the height
of irresponsibility masquerading as patrio-
tism. I do hope therc are clements in the
Jan Sangh, a party which tries to appeal
to the Indian-ness of our people, which
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would repudiate this kind of assumption
which is being circulated all over the
world, only to point out that in regard to
communalism, India is just as bad as
Pakistan, That is the propaganda which is
passing muster all over the world, 1 do
not know if this is what we desire.

1 did not interrupt at that point of time
because 1 wanted 1o see this debate con-
ducted in a serious atmosphere. But I was
u little astonished when my hon, friend to
my left, who is so particular in regard to
interrupting whatever statement is not to
his liking, did not object at that point of
time. I hope my hon, friend knows
that T have diflered from his leader,

Dr. Ram Manohar Lohia, who was talk-
ing always about a confederation of India
and Pakistan. [Is that going to drop as a
ripe plum into our mouth 7  Will it come to
us as manna from heaven.? It will have to
come mostly by our efforts, serious and
imaginative efforts, in order to bring about
a friendly atmosphere between our two
countries. But I found none of our people.
who are now combining on account of this.
objecting to that statement,

The Communists can take care of them-
selves, Shri Madhok or anybody else can
call us all sorts of names. We can take
care of ourselves. We do not depend on
the good graces of any particular individual
or particular party. It s our service to
our people which is our own certificate.
our criterion, to whatever prominence we
have got in the country's polity. T am not
going to say anything in regard to that, but
1 do hope that Members of Parliament
would have the sense of responsibil'ty not
to allow such statements to go unchalleng-
ed and we have to tell the whole world
that it is the policy of this country, of the
preatest possible majorily of our country
that we want friendship with Pakistan,

Only the other day, on 21st February, in
hoth Bengals, East Pakistan and West
Bengal, there was celebration of what
happened in Dacca, becaus: the people there
who are Bengalis, who speak the language
which I speak, pave their blood for the
sake of the honour of the Bengali language,
‘We celebrated that in order to bring about a
better atmosphere, not in order to bring
about a merger between the two countrics,
however much you wish it, it will not
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happen just like that as a matter of wish
fulfilment, but we want to create a better
atmosphere in that country and from that
point of view we celebrated that occasion
and it is a pity that in this House I have
1o hear a statement that Pakistan is our
enemy and shall always be our enemy.

And this is a point which makes me
say also that by this timeé we ought 1O
know, Mr. Madhok included, we all ought
to know the hazards of modern interna-
tional diplomacy, The theory of not an
inch of our territory ever to be changed
one way or the other in the wake of the
Chinese aggression is neither realistic, nor
correct mor patriotic. This Government,
of course, which ironically brought the
so-called Unlawful Activities Bill has plac-
ed itself in a ridiculous position, but then
this Government is always behaving ridi-
culously, It is strange that by the com-
pulsion of events it had to do certain
things which it says it will never do,
when we are going to take internalional
politics seriously, let us not go about beat-
ing the drum_ wiln whatever sophisticated
phraseology my hon. friend Shri Sondhi
over there can supply to the Jana Sangh
Party, let us not go about beating the drum
which says that not an inch of our terri-
tory anywhere would be disturbed. It
cannot do the trick, it will never do the
trick. That is why we have to pive up
that idea, and that is why that approach
we have got to discard.

That makes me say that it is not possible
for me to ask this Government not to
honour the commitment which it made.
Tt was foolish, it was wrong, it was per-
verse in making a commitment which in-
cluded so many perverse clauses about
which you are very well aware, but T can-
not tell this Government, *do not honour
this commitment™, T cannot tell this Gov-
ernment to take up the risk of war in
order that things might improve. That is
not possible, but my reasons are different.

Here is a Government whose actions are
so disastrous that under the very nose of
it 30,000 teachers are now on strike, and
Government is treating them in a manner
which is so shabby, beyond description. Tt
is happening right under the very Govern-
ment's nose. Here is a Government which
carries on a parody of planning, on
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account of which jobless engjpeers by tens
of thousands are wandering all over the
place, and T find my good friend, the
Education Minister, well-meaning but abso-
lutely ineffective, completely unable to do
a thing about it. Here in Delhi at this
moment there are wandering students and
professors of Uttarpara College in West
Bengal where happened a Fascist type of
police barbarity, and they are trying to
eet hold of some Minister or other, to
look for an honest man in Delhi with a
lantern in daylight so to speak.

I find that our friend Shri Chavan is
there. He is a strong man of the Cabinet.
My hon. friend the Finance Minister is
there. Both of them flank the Prime
Minister, according to press reports some-
what to her consternation. How is it that
the whole lot of them refuse to see the
handwriting on the wall which came to
the front in the 1967 elections, How is it
that Centre-State relationship has yet to
be placed on anything like a sensible level,
but, of course, Government has neither
the imagination nor the efficiency to do
anything in regard to that. The Central
Government is the fount of power and
in line with utterly unscrupulous proiects
hatched at the Hyderabad session of the
Congress, they have emerged as the politi-
cal pindaris bent on strangulating demo-
cracy and all political decency and where-
ever remotely possible and by whatever
means to foist a Government of their party
or their puppets. Whether it is Benpal or
Bihar or Punjab or Haryana or U.P. it is

a variation of the same theme. They
forget the fact of today. The fact of
today is that Congress is decrepit, West

Bengal has proved by its mighty movement
that the senility of the Congress is abso-
lutely incurable, In that stage, we found
an intense new fangled and new fascist
repression. The central leadership’s disor-
ganisation is complete and writ large om its
face. Rejected by the people absolutely,
it has shown up what it is. The way in
which Mr. Chavan and his friends com-
ducted a crusade against the whole idea
of having President’s rule in West Bengal
and the fact that the Government had to
come down the way they did as a result
of popular pressure would have meant in
any other parliamentary context, a parlia-
mentary resignation, That is the essence
of Parliament. You know something about



253  No-Confudence

it; you are a studious person and you
know what it means. In no other parlia-
mentary context would this kind of thing
happen. Mr, Chavan fought us so valiant-
ly that I must give him credit. Then he
had to come down; you have to pay the
price for that sort of thing. You do not
do that. Therefore, all this kind of thing
is happening. I have no time; you are
always intent on pressing the bell and 1|
realise that your job 'is a little
difficult in regulatine the debate, But

1 must say in regard to my own State
which has been suffering that they tried

Lo impose once puppet after anoiher—Pro-
fulla Ghosh., Atuya Ghosh and Asutosh
Cihosh—aund people felt crying: to  hell
with the whole lot of them... (Interrup-
tions,) The Centre’s game is going on.
From West Bengal comes the demand that
the Governor of West Bengal Dharma
Vira who might be a vir, a very valiant
person though I am doubtful—should po;
that he should not be there. But the
Centre does not do a thing about it and
it does not give any kind of inkling
as to what it thinks about the elections,
when the elections are going to take placc.
They should take place as soon as ever
it is possible. The Centre is taking a differ-
ent attitude in regard to U.P. and Keeps
the Assembly alive because the Centre cal-
culates that it would be possible to do
something about having a Congress or
Congress-supported puppet ministry. Things
have .come to such a pass on account of
the advisers of the President; they are so
hopeless that so many Members of this
House had 10 think of something which is
normally inconceivable—to impeach the
President. That is evident enough of the
kind of opinion which this Government
has created in the country, the kind of
image which it has got. This image has
zot to be submerged in the water for a
variety of reasons. T feel that the Kutch
matter has brought to focus, has brought to
the boiling point the hundred and one dis-
contents of our people. While the Kuich
matter has brought them to the focus, there
are so many other reasons for which this
Government should go. 1 do hope that
the writing on the wall is visible to the
Prime Minister and her advisers.

SHRIMATI SUSHILA ROHATGI (Bil-
haur) : There is always a spell of silence
after the speech of Prof. Mukerjee be-
L4LSS(CP)/6%--9
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cause the House feels hypnotised by his
brilliant eloquence. ... (Interruptions), But
I personally feel that his lustre and brilli-
ance was somewhat lacking today. As he
himself has very clearly stated, there are
a hundred and one other reasons besides
the Kutch question which have to be taken
into consideration. So, that shows that he
himself is not very serious on the no-con-
fidence motion so far as the Kutch tribunal
award is concerned, 1 am glad he has
conceded that point, and that makes the
matter slightly easier for me,

15.31 HRs. -
[Suri S, M. Josut in the Chair]

One of the allegations that he had made
—and that too coming from a man of his
eminence and learning | am surprised at
it. He based it on hearsay, from a third
party from whom he has heard it. And
that was that at the time when the legal
proceedings were going on, our legal coun-
scl was busy gallivanting round the town.
I fail to understand how an argument of
that magnitude could have been brought
forward. Mr. Mukerjee knows very well
that Pakistan lay claim to 100 per cent of
the Rann of Kutch, whereas the award has
given it only 10 per cent. That itself shows
that our legal counsel was not busy galli-
vanting round the town, but was busy put-
ling up our case in a good, firm, reason-
able and rational way.

Sccondly, the argument is also repudiat-
ed by the fact that Pakistan's claim that
the entire Rann of Kutch was a marine
feature was not conceded. The award
clearly lays down that it was not a marine
feature but a unique feature, There also,
the argument of Pakistan has been abso-
lutely repudiated. Therefore, 1 would say
that so far as our way of putting up the
case in the legal proceedings was concern-
ed, it was put up very well. It was not
only put up well but India’s claim to the
true facts has becn wvery successfully
placed,

But the point remains that today, public
pussion is roused on this, because every
inch of land which goes hurts our pride,
hurts our national honour and hurts the
very skin. I agree with the sentiments
expressed by the Members, both on the
Opposition side and on the Congress side,
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[Shrimati Sushila Rohatgi]

that not an inch of our territory should
go. I agree. But in the fight that was
going on, therc was no choice for us. 1
would ask the hon, Members on the Op-
position, what was the choice before us
at that time? I would not say that we
should have accepted an ignoble peace.
But the choice before India then was
either we continued the war or we came
to a scttlement. We had to face odds.
The terrain of Kutch was a very difficult
terrain. Qur forces were holding out ad-
mirably, but it was even doubtful whether
we would be in a position to hold on and
ultimately, even if we continued the fight-
ing, it would have been difficult to drive
out the Pakistanis, In the circumstances,
we opted for peace. Therefore, we either
had to come to an apreement or we had
to continue the war. If we continued the
war, we not only did not have all the
money and the men concerned, but we
were not very sure of the result that would
be ultimately achieved. In view of the
uncertainty, there was little choice but to
opt for arbitration, and that step for arbi-
tration was taken with the entire consen-
sus of this House and the majority of its
Members.

1 would beg of my hon, friend Shri
Madhok to understand the international
history, He is a man who knows all
about what is happening here and abroad.
and I would ask him today, what hap-
pened here at the time when that agree-
ment was discussed here. 30 Members of
this Parliament opposed it. In a House
which comprises over 500 Members, only
30 Members opposed that agreement. |
would like to know from them, today, in
the context of that perspective, that histo-
rical perpsective,—what we should think :
we have to think of what is to be and
what is not to be,

Is India going to stand on what she has
agreed to abide by, or should she go
back on what she has already apreed to?
1 may say that so far as Pakistan is con-
cerned, she has been saying that India does
not stand by its words, and that India is
playing a game of hypocrisy. But India,
so far as the international comity of
pations is concerned, today, is not going

take her rightful place if it is not going
its pledges, its words, its cov-
cnants, its agreement and its international
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obligations, I would like to know where
India stands in the comity of nations and
what place it will have in the international
context if it does not honour its word.

_ Where is the voice of Gandhiji and where
15 the voice of Nehru and where is the
fate of India? This is an acid test not
only for the nation but for each and every
individual Member of Parliament to think
o_f it today, not only from the point of
view of India's conscience, but from the
point of view of the world’s conscience.
I am glad that Prof, Madhok is here. He
is 2 very senior Member of this House,
and | respect him. 1 would appeal to him
as an Indian first, not as o party member.
In the light of these two facts, what is the
remedy suggested by him? India has
committed, this highest democratic plat-
form had commitied, to stand by the
agreement. When we gave that power to
the tribunal, we did not ask whether it
would be in our favour or against us, We
have said, the decision would be binding
and final. Whether it is a majority judg-
ment or unanimous judgment, it makes no
difference, Having given hundred per cent
powers to the tribunal, having given that
assurance that we are committed to stand
by it, if we do not accept it now, what facc
will be have in the international context
before the eyes of the other nations of the
world 7

1 agree that Prof. Madhok is pained, 1
know that we have to think of the people
whom we represent and we have also to
think of the Indian people as a whole, 1
can understand their indignation. 1 can
understand the outburst of the feelings of
the people. But because of a little mis-
take, which might have been made, are we
to pay a greater penalty and Jose the pres-
tige and position we enjoy today ? Today
what is bappening inside the country is bad
enough. There are fissiparous tendencies
and gross indiscipline in certain States, There
is constitutional failure and there are agita-
tions of a hundred and one types which
we have to remedy. But to top it all, arc
we to climax it by breaking our word and
the solemn agreement we have entered into ?
That is the question which I would like to
ask Prof, Madhok. 1 would be very happy
if be realises that Pakistan has not been
the gainer. Pakistan laid claim to 100 per
cent of the territory, but sbe got only 10
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per cent. Her claims have been refuted.
But still, by gearing up her propaganda
machinery . . . (Interruptions).

MR. CHAIRMAN : Order, order,

SHRIMATI SUSHILA ROHATGI :
There are certain documents which have
to be considered, irrespective of the person
concerned., 1 can quote that particular
portion of the agreement dated 24th Octo-
ber, 1959 where this very Parliament had
abdicated its powers and surrendered its
powers. 1 agree that today the award may
have been a political decision. I am wvery
pained owver that fact, 1 personally feel that
in certain cases, they have pone beyond
their terms of reference. 1  personally
feel that it has been a political, rather than
a judicial decision. But still, 1 would ask,
what is the remedy. Because they have
violated their terms of reference, are we to
violate ours ? That is a point which T will
Ieave to the judgemcnt, sane wisdom and
learning of this House and to ils conscience,

SHRI S. S, KOTHARI (Mandsaur) :
After war, all commitments and agreements
ure abrogated.

st wy fewd (%) wafE
WERY, g A AEEAT AT, T
F ATCH-AT FT AT FHTO ATAW-
forgea &1 & | g AV T TW AIETC 9T
T & e 9w ¥ 7 g w1 qgmn,
AEE & STH-HA FT T=TGT T A
zarlr arEvifawar & Tem & oS
R A @y & Y q1X F are A
¥z fF gardt " faammer & o
0 & T gL A 9T W1 AW
el 9 & 99 1 FAT T F IT A
1 AT IO GAIAT F Jf@
N FTHETT FAT A 8, I AT
F JqTi T W qTAT F qYT FTA
afesa & 1 9w ot gET S @ fR e
TE ¥ 0F T F9AEH IR IH
F AT AATET B W AT F FA
& FgT T%

AT AT WAET JoW FATE I AN
df7, ot gfme FOw v A
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ZM oI qgy TR S dY 0§ eue
AT AT AT AgE Agw & 9w F o
FURT AT 91 IW KT T@AT WA §,
o & oz ey mar a1 fF @ fadi B
gAFw & fou sare fear s
W S\ F 7 ¥ @i W) d
frafor frm afer wEwi &1 s
s Y gr 1 gH § oFedsw At
el 31 W & Ty gt WO
i fag afee & W aTER ¥ @
fagg & ameeiter 773 & o AT A
fr 7 vw aame fear o & e
& s e fereren W g o

196 5 T F8 & TATH | qHEAH
FAFAG g1 A W A §
AT agrgT et ofr & fadndr ae
& Favelt Y qETET 91 AR 99 a9
#7 ey ot & qOT qT—uTY AWK
argw Y 99 d3% § Ao 9— fr 9y
T 1958 | 1T favrgw gg 1 AR
AT § AET 1959 F T IAAT AA-
T 9 A1 Y 7 7y ot o 7 9%
Fam fear a1 f5 70 o W@ O
FT TF AL AT 4T | IH 9T A 0
& fr wXETT oY 7 99 T v T R
qg FIC AT §IT FY SqT 9T T AT
qT, FTE W AR T wFAT AT | ¥
FOT & OF a9 1 { AT A
TEAT qTEATE -

“It was agrecd that all outstandiop
boundary disputes on the East Pakistan-
India and West Pakistan-India border
raised so far by either country should be
referred to an impartial tribunal coasisi-
ing of three members for seitlement and
implementation of that seltlement by
demarcation on the ground and by ex-
change of territorial jurisdiction if amy.
Any dispute which may have been roférr-
ed to the tribunal can be withdrawa by
mutual agreement. It was also agreed that
the decision of the tribunal shall be by
majority and final and bioding oa both
the parties.”
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SHRI M, L. SONDHI : So he is the
culprit ? .

oft wy femdd : &fw § smor aFE
¥ quaT IEA § 5 oaeT A dmw 9
W qE AT A FIAL 7@ 47 AfFA F59
T F1 99 @ F @ F ara
affare &1 w@igfh 7w & foo
ATTA TR 4T FAT TAAT WEEAYWr AT
A FOL A E, sfasaE Gw A
TATHT &, WU F AR HI &7 A
gt 8, a1 #T AT g Afaw
Freq AET 91 fF wreaT & A0 7w wew
& qA THET @ 9T ! §EH A g}
fem qumat F e @ W # o R
oY gy & fou Y stdherm F1W FET
g AT 79T & fF ag ot Fert &,
il TEATAAT F 97 G, IART AeAA
FHF | HGIT T T qg Afaw
Tl T @1 7 9@ T A A OR
WA FATAEE A 7 W 7@
wvr fag & forar a1 fom & A A o=
TIGT WTEAT S FH AW FT A q@r
T 9T, T FAT G AF G Y
wigfa T v ¥ AU o=t 729 &
qrA T T Wifgd 91 ! s que
At A F W A W A A
Mear g |

EAMT FE A I AT AT
e forg & ew v oot wfw 29
T I FT § IEI HAU B AT
foar wmam 8, @0 S FUA A A
X F I a1 e g e
amaT &1 99 faw g8 a2 & f amet
AT FmrarFiw & fF 1959
T UL H9 f7a7 3T 739 F amA
T ATIH T, ST AL =T 97, A
¥EA F qA AT TEAw 7 faar ar,
& ¥ AR AT AFE EA § aqE
e § A AT A A AT

“The Prime Ministers further agreed
that pending the settlement of un-resolved
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disputes and the demarcation and ex-
change of territory by mutual agreement
there should be no disturbance of the
status quo by force and peaceful condi-
tions must be maintained in the border
regions.”

ag WY I FAT T OF A 47 1 WK
Y WTEAT S 1 7T (o o F99 § TATH
# ATARY FT qfEE A T FAL
Tmam At ae fagr g A aw
Fg g} g 4 F s o gww FO7 w7
fomer & @8 T IR duwTE @
g 7 91 gRWT TEET aE Ha9d ¢ R
aiffea™ FOL AT AlgAT A0TSR
gu s Afawar o1 s #7197
& ATT 9T A FA gL fawg v @
IH 97 WY AT AT FTE FT FHA FG
T 7 UE TA-HT AR AR
#af aifa & ¥ w7 ad
YTAT§ | AL AGT aF FA Hr qfaaar
FT AT AW FT AT FA ] qT
# e W § & wn oA awny
oret At ¥ EEH W F avm R T
azq ¥ A ag | TE w97 @R
ag armar WY adf fEan an fe g
st & g7 A Afear a7 FT FET
% wifs fggeam w1 fewan AT S
g geid, 98, 98, foaare, sfre
& e arfaw o fod § o o T
BIE ? AW F AT I & qT9 A I
a8 amaar Ae fFan ar fe gF gfer &
wwA Y W A @A I8 T AR
§ gATY FI AL g2 F4ifF qg gary

Motion
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T AIEU | A@a AgRA g | war
WA A AW FT FEAT AR
g f& sifefm it amea & @ A
o wT off g w0 A s wfed,
THET q9A G TG & FFHF AT
Tifed | T FTHETT 9T FATA 9 AT
2 & wvit faomm a12q & @, 7 #4
wfefm sea & zamw 7 o+
ATTEA T F A F ST AT A
e fedi a1 g F § T few
FT FA T FTHFE E

F wgm wen § & s
A &y feafa @ 7 A A s o
@ ¢ fF 98 FTT FaE Ew A O
arer frar & fF -

“The decision of the Tribunal shall be
binding on both governments and shall
not be questioned on any ground what-
soever,”

afe s T A & A
ara snfuwifor aafrt & sgoor
Wy an g fa g seadhim-—
991 % faEi o1 g el & g
ZHTAT AT FHAT & AT A ! IEE A
| qgen I § sArvafew € fomw &
AW AEAME | IR AR

“There seems 10 exist no provision of
a general nature for the solution of con-
troversies arising out of the allegations of
a party that an arbitral award has been
rendered in excess of the powers conferr-
ed upon the arbitrator and is, therefore,
null and woid. There is nothing inher-
ent in the nature of arbitral awards to
render them final beyond the possibility of
appeal.”

AW FEU TG Fo UFe fawa T
AW wivw AN fFw A 2

“The genera] rule that the judgment
or award of an international tribunal is
final and binding upon the parties is sub-
iect to the qualification universally admit-
ted, that it may, on certain specific
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grounds to be treated as null and void.
A judgment or award is void if the tribu-
nal has clearly exceeded the bounds of
jurisdiction conferred upon it expressly
or by implication in the relevant treaty.”

WY oF feam &1 & g AT ;R
g 1 72 fram s AT 2 | WA v
e

“It is believed that the foregoing dis-
cussivn has amply demonstrated that an
arbitral award may, under certain condi-
tions, be null, This is supported by the
practice of States and the views of writ-
ers, In the words of Judge More ‘the
finality of award does not meun that in
no case whatsoever, no matter what the
circumstances may be, ap award cannot
be attacked on the ground of its charac-
ter or the means by which it may have
been obtained’. More concludes : ‘It may
be stated that by the outbreak of the
world war the doctrine and practice of
international law recognise that an arbi-
tral award could be considered as with-
out effect by reason of the lack of juris-
diction of the arbitrator or of an excess of
jurisdiction committed by him.'"

HH T 4R W fEAmET S
g & 7z agwa arar At favim @ Fm aqd
sfawd & @R w58 Fad Fa
A weETAAt #X IF T ST WA
I ATET ATHT A FHAT g ¢ aAv
TE | 39 7 A1 agT qAWNG ATAM | D
153 § 21 a9 90T & wmd ¢
I W FAT A @A AW
T AT T FT AT F A i
T & g fan § o & s o3
TR 49 $EA FY AT FEE FT THY
€ zFuas § | gz agua A fig
WET AT QE -
“The two deep inlets on either side of

Nagar Parkar will constitute the ter-
ritory of Pakistan,

- L] L
In my opinion it would be inequitable

to recognise these inlets as foreign
territory. It would be conducive to
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[ st g e |

friction and conflict. The pdramount
consideration of promoting peace and
stability in this region compels the
recognition and confirmation that this
territory, which is wholly surrounded
by Pakistan territory, also be regarded
as such. The points where the boun-
dary will thus cut ofl the two inlets
are”—

fee 2@ & am awie foam & o
s () W E

“The boundary marked by symbols
along the ovter edges of the peninsula
of Nagar Parkar and up to the Ea:-
tern Terminus is a jagged ome. A-
such it is unsuitable and impractic-
able as an international boundary.
The boundary shall accordingly lie in
conformity  with the depiction on
Map C".

at I T IV AT~ HAT FT G
FLAT g A & Frteor war, @
fraifoor w1 & s & sfaw, z9% @
ot T QY AAETE A S G
famr 2, #v8 FTT A AT w=TEST
2, SEHFTHA AT & I ®1 AT Ao,
@ 99 ¥ ag famga favda smr 0
afan ¥ g § g7 79 faar 0%
fe sox sfuwe da & ame o1 #7
o gfdfemm o a@ &1 G
feam ma & w7 awdt @ 6 @
T FAA T F AWAG §, IH AGE Y
YT A7 FT GHA & | T A H
T/ A AT g S g a7 e
T 1 aTs q FgaT g i Ffawew w1
ST 99 A F ford gw FATCEy A
AT AT = ¢ 5 g ofr oft aw

Q% WA 7A€ ;979 F IET
fi ag Ot oo w371

oft 7y fowg : q@ Ot gofe T &)
afer 7z s € T
T &A1 @ F F e gere fraw

fis sreciefin A & FqETe AR
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F¥0 FU J0T frsgaa 1 A dan
2 39 ¥ F7aTT WY Y T BEN W 3T
T & | s wem F wf wfa-
A g, FEAF A ¢ W I
i e mdsTrsaia
# At g faer amew aga Ao
g A S v @t agE ¥ oW
& @z wgn W g At oy
@t qga AT g oW R A
Wt §O T gEP g S 9 w1
A § 7 7 g T g v A € o
afea s frgram & s o &
AT & @1 TH AR AT &7
aEIfaEr 77 A FT qFT § | Ar
AT § f ogam Helt 3 & @R |
A1 7z z@dr fw faandr @@ o W
TR G AET FAAAT A E, 7
oY wfw A rar AT I @
A TrAE qA! A FT AT T AGL
2 afan wriEm waa § e
frafs & o= &t €7 & 7 w1 @
fa=mar

S W FATT STGAT FT q7 LHRAT
o aTw fom g fF o gw
sy w0 At fer #r g dar @
¢ T A A T IV AA FLAT AT
Fimfaud ar femmn Imavg
f §& aTer qgA TEAT F AL A FAL
Zam a1 AT gz A A A AT W
AMEMM T ATI A, FTAIN
¢ s At E) W T E AR -
i ot ¥ wfea £ 7w 143 ¥ W@
ity F1E F O T HTHAT GAT 4T |
eafm’m msa 3fn &
AT ZHW 9T AAA FAT £ ar ¥ fa
FrETfasr ¥ g7w ¥ I AEE &
T ¥ T T HWA 1 7% § A1 Ofan-
&z B ST FAT 90 7 AT FH
AT OHT A FA WA FWEA
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® wed § 7 AHSET T 3 ¥ qE
oA A REREITE
AR FTYA IV T A TATHT 79 IR
RNERY § 7 FOERET ATE § OTAT
ST T gIW FE F Ara Fn o Faw
wrmfast & sfawre 7 77 amm § @
T awAr §, g FE FT AT GEaAT
¢ S mewEET & faar oar Wk 9w
v @t fegam & Swoww & T
T8 HUET W G N S A ¥ qE
et € fgamageer Aea, gaToa
4% 74 4, IW HEA A VS TACH
HIEE Y T AT GEA T T AFE
TEF AFA A FATE

“Thercfore, we cannot accede to  the
argument urged by the learned
Attorncy-Gieneral that it does no mor:
than ascertain and determine  the
boundaries in the light of the Award,
It is an agreement by which a part
of the territory of India has been
ceded to Pakistan and the question
referred to us in respect of this agree-
ment must, therefore, be considered
on the basis that it involves aliena-
tion or a cession of a part of India's
territory.”

THF Al 99 7 Y TI7 T AT @ &

A w4 fosgaa & vy 2 f ag o Awre-

I TATH | fgar T § A qEfA

Y faar mar & e @ a4 Ao

¥ frafor # & 7Y, afew a3 wafac

f& affmm &1 @ aw@ foq w@n

wvoT gl ¢, TEfAU gw I T E ) W

g fawg wfw #7139 &, 3o o, I9A

Wt fawmr w7 qrfeeT ®7 3T

¢ K wiae gfty #12 &t W@ ¥

AER FE-qIfEHT FaT gHN AT

FT I 47 320 & AT A FAH -

A ga F ¢ a1, T gum fag

f J s fear a1, Afe @ o

¢ & e oifeer @ oW § oq@

R, g €1 97 g A e o -
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AfeT g 4@ T ¢ W g A
T g Tt § Y W o F G890 &
HAATT AT FLHR TF GO 9L IS
FTAT ATRAT & A AW FHE-AifAEE
aEM ¥ A @ AW, FEA A
TEAT | 3 FTAF HAT AAAT § TG 3 F
ar v aet ¥ ae § £2zH demATe-
AV OFE T IT A *Y #fmr
fafraa Y 7 oY 3T Iw F @ W
ofads & g@m sife smee SEw
TR TATE ¥ arr § wgr v fR oo &
T8 WY 9T 2 | @ 0% 58 FY O
faerger &% 2 1 ST it Tw AT WY
T FE /F § | F7 q FH Tg T MHL
oo 7 s wfw @ ag fafeas w
7w #r fw @ | w7 wwow
AT Y sy T AR T o § | A
FEa ¢ wify & fam ar gaR TCwt w1
aFT W 21 & | ywfam smw wfewr
T TG 3 ¥ aga AEr agww A
FTAA AT F, 2 gt FY Hrav agerd
# AT OF ToF Y g2 g &7 fawr
2 ¢, 9@ a7z a7 g A ) g
FEAWA TR &
“Parliament may, however, if it so
chooses, pass a law amending article
3 pf the Constitution so as to cover
cases of cession of territory in India
in favour of a foreipn State. If such
a law is passed, then Parliamont may
be competent to make a law under the
amended article 3 to implement the
agreement in question. On the other
hand, if the necessary law is passed
under article 368 itself, that alone
would be sufficient to implement the
agreement,”
16 Hgs.
T waew & fF ddurfas @wtew
UTT 368 % T JTAWE & | AT AY
s9iE ¥ ATCET qg I 3 T ¢
T IEH AT YT FT[A FATHE A9
WA W afsRm e X aw )
™ fadt s afx yum wft f gard
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[ =it we femz )
AT Y FHEr § 6 @ fawy 9%
T TR A @S AR FoA ATEA
¢ o< fog % =9 zow &1 qifeea
oY T Wt €, & wA A ¢ fE -
qIfersT & gFW @ Y T G F T,
wgfagm & €T 3 TEG @gwWa A
FHA HIW AL FT GEAT,  ATCRT
T 368 & TET FIA @1 GEM
I ag FA A-faerd agwa AT g
AN wEEAE §, I SAATL HITET
FIAT TE7 |

AT ST # g AT owa g i
Ig TAT qrEawReaaT #1 qaTe &, IHIA
1w ¢ o AfE fagea &Y s
XA ag & for grEwifEs e
dar fear @, T fad smn # T
Wre® 9X ¥ emEvEw ¢ sAafAw
e qfe w & ag o ¥ A
& o =19 ST & 9T STEd | R AT
w GHAT F ¥ fAg e S
F T FHE Fr owifaw A,
ot o o wfw e faReit Tew
FWE A ¥ I sawlaw aviw
9 F & qZ, FHT T FA § a7
AT AT A T AT AT E
A T ¥ 9@ Iy weyfa it N gER
afwd fF 61 143 % aga 941 gqurfas
Hvew qd @, 9g WA & faw g
B FT Y qAX I G | AT FA A
afre ¥t sRg T 4w W
f& A gwWeE FET @ gET
aria &, wfaum A, IEF @ A
HquTfaF aofm 1 arzd, o« 38 99
g WY g, T T AT =T w7
T A ¥ Fifow Fifew |

FEX—H T WA W) T FY FAAT

BAT ATRAT E | X IA T UG FEA &
fFrme o g st ag 59
YRS FT AR €, A1 Ag T
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ZE AT A 9T g ¥ g
7%, MAEFEAANE, T IAF A2
FX, ST FTa G &, ¥
fatng 91 1 #1T T AT wuEET

AN HON. MEMBER :
stituency ?

From his Con-

st w forwd © & o g 7 ol Aar
g, & I AT 1 o & faw
AT g | 3T AT ANAA & 6 e
TAFEHF L, ATATTFIT Y AT TEAERC
T v g Afzd, 6 Aav g

nE AT AT W A FEAT A F
A g Well ot &5 g7 E | NG FAA-
a ufeefadi fam v wamg= wfear-
T TS A I TF T A2 GO
Y &t §7 AR 7 OF JWYA A 7
T ar | e fegeAT &1 wrf "z
AT &I qd FIAT 2 AT 9T TATE
&1 = ®1 &= =fer a1 ofdem &
ar nfed ar aut &1 7= anfgd—as
T FTAT & AT §A7 F947 2, A1 I
HEA 97 qraeat e a0 favarfusr
zegia foar 8, Tt wfaere 0 e
# quT A1Ean g e o o e ¥ orafy
# wivem fex & fen, s @ et
qfaar o owwwfa S & fam oaw
Afa oft & 99 aw ¥l auiw @1 e
frarar ) g9 SwaE g ar fEer
anfardr € a1 At F ar g
i, I aT et A A e Y o,
#fea oo AT G w AE A,
FifF s T A S 97 A1 A
s g RS w7 OaT Ay -
JMET § T AT EY BT TR AT
wfe™ T gET T FEAT T |
T ok ST gardt A Y A A
et feafy 7 g semEw oA
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T FA 9T WA AT &, AT TH
Fgifad T 8, 1 99 & 9gH W
qrEf aT i AT iy, qrEey
aifed X TW HMEA A1 @W FL A
arfea, #@if® 3@ & w®T gu gy
afa 1 rwoF zwer fazfwat ¥ e
F T |

A eIl & 979 7 WE A9EE &
SEIE A qTER F7AT § AT N wet
ft & wgar g fF av at ag gurdr arder
1 HET FL AT gE TEE 2 HT
A T AT ST B W IO
FHATFIA FT AT F |

SHRI 1. B. KRIPALANI (Guna) ; Mr.
Chairman, Sir, it pives me no pleasure 10
speak on this motion, I wish the no-
confidence motion had not been brought
in and we could have discussed this Kutch
question without gencrating any heat. |
am sorry that as Congressmen have been
speaking, they have been proving them-
selves to be the devil's advocates. They
have wuxed very cloquent upon the loss
of our territory,

Even in regard to this agreement which
we opposcd, as I shall show aercafter, why
was it made ? It was made because it
was said that ‘It will lead to the reduction
of tension on the entire Indian  border'.
Even when steps had not been taken for
this tribunal to meet, there was added ten-
sion on our border,

Congressmen have argued that there
should be less of tension between Paki-
stan and India. 1 do not think that there
is anybody in this Housc who does not
want the tension between Pakistan and
India 1o decrease and friendship to prevail
between these two parts that were the same
country, But can you by merely giving
sops to Pakistan bring about this result ?
Can you reconcile the Pakistan Govern-
ment to remain at peage with India? !
am not talking of the people of Pakistan.
The people of.India and Pakistan are one.
But ure the two Governments onc? And
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is it not a fact that the Pakistan Govern-
ment is in existence because it wants to
create conflict between India and Paki-
stan ? That was its origin and that is also
the reason for its existence, If that rea-
son disappears it hus no carthly reason to
remain where it is further, it is wrong to
say that we considered that there was any
dispute about territory. In this very docu-
ment that has been issucd now, in the
preamble, when the appointment of the
commission is decided upou, it is said “that
India claims that there is no territorial dis-
pule as there is a well-established boundary
roughly running along the northern edne
of the Rann of Kutch as shown in the
pre-Purtition maps, This is not only writ-
ten in that document but this was even
said often by our two previous Prime
Ministers, Much is made about what was
said in 1960, Shri Jawaharlal Nehru had
said that 'both sides should collect dain
and there should be nothing dong ubless
data are collected’. What happened? |
said on the 17th August, when thig ques-
tion came before Parliament, ‘what is the
meaning of this collection of data 7 After
the data is being collected, the two parties
would sit together and review that data.
and according to that data, they would de-
cide what is risht, what is wrong, what
ought 10 be done and what ought not to
he done’. This is in this volume of deba-
tes. Anybody who wants to rcad it may
do so,

I am tulking of these things because
some Congressmen  said that ‘the Housc
accepted’. The House had a majority of
Congressmen. The majority accepted. We
never accepted the appointment of the
tribunal. Even after it was \
when the question came before Parlia-
ment, we strongly protested, because wu
said ‘there are reasoms why you can even
now repudiate this agreement, because
peace has not been restored, lemsion bas
increased and they arc attacking us in
Kashmir'. All this is quotation,

‘Supposing there was an agreement to
refer the Kutch dispute 1o arbitration, it
is of the essence of an arbitration that you
must clearly keep the issues before it
There should be no confusion about the
issues, as there has been, Indifferently in
that document, the two words ‘demarca-
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tion' and ‘determination’ of boundaries are
repeatedly used. One does not know whe-
ther it is demarcation of thc boundary or
it is to be the determination of the terri-
tory, as to where any portion of this Rann
of Kutch should go.

‘Our Prime Minister has many times
said that there was no question whether
the Rann of Kutch belongs lo us or not.
There was only a boundary dispute’.
When this dispute was being referred 1o
the tribunal, it was said herc that ‘we have
a cast-iron case' was it said by the Defence
Minister or the External AfTairs Minister ?

SHRI NATH PAI: All of them.
SHRI 1. B, KRIPALANI :  All of them
said that they had a cast-iron case, This

is what has happened to their cast-iron
case !

SHRI HANUMANTHAIYA :
what Mr. Wilson said.

SHRI NATH PAI: The whole lot,

SHRI J. B, KRIPALANI: On that
occasion as on this our fricnds have talked
of international opinion,

That is

16.15 Hns,
[MR. Speaker in the Chairl

I said on that occasion that ‘international
opinion is affected und guided by its
own interests, “and not by our inte-
rests,”

Further | said :

“Wherever their own rights are concern-
ed, they (the other nalions) art pre-
pared to risk world conflagration, they
are prepared to risk nuclear war and
they arc prepared to risk. the destruc-
tion of the world.”

They are prepared to risk cven the annihi-
lation of humanity. If we are to guide
our international policy or imternal policy
by world opinion, then I say we go wrong.
We have to look to our interests, and not
to world opinion,

On that occasion 1 had given the exam-
ple of Gandhiji. When he started the
Quit India Movement, many wise men
axiong us said that international opinion
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will be affected. Gandhiji said, “It does
not matter what international opinion
thinks about us. Tf right is with us, we
must assert that right, and we must not
care for international opinion, because, if
we are right, international opinion will be
in our favour some day or the other,
svoner than later.”

Then T said also :

“Whatever Agreements about Kutch
might have been made. thay have no
value after Pakistan has attacked in
Kashmir.™”

This award had not come before that war
began.  You had cvery opportunity to
cancel the agreement that you had arriv-

ed at. When war is declared between two
nations, no agreements  exist in interna-
tional law,  All agreements are ubrogated

at that time, Hul what did our wisc men
suy at that time. They said that Kutch
was different from Kashmir, It was from
the Congress Benches that it wus said that
Kutch was different from Kashmir, And
what did I say about it 7 T said :

“Somg Congressmen  argued then that
Kashmir question is different from the
Kutch question. To this I said that
the circumstances under which this
agrecment was made were quite diffe-
rent, radically diffcrent from the cir-
cumstances that exist today on account

of the betrayal by Pakistan in
Kashmir.”
This word “betrayal” was used by our

Prime Minister Shri Lal Bahadur Shastri.
At that time cverybody said that it was
hetrayed. Then T asked if it was possible
to sit round the table with Pakistan about
the boundary of Kutch. 1 concluded like
this,

| may be permitted o allow my friend
to read for me. 1 hope the House will ex-
cuse me and you will allow it, because the
light and my sight do not coincide with
cach other,

SHRI NATH PAI : | apologise to the
House because | cannot introduce in my
voice the authority and power and fire
which our veteran Acharya can. So, with
due apology, T will try to read it:

“I concluded my speech by saying that

when we have clearly been shown that
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their words cannot be trusted, when the
Prime Minister has said that their
words cannot be trusted, can wec then
sit with them round a negotiating
table ? It is sinful to carry out at this
time of the year when we are fighting
Pakistan with the skin of our teeth in
Kashmir, I say it is time enough for
Government to retrace its steps if it
wanls to be considered a powerful,
pood and honourable Government,
Government  that does represent  the
people,  not only with the vote of
the people, but the will of the people. .
Go into the market place, go into the
bazar, go into the kutcheries, you will
find that people think that this is a
wrong agreement and the people think
it will be worng at this time to talk
with Pukistan.”

SHRI J. B. KRIPALANI: 1 entirely
agree with what Mr. Madhu Limaye said
about international agreements.  Interna-
tional agrecments wre made under  certain
conditions.  If those conditions are not ob-
served by those who it in judgment, then
those agreementsy are o be serapped, At
least one member of this tribunal, the re-
presentative  from  Yugoshivia has told us
that so fur us the houndury guestion is con-
cerned, it is guite clear as to what are the
considerations that have weighed with the
majority. It is not the consideration of
finding out the truth about the boundary.
It is the consideration of bringing about
peace between India and Pukistan, If peace
can be brought about between India and
Pakistan by giving 350 ~q. miles of terri-
tory, [ shall he the first man to grant it to
them.  Bul you will not pel peace with
Pakistun by granting this territory, Do not
think that you are piving only 350 sq.
miles; you are giving the best part of Kutch
territory. Do not think that it is only one-
tenth of that area; you are giving almost
the whole of it, We arc entitled to re-
pudiate this award. [ do not call it an
award. 1t exceeds the termy of reference
that were given to it.  First of all we should
not have made our lerms vague. WVague
cven as they are, their is no place therein
for political considerations or for considera-
tions of peace between Pakistan and India.
People are daydreaming when they think
that it is casy to bring about peace between
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India and Pakistan. Our friend Sheikh
Abdulla dreams he is poing to bring about
peace bectween Indin and Pakistan, some-
thing which Mahatma Gandhi could not
do, Juwuharlal could not do and something
that the Tashkent agreement could not do.
I say that the evil that people do lives after
them and unfortunately it affects our coun-
try. Three major mistakes were made by
Lal Bahadur Shastri. One was the Tashkent
agreement: anolher was the setting up of the
Kutch Tribunal und the third was the agree-
ment to bring buck the nationals of Ceylon
to India. They were there for centuries;
they were carrying on their work; they did
not go of their own accord; they had gone
as indentured labour. They were citizens
ol Ceylon. We wanted to bring them back
un if America could still send the people
ol Irish origin back to Ireland, Will Ire-
land ever agree to it? It is something
impossible and vet we do this. [ am very
sorry that in this Parliament there are des-
cendents of our Prime Ministers and I have
to say about them that they have betrayed
the trust thiat was reposed in them. These
are hard words bul | cannot but say these
words, because this is not a question of my
fricndship with this man or that man. It
is a question of our country. If we go on
like that, what will happen ?

Gandhiji had non-violence as his creed.
But on that account he did not say, “Yield
to violence.” He said, “Make your body
o strong that if anybody wants to kick
you, his leg may be broken but the body
may not be broken.” He wanted us to be
men of iron, and not men who are afraid
of shadows, If we are afraid of Pukistan,
il we are afraid of China, if we arc afraid
of anybody we cannot do anything, We
must take risks, A nation that does not
take risks will po down in history.

SHRI R. D. BHANDARE (Bombay
Central) : Mr. Speaker, Sir, I oppose the
no-confidence motion moved in this Housc.
I was under the impression that logic was a
very strong point with Mr. Madhu Limaye,
but today | found that logic is not a stroag
point with Mr. Madhu Limaye at all. 1
say this because of two reasons. The major
portion of his speech was based on the
question of implementation of the award :
if we are to implement the award, what pro-
cedure should be followed : whether the
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Constitution should be amended, what was
the opinion expressed by the Supreme Court
and so on. All these are things which are
not germane to the discussion of the no-
confidence motion. When we come to the
question of implementing the award, how
it can be implemented will be a matter of
procedure which we shall discuss later on.

Mr. Madhu Limaye said something about
this: that if you are not to amend the
Constitution, then resign and let us go
before the country; If we can resign, who
can implement the award ? The implemen-
tation part of the award will come later,
and then at that time, we shall consider
whether the Constitution should be
amended or not. Therefore, from today,
at least, I will remove that impression that
logic was a very strong point with Mr.
Madhu Limaye,

There have been a number of prohepts
and there have been a number of fortune-
tellers who say that if we accept the award,
then the desire of Pakistan will not be satia-
ted and Pakistan will again put forth claims
for further territory. 1 think those who
say this must have studied the Panchang.
Today, that is not the point before the
House. The point before the House is
whether we should accept the award or
should not accept it. On that basis, they
have brought in this no-confidence motion.

Preposterous propositions have been laid
before this House. On this side, we do
not for a moment say that an award cannot
be challenged. We say that an award can
be challenged. 1 am talking of generality
and 1 am not talking on a specific point
pertaining to this award. We are prepared
to say that any award of the International
Court will be challenged, but under what
conditions and on what grounds it should
be challenged, is the question. It is not
necessary for me to go through the diffe-
rent authorities which deal with the nature,
acceptance and implementation of the award
of the International tribunal, It can be
challenged on the basis of excessive powers,
powers assumed and not given to the tribu-
nal. Mr. Limaye has dwelt on this point
at length saying that it could be challeng-
ed on the ground that the tribunal has gone
beyond and behind the agreement entered
into between India and Pakistan. If any
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tribunal goes beyond the compromise and
terms of the agreement, certainly it can be
challenged. But what is there in this award
to show that the members of the tribunal
have gone beyond the terms of agreement
between India and Pakistan ? There is not
a word which can be proved or suggested
that the tribunal has gone beyond the com-
promise terms of the agreement,

It can also be challenged, as the mover
of the mction Prof. Madhok said, on the
ground of corruption, Certainly these are
general principles accepted by all countries.
But the question is whether we can prove
that there was corruption, whether we have
an iota of evidence to show that the judges
accepted the bribe, So long as that evi-
dence is not there, how cun we challenpe
the uward on the ground of corruption ?

It can also be challenged on the ground
of essential error. What does it mean? |
have gone through the award carefully. 17
at all this aspect is to be challenged, then
there will be no grounds for us to stand
and go before any tribunal of international
repute. We have to read the award carc-
fully 1o find out whether it has dealt with
any essential errors,

it has been said in the press and by some
members here also that that it should be
rejected because the award is based on
majorily opinion, It is apain a preposter-
ous proposition. It has been accepted that
an award does not lose its sanctity becausc
it is based on majorily opinion. In this
context, 1 would like to quote what Simp-
son and Fox have said in their standard
book on International Arbitration :

“It may today be stated, without fear of
arousing controversy, that in the ab-
sence of express provisions to the con-
trary, an international tribunal reaches
all its decisiogs by a simple majority.
To require unanimity would involve the
risk that the Tribunal would either be
unable to reach any decision at all
or would degenerate into a negotiating
rather than a strictly judicial organ.”

Therefore, it should not be rejected on the
flimsy ground that the award is not based
on the unanimous opinion of all the mem-
bers of the tribunal.
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We have got to take into consideration
certain basic facts if we are to answer the
question as to why the dispute between
India and Pakistan on Kutch border was
referred to the international tribunal. Much
heat has been generated on this issue.
Emotions are bound to be aroused, as some
of my friends have said, “We will go
before the people: the people are agitated.”
That is true. But the affairs of 5 pgreat
nation cunnot be carried on and managed
on mere sentiments and emotions. There-
fore, w= have pot to take into consideration
certain obligations, national and interna-
lional.

Before | come to the obligations [ would
certainly share along with my friends the
anxiety felt by the persons on the Kutch
horder. 1 quile uppreciate, I quite sympa-
thise their lot. But the question is, apart
from the question of sympathy and apart
from the question of sentiment and emotion,
a great nation has to fulfil certain obli-
gations,

How did this dispute between India and
Pakistan on the question of Rann ol Kutch
arise 7 This dispute arose out of an In-
strument of Accession. It is in fact based
on the succession of a State, They ask,
why is it that we have taken up this head-
ache from the Maharao. [ have here this
book, The Story of Integration of Indian
States, Shri Madhok said that this dis-
pute arose out of partition, I beg to
differ from him. The dispute between Kutch
and Pakistan did not arise out of partition.
This arose out of the succession of the
State by virtue of an Instrument of Acces-
sion. I refer to page 286 of this book,
The Story of Integration of Indian States.

SHRI BAL RAJ MADHOK : Who is

the author ?

SHRI R. D. BHANDARE : Shri V. P,
Menon. | was saying that this disputc arose
out of the accession of States. If a State
has acceded then we have to accept the
Irabilities and responsibilities of that Statc
which has acceded to the Indian Union.
The result was that when we entered into
the Instrument of Accession we had to ac-
cept the dispute. That is the origin of the
dispate, It arose in 1948. In this connec-
tion, I would like to read a passage from
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the speech of the hon. Prime Minister, Shri
Jawaharlal Nehru made on 3rd March
1956. He said that the Government of
Pakistan raised the issue of the boundary
between Kutch and Sind being in dispate
in 1948. He went on to say, I quote,
“After a lapse of about five years Pakistan
is again creating...."”. Even the Prime
Minister had to say on the floor of this
House how thiy dispute arose,

I would like to put forth three proposi-
tions for the consideration of this House.
Firstly what sanctity, how much importance
should be uttached to the decision taken by
this House when the agreement was entered
into after the cessation of hostilities  bet-
ween Pakistan and India ? That agreement
was laid before the House and it was ap-
proved by a majority, Is it right to say
that thut decision was perverse and should
not have been accepted. I quite concede
the right of the Opposition to criticise but,
ap the same time, they must attach some
sanclity to the decision taken by the highest
tribunal of this country, namely, Parlia-
ment,

I would like, secondly, to place before the
House as to sow a dispute, a border dis-
pute, between two nations could be resol-
ved. These are the accepted methods by
which a dispute between two nations could
be resolved. One is by the negotiation.
If you go through these documents you will
find that we have been negotiating a set-
tlement for a long time. On 28th Febru-
ary, 1965 the negotiations broke. The
negotiations were carried on in order to
solve the dispute between Pakistan and
India at the Prime Minister's level, at the
ministerial level, at the official level, When
negotiations failed, then war started, The
negotiations failed on 20-8-65. Before that,
we had taken all possible care to resolve
the dispute by negotiation. Could my
friends suggest, could they argue in favour
of total war, war 1o the finish, and say that
we should not have entered into an agree-
ment for the cessation of hostilities and an
agreement for the purpose of referring the
dispute to the tribunal 7 Let them say, let
the leaders of the opposition declare (heir
policy, that they are for war to the finish
wilh Pakistan, or for that matter, any ofher
country,

Thirdly, if war gs @ means of solving in-
ternational disputes fails then there is a



2719 No-Confidence

{Shri R. D. Bhandare]

third method and that method is reference
io the International Tribunal. Now, when
the matter was referred to the international
tribunal, under the conditions as they wecre
prevailing then, that agreement was ap-
proved and sanctified by this House, Ceuld
we now say that it was wrong on our part
and that we should not have referred the
matter to the international tribunal. Now
when the international tribunal has given
the award, have we any check, have we
any right to say that we shall not accept
the award ?

One morc point and 1 am done. If
there is any doubt as to the merit of the
award of the tribunal, we have one remedy,
we have one way open. If at all there is
any doubt about the award. if at all there
is any ambiguity in the award we can go
to that very tribunal and seek certain clari-
fications. That is the only way. Otherwise,
there is no other way but to accept the
award of the tribunal, With these words,
1 oppose the motion of no-confidence with
all my strength.

SHRI P. RAMAMURTI (Madurai): Mr.
Speaker, Sir, I rise to support the simple
motion, expressing want of confidence in
the Council of Ministers, for the reason
that this government deserves to go for
many of its acts of omission and com-
mission, But | want to make it clear that
the Mover of the Resolution, apart from
indicting the government for its acts of
omission and commission, also wants the
country to tuke a particulur course in the
particular circumstances and 1 feel that
it has nothing waatsoever to do with the
motion of no-confidence, What we ought
1o do in the case of a particular award is
entirely a different matter altogether, and
on that T have absolutely no doubt as to
what the country should do.

I have been hearing very learned dis-
putations about international law, the
niceties of international law, when an
intermational arbitration award can be up-
set, Al rightt But may I say that in
the agreement itself we have said :

“the decision of the tribunal referred
to in (3) above shall be binding on
both governments and”

—mark these words—
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“shall not be questioned on any ground
whatsoever.”

You have given up your right to question
that arbitration award on any ground what-
soever, be it e¢xtra jurisdiction, this thing

or that thing.

SHRI N. K. P. SALVE (Betul) : If the
agreement is void ab initio, could it be
binding on the parties ?

SHRI P, RAMAMURTI : | am not en-
tering into a dispute with my hon. friead,
but the fact is that it is the position.
Why they entered into an agreement of
that type, on that we can condemn them—
that is an entirely different matter—but
today the country cannot afford not to im-
plement the award in roto, Therefore, as
far as I am concerned, it is futile, it doe#
not serve any purpose whatsoever just at
this moment, 1o go into the details of this
award itself. It is not for us to sit in
judgment over the award itsclf having
agreed that we shall implement it irrespec-
tive of other considerations. It is not
necessary for us. It does not serve any
purpose. No fruitful purpose is served,
Later on some people, out of academic
interest, may enter into research as to how
exactly these people came to this conclu-
sion and all that. But I am not concerned
with that al present.,

Another point which T want to urge is
that when we do a thing, let us do it with
grace. Having agreed to that, [ will not
be looking into otner questions at  all,
whether the tribunal was corrcct here or
there. 1 would not raise that guestion in-
side the country; first 1 shall implement
that award and then all other gquestions
will come, as far as 1 am concerned. That
is the way in which I look at this. There-
fore the question of implementation of the
award is outside tne scope because it is not
something which has already been done.
After all, you bring a motion of no-con-
fidence against the Government for acts
which it has done and not for acts which
it has not yet done. Therefore 1 com-
pletely separate the whole thing and 1 sep-
port the No-confidence Motion for wery
many other valid reasons,

Take, for example, thi¢ agreement itself.
Why sbould it not have been possible for
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us to settle the disputes by bilateral talks ?
He referred to an agreement in 1960, Shri
Swaran Singh and his counterpart there had
agreed that they will collect material., Is
it necessary to sit up for five long years to
collect that material and once again to
meet 7 After all, when disputes have arisen
it is of the utmost importance that the
greatest effort and speed are exhibited to
resolve those disputes. But | find that un-
fortunately that determination is not there
on the part of Government.

Then again, why was il necessary to
coler into that ? Other people have spoken
about arbitration and all that. 1 am not
going into that now. 1 agree with Shri
Hiren Mukerjce on that, For ¢xample,
there are other aspecty of the guestion, 1 am
able to sympathise with the position of
Government, which it is in and which is
entirely of their own muking. Once a
dispute has ariscn and you have agreed
cither to enter into hilateral talks or to
arbitration, obviously uny wisc man, any
man with ordinary commonsense, will tell
you that when you go therg it is likely that
some party you will get and some parts
you may not get. Fven if you cnter into
bilateral talks it may be necessary to give
and take. When this is the thing, what is
the use of going on telling the people in
the country day in and day out that our
case is @ cast iron case—you cun say that
it is a steel case instead of a cast iron
case; what does it matter 7 — und «n that
hasis go on raising the people's chauvinism
on these questions 7 Because you riise
the people’s Chauvinism on these ques-
tions, when something happens you fiad
yourself in an extremely difficull position
and the couniry also begins to say thal
we have lost somecthing,

1 was rather amused to find Shrimati
Sushila Rohatgi talking about and suying.
we have won; we have gained 90 ptr cent.
So, you have lost 10 per cent. Afler all,
what does it matter; why go on talking all
the time of our having got 90 per cend
and Pakistan having got 10 per cent and
all that ? ‘That is not the question to be
lookod at at all. All these questions arisc
fundamentally because of the particular
outiook that the Government has been
exhibiting throughout in these border dis-
putes with other countries. It has always
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been exhibiting a certain attitude and that
attitude is whatever I say will be comrect:
nobody can dispute that; any international
tribunal will find us 10 be correct; our case
is ubsolutely correct. This kind of pro-
paganda that is being done day in and
day out unfortunately creates a situation
when bilateral talks themselves will be-
come difficult and, therefore, later on peo-
ple ure not conditioned to a situation where
in the country's interest it becomes neces-
sary to have an agreement in which you
may have to give up a part of your claim.

SHRI SAMAR GUHA : Aksaichin and
others.

SHRI P, RAMAMURTT : Yes, [ do
maintain that, After all, you have to ssttle
your border disputes with China by
bilateral talks. I wish god speed to my
fricnds and to my friend Mr. Madhok, Let
them collect an army in this country and
go to Aksaichin and win it back, Put 1
know in the ultimate analysis, you have
ot to come to an agreement on the basis
of settlement,

Apart from this Kuich affair....
(Interruption) 1 am not yielding; dom't
interrupt me. The other day, the Prime
Minister, while spcaking on the motion of
thanks on the President's Address, said that
the Opposition people arc all cynics and
she quoted from Oscar Wilde—she used the
word ‘cynic’ in u particular sense—and
she said, cynic is one who knows the price
of muny things but who does not under-
stand the value of anything. As far as
this Government's policies are concerned,
its internal policies, its external policies,
I feel totally guilty to the charge that she
has made, We know the price of policies
that the Gowrnment of Indiu has been
pursuing but we do not know the value
and, T say, the Government knows the
vuluge of its policies but does not know the
price. 1 shall tell you how,

22 years after our Independence, where
do we find our country? We find the
Government, year after year, begging from
other countries, Without that begging, our
country cannot live. ‘There is more and
more aid. This is the way in which this
Government is going and its price weo
know. The price of it is loss cf self-
respect of this country. We do not kaow
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its value. [Its value may be reserved to
Shri Morarji Desai and Shrimati Indira
Gandhi. Let them hug that value, We do
not want to know the wvalwe., We know
what the policies of the Congress Govern-
ment have led the country to. There arc
the teachers in the streets, the engineers in
lhe streets... (larerruption) 1 am not
yiclding. Today, hundreds of thousands
of people are going about begging for &
morsel of food, There is unemployment
increasing day after day, retrenchment in-
creasing day after day, factory after fac-
tory, and the common people of this coun-
try know by their sweat and blood what
the policies of this Congress Government
have caused to them, unemployment, rising
prices and all that, As far as the value
is concermed, they know that the black-
marketeers in this country have flourished.
Of course, Shri Morarji Desai could not
take much action against them. There was
a time when Pandit Nehru, our late Prime
Minister, said in 1946, before he became
the Prime Minister that the moment he
became the Prime Minister, he would hang
the black-marketeers by the nearest lamp-
post. 22 years have passed and 1 do not
know why Pandit Nehru did not hang a
single black-marketecr, Perhaps, he did
not find the yarn or he did not find the
rasi for that. If the workers were told, of
course, the workers of Coimbatore would
have supplied him enough rasi free of cost.

We know this has yielded about Rs. 41
crores of black money in the hands of the
people, We also know that the policies
of the Congress Government have led to
the concentration of wealth in the hands
of a few people. The Monopolies Com-
mission’s Report has said that 75 housecs
have amassed Rs. 36 crores of accounted
money. How much unaccounted money
they have, heaven alone knows, Therefore,
the common people of this country and we
know the price of the policees that the
Congress Government has been pursuing.
Its value we do not know. Of ourse, Shri
Morarji Desai and Shrimati Indira Gandhi
are valuing it. They know the wvalue of
the money in the hands of the big people
because it is valuable for their class, We
have to pay the price and we will continue
to pay the price. That is the policy that
the Comgress Government has been pur-
wing, '
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As far as the peasants, the agricultural
labourers, in this country, are concerned,
22 years of Congress rule has led to what.
Instcad of the peasants petting land, on
the other hand, it is authoritatively pointed
out that the evictions that hawe taken place
during the last ten years have exceeded the
total number of evictions that had taken
place in hundred years of British rule.

Therefore, the peasants of this country
know the price of the agrarian policies of
the Congress, by losing their land, They
have lost and they know the value of the
agrarian policies of the Congress, They
know what its value is, Therefore, we do
not want to know. In that sense, we want
to be cynics; we do not want to change
our cynicism as far as the policies of the
Congress Government are concerned,

Then there are many other things, She
wiuxed eloguent about unity and all that.
Very good. After all, here is the Congress
Parly with a tremendous amount of
prestige. . . (Interruptions),

AN HON. MEMBER : Is ?

SHRI P. RAMAMURTI : It does not
have that now; it was having a tremendous
amount of prestige in 1947, the prestige
of having been in the forefront of the
struggle for Independence, and the people
of this country entrusted this Party with
power. If in twenty years, with that tre-
mendous amount of confidence of the
people and with the tremendous amount of
prestige, you find in this country, when
they have been in charge of the adminis-
tration continuously for the last twenty
years, this kind of position, this kind of
fissipurous tendencies, is it not necessary
at least to have a little introspection? Is
there this introspection on their part?
Who is responsible for this kind of thing ?
Do the Congress Party and the Congress
Government not think that there is some-
thing fundamentally wrong with their
approach to the whole problem as a result
of which this country is going to dogs?

Tuke, for example, the language ques-
tion, It is a very simple question., I am
not going into the whole question at all;
I am just taking only ome aspect of it
Last time when the Language Bill was
being. discussed, Shrimati Indira Gandhi
told us that, after all, some of the Opposi-
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tion Parties wanted the Language Amend-
ment Bill. Yes. But did we want any
Resolution 7 We did not ask for it. On
the other hand, 1 asked Mr. Chavan to at
least postpone consideration of it in the
House; I pleaded with him to postpone
consideration of this particular Resolution
at least; I said that the Bill could be passed,
but let us at least postpone the considera-
tion of the Resolution for threc days; I
suggested that we could sit together, But
he said, ‘no; we will not do that’, Why ?
Bocause, they are the Government, they
have the authority and they have decided
this, It i this haughtiness, it is this arro-
gance, that is responsible for the present
state of affairs. After all you have to
realise that the Congress Government does
not represent the majority of the people
of this country; they got only 36% of the
votes of the people. Therefore, they should
have a little more humility, a little more
introspection, Let them at least have the
seme of listening to the other pcople, Ddd
they do that ? No.

Then they go on preaching about the
3-language formula, saying that that is the
panacea... I would like to tell the Hindi-
speaking people that I am not against the
Hindi language. But I would like to ask
the Hindi-speaking people as to what is
the position today. They talk of the 3-
language formula. After all, the 3-
language formula has been in vogue since
1956. And who has implemented it? In
Madras, the people have been learning
three languages from 1946. In Andhra,
in Mysore, in Kerala, in Maharashtra, in
Karnataka and in other places, the 3-
language formula has been there for the
last so many years, But who did not
implement it? It is the Uttar Pradesh
that did not implement it; it is Rajasthan
that did not implement it; it is the Madhya
Pradesh that did not implément it; it is
Bihar that did not implement il. There-
fore, before the Hindi-speaking people get
the right to preach to the others, first of
all, they should demonstrate by their own
4=ads what they preach. But they have
not done this, Naturally, thercfore...
(Interruptions) it becomes necessary for
thein to establish their bona fides before
the other people. Otherwise, the people of
the other States think that these people are
mounting the slogan omnly with a view to
imposing their own language on others.
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Therefore, T would plead with them, even
now, that, in order to create a better
siluation, to create a calmer and a cool
atmosphere, so that the problem can be
thought of afresh, they may at least keep
that Resolution under suspension for some
time. Let them create a better atmosphere.
Iet us put our heads together and try to
see how exactly a solution can be found.

17 Hgs.

I am making this suggestion, but I know
that questions of prestige will come and
many other things will come in the way,
and they will not accept it. In that oase,
tor the consequences, let them not blame
the other people. We are making sugges-
tions after suggestions. If Government
think that they are the only people who
are the arbiters of the destiny of this coun-
try, then the people in the streets unfortu-
nately think that they are going to be the
arbiters and not the people in Gowvern-
ment,  That is the unfortunate thing.

[ wanted to talk on mony other ques-
tions,  With regard to their constitutiona-
lism, ...

SHRI SHEO NARAIN : The hon, Mem-
her hus no faith in it

SHRI P. RAMAMURTI : We know the
tremendous faith that my hon, friends
opposite have; we know the tremendous
faith that the Congress Party has in the
Constitution from the way in which it is
working it in Bihar and other places, I
do not want to go inlo that here, Here in
the House Shri Y. B. Chavan will come
forward and say that there should not be
defections and defection is a very bad
thing. But what does the Congress Pany
do in Bihar? There is u party of 38
members having 38 Ministers and the
Congress Party is supporting it. Have
they any sense of shame, whatsoever, leave
alone any sense of propriety 7 They are
prepared 1o do anything that suits their

purpose.

Again, we are told that there is plemty
of food, and 20 million tonnes more of
food production. But whatever might be
the total increase iy food production,
Kerala will not get anything more and the
pleople of Keralu will have to suffer. If
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the Kerala Minister says ‘After all, you
are giving foreign exchange to individual
people to buy goods from foreign coun-
tries; import is under your charge; you
are authorising Mr. Birla to go and pur-
chase machine, and you are releasing
foreign exchange for him; in the same way
release us some foreign exchange so that
we may go and buy some food', then Gov-
emment here ask ‘Is India one or two 7"
Birla can buy, other people can buy and
for that purpose foreign exchange is re-
leased, but if a State Government want
foreign exchange to go and buy food,
thon it becomes division of this country.
I would like to point out that it is exactly
this attitnde of starving the people and
preventing them from getting their legi-
timate dues and forcing something on
them which they are not accustomed to,
which is leading to fissiparous tendencies.
Therefore, 1 want to point out that on
every count this Government deserves to
go.

On, the question of foreign policy, this
morning I read that for South Viet Nam
on humanitarian grounds medicial supplies
were allowed, That was very good, But
why not for North Viet Nam also? Then
they would say that they are neutral, and
they would add ‘How can we allow that 1o
North Viet Nam ? After all, the American
Government will come ond put pressure
on us’,

Therefore, 1 would submit that on every
one of these counts, on the question of
foreign palicy, on the question of every
ome of its internal policies, its economic
policies and its political policies, this
Government deserves to go. Therefore, 1
support this motion of no-confidence.

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : Mr. Speaker, Sir, I
have been hearing with great respect what
has been said here for thc last few hours
on this no-confidence motion, which has
been obviously brought in connection with
the award of the Kutch tribunal and the
policies of Government in that connection.
Many other things have been said as to
why this Government should go, and why
those who spoke against the Government
had no confidence in this Government, 1
am not going to touch the other points
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except this award because 1 shall have
opportunities very soon when these thiags
will again be hurled at me and 1 shall
have to speak. 1 shall then be able to
speak at greater length and with more con-
fidence and also in an atmosphere where
there would be no heat generated ms # is
the case today. This is a subject where
heat is bound to be generated and there
can be two opinions also—] would not dis-
pute it. The only question is whether we
have acted correctly in what we have done,
whether the award hes to be accepted or
rejected. If heat is generated becausc
there can be another opinion, 1 would mot
quarrel with these who abuse us, But 1
do not want to imitate them in replying
to them in this matter, because I kmew
that they are doing this because of their
dislike of this Government, which, of
course, they have, and they are bound to
have because they are not on this side, and
do not seeing any immediate prospect of
coming to this side, Therefore, it is bound
to be there,

SHRI SAMAR GUHA
not be too sure,

AN. HON. MEMBER : Wishful think-
ing.

SHRI MORARJI DESAl: Wishful
thinking is what is obviously indulged in
by that side. But that is not an argument
which ought to be brought in this parti-

cular matter,

(Contai) : Do

I have no desire, therefore, to touch on
the other points raised about the useless-
ness of this Government or the shameless-
ness of people on this side, because if peo-
ple who do not know the meannig of the
word ‘shame’ begin to say we are shame-
less. 1 do not bother about it. Nobody
need. It is mot because somebody gives
a certificate that one believes in shame or
not, that one possesses it or does not. It
depends upon ones own comscience.

SHRI VASUDEVAN NAIR: You are
so thick-skinned,

SHRI MORARJI DESAI : 1 know whose
skin is as thick as that of the hippopeta-
mus, Otherwise, they would mot have
carried on in the manner they do. What
else can they see? They can soe Oaly
what they have. How can they aco some-
thing else which others have ? Therefare.
on that score, I have no quarrel, But I
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do mot want to take more time in these
repartees because that is beside the issue.
1 want a very cool, calculated considera-
tion of this problem. I agree it concerns
the honour and integrity of this country.
But whether the honour and integrity of
the country have becn preserved by this
Government, or whether the arguments
put forward today put them in danger, is
a problem which requires to be considered
very seriously,

I did not want to speak om this issue,
but when I heard the various arguments,
specially when I heard my hon. elder, Shri
Kripalapi, 1 thought I must also give a
view which I hold, and that too as I have
understood from the teachings of Mahatma
Gandhi. I do not claim a better under-
standing of Mahatma Gandhi than Kripa-
daniji. I have no right to do so.

AN HON. MEMBER : You dare not.

"SHRI MORARJI DESAI: No question
of dare not, I can dare many things which
others cannot, But that is not daring.
Daring is not the greatest of qualities. 1
do not want to dare in a foolish manner.
One may have courage; therefore, one does
not jump from the fifth floor and commit
suicide. That is not courage, My hon.
friends opposite are welcome to that kind
of courage. This Government is not in-
terested in that kind of courage; nor is it
interested in mere oratory or castigation of
people whom it does not like or whom you
do not like—] do not refer to you, Sir
when I say ‘you do not like’; you like

everybody.

I we take this Kutch award, it starts
first with the dispute, whether there was a
dispute or no dispute,

It has becn said that it was wrong to
hawe said in 1959 or 1960 that there was
& dispute. that it had to be settled, and
that it might be settled by arbitration, It
mbeuid.ldonunythuitcmol
because we had no dispute in our
said that the whole of the Rann
as demarcated belonged to us.
that mean that Pakistan, accepied
not as if this claim has been made
hhmanlynﬁnrimpandma It
claimed before by Sindh, and Pakis-
on disputing this over since
created, and if there is @

SRR
5; :ggfé
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dispute, we cannot merely say that we do
not consider it a dispute, and therefore
there is no dispute. Therefore, there is a
d.ispn}e. it has to be solved. How, is the
question,

SHRI M. L. SONDHI : By silence.
SHRI MORARIJI DESAI: I hope my

hon. friend understands the value of
silence at proper times,

SHRI M. L. SONDHI: Shri Swaran
Singh does not,

SHRI MORARIJI DESAI: It will save
his energy.

SHRI M. L. SONDHI : He presented an
acroplane to Irag the other day,

SHRI MORARJI DESAI: I think he
did better than hon, Member's interven-
tion. I do not think he did anything

wrong.

Here, in the Award these facts have
been given, from which we see that this
is not a dispute which has arisen only
today, Here, it is mentioned at page 130.
if anybody wants to refer to it :

Next, in 1903, the Commissioner in
Sind declared, in a matter concerning
fishing, that prima facie the rights of
the Sind authorities extend up to at least
the centre line of the Ranon’,

“The correspondence ending with the
1914 Resolution and the file of 1934
concerning the establishment of a
Customs Preventive Line has also been
mentioned; both of them comfirm that
at the relevant times a histosically re-
cognised and well-established boundary
cannot be said to have existed, Between
those dalcs several official reports made
in the course of the 1926 incident indi-
cate that the Sind officials then concern-
ed did not regard the boundary as defi-

nitely fixed.

“Even later in time are the decuments
emagpating from both Kutch and Sind
in the years 1944-1946 and relating 1o
an cxtradition case. They show that a
dispute about the boundary still existed
on the eve of Independemce.”

Therefore, the question of dispute cannet
be disputed, It was there. Whether we
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should have agreed to solve it by arbitra-
tion is a problem which should be consi-
dered, and what are we doing.

We have a Constitution. In the Consti-
tution, in the Directive Principles we have
laid down in article 51 :

‘The State shall endeavour. ...

SHRI VASUDEVAN NAIR: Is it on
the advice of the Law Minister about the
Constitution ?

SHRI MORARIJI DESAI : There is no
question of any advice. 1 think T under-
stand the Constitution better than the hon.
member, because he has no use for the
Constitution, he does not believe in a
constitution, therefore he does not under-
stand it

‘The State shall endeavour to—

“(d) encourage settlement of interna-
tional disputes by arbitration.”

This has never been disputed in this
House, and if we believe that we should
not have ‘any arbitration. ...

oft vy fodm © @y o AT uf
A F ... (FAwm)

SHRI MORARJI DESAI : Let him have
some patience,

oft aw quwwi ;AT T AT
a2, Sroehwg )

MR. SPEAKER : Order order,
not allow this, Whether you agree or not,
you must hear, If he has said anything
wrong, Mr. Madhok can give the facts.
He has a right to speak again; he will
speak tomorrow onm your behalf. [ shall
appeal to Mr. Sheo Narain also not to
provoke them.

SHRI MORARJI DESAI: I want to
plead with my hon, friends not to accept
everything that I say but only to hear what
1 have to say. Let them comsider it and
stick to their view if they want to, But it
is no use stampeding the discussion....
(An Hon, Member : You are stampeding
a decision). I am not stampeding any
decision, We =are taking decisions which
we are entitled to. It is a right of the

I will
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Government. If it is wrong, the Opposi-
tion can castigate us and we shall take it
if it is descrved. But let them also under-
stand that if they are in the wrong, they
must be prepared to admit it or at any
rate concede us the right to tell them what
we think about it. That is how things can
be carried on here; and in no other manner
can they be carried on. People get angry
because they have no arguments and they
are unable to reply lo the arguments.

AN HON. MEMBER :
angry 7

Why are you

SHRI MORARIJ] DESAI: I am not
angry at all. Ewen if vou try to make me
angry, T will not becauvse then you will
win if I get angry. Even in regard 0
Ladakh, then Prime Minister Jawaharlalji
said that he would be prepared to refer
the question to the International Court.
Nobody objected then,

SHRI A. B. VAJPAYEE (Balrampur) :
We did,

SHRI MORARIJI DESAI: You might
have done, Even in this matter, when it
was discussed in 1965, several hon, Mem-
bers in this House objected to the agree-
ment and I do not say that they were not
right.

SHRI M, L. SONDHI : You said that
you had a iron-clad case at that time.
What did the Prime Minister say in Raipur ?
What did Shri Swaran Singh say in Chandi-
garh 7 Where is that iron-clad case 7 You
must be wrong either then or now; you
cannot be right on both the occasions. ...
(Interruptions.)

SHRI MORARJI DESAI: My hon.

‘friend should have some manners; thig is

not the way to speak. If ome side be-
lieves in its case and says that it is a an
iron-cast case, I do not know how you can
find fault with it. We have presented our
case to the Tribunal, The other side also
says that their case was cast-iron case.
Both sides presented their cases to the
Tribunal and the Tribunal had come to
certain conclusion. Nobody can say that
our case was wrong or that we had mno
belief in it. To say that our case was not
presented well is a grave injustice to these
who presented our case.... (Interrup-
tions.)
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MR. SPEAKER : May I appeal to the
Deputy Prime Minister not to reply to the
interruptions but to go on with his argu-
ments. They can refer to these issues later
on. If he replies to them now, it serves
no useful purpose,

SHRI MORARJI DESAI: I agree that
I should not speak about them but 1 do
not agree that it serves no purpose, It
serves a good purpose; it makes them silent
afterwards, When arguments stop, they
have got to stop. What else can they do?

SHR1 BALRAJ MADHOK : We can
reply to your arguments, But this invec-
tive will not do, We listen 1o your argu-
ments, We will reply to your arguments.
But these invectives would not do,

sit we fodw @ ag q@ @ & fF w0
FVAIT & AN AT AT 7T 7A@ T A1
fww & fag oo 1 8w § 7

SHRI MORARJI DESAI: I am not, ]
can definitely say that in future we should
decide not to go to any arbitration, And
then no government can go to it. Let us
do it. But thal is not the question now.
(Interruption.) The question today is that
we have gone to arbitration. And we
went to arbitration at the time when it
was discussed in this hon, House, and the
agreement was accepled by the House by
260 votes to 28. Thergfore, it was not
merely that the Government side only
voted for it, There were also people from
the Opposition who had voted for it, It
was pot that all of them voted against it.
What is the sanctity of the decision of the
House ? We all accept the decision; not
that all do not accept the decision; that
would not be right. The decision is bind-
ing on everybody, whether he likes it or
does not like it; whether he opposes it or
does not oppose it, and the decision of the
Huuse is binding on everybody. It is bind-
ing not only on this Government; it is also
binding on the Opposition,

AN HON. MEMBER: We do
accept,

not

SHRI MORARJI DESAI: If it is not
sccepted, 1 am not going to dispute it
‘They can say what they like.
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SHRI MORARIJI DESAI: That is the
height of irresponsibility in the House.
That is all that I would say. Then, my
hon. friend also says that they are the
only saputs of this country, and on this
side people are all kaputs, On that also
I do not want to argue, because that is
one opinion. And at any rate I am heppy
that there are some sapuls according to
him, and that is a good thing for India.
I am pot going to quarrel about it. But
kaputs never call themselves kaputs. That
ncver happens. It is only the other poople
who do that.

Now, in this matter, when we have gooe
to arbitration, it can be argued that we
should not have gone to arbitration, that
we need not have done, but it was done.
What is the use of going behind it 7 What
is the use of saying that we should not
have done it ?

Then, in the agreement there is a clause
which is objected to, but that was also
accepted. The clause is that the award
is binding on both sides and that it will
not be questioned on any ground what-

sOever,
SHRI M. L., SONDHI : Even if it is an
illegal award,

SHRI MORARIJI DESAI: Whether it
is illegal, absurd, perverse or anything.

AN HON. MEMBER : Even if it is be-
yond the poiot of reference.

SHRI MORARJI DESAI : If there is an
arbitration, thep in the arbitration there
would have to be such a clause; other-
wise, there cannot be any arbitration. 1
think this debate is justifying the inclusion
of such g clause. I have done myself some
arbitration work in several places in the
past. And there was a chwuse in  this
arbitration also that the award will not
be disputed on any account.

ot wry e : a1 ot fefern,
afasTdi &1 wfersaor §f o7 A W
tard W) gFq ARy § 1 g WA Y
X qurE A o ¢
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SHRI MORARJI DESAI: T am coming
to the problem whether this is  without
jurisdiction or pot. I am mot trying to
evade any issue. I am only trying to point
out step by step how there is no escape
for us but to accept this, and we have
to accept it properly. That is the sub-
mission which I am putting before my
hon. friends. They are free to accept my
argument; they are free to reject it. But
ut any rate I must put forward the argu-
ments as I see them. [ cannot do it
otherwise. With this clause, therefore, it
is pot possible to dispute this award and
say that the award is perverse. There is
no ground to prove that it is perverse, It
is said here by somc members that this
1s cession of fterritory. But this is not
what the tribunal says. If they have said
it, that is different. (Interruptions), 1
would requesy hon, members to bear with
me. | am only quoting from the award.
1 am not even pulling my interpretation to
it. The award says. . . .

Miag el am s e R E
T AT AT G R F A AT A
BFRE’

SHR1 MORARJI DESAl: 1 am giving
the award, not the dissenting minute, Dis-
senting minute cannot be culled award.

SHR1 MADHU LIMAYE : That is also
part of the award.

SHRI MORARIJI DESAI : No; it is not
part of the award. It is only a dissenting
minute, Award is the decision and the
decision is the majority decision. It is not
a unanimous decision. The argument that
because it is not unanimous it is not bind-
ing is absolutely wrong, because no
tribupal, unless it has been specified that
it must be a upanimous decision, can be
charged with not giving a unanimous
award. If they give a majority award, it
has the same effect as a unanimous award
and is recognised in any court. If any-
body has respect for courts, they will
believe this. 1 have po doubt about it.
Here there was no mention whatsoever
that the award should be unanimous. It
was only said that the award of the tribu-
nal will be binding on both the Govern-
ments and we accepted it. Whether K is
outside the jurisdiction should be seen nmow.
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What was the tribunal asked to do?
The tribunal was asked to fix the boun-
dary. These are the words:

"In the event of no agreement bet-
ween the Ministers of the two Gov-
ernments on the determination of the

border being reached within two
months of the ceasefire, the two
Governments shall, as contemplated in
the joint communique of October 24,
1959, have recourse to the Tribunal
referred to in (iii) below for deter-
mination of the border in the light
of their respective claims and evidence
produced before it and the decision of
the Tribunal shall be final and bind-
ing on both parties.”

Now to say that the two inlets were not
a disputed territory or that boundary was
not disputed is wrong. What was disputed
was half of the Rann of Kutch which is
totally wrong in our view, but in their
view, they have gone on saying this since
1903, Therefore, that was also a dispute.
What have they suid? Have they ceded
our territory 7 That is what we must sec
from the award itsell. 1f that is so, cer-
tainly it would not be a boundary settle-
ment, but it would be ceding of our terri-
tory. In para 3, of page 152 they huve
said :

“For the reasons now given, and with
due regard 1o what is fair and reason-
able to as to details, T conclude on
the great issue before me that the
boundary between India and Pakistan
lies as follows. Reference is made
here to the Award Map (Map C).”

So, they fixed the boundary in those areas.
What is said on page 153 is an additional
argument in detail. Even there, what is
said is this :

“In my opinion, it would be inequit-
able to recognise these inlets as
foreign territory. It would be con-
ducive to frictlon and conflict. The
paramount consideration of promoting
peace and stability in this region com-
pels the recognition end confirmation
that this territory, which is whelly
surrounded by Pakistan territory, also
be regarded as such.”
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SHRI MORARIJI DESAI: Where the
problem is the determination of the boun-
dary the Tribunal has to say where the
houndary should be, Then it is not as-
certaining, it is determination. When it
is determination it is for the Tribunal to
determine where the boundary lies, and
it is their preropative that they have uti-
lised. We might be unhappy. 1 do not
say I am happy about it. I am certainly
unbappy about it. I was very unhappy
when Pakistan accepted it. But we have
to accept it and we have accepted it. It
i no use bringing in unhappiness about it
now, Even though one may not like it
and ome may be unhappy about it, when
the arbitration is finished and the award
ix given one has to accept it as the deter-
mination of a boundary, not as cession
of territory. Therefore, in my view there
is no question of this award dealing with
any cession of territory and there is no
question of any suitable constitotional
amendment in thc matter. There can be
other views. [ do not say there would
not be any other view,

st e fagr®t wrondat © wav AT
oiw #12 #1 7 7% ¥ ol &
g ?
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SHRI MORARJI DESAI: I would go

to the Supreme Court if I have any doubt.
If 1 have no doubt why should I go to

the Supreme Court ?

o} wg feda : gw aifre W@
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SHRI M. I.. SONDHI : Why don't you
refer to Waldeck and Gugenheim who ad-
vised you in the matter of Dadra and Nagar
Haveli ?

SHRI MORARIJI DESAI: If my hon.
friends do not get into the habit of making
us refer every time to the Supreme Court on
every question I can very respectfully con-
sider that question of reference to Supreme
Court,

oft wy forda : ‘g% &' a7 qav e
&7 awrdra favig s qwT R

SHRI MORARIJI DESAI ; There is no
question of fear in this matter, The ques-
tion is one of clarity and whether there is
4 doubt or not. There is no doubt in my
mind in this matter. Therefore, there is no
question of referring Lhis matter to the
Supreme Court.

Now, let us examine whether we are
afraid of doing this, Whether we should
remain alone and not bother about inter-
national opinion also should be considered,
1 can conceive of a matter where the matier
is so serious and where we cannot agree
to anything. . . .

SHRI KANWAR LAL GUPTA : This is
not serious ?

it g fordn ; dwardt w1 ol §
ar At ? & o1 7 v 7 wgaw

SHRI MORARIJI DESAI : The matter is
serious, no doubt, but I am also saying that
wg should consider whether the matter is
such that we cannot accept and we are AOt
bound to accept. Where the matter is such
that we cannot accept and we are not bound
to accept, then, certainly, even if the whole
international world forces us to do anything,
we should be prepared to be wiped out but
not accept it. 1 quite agree with that.

sit Wt & Ao ;o A A fewe
frar o oft sz Y Wi g fs e
B g e & fard, wfea e gam

SHRI MORARJI DESAI : When one gocs
to a court ome is sure of one's case, But
whennmiouesthecmonehu__mml
the judgment. It is no use saying, 1 was
right, the judge is wrong. 1 may think shat
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the judge may be wrong and I may be right,
and ‘yet the decision of the judge is right
and not my thinking. That is the position
one has to accept, otherwisc one's faith in
democracy is only hypocritical and not
real. That is what one has to recognise in
all such matters. If that is not recopnised
it will be a wrong thing, Wec are not liv-
ing as outlaws. We do not want to live
as outlaws, [ do not think that is a res-
pectable position for any country to take.
We must consider international obligations
and international laws in this matter. We
must also have international conventions in
this matter. It is no argumegt to say that
the other side is one which does not accept
arbitrations or decisions when they do not
suit them and therefore we should also fol-
low them. We cannot follow people who
do not follow morality. We have to follow
only people who follow morality. That
would be an argument for not going in for
arbitration with such parties. There 1
agree., But, after going into arbitration
with them, it does not lie in our mouth to
say that we will not accept the award when
it is given and that we will defy the whole
world. It is very easy to say that,

SHRI PASHABHAT PATEL : Are you
prepared to say that in future you will not
g0 in for arbitration in such cases ?

SHRT MORARJI DESAI: T am prepar-
ed to say that we should not go in for

arbitration in such matters. T am prepared
to say that,

SHRI PILOO MODY (Godhra) : Why
not go to the Supreme Court ?

SHRT MORARIJI DESAI: Supreme
Court is not meant for arbitration. This is

not a matter for reference to the Supreme
Court. We cannot be cowed down, either
by the British or the Russians, or by the

opposition. Let us understand that once
and for all.

SHRI1 BAL RAJ MADHOK : You should
not compare the opposition with foreigners
like British and Russians. This comparison
is very bad, He should not have made
this comparison,

SHRI MORARIJI DESAI : There is no
comparison as such with foreigners. The
comparison is to pressures, whether the
pressures come from one side, or another
side, or from within, 1 am not prepared
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to surrender to pressures, even if it is from
my own family, or from my friends, or
from anybody.

AN HON. MEMBER : From your party ?

SHRI MORARJI DESAT : 1 am not pre-
pared to surrender to pressure cven from
my own party. But it is not the same thing
if one accepts the arguments of the other
person. Then, it is not surrender; it is
accepting the argument. When a compro-
mise is made, it is not surrender. But, it
must be a compromise done out of good-
will. and not done out of fear. T am not
suggesting this out of fear. T do not believe
when pepole say that we will not be able
to defend ourselves. T do not believe it for
a moment. We can defend ourselves therc
and anywhere els¢. We can defend owr-
selves completely; 1 have no doubt about
it in my mind. Also, it is not for the party
to sit in judgment over the decision given
by the judge; it is not for the party to do
it. There is also no question of any appel-
late tribunal in this matter. If there was
an appellate tribunal, we could have gone
to that tribunal; but there is no appellate
tribunal. We have ourselves accepted this
as final and honour demands that we accep!
this award and accept it without flinching.
It has been the tradition and culture of this
country, which is peculiar only to this coun-
ty : fif STOT TR TT qIT AT ATEY )

and this government is going to stick to its
word; nothing more,

it Ay fada : oman w1 o 3w
91 I 1 4T g !
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SHRI J. B. KRIPALANI : Mr. Speaker.
Sir, I did not want to interrupt the Deputy
Prime Minister but, unfortunately, he men-
tioned my name. 1 would have liked to
know what argument of mine did not appeal
to him, because I read out portions of what
I have said on a previous occasion when
this question was discussed. Was therc
anything wrong in that? What is it about
which he wants to differ from me, I could
pot understand.

SHRI MORARJI DESAI: May I
clarify 7 1 am not disputing the arguments
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-of my hon. friend. 1 am only saying that
he may have said those things, even rightly
but now that this award has come, to say
that this should be disputed, that this
should be thrown out, that we should stand
alone as outlaws, this is what I  do not
accept and this is where I differ from him.

SHRI J, B. KRIPALANI: But I have
never used any word like ‘outlaw’.

SHRI MORARIJI DESAI: You have
not; but T am translating the meaning of
what you have said.

MR, SPEAKER : Shri Nath Pai.

SHRI J. H. PATEL : Before that. 1 want
to seek a clarification.

MR. SPEAKER : J cannot give him an
opportunity now. He can do it later, If
doubts are to be clarified, there are many
hon. Members who have doubts,

SHRI J. H. PATEL : I will not take
much time. Now that we have come (0
understand that the matter will not be re-
ferred to the Supreme Court and that the
pgovernment is determined to accept the
award, will they think in terms of a con-
sensus at least on such awards which come
under the jurisdiction of the Central Gov-
croment 7 For instance, the Mahajan Com-
mission Repori. But they do not want a
national consensus on such awards which
are to be referred and which should be
taken. ... (Interruption).

MR. SPEAKER : We are discussing the
international horder between Pakistan and
India and not the Mysore-Maharashtra
border.

SHRI NATH PAI: Mr. Speaker. now
that the Pakistani case has been so ubly pre-
sented to this House, let me try to present
India's case,

SHRI MORARIJI DESAI: It is very
cheap.

SHRI NATH PAI : The basic issuc, the
real issue, the fundamental issue is being
deliberately, systematically, designedly be-
ing clouded, camouflaged and confused by
the Government. Totally irrelevant and
highly tendentious considerations like the
international image, our commitments and
international law, are being imported into
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this discussion. The only issue to be taken
into consideration, though 1 am constrained
to say that the spokesmen of some other
partics fell into the trap of the Government
by bringing in every other kind of comsi-
deration which, though very relevant and
justifiable, ought not to have been mention-
ed today—the only issue with which this
House is concerned at this moment is the
incredible and callous failure of the ruling
party to understand the significance of sov-
ercignty of a free nation and its even less
pardonable failure to defend the territorial
integrity of this country,

The present award, which this Govern-
ment should have absentmindedly wandered
into accepling, and the fact that such an
award should have been given agaiost India
only underline the failure of the defence
and forcign policy of the ruling party. The
present award is only one more instance of
the way this party has mishandled the
defence and foreign policies of this country.
Let us. therefore, try to go to the essence
of the debate today and not allow ourselv-
s to be dragged into other considerations,

Image of India, our international commit-
ments, international law—all these are be-
ing frecly bandied about. Amateurs and
pseudo experts on international law, even
on military strategy, are being pressed into
service. If we listen to what All Indin
Radio and some of those wo-called experts
are (elling us day in and day out, the con-
clusion would be irresistible that the best
thing for India to do is, that the real inter-
est of India is advanced, our prestige ix
hoosted und our image gains in lustre and
glory if we reward the aggressor with our
own territory.  This is the only conclusion
one is driven to if we listen to the barrage
of propaganda that the All India Radio
and some others are cvery day pressing
into service.

Let us now take one after another what
is the issue. Shri Morarjibhai Desai tells
us, “Once we went into arbitration, is it
now fair for you at this late hour to chal-
lenge arbitration 7* Who went into arbi-
tration ? We opposed it. It is totally
wrong to tell this country that Parlinment
adopted it. It was this majority of the
ruling party which adopted it. 'We oppos-
ed it tooth and nail. It is the guilty men
who should apologise to the country. Shri
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Morarjibhai Desai stands up and tells us
that we went into arbitration, It is like
saying that I committed the folly, you pay

the penalty.

SHRI MANUBHAI PATEL :
Parliament ?

What is

SHRI NATH PAI: 1 will explain  to
you the meaning of Parliament. [ was
then too a Member of Parliament. | hope,

Shri Patel will be saying this to his cons-
litaency with the bravado with which he

is trying 1o say these things here.

SHRI MANUBHAI
bravely and by conviction,

ot wrw g ;e 7 frewa AEY €
A o faw w7 sroaT #feegudr
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I would like Shri Patel to refer to the
debate of the Lok Sabha of the 18th
August, 1965. 1 want to charge this
Government, apart from the failure to
defend the territorial integrity of this
country, with deliberate indulgence in
casuistry and dissimulation, 1 may tell
you what I mean. Speaking in this House,
oa the 30th March, 1965, this is the thing

I bad to submit to the consideration of
the House :

PATEL : Very

“Though the House, as usual, has not
been taken into confidence and told the
bitter truth, Pakistan has only in the
recent past grabbed 18,000 sq. acres in
Kutch. 1 hope that the Minister, that
is, the Defence Minister, in his reply
will be in a position to either say that
this is wrong or what steps he proposes

to take, to take back the territory.

I want the House to ponder over this fact
This is 30th March, 1965. Till 9th April,
1966, the House and the country, the
people, wore kept in the dark by  this
Government. Nothing was admitled, no-
thing was acknowledged and nothing was
told. Then, we were told in a very casual
maaner that there has been an intrusion.
‘The mation was alarmed that already the
[ y was advancing and, agein, casuistry
was that there had been an intrusion—
this was a thin edge of the enemy’s aggres-
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sion. But the then External Affaics Minis-
ter who is sitting here with another cap—
I mean the turban is the same but the
portfolio is different—the then Home
Minister and the then Defence Mimister
told us that there has been an intrusion.

Mr. Speaker, Sir, the House ought to
have been told that this was the beginning
of the apgression of Pakistan, But instead,
continuously, we were told, when we raised
the subjeci matter—I would like  Shri
Swaran Singh to listen to me very care-
fully—that there was an intrusioa. 1
asked him these questions—this is on 26th
April—as follows :

“Is it not a fact that in 1960, when
Shri Swaran Singh signed an agreement
with Lt. Gen. Sheikh, Mr, Sheikh gave
a warning of Pakistan's claim of Rann
of Kuich ™

Shri Swaran Singh signed a document
accepting that there was a dispute. . . .

SOMIEE  HON. MEMBERS :

Shame,
shame !

SHRI NATH PAI: Mr, Morarji Desmi
says that the dispute has been there, With
a little more care, a little more dedication
to India's interests, the draft would have
been totally different that there was dis-
agreement regarding the alignment of the
border. Instead, in a very casual mammer,
as if they are gifting away some ancestral
properly of their own which is uvncultiv-

able like some people playing a fraud on
Vinobhaji. Once u gentleman told me that

he has given 30 acres of land to Vinobbeji.
I said “How nice!™ Then, he said, “It
is on the other side of the precipice.”—
poor Vinobhaji does not know it! It was
in this casual manner that Shri Swaran
Singh accepted that there was a dispute.

Then, there was another questiom: 1If
there was an acceptance of the dispute,
what did you do between 1960 and 1965
cither to resolve it by negotiation or,
hnowing Pakistan's intentions, to defend
the country? As the Chairman says,
Pakistan’s claim came to be recognised by
the simple fact of your negligence or
tailure to guard the territory, to defend the
territory and because Pakistan was exercis-
ing its sovereignty and authority. If this
is not an example of the failure of this
Governmeni. what proof can we produce



305 No-Confidence

to bring conviction against these guilty
men here ? Mr. Chavan has made an evil
prophesy that the Congress will remain
in power for 20 more years. God forbid.
During the pasy 20 years, 51,000 sq. miles
have been given to the aggressor and if
we continue this arithmetic. . . . (Interrup-
tion). If we come to power, we will
regain every. inch of ‘our territory. If
this arithmetic is true, if this pation is
destined to be misruled by this galaxy
of bureau. then, at the rate of 2.500 miles
a year, in another 20 vyears, 50,000 sq.
miles will go,

Mr. Spcaker, Sir, let me take point after
point. ... (Inrrrwpnﬂn) I did not inter-
rupt you; I listened to you; I had tried 10

be very p t and I succeeded in it.

Now we are told apain and again that
there is the Resolution, there is the Re-
solve, and there is the commitment of the
House. In the first place, let us see what
the commitment was. The commitment of
the House was not to reward the aggressor.
I will read it out. I am shocked to see
that not u single member from the ruling
Party has recalled that Resolution.  The
Resolution regarding reference to arbitra-
tion was a Party Resolution, thrust down
the throat of the House and the country
by the ruling Party with its majority. But
there is a far more important Resolution,
which was' unanimously adopted by Parlia-
ment, That Resolution stood in the name of
Shri Surendranath  Dwivedy, Shri  Hari
Vishnu Kumath and my own name. Shastri-
ji had the goodness of withdrawing his own
motion and accepting our motion. What
was that motion ? It is this by which we
stand even today. I will read it out to
you becausc nobody thought it fit to re-
call it. 1t is this that was the unanimous
commitment of Parliament, of the people
and of the whole nation :

“This House, having considered the
situation arising out of the repeated and
continuing attacks by the armed forces
of Pakistan on the Kutch border, places
on record its high appreciation of the
valiant struggle of the police force as
well as of men and officers of our Armed
Forces while defending our {roati
and pays its respectful homage to tlle
martyrs who have laid down their lives
in defending the honour and integrity of
our motherland, and with hope and faith
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this House affirms the firm resolve of
the Indian people to drive out  the
aggressor from the sacred soil of India.”

It was this on which we were united, The
commitment of Parliament was to this. ..
(Interruption). You are the Deputy Prime
Minister, There was a Prime Minister at
that time. Of course, you were there...

MR. SPEAKER : The hon. Member
may please address the Chair,

SHRI NATH PAI: I did not want to
ignore him,

Shastriji told us in Parlinment, Shastriji,
the late Prime Minister, who had many
many qualities, for which he was held in
high esteem by all of us....

AN HON. MEMBER : Hcl was misled. .

SHRI NATH PAI : Yes; he was mmcd
by them,

Now 1 will tell you this. Time and
again, Shastriji made this distinction be-
tween demarcation and determination. Shri
Morarji Desai is completely forgetting that
Parliament wag never consulted when Mr.
Azim Hussain signed this document with
Mr. Arshad Hussain that there shall be a
demarcation and determination. Our com-
mitment was only limited to demarcation,
and these are Mr. Shastri's words with
regard to this :

g @ FAars AW A 6
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What is this about demarcation ? This is
again regarding Kanjar Kot. I would ke
now, about sessution and about demarca-
tion und delcrmination, the Deputy Prime
Minister 1o reflect over these assurmmees
regarding Kanjar Kot, Biar Bet and Chhad
Bet. Chhad Bet has now been gifted away
to Pakistan. Our stand is positive and

clear that it forms a part and parcel of
Kutch and we are not prepared to deviate
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from that stand. Just now, we were told
that there is no giving away of territory. . .
(Interruptions). 1 have been, for days and
nights, going through the proccedings of
this House to find out what we bave said
and what the then leaders of the Govern-
ment have spoken. There is something
which 1 would like to quote from the then
Prime Minister. The then Prime Minister
tells Parliament time and again that there
is no question about where the border lies,
it is well-defined. This was in April.
Pakistan's claims also ignore the historical
fact that even though the Kutch-Sind
border is undemarcated, it is well-defined,
it is well determined on maps, and it is
well recognised, in fact. Now you are
making this casuistry that there is no dis-
tinction between demarcation and deter-
mination. I can recall, Mr. Speaker, that
this is an old habit. Today what is called
an award is not an award.

It i¥ a reward to the aggressor. But
there was another casuistry. The then
Prime Minister—and 1 hate to condemn
him because we held him in such high
regard and esteem and affection and there
is nobody to defend him there—said in this
Parliament that ‘There is only a lull but
there is po cease-fire’,. But Mr, Wilson
speaking in the House of Commons said,
‘I do not know if this hon. House does
not know the distinction between a lull
and cease-fire; so far as we are concerned,
India has accepted a cease-fire’. Again,
the same jugglery of words was done with
Parliament, and behind the back of Parlia-
ment cease-fire was accepted, but Parlia-
ment was told that there was a lull, The
determination of the frontier was not in
question, we were told; there was no terri-
torial dispute, we were told. But werc
Governmnt honest and fair to this Parlia-
ment and to this country? How many
of their sins ghall we go on condoning and

forgiving ?

Mr. Bhutto speaking in Karachi on the
15th April said ‘The dispute is with regard
to territory’. I shall now quote Mr.
Bhutto, He said :

“A dispute has arisen not out of the
boundary as being undemarcated but be-
cayse the disputed territory is in the
adverse possession of India”.
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Pakistan gave a clear warning that there
was a dispute regarding a territory. Gov-
ernment told Parliament that they did not
accept it and it was omly demarcation.

But they signed the agreement and
signed our honour along with it. Mr.
Speaker, Sir, it is not today that 1 em
saying that. I had said this cven on the
20th April while speaking in this House
that in allowing Pakistan to run away
with these pieces of our temritory, with
these chunks of our territory which really
every Indian believes and feels was some-
thing which was very vital for him, we
were allowing her to run away with the
prestige and honour of this country in the
eyes of this world. But then we are told
about India's image and the sanctity of
dap international award.

Let us sce the mistake one after another
that they have committed in the  first
place. 1 charge the Government—and can
anybody repudiate this charge—that they
are guilty of dissimulation of ‘double-talk
and perhaps, double-think’, They did not
know what they were doing and what went
wrong, and this happened even when a
goodman like Shastriji was there. Ome of
the misfortunes of this motherland has been
that under pressure they  have  always
yielded; under pressure they yielded to the
division of this country; under pressurc
they yielded to go to the tribunal regard-
ing Kutch; under pressure they  signed
what was won with the blood of our young-
men in Kashmir; under pressure  they
yielded to give away what was taken with
s0 much valour by our soldiers in Kashmir.
And this process continues apgain and again,
Sometimes it is the American hand which
twists the arm of India; sometimes it is
the British arm and somtimes it is the
Russian arm. But as Shri Madhu Limaye
has said, whosesoever arm it may be, so
far as pressure is concerned, we must
resist it. It s a pity tha; this Gowern-
ment's physiognomy proves that it is sus-
ceptible so easly to certain kinds of pres-
sure, and there are men sitting here who
will not mind the pressure if it comes from
a certain quarter; but the people of India
want to resist every kind of pressure from
whatever quarter it may be.

Again, Mr. Lal Bahadur Shastri tells us_
‘The totality of evidence leaves no basis
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whatsoever for any gdispute’. But Shri
Swaran Singh tells us that there is a dis-
pute. The Deputy Prime Minister clo-
quently tells us¢ and with passion tells us
that there was a dispute, But here was the
Prime Minister saying that. Whom should
the people take seriously ? Whom should
Parliament take seriously ? Whom should
this nation take seriously 7 Which of these
three should the nation take seriously 7

AN HON. MEMBER : The hon. Mem-
ber who is speaking.

SHR! NATH PAI: Cerlainly, they will
one day take me seriously, and it will be
a great day in Indian history whea they
will take us seriously, and they-are taking
us seriously even now. So, let not my
hon. friend be in the dark. Shri  Lal
Bahadur Shastri had told us that ‘The
totality of evidence leaves no basis whatso-
ever fur any dispute regarding the border
betwevn Sind and Kutch'.

Now, let us see what happens if we take
the kind of pusillanimous stand that the
Government of India have thought it fit to
take. Regarding the award, T shall pre-
sently answer Shri Morarji Desai.

18.00 Hgs,

1 wanted to quote deliberately these
books; the better books would have been
Bapehot and Guggenheim, But I would
not take the time of the House, I would
like to submit in the first place that this
award is ab initio vitiated by three consi-
derations : this award is not based on the
merits of the case; this award has no re-
gard for the facts of the case; this award
has no consideration for the justice of the
case. This award is vitiated by considera-
tions which were not within the terms of
reference of the Tribunal, by extransous
considerations and by expediency.  This
award is vitiated by the fact that one
member has completely disagreed with the
other two. Shri Morarji Desai just now
said that it does not matter; in a court, it
is the majority judgment that counts. But
this is an agreement. This is not a nor-
‘mal thing. What was the agreement ? The
award shall be signed by all the three
members. Nowhere, in any part of it, is
it said that it is not so, [ want to agree
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with the award. But which part of it?
I want to agree with the award of Mr.
Ales Bebler ? Who says that that is not
part of the award ?

I was really surprised that the Deputy
Prime Minister, who is very deft who is
very alert, should allow himself to be so
wrongly briefed. Mr. Bebler's disseating
minute is as much a part of the award as
the majority’s. Nowhere did we say, no-
where did the Tribunal say that the majo-
rity's is the award, Somebody may say
that this is quibbling. It is not. I have
gone through this very carefully, There
is a serious point here, relating to the law
of uwards, Since Shri Desai is wanting it,
let me give him a taste of it,

MR. SPEAKER : His time is limited.

SHR1 NATH PAIL: The Deputy Prime
Minister talhs about sanctity. Somebody
went to the International Court regarding
Dadra and Nagar Haveli. The Inter-
national Court upheld the right of Portugal
against India. What did you do? You
rejected it. What happened thea ? You all
know. What happened to the image of
India ? What happened to the commitment
of India? What happened to the imter-
national image of India ? Then we thought
about what happened to the homour of
India. We thought that the international
tribunal’s finding was wrong. Once they
had the gumption and the courage to re-
ject it, things turned in our favour.—Even
Shri Sheo Narain is agreeing with me;
under that cap there lies a good pairiot
at least, "

SHRI MORARIJI DESAI: May I cor-
rect the hon. Member. That was ot
arbitration. We did not go there.

SHRI NATH PAI: This is an example
of quibbling. If ever one wanted a classic
example of quibbling, it is the ose pro-
vided by no less a person than the Deputy
Prime Minister just now.

1 would now like to deal with two rather
important considerations regarding this, If
we are to be persuaded that India’s image
somehow gains, our image in the werld
gains if only we barter away our territory,
the greater the territory we give to
aggressor, the more will be 1
will be added to our imnser&ﬁ bm
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(Shri Nath Pai]

ing one-tenth of the claim for territory of
Pakistan our image in the world will gain,
now much better will it be if we concede
3,500 square miles of the claim made by
them ? Don’t they see the sheer ridiculous
absurdity of what they say ?

We are told about international opinion.
International opinion is a fickle thing, it is
a flippant thing. There is no such thing
as a siatic international opinion. I do
not defy international poinion. 1 want
this country to abide by it.

We are told ebout our commitments.
What is our commitment ? OQur commit-
ment is to the unanimous Resolution pass-
ed by this House.

AN HON. MEMBER : No.

SHRI NATH PAIl: Your commitment,
my commitment and the commitment of
everybody who is born as an Indian is an
inatienable commitment, is an inescapable
commitment, is an unavoidable commit-
ment; we are born with this commitment
and we dic with it. It is not to bend our
knees to international pressure; it is to
defend the territory of India. This is the
commitment in which we are all involved.
Mr. Wilsoo's commitment is to deferd the
UK, Mr. Johnson's commitment is to de-
foad the USA and Mr. Kosygin's commit.
ment is to defend the USSR. How satis-
factorily and how bravely they are all
discharging their commitments 7 If only—
what shall I call members of the Govern-
ment 7—If only they accept their basic
commitment, not to bend down their knees
before this kind of award, how good it
would have been?

1 bope 1 have dismissed very satisfncto-
rily all these tendentious argumcats
advanced about our image. Shall I tell
you how our image will grow? Let us
take m deflant posture, a posture of firm-
ness, of determination, of defiance. Let
ug show that we can defend this country,
Let wn show that any aggressor who
ranagresses our fromtiers is  punished,—
the so-called world opinion will be

-

und

paying hm to this couatry. We saw
mm it coscarning the Time
which had been so inimical to this country,
which had been so critical of this country,
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almost hostile to this country, aever mis-
sing an opportunity to ridicule us, to hold
us to contempt. After the valour of the
Indian army in our brief encounter with
Pakistan, they had to say that when every-
thing is said and done the world has to
accept that India has arrived on the map
of the world as a modern country. This
is world opinion. It is not shaped by these
pathetic demonstration of mendicants, “we
are such nice gentlemen.” We are going
to improve our image in the world by
this kind of posture which I am pleading
for.

1 want finally to plead even at this be-
lated hour : let us ponder over this, le!
us not raise false issues, false slogans, falac
considerations, let us go to the very essemce
of this thing.

What does this Tribunal say at page 8 °
They say that there have been more
aggressions from Sind into Kutch than
from Kutch into Sind. And then Mr.
Bebler tells us something which the old
patriot in Mr. Desai should take into con-
sideration. The Defence Minister should
ponder over this basic issue, He say:
that history shows that there have been
more incursions into Kutch from Sind than
from Kutch into Sind. What does this
mean ? There was a warning for Indin
to be ready to defend itself. But then, the
tribunal's findings are proved wrong
beyond measure in these words :

“If the behaviour of France  and
Germany in the past is compared, it
was the latter who was the more aggres-
sive, but no one draws from this fact
any conclusion as to the  territorial
rights of those two neighbours over their
respective borders.”

This is what Mr. Bebler points out. The
fact that Pakistan was committing aggres-
sion repeatedly, or before Pakistan Sind
did so, does not prove that Pakistan has
a better right than India. It only proves
that Pakistan was successor to an aggres-
sive tendency. So, Mr, Bebler says that
if this is held true, half the territory of
France would have %o be gificd away to
Germany. Thank Ged there are Prench
patriots who will not succumb to such
kind of casuistry and argoment,
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This territory belongs to every onc of
us, it belongs to the 51 crores of Indians,
and above all, we are only trustees for tae
future generations of Indians to come.
None of us has a right to gift away that
territory, make a presen; of any lerritory
of India. If this is your conception, I
would submit to you : let the Government
make a new precedent. The ultimate
sovereigns in a democratic free country are
the people. We are prepared to go to the
people and seek their verdict, if the Gov-
ernment of India is so convinced. The
United States Senate is required to ratify
every treaty entercd into by the President
of the United States. Let us slart a new
precedent. At least where the sanctity,
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honour and integrity of our territory is
concerned, let Mr, Morarji Desai get up
and say: “Yes, the territory belongs to
the people of India. Let the people of
India decide this issue.”

SHR1 MORARIJI DESAI: The hon.
member was mentioning about the Inter-
national Court. ‘The bon. member forgets
that the International Court upheld our casc
and did not allow passage for Portugal io
Dadra and Nagar Haveli.

18.09 Hrs.

The Lok Sabha then odjourned (il
Eleven of the Clock on February 28,
1968/Phalguna 9, 1889 (Saka).



